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LOK SABHA DEBATES

LOK SABHA

Thursday, December 1, 1877/
Agrahayana 10, 1898 (Saka)

The Lok Sabha met at Eleven of the
Clock

Mg. SpeakEr in the Chair

ORAL ANSWERS TO QUESTIONS
Recomstitution of Telephone Advisory
Committees

*225. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(n) whether the Telephone Advisory
Conunittees in the country have bheen
reconstituted as per scheduled date i.e.
Aih September, 1977; and

(b) if not the reasons for delay?

sure WAt (st qwerwr wwi) o
(%) sragr

(wr) Zdvmrm Femgwre afafaal
F e dHsg F fawamgds fee i
fearr  far mn ar Wl feae &
v Tmat ¥shufrw wv & fea
mar ar 1 fafam ge o@=re afEi)
e foael % maeft & w71 T™@TR
fs & wwa s W, foaw
fafaw fgat ® sfafafue far g
g7 g9 gffay & oF ywmm faw
s & arr  IEW gemEwIe
gfafedt &1 wex =< fagr smoa

SHRI R. K. MHALGI : Sir, a speci-
fic assurance was already given to this
hon. House in the budget session itself
that the Telephone Advisory Commit-

2
tees in the whole of the country shall
be reconstituted by the end of Septem-
ber 1877, It appears that the Ministry
could not keep up its promise. May I
know the reasons thereof?

SHRI BRIJ LAL VERMA : Sugges-
tions from all the States have not been
received,

SHRI R. K. MHALGI: My second
supplementary {is this whether the
Ministry will be in a position to tell
what will be the final date for the re-
constitution of these Committees?

SHRI BRIJ LAL VERMA : I think

within this month they will be re-
constituted.

st geN W weEw ;e
wgRa Tt wgar g R
afufa Y @ & faersq w0 gwr 7
e & o WA W g fE
fog st W wrazEl w1 5@
§ wawd 7w om avaew & qrdt
F U 97 4T & & WK 9%
sfafafaca & ?  war sy w9 9w v
o W s wmE A o G
s dF fr faedh ae goA-
2ATE @ A qw wy ¥ i Frawr
®r¥ gmEm T ar?

ot gwerw wAf ;e W ¥
T A T W § WRaga @ §
& wHdr wgdr R4 ¥ fag waw A
i g da % faw waw W@
g e W feger @ § foaw
fo md o W[ A dal W
wiafrfecr @& & a% 1 wgt aF
€ & w ¥ faorxw 7oy @ 9@k



3 Oral Answers

faw zwa foer @ Al &
qorsl ¥ gET@ WM 8, SE
faary oz ¥ gtwfaat a1 & e

SHRI K. LAKKAPPA : Sir, there is
an inordinate delay in reconstituting
the Telephone Advisory Committees.
This is nothing but the internal quar-
rel of the Janata Party many Imem-
bers asking for becoming members of
the Telephone Advisory Committee.
Shri Fernandes, the former Minister,
one day told me that we would not re-
constitute it with politicians in the Te-
lephone Advisory Committecs, He told
me like that, (Interruptions) That is
why I am reminding this Minister.
What I am asking him is: has any
guideline been prepared if you are in-
tending to reconstitute the Telephone
Advisory Committees? And will you
kindly give an assurance that party
rolities will not operate while taking a
decision on reconstituting the Tele-
phone Advisory Committees through-
out the country?

SHRI BRIJ LAL VERMA : There
would not be any party pclitics in
constituting these Commutiees. The
criteria for constitution of Committees
are that there will be representation
of the State Government, State legis-
lature, Members of Parliamaent, Mem-
bers of the Corporation, Trade and
Commerce. There will be representa-
tion of the Press, Medical and Legal
professions. All these are represented
therein.

PROF. P. G. MAVALANKAR: Is it
a fact that these Committees all cver
the country have varying membership
from five to seven to as much as fifty
to sixty people? If it is so whether the
newly constituted committees will
have a compact and sizable number,
and also that sizable number will be a
workable number? Further, whether
it will contain Members of Parliament
belonging to that particular consti-
tuency? Lastly, what will be the exact
status of the Members of these Com-
mittees? In the past some of these
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Members used this office as a kind of
bribe taking affair. My point is, un-
less you put people of utter honesty
and integrity, it will not stop.

SHRI BRIJ LAL VERMA : In diffe-
rent categories of these Commitiees
definite number of membership has
been given. In Bombay, Calcutta and
Delhi the membership will ne! be
more than thirty-one. Tn other places
where the telephone lines are less than
one lakh, maximum mehership will be
twenty-one. As regards status, it is
only advisory and no cxeciutive func
tion. The executive funzrion perform-
ed by the members of the old advisery
bodies would not be there.

SHRI RAGAVALU MOHANARA -
GAM : Sir, the Minister has =aid that
important members of the municipal
committees and the Corporations will
be included in the Committees {o be
constituted in the near future. I would
like to know whether the members
belonging to opposition parties will be
inc!ud:ed in these committees or net!

SHRI BRIJ LAL VEBMA : There
would not be any cistinction in it

St e g awt ;e
7% faa ot Zofram F 2 & i
dA O TEERAT AT wETE g
IH A T F AU g ey
97 UEATETILT FHAT
s fa=me ?

st e Fat
A AW 9T Im AR W
g gat o wfafafudt #im
F foar smoar T 7% 774§

2t faw w3 g

st wE oW smEt St
TS GNT FT HET AEEA IHAAN
gae @ fw az, gfom, fe
gu @m, wHfead, gaemw o
ofat w1 qu afafafea @@,
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ot guz gfao wfafafusa faer 7
TG TT A¥E T ALET FAT qIT FATAT
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LT AT ST %z W
AT WEER ST E (A FE mAeT
g9 7

Emplsyment of Local Talent in Kudre-
mukh Project

#2326, SHRI K. LAKKAPPA: Will
the Minister of STEEL AND MINES
be pleased to siate:

(a) whether the Kudremukh Project
is not abisorbing  the local talent to
meet the emplovment needs c¢f the
Project; und

(0Y how maay persons belonzing {o
Karnataka have so far been employed
in the Kudremukh Project in dii’ercnt
calegories?

THE MINISTER OF STEEL. AND
MINES (SHRI BIJU PATNAIK; : (a)
'I'{xe‘Kudremukh Iron Cre Company
Limited is providing employment to
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the local people, to the maximum e€x-
tent possible, within the framework
of the recruitment policy applicable
to the Central Government Undertak-

ngs.

(h) Statistics of employees on ihe
basis of their regional origin are i.ot
maintained in Central Governmant
Undertakings according to the Gov-
ernment policies laid down over ihe
last ten wvears.

SHRI K. LAKKAPPA: The hon.
Minister, in his reply, has mainiaiied
the tradition of keceping tenr Years
policies. He will also continue if. T can
understand from his cmaswer thay he is
not following any new policy at all, It
is a very important gquestion. I am not
subscribing to the views of ‘scns of
the soil’ theory. But the Kudremukh
Proiect is operating in a very big way
in Karnataka State, Literacy hus «one
up in the last so many Year:. '‘There
are a large number cf unemplovad
Diploma-holders, Engineors, Gradua'tes
and Under-graduates rouminy in
search of jobs. When thero ar> talent-
ed people available in Karnataka Staie,
they are not being absorbed in the
Kudremukh Project. The Managing
Director and other Officers, are bring-
ing even cooks from other States,
Even for the third ciass and feurth
class jobs, the local peonle zre ot
being employed. Will the Minister
conduct an enquiry as f{fo why the
talented pcople of Karnataka State,
who are on the ligt of Emplovment
Exchanges and who have applied for
jobs have been denied and the reas-ns
for such denial? What is the capacity
or the employment notiential of the
Project? Will the Minister give a sre-
cific and categorical answer?

MR. SPEAKER : You will have to
answer only the question and not the
other part.

SHRI K. LAKKAPPA : Why not?
Let the Minister give a complote and
satisfactory answer. Let him give fuil
details.



7 Oral Answers

MR. SPEAKER : He is a very com~
petent Minister and he knows it.

SHR1 BIJU PATNAIK: Mr. Speaker,
Sir. the hon. Member knows very well
that recruitment to class III and class
IV posts are always done through the
local employment exchanges. As far
as the cook is concerned, I do not
know, whether they cook or some-
body's cook has been brought from
his home.

SHRI K. LAKKAPPA: You are
sitting here and you do not know how
they are operating.

SHR] BIJU PATNAIK : If the hon.
Member wants to suoply this, I am
sure, the House will welcome it.

SHRI K. LAKKAPPA : T have just
given an example that cven cooks are
brought from other States.

SHRI BIJU PATNAIK: T do not
know about cooks. T have no such in-
formation. But surely a higher grade
Officer can take his personal servant
and I do not think neither the House
nor you will deny it. As I said, re-
cruitment to class III and cliss TV
categories is done through the local
employment exchanges, That is the
rule laid down for the Central Gov-
ernmunt Undertakings.

MR. SPEAKER : ITe wants to know
whether you are following the rule.

SHRI BIJU PATNAIK : As rceards
the Scheduled Castes and Scheduled
Tribes, according to the directives
given by the Central Government,
their quota has to be filled up in any
case. Wpe are trying to do our hest.
As for the persons from Karnataka,
the Projectis in such an area that not
manv people vutside Karnataka want
to go there I do not think the hon.
Member should have any fear that
people are rushing to Karnataka. They
are not rushing. Local people, by and
large, are employed.

SHR] K. LAKKAPPA : In view of
the unsatfsfactory answer given by the
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Minister, I am asking another question
arising out of the reply-—incomplete
one—in view of the large scale dis-
satisfaction among unemployed people
of Karnataka State including the Sche-
duled Castes and Scheduled Tribes and
in view of the violations of the crite-
ria laid down by the Government of
India in regard to filling up of jobs,
will the Minister, in addition to con-
ducting a full-fledged enquiry, consti-
tute a Committee consisting of Mem-
bers of Parliament from harnataka
State to lay down vertain guidelines
for recruitment, in the Project? If
necessary, will he also constitute a
committec consisting of the pcople
who are democratically funetioning, if
he has got a belief in democracy and
in this parliamentary forum? Will the
Minister sec that an impartial enquiry
is conducted and all the anomolics ore
removed and that the Project abror:.
all talented people of Karnataka State
and al-o sec that the criteria laid down

by the Central Government are ful-
filled?

SHRI BIJU PATNAIK: Out of Mr.
Lakkappa's speech, I was tryine te
search for the question.

MR SPEAKER: Why don't vou take
him with you once when vou go to
Kudremukh and show him what it is?

SHR1 BIJU PATNAIK- 1 solemnly
promi<~ tn take him with me when
1 go 1o Kudremukh.

MR. SPEAKER : He wants to know
whether you will hold any engquiry
into the matter.

SHRI BIJU PATNAIK: On what
matter?

SHRI K. LAKKAPPA: Will the
Minister consider constituting a Com-
mittee to lay down certain guidelines
for recruitment purposes?

SHRI BIJU PATNAIK : I can rea-
lise that Mr. Lakkappa is trying to
build up grounds for §Hy elections.
After the elections, certainly we wilk
have a Committee.
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SHRI K. A, RAJAN: Normally in
such Projects, there are certain works
given on contracts, I would like to
know whether any guidelines have
been given o those contractors in this
regard?

SHRI BIJU PATNAIK: That is not
possible.

SHRI K. MALLANNA: The answer
given by the hon. Minister is very
vague, The local talented peop.e are
no being absorbed. What he said in
the House ig absolutely false. , apart
from that thing......

MR. SPEAKER:
exprassions.

Don't use such

SHRI K, MALLANNA : The fact
is that local talent has not been ab-
sorbed, Apart from this, the physi-
cally handicapped, the scheduled
castes and scheduleg tribes and other
such special caiegories of people, who
are not entitled tp employment ure
not given any opportunity. May 1
know what js the aition taken 1o
ensure the appointment gf these atle-
gorics and whether he will give 2
categorical assurance that their inte-
rocts will be protected?

SHRI BIJU PATNAIK : Unless the
hon. member withdraws the word
“fa'se’, 1 will not answer it,

MR. SPEAKER: He must with-
draw that word.

SHRI K. MALLANNA : T withdraw
it.

MR. SPEAKER : He has withdrawn
it.

SHRI BIJU PATNAIK : Either the
hon. member wishes to elicit informa-
tion from fhe Government or he wish-
es to make a speech. Let him make
his choice. About the physically han-
dicapped, we have taken a decision in
the government only three months ago
to try to give them employment wher-
ever possible. Handicapped people
can only be given employment in cer-
tain categories of work, Obviously in

Oral Answers 1o

the mining industry, physically handi-
capped cannot be employed. Whcre
they have to dea] with machines ana
equipment, they cannot be employed.
At best perhaps they can be used in
areas like office work. This project 1s
stil] at the construction stage, When
the project starts operation, I am
sure this will be considered. I thank
the hon. member for making this
suggestion,

DR. KARAN SINGH: 1t is not cor-
rect to say thai physically handicapped
people cannot work in factories. It
is well known all over the world that
they are employed in factories, Even
in Delhj in Faridabad, they are empw=
loyed in operating machines which
require only manual work. Many
paraplegics, people who have lost their
legs and ex-servicemen can be
e+mployed. Please do not confine them
to office work. If you take an enligh-
tened view of the matter, you can
employ them.,

SHRI BIJU PATNAIK: I have no
doubt about that but here you nave
to complete the job on a high penalty
basis.

ot gifoer A feamdd @ seger
wgEm, W HdT wgRw 7 w31 fF
AT mEeAgHE f $E 3 Wit
Foam fam owmd E L.

%
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SHRI BIJU PATNAIK: Does the
hon. member mean {0 say that Biharis
will not get any work in Calcutta or
no people from Bengal should go and
work in Bihar?

SHRI D. N. TIWARY:: I have said
that the assertion that local people
from the local gxchanges are taken for
employment is not a fact. Even for
Grade IV posts, people gre brought
from outside and put in Bokaro, and
other plices in Bihar.

MR. SPEAKER: We are on Kudre-
mukh now

‘" SHRI A R. BADRI NARAYAN: In
view of the vehemence of the supple-
mentaries of Shr Lakkappa and the
pioenancy of the feelings of the peo-
ple of Kirnataka, will the hon, minis-
ter satisfy himsclf that justice has
been done to the people of Karnataka
in the matter of appointments 1n
Kudremukh pioject”?

SHRI 131JU PATNAIK  Justice has
been coue and wi'l continue to  be
done,

LU e SR SRR S
(vawar=)

*erreey Wi 9iRET sqgm w5l
(s T FreEw ) draq Nt
wvr faaer faAzw g ¥ zrr Ay 2
fg = 1 gazrgm A5 & Aw
¥ gy fEoT TAIT qraEr Foa
27 WA FT AR FTAT IHIT TH
gdflr  Fwe  ErEEl ¥

wEz % fasre & fog oot o agae

227. st goitfa awf ;A
FIEY ST AT HEAMNFAT 72 AATH
FY FIT T IF .

(%) %@ 72317 wragg & fawm
¥ fam msat wr wfafees wgmEar
¥ F frragam grot &, w=@&
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f&r o ®r 7

amew wie qfcere s wa
(%7 wor aremw) (%) W (@).
wryag & frem ¥ foro rom om0
wfafrem sgaar T €ram ot as
gt adr 7§ 8 1 fov o, qredt
quadig g & AW e
fafeemr  qzfe & (mafafas  gi-
awt & fam, for ¥ wmdr W
wfys & ITsA1 w1 YT ATAr
frArTEr - —

(1) wrArr fafrmsr nmgfa @
ARty fEamr a1 gwgT

(2) wreAmm  fafran ozfa &
I wE fRAT &7 famo

qQIFATATHAT & FTa0 2 TG IAATHL
& fq0 amw | 912 22 @ T
TGT 757 FAA] F AT KT AE
A |

st goifam amt ;o enwE
vt AT #AAET fr T grEer W
AqTT P R TEr 7 IH ¥ weANA
@R A AT 7 OgT F
gAEr & 4l rAnd! & TR
1% AT FOOT WA AT gAT AT WAY
2 WIT 18FAT TTOATT AR
o @y f[farwmr 7 AT
giwar 7 Awr a7 oz § fAo gfus
qar ¥ &Y swEEdr F1 owrE faw i
@Mt &1 qErEa famaw?

St T AT AfwE, AT
T W1 9 TSR 3 vEw
fag 3¢ W|WHFFmrwg  s@a
s ag & wewrfaw wmew @y
ama g, & grdfeem sYer
gromd g §  ITAEW A fewar
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awf for W wnl e owef e
) wwear §, TR W sqEedr
QT ETY TA WA F
gafasz &1

agy At ag aw A wfygy e
qradt dwmr wE Al G ¥
afew mAra BT TET & 1 ey
qigar f Wil Awex F fag
10 02 FIE @I 9T qGr WA
ggzv ¥ fa0 15 37 ®T wAT
T Mgr 4r | wIf A%ER
an fr ea¥ a7 wrafren sweTs
w@T afex 6 ®Ire T Immr &
qryEaT ggfamrEn  d), gErEet
F74 9 3q & A 9y geAfEa
qTEG  ATAAT WEA F | AT WA
fafg=ar 7zfrar Tfama T 1960-
70 # gt 4 wfr mrt e
az 7 frafafar awad sarf
S vE ¥ Aarr € W A O

Sl ®IAAH AT AT HIAT ATA
TTsq (Fwir A4 w7 F@Er gur |

S TF ATCRA : FAT  HAAG
qZm AgAEr wma e (¥ &y fEar
¢ utr fra & favhag svar @
g Arar ggd 77 wrwd (smwe)
g7 A ¥ gy Ay e ad
wq ufar @, & far ew
® W WY WY FHET a9 gun
IAT F! TR GEFT |

oft daerw v ;- w Ffafew
fez &7 frgaE W W@ g0

st T AT : §T HT IO
g7 Ay —F TR TwAFT § -

(1) wreim fafwer safq #t
woaw afgar  sw@rmrar, wrfge

(4) wifeer ame grrata
wredtg fafemr ogfa &
TATAHYA  FToAT T HETAAT
eT wWa |

(3) T T "o

(8) &2 ot gAEETT /99T |

(7) srgfaw fafeer a7 fawre

(8) ‘T'ﬁ,:ﬂl' wq‘i'r qEqIq,
JgT |

(9) srefaw fafrmr & vl
A & EAT |

(10) wree fafeer  agfe &
FTET  Avgml | faari €
H|EAT

(11) v # W fafaer

T ¥kl SR §
& ' A gvr o

(12) wredrg  fafeer wm-
frar #1 fawm o= 7 -
T om e §

wg for v woeTe R AW diw
men A ¥ feem ¥ fad
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g o v e ¥ fA¥ s, 00
sAT @Y Tur ¥
e ¥ i 1. 00 0T
Ll

fradr ot Twédwr kAR s
FOT Y q9r
¥ vt & ford
3 HAT 9 |

ot e Fw dwex & faw
6. 90 WIIT ¥47 |
aqr ST 72T ®
fae 8. 00 ¥ To

gl g #E0T dwx & fed
10,2 0¥ ¥y
T W RT &
fadr 15.37 w0
Y |

o ¥ s oeat & fad g A ey
war @ AR FH ww e g —
afrr W@ aowT ATy 2
qEA & qrATiae 9T ¥ AT ® 1 GHE
® fewmwa feam w5 qeqed awe
w1 z2ufawa fasar &, af& 2
sfewa & ot w7 fqmar & o
1.98%0%gy wifamar & 1 %=
far qor  fraew g—afe wo @mew
w1 3 TaAT wrge § A fawmr gy
oo agt 9ver ww X W Erew
famr  Faore WY A |

HAATE T ¥ WHET ®T0% &
am Hqer § ...

oY ey W X ;T A
AP oATAT  ARArE F qAqTT WG €,
a1 AT AR SRS W 9 o |
I & gaATW QO ¥ weww g Al §

st b Suma gyi]
O Jaeals 1LY eyt Wl
S S P e e s
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Jy & o s do b gl
[- @ pad Wy S Jarnt
oft Tw wmw s gTEw
T Y fem =@ 4, 9w & gex
w ford @ § wi ag feafiy aror oft
& wor W § ¢t wAaw 9wt A
Gar wff wWh, wife 7 o ¥
aE k1 i el e sarh
# t o NTx W AR wE
& fr o & fawg A M A R
5 W W AT |
ot e ) i 8 oy v
f—wT< ST AT AT AT AT ATHY
W qEAAm AW §, ecEN aid
YT WIS WEAT e 9T @ )

" S it Gama gt ]

Ld & & S ) e
Jre S ¥ @ U ol
&y g S D den
o il W@l s
[- Uee)
st Tw AW ;o FA AW A
qermr 3, K3awiwaw TTArEn
va W ar & A gh

MR. SPEAKER: Mr. Qureshi, the
more you interefer, the more time he
will take.

SHRI N. SREEKANTAN NAIR: The °*

Minister may be directed to place on
the Table, all Hindi answers in future,

MR. SPEAKER: Mr. Raj Narain,
you can do one thing. The rest of
the reply you can place on the Table.
They can read it Jater.

st T WICRw  Wee 9E1E,
ot yEaa gz g fe s § o
ATH QBT HTAT AT, Y KT T
¥ dd@r wRT 4, T §T IR
aff wrr g7 SR} wr o & g
JuT Tmg AR gwe A 3 fean

T
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(1) femreak feest feaar 300
QeI oF WA e weT Wt

eqrear geft | ¥ # 250 WY @
gwar § W soovrETEEAT 2
arear soowr § o % amd wgd-

MR, SPEAKER' You have fully

g | 9Tq 7Y gatey ey & geafaa
w9 @ IF 2, W9 S AW Gaar
fagd

MR. SPFAKER: There are ‘a
number of other important ghestions.

st qw AT : gEdt AT 9,
F[(EY FTET BT, FreAwraAr, 7% fawer #
wgafes, A oF  grarifas
AT K @I | ¥ N Yaw
qzfe & @), ®odT it T W
qraar & graew § oY §8 §3g @)
wr ¢ fr ¥ fag dar fraar
ar 7 1 W< gy AR, oY ag
fwar  wor & fae om ol )
wk dar fasmar, @ ag qwar
LEuill

(3) T=%i & N®wT |
(4) it 3 & w1 wfoweror
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(5) wrehm fafeear oafy &
dftr deqw # s (W
&M gy gat WX faar & 0w
uw  WICET el #§ o Tavew qF
FYHN AAT WTT SATART Frwrr g )
s Ay § ot qowr f fe v F oft
wiaE  gw e e A i dfen e
g st & s a7 faer ome

(6) wreen fafwear qgfaal &
W ¥ U e dw-iw wTwH|
w1 famre
SHRI MOHD. SHAFI QUERESHI'
On a point of order. If this is the way
of answering questions. ...

sfit T ATOEY . WA wTT A Wi |
vy g 3y ey g Y WA
a 78 agr g e 2w ¥ qrqag fawfa
g1, faar fasfae &1, o fasfam g1
TH AR & qR gAAr wE Ay €
.. ( vowemr ) ...

MR. SPEAKER I am seeking the
co-operation of both sides. more so
the Treasury Benches. Only quest-
ions shoulq be answered during the
Question Hour. For making policy
statements he will have to take some
other opportunity. Whenever a ques-
tion is asked, you are always ex-
pected to answer it very briefly. That
is the practice.

st JAY T AT ¢ AT AT
W & | AT EF A gET B
T Tar geare w AT 5 qa ¥
FFFFATHT AQ ) a7 AEN g FwHaT
2 1 i ddt W A wT vara T
zAT Y, I AT AT IH BT ATAIAT Y
AfET waT Hdr qT FT 9IA TTw "
W I 55§ fFgagaar a8 oy
ar ag A Twa § |
MR. SPEAKER That is a different
matter,
SHRI SAUGATA ROY" It is not like
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ST TR A ;¥ gE3 F g
g faaes eI Eife L.
(zmaTT)

s} \AY T AL © qEAET WEIRA,

T argEqT FTA £ | HI9F AT
ag a3 Far g (\Fa™) &
AITH] A AT § qgAG g 1F fA<n

qer &1 oqvar ®igr famar  =ifeo,

g w=eT £ | (Waww) ¥doad
gF Al 1 (FmEew) FU oF
g g | (z3EuE)

MR. SPEAKER: I am on my legs.
If senior Members dgp not co-onerate
it is very difficuit to control the
House. Unless there is co-operation
from both sides, particularly from the

Treasury Benches, it will be very
difficult to control the House,

A UK AW g "FEA,
g4I qZ  TOT W 4T ¥ qATZ
I WET  FrATT FAT O T FAT GHET
FIAATC FAAT FATL & AGT g
o FEfAEe 9El & & gemfag
gzEn gu & a9z 16 f& 9 Fea
FqT  ATFATEH I8 IaT AT T AT ¢

sit gwifasg amt - a1 54T AgigT
agand 1 F TS (6 qT INF 57ax
WA " AT, qFAfE A7 -
Gt F FOA@AT  FT AT azd AT
FAr g, d1 FAT T® GFIX F
ogEm wET AET & seand
T/ 7 G TTIEAT w4l 7 wfaw
deqr F @i !
st TR AVmw : § g7 M AATEE
Zfw oo 7 I Afew o farney
Ffae Fadrazeaiq afta &1 A F2T
fo Zordr Afaw & faoio fewoardr 21
79 #Fag qem wwEar g g o7 ane-
AT g7 Ag 9% W 2 ® @gEi A

qaEr e wmEfeF G EeT agfy
%‘f%r'fwm'ﬂ%mi garag
gz a9 aars !

How are you going to control the
House?

MR. SPEAKER: I have to control
both sides of the House.

St W AREe ;. yEr a2
FEATAT T340 9 91 Ted ¢ ar 7w
gETO Ag Foed Adl g f& g AwEr
AEFT F AFfEH IHIZT )

Y AWAIT €T HHTH A |

st T AREW : F T §H9 &
AT g

TE & fau 9gar Fwgw A a0z
fear 2 f& mmag g firgT 21w
4T F grAw ¥ 2ro Fuifgg F IWIA
aF Sreadl geq §2T A 4 3T F FAq
T gMFW Y AR 5IZAATH
s AT 3fg &t & 1 sEv Wi,
fagR, wswam, sy 93w, femram
9% I AT F OF-0F AT AT
IFTT W AT | FAFAT H AT
d4r 71, afgeaie & fagr &1 agmn
STear 1 Sgt St w4t gafeq g
sfefama aefa #r sv=r oF zFz< agr
FETAT AT

gL UF HTEHLY g79 Hex 9% uF
ZEIT FIETET 9T UF o TATE0 Th
S FAfFEragaram ¢ m R
d s ar fam & gl gia
gt sy faamm, gm0 S§EoE
dfest & wodr fow & vae@T gfs-
fam  aam=at <@
—.

27 g uw wiwfara fazsarss #i
ATt 2 1 #X gT 9
gAML 9T WAl NI aRI, IgIET

- TR FY fagfes et
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gardy wforer ag € fe g ford
smpifer awrer g omg 1 wgr
Ay & agt AT W e gt -
ddr 2 agr grrddY w1 oW AW
::w & gy § e Ot swaea
i

gdq 7 gardr ge8r §  f¥ o
g AT @S §f TAE &1 | gH
STed ¢ fr ra mra aF gw ST A swaedr
gm0

qIl WAET Tk 0 4 T

#2209, Wt QEOW : 7T AT HIT
aqf@™  wewer \AT gg A T
gar & =i fr

(%) 71 WJ7 ARG IT HFEI
AqragATten ¥ fax rewat awAra
0T AU AETT WwAAT ®E
fafazar  Afagre & fas arfr

(7) afz @1 M wa¥ ITEFE
ar frzrmft e AT RroT fEeAT R,
o7

() s7%1 famim sz aw @ a
srear ¢

awe wiv afare weamr w@a
(st T ATYTEY) (x) & (%)
THIEA @R E-vw e, e ow
faras  aar suwrlr Fam, qfvam
Fearer fAgreE, SeST-gsar  FETed,
o wEed q margre fora, sy wfer
g, wUnaQ  E d=Q e
- @27 F1 AT fASr %7 g9 wATeaw
¥ AT AW R FIA AT AT TET L |
97y, d% @9 ¢ f& wrwdl dew &
0¥ §AAE0 ¥ wEE] 6 w0 %
fra fogmdy aem 1 Fwivsnt
it FRIeY § 1 fafow osat |

Wy mfmr war ¥ 1wdw, 1975
w ARy few §=0 & weAr WK
W #w0t AEw  FI A I
wifawt & forg & ARG w7 W
feafa o, oy faaewr  &w qew
o mfem mr g 0 [wwmw
I vy man 1 ey asar owdi-1222]
77]

oft quwow : @ @i A wEnw

¥ fgr & witv =i fafarg smes Rl o
§ % AT waw el fa@T §F qeew
gwd gwm g A af g @wea
SU-FET W ARG W0 TN &7 82
wfwer wwmT @ 8, AT o &1 e
¥ frgn @reg 9934 8, T waw
wgy §, =% ¥ fAu fad e
WA WY ¥, IA¥T %1% IA AGY
2

THH WATET AT AFTEg 7 NTALT
g & & AT §owzhe fom B A
g far ar fr frad w@mver 39-
¥2 1 " fraw gemdt gee
dz7 & zwamr w fewrw £
y faEr @ 587 0w @ AT 0w
UF TETE W 3 3 R maAET ¥ |
wafan g@ faar 77 1500, 1600
JuFE UF TR T g F AfEw
fam Ut & few e far @
a7 fargw wom €1 AT afwaem
AT FHE-wEWE 2 fd wew & o1
feord i fed & ag 3faa

TUW AP, A 3O S faar
g wEw @t Tem & e Y ey
¥ —3av Sq AT fagre 1 @y
wriw W for & gz waw 2
wre o Wy fomt folt @ wg mera €
T AMET AET G0 ST ST FEIT
w3 o ford fer @ Y, aw fiegw
awow &7
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£ W o ferd
forad wroui & o fair

IaT A AAT | gW AT 4 gAML X
® Y IR RY | S agw A
FIHTT X WIRE ZWTL O WA & 1
Wiy #a WY aTew aqg &
fr a8 fraq O ¥ § 9T #g7 @F

UF I SN a8 sy e dew

A wid, 1978 % 688 ¥
A1 | AW 1 qEsAT FT TAAT
e W &) TR @ W gw
qo-dzC §wq @ gada 37,031
& foad @w 77 & 15462 )
il W1 3401 W WA Wk
1197 ¥ WREW g WA e
e w1 e o e o ¥ wh
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g ¥ew wa ¥ wrew WA

AW %o v & Hg W
wier 3% & frqg darc 81 & @mar

faar, w9 f& go fto &1 A7 Fre
fear ? (smae ) TE WA W
wTroy ug o1 iR T HAlY avE 9w
WU AT | AT wR TuE dwfaa
& grar & fav gav awdi S wH
dar fgar wmar ar W wwT wEgw A
e & Ay O | zE AU oEw
¥ g @ fear & f5 s wum W&
IET § WA | gEI WEm
HACH Qre, I S/ A Wl EANTE
gy A amaw ...
MR. SPEAKER: This is not the
question.

ot gEow : HE wERT ¥ qaET
¢ fr s=in o fiod fa¥ & 7 ot
) w @ d fgaw wAwm R
wm  # frar & : T oww
SRl #Fu ded —ETEE 76,
cfiafen : 52, a9 @ 24, AT
st Afewa arfeed w111
W ¥ uwe gar § s amwd i
d=t 76 § W dewwr wifFew
dwrdw 111§ wwaEw e
oy i fogw wyw b oA
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et e & gy s @
aferer wnfred & "X X E
shar H o oy Fufr 3w
@iz i ferg facga nwa felr
§ WA wgmw X w@mr § R oo
¥z fem w8, wg @ ¢, e
38 o fAafgawiss fer 0 §, %
g7 # T fan HEY AgRE W
I EETT AMEAwd | ¥ @R
IqkE I ACETT F wRRe AE
g, afer 3 e wee & eaa
faear 21

ot Tt Aoy ¢ & o9 & g
AR TR T, o qUR wwT
¥ o = w1 7@ &, @A W § e
Frmy fraar faar & & sy
geu Gz ® v v 1 femraw
TEW F arcHiY #g A7 76 8 | WX
FET T &1 T1F27 21, AT 76 X 2=152

AT TAAE ) AfEA TEY OF TR
g W wF 1 wwT 2 | TAf¥U
111 % geqr T 7€ & 1 A IOV

R owT AR

WRITEN ANSWERs TO QUESTIONS
Seiting up of new Alumina Plants

*224, SHR] S. R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased ts state:

(a) whether Government have pro.
posals to set up new alumina plants
and if so, the defails thereof;

(M) the details of studies made
about availability of sufficient re-
serves of bauxite as also the inter-
national demand for the slumina;, and

(c) when will the final decision be
taken to start the projects?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b).On the basis of estimated re-
serves of usable bauxite recently dise
covered in the East Coast region in
respect of which there are prelimin-
ary indications of the existence
bauxite reserves of about a thousand
million tonnes, proposals have been
mooted for the setting up of aluming/
aluminium plants. The results of the
explorations made so far have evoked
considerable interest in the possibility
of India being a major source for sup-
plying aluming to new  aluminium
smelters being set up or planned in
other couniries. In order to establish
more firmly both the reserves and the
economics of exploilation of these re.
serves, teasibility sfudies are proposed
to be commissioned shortly for setting
up large alumina/aluminium plants.
The studies will also bring out the
potential for marketing the products
in the light of interna] and world
demand.

(¢) A final decision on the imple-
mentation of the projects can only
be taken after the detailed feasibility
studies are completed and examined,
and financing ‘marketing arrangements
have been tied up.

Stsel Stockyards in A.P.

*228. SHRI G. S. REDDI: Wil] the
Minister of STEEL. AND MINES the
pleased to slate:

(2) whether the number of steel
stockyarde in Andhra Pradesh are-
adequate; and

(b) whether any complaints in this
regard have been received from users:
in Andhra Pradesh?

THE MINISTER OF STEEL AND
MINES (SHRI BRIU PATNAIK):(a)
Yes, Sir.

(b) Ne, Sir.
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Employment te Women

230, SHRI SAMAR MUKHERJEE:
“‘Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to siafe:

(a) whether Guvernmenti agre aware
‘that the ratio of women to men has
declined since Iindependence in the
work force due to discriminalion in
employment opportunities;

(b) whether Goveinment are  also
aware that number of women work-
ers in agriculture has declined from
381 mill.oy jn 1051 to 25 million 1n
1971 and

(¢) if so. the <teps taken 1o pro-
vide mors emiployment opportunities
to women?

TilE \INISTER OF PARLIAMEN
TARY AFFAIRS AND LARBOUR
(SHRI HAVINDRA VARMA): (a)
to (c). The cencus figures from 1911
reveal that there has been a Jdechine
in the 1000 ot women {o men workers
upto 195i. There 1 an increase in the
year 1981 and a drop again m 1971
The figures for 1861 and 1971 are
however strictly mot comparable be-
cause of the différencee in definition of
the tern. “worker” which neluded
secondary workers in 1961 but exclu-
ded them :n 1971,

The numher of women workers m
agriculture (accordirg to the census)
mnereased lrom 31 million in 1831 {o
47 mullion in 1961 and then decreased
1o 25 mullion in 1971, Here again the
figures are not (omparable because
of definitional difTerences.

A Working (roup on Employment
of Women has recently been set up to
examine various issues relating to
employment of women in the context
of formulation of the next Five Year
Plon.

whefedt «t wfr dawt sfe ey
garteror
*231. W wOTOM wWew:  wT

wmy  ue ofare v 59 97
T ¥ g w45 o

(%) =1 swrafaw qure fawnmr
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& gure foar a5 fied ® o
W wNT 9T T ITET R
¥ A s alr & Fraey H oA
T et gfwar 1 gadae fear
Ty ; Wt

(m) =fz &, A1 79 wadew &
qframmerea Fifmar @t feadt =i
Tt wea fadfra?

e ste ofrar e @
(s o Arerme ) (1) e
a7 wmrfan gar fram 7 sl
ATETT FARLY AT A TTH AT W AT
F F IOTA A {ar fre,
1977 0 Meyd F7 41 498 THE
Tifwn &1 AT g amou g
weq & far §aw gar7 {4 20

(@) meamas fmeE 7 W-AT
gera fmoan 2oz v frr fwa
[T RO Aol AR orEniyg e,
g wrarq fzar s

Amendment to Rule 71(4) of Drugs
and Cosmetics Rule, 1975

*233. SIHRI BAPUSAHEB PARU-
LEKAR: Will  the Mimste: nf
HEALTH AND FAMILY WELFARE
be pleased to state.

(a) whether Government are aware
that amendment of Rule T1(4) to
Drugs and Cosmetics Rules made in
1975 and published in extiacrdinary
Gazette on 5.2-76 has caused great
hardship to gsmall manufacturing
units and many of the manufacturers
were forced to close down their units;

(b) the roasons for this gmendment;
and

(c) whether Government have re-
ceiveq any representation in this con-
nection and if so, the action taken or
proposed to be taken in the matter?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR1I RAJ
NARAIN): (a) and (b). On 5th
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February, 1876, draft amendment to
Rule 71(4) of the Drugs and Cosme-
tics Rules was published inviting ob-
jections and suggestions from the
public  After considering the com-
menis received from the various quar-
ters amendment to the rule wos final-
ised and formally notified on 10th July
1977. The siaid amendment provides
that manulacturers of drugs should
have thewr own ftedling laboruatories.
The o'weet of thiy, umendmeni 1s that
the manufacturers should be ahle to
assure thomemves Vv lheir own fesls
regarding the qualiy of their products
tather than cdepend apon reports ol
other, external 'abo atonies.

Govis e ent are notl gware of  any
small manutacte 'ng  wnits having
Loen forced to ddoo dawn then units
as a resu't of the amendmunt 10fcrred
to by the Hon'ble Memher

te) Representat on. have heen e
cenned Trom two <vall soale v anufae-
{fur.ng units which are under con-ide-
ration

wfmit w1 frafe sty Az s W
wTaT

*234. st gmEw et
ot &9 w qwf :

FUT SEATA HIT AR /AT T G917
Y 91 w4 f¥

(%) = afast a1 fatw fear
AT & AT IAF a9 AT AT W
g fEar sET &, w1

(=) afz &1, A1 6F afmn *
g 94T &7

yEw W wm owet (s ety
) (%) Wk (@) g
e afr fratr dewmes, e
wTeF, WOTRE, WWE qaT dTeeH
t A g dfe feedl o
forrer Aw ¥ FeaTe Y gvar a7 Forerer

W sww wonie § A g
dfee feow & fafoe wwas yeamet
w1, foa®r aw ¥ 3eqmea 7@ gav 8,
wrar frmramar g fado feem e
Atg-foa arpwr #1 47 4727 /7 AT
frar st 2 A 59 wrma o qEar
7 wmfag argEr = fabE e
CIEE

Employees’ Provident Fund for Bidi
Workers

*235. SIIRI M RAM GOPAL RED-
DY Wil the Mamster of FARLIA-
\JENTARY \FFAIRS AND LABOUR
in please | 1o state

(a) whether Government propose to
¢« tend the Employees' Piovident
Fund to “bidr” workeis; and

thy if so, when the declsion 1s
hkely 10 be taken?

THE MINISTER OF STATI IN THE
MINISIRY OF 1LLABOU'R AND PAR-
LIAMENTARY AFFAIRS (DR, RAM
KIRPAL SINIIA): (&) a'v 1ty The
Tmplnyees’ Provident Funed - and Mis-
rellancous Provisions Act 1952 has
already been extended to the .ndusiry
engaged in the manufacture of bidis
with eftect from 31st Muav 1977,

Increase in Number of Passport
Applications

‘236 PROF. P. G. MAVALANKAR:
Wi'l the Mimister of EXTERNAL AF-
FAIRS be pleased to state

(a) whether it is a fact that appli-
cations tor fresh passport have shot
up considerably after the new, Tibe-
ralised rules re. passporl app’ications
came into force from August 15, 1977;
and

{b) if so, the full facts thereof,
giving a State-wise break-up?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHAR1
VAJPAYEE): (a) Yes Sir. 'The 9
regional passpbft offices received
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2,09,602 applications for passports
during the period August—October
1077, as compared with 2,44,625 ap-
plications received during the period
May-—July 1977, which represents a
22 43 per cent increase.

(b) Information on a State-wi:e
break-up ol t4ese applications is be.
ing collected and will be laid on the
Table of the Iouse.

Gold production in India

*237. SHRI K. MAYATHEVAR:
Wil the Minister of STEEL AND
MINES he pleased to state:

(a) the quantity of gold produced
in India and the Companies engaged
in production;

(b) the cost of production in com-
parison to the ruling price of gold;

(¢) the financial results of the gold
mining companies; and

(d) the measures taken for inten-
sifying gold production economically?

DECEMBER 1, 1877
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THE MINISTER OF SIEEL AND
MINES (SHRI BILJU PATNAIK): (a)
Please see attached Statement 1

(b) Please see atlached statement
II.

(¢) In financial year 1978:77, Bharat
Gold Mines Limuted incurred &
loss of about Rs. 124 lakhs. Hutti
Gold Mines Company Limited made
a profit before taxation of Rs. 72 lakhs.
Ag far as Hindustan Copper Limited
is concerned it 18 not a gold produc-
ing but a copper producing company
and recovers insignificant quantities
of gold as a by-product.

(d) As Bharat Gold Mines Limited
is operating at great depths in Kolar
Gold Fields, the costs of operation are
higher. The Company has been tak-
ing measures to intesify gold produc-
tion by continuously exploring new
reefs in and arounf K.G.F. besides
undertaking geological exploration for
gold in areas outside K.G.F. in colla-
boration wilh Geological Survey  of
India.

Statement-l
PRODUCTION OF GOLDDURING  1q70-55 AND :u-;? 78
Sl Name of the Comipans Produeuon i.l akh € .rarnnu-.]
Na. 1976-77 gy
fupto Oct., 1977)

1. Blarar Gold Mmr-. l...h'l (Clnlla‘ Gont. Urxllrlnl\lnn\ . 22,09 gy

2. Hutu Gold Mines Co. Tad., (Smte Govl. oFI arnataka Undei-
takiry) 480 332
3. Hindusian (‘.npp- r 1. ul (C mtral Gm e1miennt Un(lﬂ\.llung) . 0° 36 111

e R =i o

Statement-11
RULING PRICL OF GOLD (BOTH INTERNAL AND INTERNATT(OONAL
MARKET PRICES)

e (e ————

(Al Tiguzes in rupees)

Sl Name of the  Cost of Ruling price per 10 gros. Remarks
No. Company Produc- .
tion per 1976-77 10977-78
10 gmis. e
1976-77 Imterpal  Interna- Internal  Tuterpa-
market tional tiomal
price market
o L price L .
1. Bharat Gold Mines Lid. 499° 49 560 390 Ggn 4zo @ (TAr rfg-
ricd for
2, Hutti Gald Mines Lad. 46g9°35 560 390 Ogo 420 ugust, 1977,

g. Hind wtan Copper Lid.  N.A. 560 390 6go 420

e = e
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Reducing cost of production of Steel

*238 SHRI P § RAMALINGAM
Will the Minister of STEEL AND
MINES be pleased to state

(a) the efforts made 1o reduce costs
of production of steel in the public
sector units, and

(b) the concrete results achieved as
a result thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) (a)
and (b) Significant cost reduct ons
have been achieved t4wrough measures
hke increase m production and pro
ductivity better capacity utilisation
research and devclopment program
mes reduction 1n use of costly input
materials maintaining better control
over wastages and shortages of raw
matenals etc The impact of cost re-
duction measures has however, been
completely neutralised by the escala
tions 1n cost of input materials over
which steel plants have lhittle controu
A further concerted drive towards this
end 1s being launched through the in
corporation of certain technological in
novations over the net few vears

Imparting of education to rural
workers

#2339 SHRI C R MAHATA wi
the Mimister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleasad
to state

(a) whether the Central Board of
Workers Education have under 115
consideration certain proposals to im
part education to the rural workers
and

(b) 1t «o the details of the propo-
sals and the reaction of the Govern-
ment thereto?

THE MINISTER OF STATE TN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA) (a) and (b)
The Board has worked out a Bcheme
for education of rural workers which
has been approved by Government

2724 LS—2

34
The broad purpose of the Scheme 13
to promote among rural workers a
critical awareness of the problems of
their socio economic enwvironment and
theirr rights and obhigations as worls
ers, as members of the wvillage com
munity and as citizens and to help
them to assure an effective and res-
ponsible role in solving their prob
lems Under this Scheme, pilot pro
jects at 7 Regional Centres of the
Board are to be conducted in 1977 78
Chese projects would cover landless
labourers agricultural workers rural
artisans, forest and fisheries labour
marginal peasants educated unemp-
loyed 1n rural areas and tribal labour
The topics to be covered will amongst
other things have a bearing on

(1) Peasants Movement and Ru
ral Workers Organisations

(1) Rural Development and Trans
formation,

(i) Soclal and Legislative Mea
sures including land Reforms

(1iv) Co-operative Education, and

(v) Population Education and Fa
mily Welfare

Detettion of cancer cases by ‘Pap Test’

*240 SHRI RAJKESHAR SINGH
Will the Minister of HEALTH AND
FAMILY WELFARE Le pleased to
state

(a) whether 60 and 65 per cent can.
cer cases can be detected sufficiently
early by using the ‘Pap Test',

(b) whether Government propose
to develop a countrywide net-work cf
cancer detection centres and

{c) U so, the outlines of the steps
proposed to be taken in this direction’

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN) (a) Cancers of oral cavity jn-
cluding oropharynx and laryna follow-
ed by oesophagus and lung mn riales
and cancer of the uterine cervix follo-
wed by breast and oesophagus are the
most commonly encounteied cancers in
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India constituting nearly 60 per cent
of all cancer cases. These can be detect-
ed early by using the ‘Pap Test'.

(b) and (c). The matter is under
‘consideration,

Liberalised passport policy

*241. SHR] K. MALLANNA: Will
{he Minister of EXTERNAL AFFAIRS
we pleased to state:

(a) whether Government have
liberalised the procedure for obtaining
passport but for the Government em-
ployees, the procedure ig still as cum-
bersome ag ever before;

tb) whether Government servants
have to apply for a ‘no objection cer-
tificate’ from their employers with
the condition for getting the submis-
sion of a surety bond of an unlimited
amount valid for an unlimited time,
signed by a permanent employee of
the concerned organisation;

{¢) whether under such circum-
slances, no one can agree to stand
surety and applicani for a passport is
unable to get the NOC from his de.
partment; and

vd) 1f so, whether Government pro-
pcse to solve thig problem and find
o't some other ways in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] ATAL BIIIARI VAJ-
PAYEE): (a) The liheralisation of
passport policy announced by Govern-
ment, such as endorsement for all coun-
tries except South Africa and Rhodesia
ang applicantg getting their passport
applications verified by Members of
I'arliament. are applicable to Govern-
ment employees as much as to the
gereral public.

i{h) to (d). Since employees of Cen-
tral ang State Governmenis cannot
le: e their station of duty without the
pernmussion of the Department ¢oncern-
ed, all Passport Tssuing Aunthorities
have been instrucled {o advise the
Gevernment  employee concerned to
furnish a cerlificate from the employer
that there is no objection to the grant
of a passport. Where {he Government
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servant is unable 1o produce such a
‘No objection Certificile’, the Passport
Authorities have been instructed to in-
form the Head of the Department of
the employee concerned that its parti-
cular employees has applied for pass-
port facilities along with the intimation
that it is proposed to 1ssue a passport
to the applicant. The Central Govern-
ment has not prescribed any stendard
requirement applicable to all Govern-
ment Department regarding the furm-
shing of a surely bond.

Abolition of exploitation of contract
labourers

*242. SHRI ISHWAR CHAUDHRY:
SHRI PRASANNBHAI
MEHTA:

Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Minisiry have
sought the cooperation of the States
in ending the exploilation of contract
labourers engaged at different con-
struction projects in the country;

(b) whether the Ministry have alse
received complainlts about harassment
of these labuurers, viz,, non-payment
of wages, holding up of workers even
after the expiry of their contruct,
manhandling and assault; and

(c) if so, the reaction of State Gov.
ernments thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) We have sought
the co-operation of the Stais Lakour
Ministers requesting that t{he State
Governments take suitable steps to se-
cure more effeclive enforcement of the
Contract I,abour Act in the State sphe.
re industries, including construction
projects,

(h) and (c). There have been com-
plainis regarding harassmcnt of Dadan
T.abour of Orissa who are usually em-
ploved by contractors for Work in large
consiruction projects outside Orissa
Inquiries by the Joint Teams depuled
to visit some of the areas where Dadan
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Labour are employeq reveal malprac-
lices such as non-payment of Wages,
cumpensation payable under the Work.
men's Compensation Act, pitiable work-
ing and living conditlons efc. of such
labour. The findings of the Joint Teams
have been brought to the attention of
the concerned State Governments for
suitable remedial and ameliorative
steps, The State Governments general-
ly share our concern for quick amelio-
rative measures in such cases.

Price of Steel

*243. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minuster of STEEL
AND MINES be pleased to state:

(a) whether Government have de-
cided to raise the prices of steel; and

(b) if so, the detalls and reasons
therefor?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a).
No, Sir. i

(b) Does not arise.

faformen  wevamw, wf foeelt & Ty
w qdafy

2123 ®o wweft fow : v
wreey wie oot weaw 547 g7
T AT FowR fir

(%) =1 "oz =1 fafeeres
v, 9E faeeir i i s T
TEELT AT gET A qrAET & e
TG qIE, IA GJAT 44 91 ¥ wiE
wwir 7Y g€ & (frodft g %
wET & anm)

(=) afz &, A1 3% =7 F707
g w7

() #r 7YY FAE wrwST T
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(%) ot g1

(@) ¥=w rawey FAT ¥
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¥ qEafa wfte w=Tee A Framraet
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(m) & gt 1+ ¥w  Awa
Jar, & w@mfa & wEE @E W)
TUW  @ET 9a) &1 oWy & fem
fawria oarafa afafeat &1 o
R TR R

Location of five new Vocational
Advanced Training Institutes by UNDP

2135. SHRI K. PRADHANI: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

{a) whether the United Nations De-
velopment Programme have agreed to
the opening of flve new Vocational
Advanced Training Institutes in India;
and

(b) if so, the details regarding the
agreement, as well as the financial
and logistical support to the pro-
grnmme being provided by the Gov-
ernment of India along with the State
Governmentis?

THE M NISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Yes, Sir.
An agreement to this eflect has heen
signed by the Government of India,
UN.D.P. and LL.O; on 23-9-1977:

(b} The projet on Advanced Voca-
tiona] Training System (AVTS) has
been lgunched by the Ciovernment of
India and State Governments ju.ntly in
collaboration with Unileg Nations De-
velopment Programme (UNDP), Inter-
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national Labour Organisatian (11 0)
The system piovides for trmiming of
highly skilled workers un;] technicians
in a vaneiy of advanced and sophisti-
cated s«ills not available urder any
other voeational traiming piogrammes
the duration of the projet would be
four years six months Jhe tolal cost
of the project would be Rs 917 35 lakhs
wity the following hreak-up

(Rs in lakhs)

Government of India 18183

State Governments 243 05
Sta e Governmetg
UNDP 57247

The assistance of ULNDP/ILO would
be in the form of sophisticatel equip-
ment and machinery expertise and fe-
lowship The Governmen{ of India and
State Governments would provide the
necessary facibties such as bwldings
stafl and indigenous equ pmert for 1m-
plementation of the project The ILO
would be the executing agcncy

The system would be iniroduced n
the Advanced Traning Institute, Ma-
dras and five Central Traiming Inetitute
for Instructors located at Bombay Kan-
pur Ludhana, Calcutta and Hyderabad
and 1n sixteen gelected Industral Trai-
ning Institutes The A3dvanced Tramn-
Ing Institute at Madras will function
as the Apex and five Central Traiming
Institutes where the system will be in-
troduced would function as regional -
stitutes for the country as g whole

The lst of Institules and Trades to
be introduced in each is laid on the
Table of the Sabha [Placed in Lib-
rary See No LT-1223/77)

Setting up of an Alumimum Muctory
at Titlagarh In Bolangir, Orissa

2136 SHRI GANANATH PRA-
DHAN Will the Minister of STEEL
AND MINES be pleased to state

(a) whether there 18 any proposal
to start an Alumimum Factory at
Titlagarh in Bolangir District, Orissa
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Siate as lhere are plenty of raw mate
rials like, Bauxite Lme stone etc
available and water supply, trans-
port facilities are good emough to start
this factory and

(b) whether any survey has been
made so far and the amount required
for investment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) (a)
angd (b) Proposals to set up en) ort orni-
ented alumina/aluminium plants bas-
ed on East Coast bauxite geposits (in-
cluding Onssa Jepouts) are under
consideration Detailed exploration of
the deposits m the East Coast has been
taken in hand In order to ex.mine the
economucg of alumina/aluminium pro-
duction the identificalion of the loca-
lion for such plants and the invest-
ment needed for the same the com-
rmssiomng of feasibility stud es in un~
der achive consideration Estimates of
the investment required as well as
the likely location of the plants would
be known only after the feamibilitv stu-
dies are completed

Development of Ayurvedic Milk Pilt

2137 SHRI G Y KRISHNAN Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to slate

(a) whether expermment of the deve-
lopment of an Ayurvedic Milk Pill
which claimed to increase proteimn,
calcium and fat content of breast milk
has proved successful,

(b) 1f so, whether it has got
approval in the World Paediatrics
Meet, and

(c) whether Dr B N Purandare
and his team has been given full co-
operatlion by Government of India in
this regard and if so the detalls
thereof?

THE MINISTER OF &TATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAYV) (a) The Cen-
tral Council for Research in India Me-
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dicing and Homoeopaihy has conduct-
ed studies to assess the potential of
‘Shatavari’ (Asparagus racemosus) on
Ayurvedic Drug in this regard, The re-
sults of the study are encouraging, but
no Milk Pill as such hus been prepared
as yet.

(b) and (c). The question does not
arise.

Deposit Linked Insurance Scheme for
Coal Miners

2138. SHRI A. K. ROY: Will the Mi-
nister of PARLIAMENTARY AFFAIRS
AND LABOUR be pleased to stale:

(a) whether the Deposit Linked In-
surance Scheme for coal miners has
been introduced in all collieries;

(b) if so, the number of coal miners
who have actually joined this scheme;
and

{c) the reasons for the rest of ihe
workers not yet joining this scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF 1.ABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA)" (a) to (c). The
Cnal Mines Deposit 1.anked Insurance
Scheme applies 1o the employees ps are
covered by the Coal Mines Provident
Fund Scheme from 1st August, 1976.
The number of members of the Coal
Mines Provident Fund Scheme as on
31-8-T7 is 6.67 lakhs. However,
about 12,000 employees of the
erstwhile National Coal Development
Corporation by virtue of their ex-
clusion from the C. M. P, F. scheme
are not covered by the Coal Mines
Deposit Linked Insurance Scheme.
The Deptt. of Coal have intimated
ihat the scheme may be extended to
these employees too. Necessary action
is being taken in the matter.

Recognition of Postal Accounts
Employees Unlon in Kerala

2139. SHRI VAYALAR RAVI: Wwill
the Minister of COMMUNICATIONS
be pleased o state:

(a) whether Government have re-
celved any representation regarding

the recognition and working facilities
of the Postal Accounts Employees
Union, Kerala Circle, 1rivandrum;
end

(b) if so, the details thereof and
aclions taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes Sir.

(b) Recognition is granted according
to merits of the case, to the furmation
of an All India Union or Association
of the P. & T. Branches are formed at
lower levels and are treated as auto-
matically recognised.  Therefore
separate recognisation of the Postal Ac-
counts Employees Union of Kerala
Circle slone could not be granted.

After the take over of Postal
Accounts from Audit w.ef 1-4-76
the recognised Association of the
Audit department was also bifurcated
and the All India Postal Accounts
Employees Association was formed
to repre-ent the Postal Accoun!; staff
transferred to P. & T. The Associa-
tion has branches in all Circles
including Kerala, The concerned
employees are: therefore now free to
become, perhaps have become mere
bers of the recognised Association.

Take Over of Manganese Ore India
Ltd.

2140. SHRI MADHAVRAO SCIN-
DIA: Will the Mimster of STEEL
AND MINES be plea:ed to siate:

(a) whether it is a faclt that Manga-
nese Ore India Limited a Joint Sector
Undertaking has been taken over by
the Government of India;

(b) if so, the total assels of the
Undertaking; and

(c) the amount to be paid by Gov-
ernment, in the form of compensation
and also the distribution of shares bei-
ween the new shareholders of the said
undertaking?

THE MINISTER OF STATE IN THR
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (c).
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Under an agreement signed between
the Governmenl of India and Central
Provinces Manganese Ore Company
Ltd. (CPMO), the (jovernment of
India has purchased 49 per cent of the
shares of Manganese Ore (India) Ltd.
(MOIL) held by CPMO, against a pay-
ment of Rs. 72,60,613.00, The ultimate
proportion of shareg to be held by thé
Government of India. State Govern-
ment of Madhya Pradesh and Mahara-
shtra will be as under: —
Government of India 514,
Government of Maharashtra 24.57/,
Government of Madhya
Pradesh 24,5,
(b) The total assets of the company
as per the audited Balance Sheet on
31-3-1977 were valued at Rs. 8,73,49,
556.00.

Postal Stamp Depot in H.P.

2141. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there is a proposal to
open a postal stamp depot m Hima-
chal Pradesh for philatelic enthusias-
ties,

(L) it so, what
thereof; and

(c) if not, the reasons thercfor?

THE MINISTER OF STATEIN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKII-
DEO SAl): (ay No Sir,

(b) Does not arise,

(c) We have openeq a Postal Stamp
Depot at Ludhiana to cater to the needs
of Punjab, Haryana and Himachal
Pradesh. To start with the Depot is
looking to the requirements of Pun-
jab State only and the facilily will be
gradually extended to other states also
viz, Haryana and Himachal Pradesh.

Outstanding claims against Portuguese

2142. SHR1 EDUARDO FALEIRO:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to stafe:

(a) the total value of the claims by

individualg and orgenisations of this
country cutstanding against the Portu-

are the details
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guesec Government and Portuguese
Institutions such as Banco National
Ultramarino; and

(b) what specific steps have been
taken towards the settlement of those
claims since reply to Unstarred Ques-
tion No, 370 on the 7th July, 19777

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) From available
figures it has been estimaled that the
claimg could approximately amount to
the order of 19 crores of rupees. It
has proved very difficult {o obtain pre-
cise data on individual claims since all
the records are not available in respect
of ornaments pledgad to banks, title
deeds, and deposits of currency nctes
ete.

(b) The various Min.siries and De-
partmentg concerned are baing consul-
ted and an inter-Ministerial meeting
is to be held shortly both to verify the
claimg so iar collected and lo cons.iler
the procedure or resolving the issu..

Skilled Workers on Daily Wages in
Mineral Exploration Corporation

2143. SHRI ROBIN SEN: Wil! the
Minister of STEEL AND MINES Le
pleased to state:

(n) whelher he is aware of the fact
that there are many temporary skilled
workers drawing only Rs, 0.75 per day
in various categories for more than
four yearg or s0, in Bankola and
Joalbhanga drilling camps of Mineral
Exploration Corporation;

(b) if so, whether Government pro-
pose to make them permanent in their
respeclive categories; and

(c) whether, it is also a fact, that in
case of recruitment and promotion,
corrupt practices are prevalent in the
various drilling camps of Mineral Ex-
ploration Corporation in West Bengal?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
QOut of 165 contingeut workers In
Bankola and Joalbhanga drilliug
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camps, only 7 skilled, 8 semi-skilled
and 1 unskilled worker have comple-
ted more than 4 years service. Wages
of continge..t workers in Mincral Ex-
ploration Corporation were revised
from March, 1977 and a skilled wor-
ker is now entitled to a mitumum of
Rs, 10 per day.

(b) Efforts arc being made to regu-
larise contingent workers against
available regular posts.

(c) No corrupt practice has come
to notice,

Gold Mining in India

2144. SHRI NAWAB SINGH
CHAUHAN: Will the Mimstier of
STEEL AND MINES Le pleased to
state:

(a) the action tnken during the past
cight months to increase the produc-
tion of gold from guld mines;

(b) the guantity of gold mined from
gold mineg in the couniry cvery year,
ai.gl

(c) Government's
therefrom?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRT KARIA MUNDA):
(a) Bharat Gold Mines Limited, a
Central Governmeut public sector
undertaking and Huttiy Gold Mines
Company Limited, a public sectyr un-
dertaking u.der the State Govern-
ment of Karnataka are the only two
gold mineg in the country both situa-
ted in the State of Karnataka. Bharat
Gold M..es Ltd. have made efforls
with the help of the Geological Sur-
vey of India to explore the possibili-
fies of finding new gold deposits in
Ramagiri Gold Field (Yeppamana
Mine) and Mallappakonda ju; Anthra
Pradesh, outside Kolar Gold Field.
The Company is also continuously
carrying on exploration work at XKolar
Gold Field for fuding new reefs.

The production of Hutti Golg Mines
Company Ltd. has been hampered
during the last eight months due to
inadequate power supply,

annual  inctme
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(b) The quantity of gold mined by
Bharat Gold Mines Ltd. and Hutti
Gold Mines Ltd. during the last two
vears and the current year (upto the
end of October, 1977) are indicated
below:

197576 197637 1977-78
(figures in lakh gms)

Bharat Guold 1774l 22°04 1097
Mines Lad.
Hutti Gold 11070 B+Ba 592
Mines Lid.

In addition, Hindustaw, Copper Ltd.,
which is a copper producing Company,
produn-ed a small quantity of 0.36
Jakh grammes of golq in 1876-77 und
1.11 lakh grammes of gold in 1977-78
(uptg October, 1877) as a by-product
from anode slimes.

(c) There was no direct income
from Bharat Gold Mines Ltd, (Cent-
ral Government Undertaking) as dur-
ing 1975-76 and 1976-77 the Bharat
Gold Mines Limited incurred losses of
about Rs 250 lakhs and Rs. 124 lakhs
respectively; and ag such ng dividend
was paid by the Company to the Gov-
ernmewt on its equity holdings.

In the case of Hutti Gold Mines
which is a State Government of Kar-
nataka undertaking, the company has
been earning profits and declaring
dividends during the last two years but
information regarding income earned
bg the State Government is not avail-
able.
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fafrear waar, Mg T ws=aNT,
fasim  faitgw, Pramere,  wdwTAY
wd wifemifag wifa @ 1977 &
T N AT 8 af *Y wafg #
T T & A 8084 (wiew wfa-
famr o me 9 1 oy faaaw
aam g iy vy & wfafrge
favitaait &1 spaaTETe s faar v
2

Adoy sEe Ty, fada wioared  fafaw g

a AT W WegE /Ay, fawow, or faew ara
mas  fuan wAwmiAw A ateas-
fafmemr wfuFrit wa sifs  fam
HHA q
AT
favius
1 2 4 4 5 6 7 8 9
1970 12 4 24 74 30 10 16 170
1971 30 4 89 76 25 2 25 251
1972 117 281 60 133 43 3 41 678
1973 119 95 249 254 38 1 46 801
1974 165 184 163 530 42 4 70 1158
1975 1369 218 335 214 16 3 161 2318
1976 321 152 146 315 12 16 21 983
1977 744 226 211 422 W 2 11 1727
(31-10-77
%)
T aIT 2877 1164 1277 2017 317 41 391 8084
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o 7T § 9 iy § awr foww gw
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afvm Wy & ak A # & a6t ¥
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Fewes srea 7 afraa 1 wregan
T A 8 AAAN, 1976 M A W
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Introduction of Urine Therapy

2149. SHRI VASANT SATHE;
SHRI K. MALLANNA:
Will the Miister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the
Prime Minister has given a call to
the doctors 1o use human urine as a
“sure cure” for diseases hke T.B./
Cancer and Cataract;

(b) if so, the reaction of Govern-
ment and the leading physicians in
the country to the proposal;

(c) whether Government  would
Lke to introduce Urnie Therapy on
pilot basis at some of the Govern-
ment T.B. and Cancer Centres, and

(d) if so, the steps taken/proposed
to be taken in propogation of this
therapy?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No,
Sir.

(b) Does not arise,

(c) and (d). Ngo such decision has
so far been taken. The Government
have however, requested the Central
Council for Research j, Indian Medi-
cine ang Homoeopathy, New Delhi and
Dr, Venkat Rao of Nature Cure Hos-
pital, Begampet, Hyderabad to take
up the investigation gn the cfficacy of
Auto Urine Therapy.

Betting up of medium sized Cement
Unjts In integrated Steel Plants

2150, SHRI P. K. KODIYAN: Will
the Miister of STEEL AND MINES
be pleased to state:

(a) whether Government propose
lo set up medium sized Cement units
in each of the integrated steel plants;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). The possibilities of ins-
tallation of Captive Cement Plants of
about 1 million tonne capacity each at
Bhilai, Rourkela and Bokarg ig being
examined with a view to utilising the
surplus blast furnace slag and also
the lower grade limestone  arisings
from the captive mines. Action is be-
ing taken by the Steel Plants {o draw
up viable schemes,

P.M.'s correspondence with U.S.
President

2151. SHRI KANWAR LAL
GUPTA: Will the Minister of EX-
TERNAL AFFAIRS be pleased {o
state:

(a) whether it is a fact that the
Prime Minister has exchanged a series
of letters with President Carter of
US.A.; and

(b) is it a fact that the exchange
of letters between the two Heads of
the Governments has brought about
mutual understandings beiween the
iwo countries?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI s. KUNDU): (a)
Yes, Sir,

(b) The exchange of +wviews on
bilateral relations and international
issues, through these letters, has con-
tributed towards promoting mutual
confldence and trust ang a better un-

derstanding of each other's point of
view.
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Starting of a Cement Plant in ‘Workers
Sector’ Bhilai Steel Plant

2152. SHRI P. RAJAGOPAL
NAIDU: Will the Mimster of STEEL
AND MINES be pleased to state:

(a) whether a cement plant 1s going
to be started in ‘Workers Sector' by
utilising bonus to be paid to workers
in Bhilal Steel Plant, and

(b) if so, when?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
sid (b) A proposal had been made
recently by some of the workers 1e-
presentatives to the Minister Steel
and Mipes regarding establishment of
& cement plant at Bmla: anq utihsing
workers bonug for financing 1t Possi-
mlity of instalung a captive cement
plant with a view to utising surplus
blast furnace slag and the lower grade
lime stone arising from the captive
mineg 1s being examined by Bhila
Steel Plant

Recovery of ESI contributions from
Textile Mills, Tamil Nadu

2153 SHRI K RAMAMURTHY
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state

(a) whether National Textile Work-
ers Union, Tamul Nadu have represen-
ted several times to the Regional Di-
rector, ES.LC., Madras for the re-
covery of ES.I contributions estimat-
ed to several lakhs of rupees from the
Managements of the Algappa
Lakshmi Mills Rajapalayam ang the
Janakiram Mills, Rajapalayam, Tamil
Nadu;

(b) whether the non-recovery by
ESL Corporation i3 due to the collu-
sion of ES.IC. high officials with emp.
loyers, and

(e) it so, what action Government
propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
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RAM KIRPAL SBINHA): The Em-
ployees’ State Insurauce Corporation
have furnmished the following informa-
tion:

(a) Yes, Certain complaints regard-
ing nua-recovery of ESI Contribu-
tions i1n respect of some employees
have been received.

(b) No such complamnts of collusion
have come tg the notice of the Gov-
ernment

(c) The Corporation has already
started legal acticu including prosecu-
tion for the recovery of the due, In
respect of M/s Algappa Cotton Mils,
Rajapalayam. So far as the case of
M/s Janakiram Mills 1s concerned the
matter 1s being looked into

First Press Conference of Indian Am.
bassador to USA

2154. SHR1 S R REDDY.
SHRI C K JAFFER SHA-
RIEF
Will the Mimster of EXTERNAL
AFFAIRS be pleased to state:

(a) whether only v few foreign cor-
respondents attended the first press
conference held by our Ambassador to
USA, Shri Palkhiwala;

(b) the reasons foir thin attendance;
and

(c) what steps are proposed to be
taken to ensure better attendance in
future?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S KUNDU): (a)
wd (b), Yes, Sir It 1s tiue that the
attendance of the foreign rorrespon-
dents at this meeting was thin The
main reason wag that thiough ravita-
tions hag been sent to major news-
papers, news agencies and other media
& the US Capital, the purpose of the
meeting with the press was not suffl=
ciently clearly stated. This may have
created an impression that the meet-
ing was of a routine nature with mo
specific topics for discussion.
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(c) The indian Embassy in Wash-
ington and its Information Wing iu
parbicular have been advised to make
adequate preparations before arrang-
ing such press conferences.

Homoeopathlc Medicines

2155. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there have been comp-
laints against M;s. Bhandari & Sons
who are the main suppliers of homoeo-
pathic medicines to Government for
use ir C.G.H.S. dispensar.es;

(b) if so, the nalure of complaints
received so far;

(c) whether the complaints include
supplying of sub-standard medicines;
and

(d) the action taken by Government
against this Arm for cheating Govern-
ment In this way and whether there
is any proposal tg black-list this firm
and i¢ not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Sir,
M/s. Bhandari and Sons are not the
suppliers of homoepathic medicines
used in the CGHS Homoepathic Dis-
pensaties.

(b) to (d), Question does (.ot arise.

Shortage of Medical staft and Equlp-
menis In dispensaries of ES8IC. In

2168 SHRI C. K. CHANDRAPPAN:
SHRI DINEN BHATTA-
CHARYA:
Wil] the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleasej to state:

(a) whether the dispensaries and
hospit g of the Employees’ State Insu-
rance Corporation in the Capital are
short of medical staff and proper
medici | equipments;

(b) whether Government are aware
that there were some incidents leading
to physical assaults op some doctors
by some patients a3 the doctors are
unable tp pay proper attention to the
patients under such conditions;

(c) whether the Ministry have re.
ceiveg g memorandum from the doz-
tors of ESIC hospitalg ang dispensa-
ries stating their grievances and de-
mands; and

td) if so, the details thereof and
Government's 1eactior thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) to td).
The Employees’ State Insurance Cor-
poration, which arranges medical care
under the Employees’ State Insurance
Scheme i, Delhi, has furnished the
following information:—

(a) The staff for the dispensaries
and hospitals are sanctioned as rer
approved norms, However, it has been
observed that duritig the period May
to September every year, there is a
sizeable increase in the daily attend-
ance figures of patients. Keeping this
in view, certain additional nosts have
becy, sanctioned recently ang action
is being taken for filling up these
posts at the earliest. Ag far as the
provision of equipments is concerned,
there has been no deflcieicy.

(b) There have been some unfortu-
nate incidents of assaults on the Medi-
cal Officers and Staff of the dispen-
saries/hospitals. In each case, senior
officers reached the spot ang pacified
both the parties and amicable solu-
tions were arriveq at.

(c¢) Yes, -
(d) The position is as under:—

Sl Demand Action taken or
No. proposed to be taken
1 2 3

1. The deficiencier in Necessary action is
respect of medical and  already being taken,
para-medical  stafl

may be made good.
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2. Imsecurity amongst The docors have been
the Doctors/Staff. suitably advised.

8. Comprnsatory off This has sincr been
for the Medical Ofli-  sanctioned,
rrs.

4. Formation of sepa- Thisis alrcady under
1aie cadre of Medi-  consideration.
cal Officers in  the

the Corporation.

. Non-pavment  of
ESI Allowance of
Rs. 100/= to ad-hoe
appointers. These demands e
! being looked int .

6. Pavment  of Post. in conmliation

Graduate Allowance. with the Medical
Officer-.
7. Staggering the |
working hours of
dispensaries, J

Communts of foreign countries on
Urine Therapy

2157. SHRI K., MALLANNA: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state-

fa) whether some comments from
foreign countries have been received
about Urine Therapy which has been
emphasized by the Prime Minister;
and

{b) if so, the delails thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
JAGDAMB] PRASAD YADAV): (a)
No, Sir.

(b) Does not arise.

Paintings in UNO Buliding showing
India's poverty

2156. SHRI DHIRENDRANATH
BASU: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whethey it ig a fact that in the
U.N.O. Building in New York, US.A,
beards nicely painted showing thous-
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ands of Indlan: ond refugees begging
for food and shelter and other require-
ments have been hanging and are pro-
minently displayed to show how our
countrymen are poor and how ineffi-
ciently gur Government have been
tacdkllng the problems of poverty ete.;
an

(b) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI 8. KUNDU): (a)
and (b). No, Sir

There are several display board:
and posters in UN premises showing
the activities of UNICEF, FAO Office
of the High Commissioner for Refu-
pees, ete. in the flelds of refugee wel-
fure. food production etc, These pos-
ters show  refugees being provided
with food, shelter, clothing etc., but
they do not make any specific refer-
ence to India or to any other coun-
try.

SYETO ST AW W) eqTowT & eTewr
favarfow sufemdl w1 gaie

2159 st Thaw  ware waf
F41 (VT WX @R Hel g€ AqTH FT
¥ w4 fE

(w) arprr gema fafads #
*qreAT & aftomr ey frad efver
faeaifam g1 i

(@) == & gty F faiy g
¥ T ETAATENHT & AW W7 @ Fean
ofraret #1 gt af foar mam g,
e

(m) #ar FET § AT
¥ fatnfor ofrard #t sroftfae &
UTER WG A &7 gfawm g,
afz aff, a1 @& wav drow 37
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e wie wm oAat (s afm
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TTH BTG Wi § e

1. fagre g §  faenf

sferal & gty & fag gt
¥ d= feqg qgeqmy fam &

2. forr st 4 wfe afoe 5 of
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#r nfr (7 @@ Ar i
¥ fema 7) T @@=
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Woa w7 o Afraeriy;

5. @ Al & freafier safvai
&t welf o g aqr fafrer &
Al F (T ¥R ) 59
g it Aaf § ;

62

6. ATHTY ey fiyo wqF Aofr &
a2t & o syaeor afefed¥ &
faearfaat ( sopw , ¥ o)
¥ w wfafsfe T fae
T & gt qfw wic
gRatm  fadaran ¥ 7w wiy-
=0 W oy A G e

7. faemfyat wv fafaw sgaaEt
# gfnfers  weq & fag famre
& fafaw  otefr wfro
Heqri § qF w4 A ant ¥
fam aw fusdt sferor  grerar
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P:orsons arrested for manufacturing or
selling spurious drugs

2160. SHRI D. G. GAWAL Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number ol persons arrested
in the country during the year 1977 so
far for manufacturing or selling
spurious drugs and the paris of the
country from where arrested;

(b) what stringent action is propos-
ed to be taken against these persons
who played with the life of people;
and
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(¢) the other measures proposed to
be takea to make the manufacture
and rale of spurious drugs impossible?

THE MINISTER OF STATE IN
THE MMINISTRY OF HEALTH
AND F.\MILY WELFARE (SHRI
JAGDAMBI PRASAD YADAV): (a)
to (c). The information is being col-
lected anil will be laid on the Table
of the Sabha,

Action against Manufacturers of
spurious and adulterated drugs

2161. SHRI MD. HAYAT ALI:
SHRI R. KOLANTHAIVELU:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) names of the pharmaceutical
companies (local and foreign owned)
against whom action for manufactur-
ing or selling o the spurious, adul-
terated »1d sub-standard drugs have
been tak:n during the period from
March 1977 till to-date;

(b) nature of action taken and the
penalty imposed on each firm;

(c) whether Government are consi-
dering the propesal to eliminate the
domination of foreign owned compa-
njes in drug industry; and

(d) if so, the measures Govt. pro-
poses to take in meeting the require-
ment of drugs (in quantity and gqua-
lity) likely to be affected im eliminat-
ing the foreign-owned drug compa-
nies?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). The information is being col-
lected and will be laid on the Table
of the Sabha,

(c) and (d). This concerns the Mi-
nister of Chemicals and Fertiliser and
a separate question may please be
tabled in his name.

DECEMBER 1, 1877
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Amendment of Pharmacy Act and Phar-
macy (Amendment) Act, 1976

2162. DR. BAPU KALDATY: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether there is any proposal to
amend the Pharmacy Act, 1948, and
the Pharmacy (Amendment)y Act 1976
for registering the persons practising
pharmary profcssion since 1¢47; ana

(b) 1if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI

JAUGDAMBI PRASAD YADAV): (a)
No.

(b) Does not arise.

Total production of zinc plates from
the Union Carbids (West Bengal) and
Agarwal Metal Works (Haryana-
Rewari)

2163. DR. VASANT KUMAR PAN-
DIT: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the total production of zinc
plates by the Union Carbide (West
Rengal) and Agarwal Metal Waorks
(Ifaryana-Rewari) and the need of the
zine sheets/plates per month for in-
dustries and for block making;

(b) whether the above two indus-
tries have reduced producticn during
the last few months; aad

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The total production of zinc plates by
Mijs, Union Carbide India Ltd., Cal-
cutta, West Bengal and Mi|s. Agrawal
Metal Works Private Ltd, Rewari,
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Haryana during the last four years (w) afe g, & avwawd st

and in the current year is as under:— ¢ W g e frwe wE

Union awal firords # @ wh ™

Tow Gy e e qfqmﬂﬁtﬁ ®r frg swwTc gfmmd
L Liwd. Pvt. Ltd. o Y w7 & ?

(in tonnes)
197374 450 34 484 dwlte wni oy ww W (off
1974-75 273 126 399 wm i ) (v) vk (w). #fear

1975-76 436 50 476 waifrs !Ifw'lﬁ ¥ FEETHT W 94T
1976-77 444 107 551 mar & Wi wfiger sfawt &
197778 170 102 272 wrd-gvmal wY fafrfnr ¥ ¥ fay
(upto October 77) w5 wA A wrearr  wfaf,
—— 1948, & wiafaw, 1952 aEN+

Being a non-scheduled industry, sw wiefrw, 1951 et W x
estimates of demand for zinc sheets| fame wihere ( frdor e )
platuforindustriesandforblnck mak- W' 1966 § fraiw mi'
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ed on the sales by the two indigenous w¥ gfafes, gam afefis ufe-

%

producers, during 1976-77, the month=- fram, 1976, fodr fafmfor 2wk,
ly di ig it bout .
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() and (o). Ms. Agrawal Mot T T W O &ww serc¥
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md'? uction oﬂ’“"“‘?ﬁa durilr;g 1977- qam Aww gfafrea o § 1 wghr
8 (upto ober, ). owever,
prodistion hy Uilon Cathide Tadis wgfeur wfafaas, 1961 W Wl
Ltd. has declined during 1877-78 (up- weq ¥y wfafaw, 1948 ¥ ot

to October). The main reasons for fall wrafrs afger =fiel & wqfer
in production by MiIs. Unlon Carbide i ﬁ:\_ wt

India Ltd. are power shortage and gEér & wgfaamt WI'E:IT L
labour problems. However, a settle- W Haew A AfgET q W W<

ment has now been arrived at with st
labour; normal production is reported W ¢ N =g , fm &

to have nommenced from November, 'qf[a‘t afes i t'
1077. ¥ gafga W@l ®1 seg gaeAr
¥ ggarr ¥ fagemar
FNEE SRR S S g — R
ﬁwmthh Promotion of Nurses of Willingdon
2164, o fEme e : W@ Ml
wewly W q9T W AT g XATH W 2165. SHRI R, L, KUREEL: Wil
L the Minister of HEALTH AND FA-
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sfas] ®T gamEl w7 qa7 M WK (a) how many staff nurses have
““W!‘i"“’ﬁm“@ been promoted to the Sister posts im
i wk Novercher, 1972;
2124 LS—3 -
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(b) the total number of staft nurses
belonging to Scheduled Castes/Sche-
duled Tribes promoteq from Novem-
ber, 1872, and whether the reserved
quota in promotion posts for them 1s
complete or not; and

(c) if not, the reasons therefor and
what measures Governmeni propose
10 take to fill up the reéserved quota
for Scheduled Castes/Scheduled
Tribes?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRL
JAGDAMBI PRASAD YADAV): (a)
25.

(b) None, as no Scheduled Castes
and Scheduled Tribes staff nurses
were then available. Reserved quota
for promotion is therefore not com-
plete.

(¢) The posts of Staff Nurses res-
erved for Scheduled Castes and Sc-
heduled Tribes are advertised and
various agencies dealing with Sche-
duled Castes and Scheduled Tribes
are contacted to sponsor candidates
for such posts. As a result thereof
8 Scheduled Castes and 2 Scheduled
Tribes Staff Nurses have been appoin-
ted, They are however not yet cli-
gible for promotion.

Insanitary conditions in GPO, Simla

2168, SHRI RAMANAND TIWARY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government is aware
of the jnsanitary conditions in the
class Iy P&T Quarters, GPO, Simla
caused due to joint latrines for the
whole block/blocks and lack of bath-
rooms and water connectiong with
each quarter;

(b) it so, whethey provision for
separate latrines, bathrooms and water
taps is considereq advisable; and

(c) if not, the alternative arrange-
ments to ensure sanitary condifions
and civie facilitieg in these quarters
contemplated or being contemplated
by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR] NARHARI PRASAD

LDECKEMDBEDG 1, 1FT
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SUKHDEO SAI): (a) Joint latrines
block and lack of bathrooms and sep-
arate water connections with each
quarter sometimes cause insanitary
conditions and efforts are made to
keep the same clean,

(b) It is not possible to provide
separate bathrooms and latrines for
one room gquarters. As per standard
practice Javatory and bathroom blocks
are constructed for a group of one
room quarters. Every effort is being
made to maintain proper sanitation in
such lavatory and bathroom blocks.

(c) Reconstruction of the existing
latrine and bathroom blocks is under
consideration.

Delay in visit of Uniteg States
President

2167. SHRIMATI PARVATHI
KRISHNAN:
DR. HENRY AUSTIN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether {he proposed visit of
the U.S. President Mr. Carter to
India has been postponed; and

(b) if #o, the details and reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
The visit of the U. S. President Mr.
Carter to India, which was scheduled
to take place from November 27 to
November 29 this year has since been
postponed.

(b) Arcording to a message rece-
ived frcmn Presidemt Carter earlier
this month the visit had o be post-
poned because he felt the need to re-
main in Washington during the Cong-
ressional consideration of the adminis-
tration's energy programme. In the
same message President Carter ex-
pressed his hope that a mutually con-
venient date could be found for a
later visit. The two governments
are at present in conspltation with
each other in this regard.
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* 2168, SHRI D.D. DESAL Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the per tonne cost and sale price
of verious jtems of steel handled by
SAIL;

(b) whether this margin has 1n-
<reased or decreased between 1075.76
and 1976-77; and .

(c) if go, the details thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)

Cost of prgduction varies from Plant
to Plant. It "would not be in the
commercial interest of the Plants to
divulge the per tonne cost of various
items of steel. A statement giving
their prices is, however, attached.

(b) and (¢). The margin beiween the

"cast of production and sale price has

been varying from time to time during
the year 1975-78 and 1078-77 because
of various factors such as increase in
coal price with effect from 1-7-1875,
increase in railway freight in 1975-76
ete,

Statement
ﬁ. Products - Rs.[tonne
o P
Ex-works selling

e o price_range
1. Billets 1004
2. Bloums/Slabs 969
3. Bais and Rods 5—7 mm 1514
8—10 mm 1264

4. Bars and Rods in St. lengths

u&: 25 mm 1264
above 25 mm 1214
above 60 mm 1414
5. Flav . . 1347
6. Rails 52 Kg. 934 1164
45 Kg. 1012 1124
7. Plates . 1014 1072
8. GP Sheets/Coils . 1964 2324
9. HR Coils 1388
10. HR Plates/Sheets . 1488 1884
11. CR Coils g 1909
28. CR Sheets . 1763 1959
13. Skelp . 1344
4. Joists 959
15. Wheels 935 5900
16, Axles . 2838 3561
17. Sleepers 1359
18. Fish Plates . . . - 2252
Croasing slecpers, structurals etc. 885

[ &

L T——



71 Wnitten Answers

Auntomatic Telephone Exchange at
Farrukhabad, U P.

21869 SHRI RAM NARESH KUSH-
WAHA Will the Minister of COM-
MUNICATIONS be pleased to state

(a) whether Farrukhabad 15 a busi-
ness centre ang the traders there are
experiencing greai difficulty in the
absence of an automatic telephone ex-
change, and

(b) 1if so, the action bemng taken by
Government keepmg 1n view the prob-
lems of traders and in case no action
is being taken, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICAT-
IONS (SHRI NARHARI PRASAD
SUKHDEO SAI) (a) Farrukhabad 1s
one out of many business centres and
district headquarters in the country
where manual exchanges are working
Due to various additfonal facilities
there 1s generally a considerable de-
mand for replacement of manual ex-
changes by automatic ones However,
due to acute shortage of automatic
equipment, 1t has not been possible
to automatise all the manual ex-
changes 1n the country

(b) In accordance with a phased
programme of automatization of man-
ual exchanges at all district headquar-
ters equpment for a 900 lines auto-
matic exchange has been allotted 1n
1978-79 supply programme of M/s
ITI Bangalore It 1s hoped to com-
mssion the automatic exchange by
1980-81

Import of ome million tomne Coking
Coal

2170 SHRI OV ALAGESAN will
the Minister of STEEL AND MINES
be pleased to state

(a) whether 1t 12 5 fact that s
Minustry 15 contemplating import of
one million tonnes of high grade cok-
ing coal on top priority,

(b) i# so, the mamn reasons for the
same, and

(c) from which country? £

"
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THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK) (a)
to (¢) The techmical and economia
implicationg of importing low ash
coking coal for blending purposes mn
view of limited reserves and relative-
1y higher ash content of indian coking
coals are under examination No de-
cision on the imports or on the sou-
rce of supply has been taken

Streamlining of Diplomatic Missions
Abroad

2172 SHRI MANORANJAN BHA-~
KTA
SHRI YASHWANT BOROLE:

Will the Mimuster of EXTERNAL
AFFAIRS be pleased to state

(a) whether Government have
adopted certain measures to streamhne
the working of Indian diplomatic mas-
siong abroad,

(b) if so the details thereof, and

(c) whether any steps have also
been taken to reduce the staff m the
mussions gnd to curtail theiyr finances
to effect economues in their working?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S KUNDU) (a)
Yes, Sir

(b) and (¢) Before posting abroad,
officers undergo a perfod of tralning
which 1n the 1mtial stages includes
attachment in districts and institu-
tiong where they are made more aware
of the problems of rural India

The working of Missions abroad is
constantly under review from Head-
quarters Economy measures appli~
cable to the Government of Indiaasa
whole are adopted in Embasmes ab-
road,

As often as posmble, the Forelgn
Service Inspectorate inspects Mussions
and reviews thewr work in arder to
bring about greater economy and effi~
ciency As a result of such inspect-
ion, considerable saying has beem
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effected both in terms of staff stren-
gth and financial cutlay in the Supply
Wings at London and Washington;

The average number of staff per
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2174, St Wt : oW

Misgion abroad has been reduced; wrern s ofore wemer wET g
T & g w4 B
Promotions at higher levels are ef-
fected with accent on ment. (S) wTIE ®T SAEeNT  Ofe-

By these measures, the External
Affairs Ministry has been able to
closely contain the increase in expen-
diture on Missions.

« wmrEl & wex wfrw fewd Wt agfa
. ¥ ofrmdan

2173 st TAAT R :
FqT TEIA WIT w7 A1 g FarT 37

(=) a1 7g 7= & f& ofce
Fearr  (qfee fadtew)  sndaw
¥ vy ofa €% & wrow fagmr A
favirg agrgar & T g W afz A,
a1 39 g & v a7 ¢ foae faeim
wgraat sy gf & s faed ad

T w4 1977-78 & WgwEar gr gEr
¥
(%) w1 FTw W faar @mY '
¥ v w@fw frems 1 ad=e
itk Woodnrekn s, s ey Wit aficart wemw surem
# o T (s o s A

(=) =fz g, ar e a1y ¥ o) A
ggfa ggata oA & awEAT £, T
w7 YEr owrd !

. e Wi W swrem § Ty
T ot (ot wfem ) 0 (%) oY
Erill

(%) wacifia wgraar AWy awr
WM & ®T X ST FT AT G

(=) faelr agraar 9T £1% =47-
gz AF g

1977-78 & SR famy avey
HET AETEET &1 @t gan

(&) =am=r @ 3zaT | Foraeor & frmy v &
fararem
afcare wemrer wriew & forg 1977-78 & A faed wmet st wemen
w1 &
(nlm_w_m o B (eqa @mat &)
1977-78
R ¥T AW - ST gaTf
I T T T I
1. 3w v faw A iy qfvare seam wwqT w1 o
W 50.00
2. Arifge fawmrd o SHAT Frd 450. 00
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1 2 3
3. fudq ity S SR GaT
Cicrin i T 270. 00
615.00

4. vy fasm oid/effew wike e o

sty s o
5 afrdw I AW qar fag F aguw
T4 forvargs wfwer ager 13.00
6. wrawar fpareard A SpRr o ST FTER sso.u‘o‘
e fafa
arr 2388. 00
(w) W & ww ¥ wgw
1. ehtfer wrrd faem ot Frrges geard & fag iy 310. 00
2. ey fareedl @ dqwr W ey Mferar aar s
e fafa o 24,60
3. TfAEE Qu-gefreor wrdww | & fag
awfi 13. 00
4 WHF deity qoE a1w Afer gfe & fag a9-
23.16
gnr 270.76
T A : 2758. 76

wfwey fafu dwem & Frdnet (sioit-2)
¥ gerdifery S

2175, st woinfag wdtfan
T WA WE AT WH WA 72
oA & gar w41

(%) wfaex fafa wzm7 & et
(f—2) ®r wEfaw gEfEE
BTTATT WA IF A =% ¥ w=T FIOU

(&) st &1 faae o foa
arie & qEdfed dq@-ama 3 &
g "R

(1) A1 qer Al -2 &
frims & @i fawama fagwany s
T & A e wfearE ¢ 93 fs Y
& FTH FT €T UFATE

aH AaT dEdlw ew swew §
wm(mmm&g):
(%) & (m) : wfesr fofw Frdmis
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(w-2) % Aeprarr drat e W
Nt fwfoll & secrey o @
dufus fem o wiw § 1 wfeen fafw
frlras (fx-2) & FgawEi 7 oq
dvew sTErTME Y W
gy F wdr q% wiré frorw wg fear
™ g

Functioning of a Creche

2176. SHRI V. DHANDAYUTHA-
PANI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that a Cre-
che has been functioning under NDMC
at Mandir Marg, DI1Z Area, New Delhi
for the Children of Governmént em-
ployees, etc., '

(b) whether proper care ig not given
to the children due to inqualified staff
and unsatisfactory gupérvision by fhé
supervisory staff; . "

(c) whether standard of cleanlines:
is not upto the mark;

(d) whether adequate amenities are
also not provided to the infants and
childrén; and

(e) if so, the measures to be taken
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes.

(b) The Creche at DIZ area was
taken over from the Minister of Home
Affairs, Government of India on Ist
September, 1976 alongwith staff by
NDMC. Proper care is being given 1o
the children by experienced staff and
well qualifiedq supervisory staff.

(¢) Cleanlines is upto the mark,

(d) Full amenitles stand provided.
(e) The question does not arise.

2177. DR. SUSHILA NAYAR: Will
the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

(a) whether assesement of Leprosy
Control Programme shows definite im-
provement in areas where SET Pro-
gramme has been properly worked and
leprosy control units have been effec-
tively utilised;

(b) if so, the target date by which
the entire population is expected to be
covered by Leprosy Control Pro-
gramme; and

(c) to what extent voluntary agen-
cies have been active in this work?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRL
JAGDAMBI FRASAD YADAV): (a)
Yes, prevalence rate and total number
of cases as well as infectious cases
has gradually beén reduced in such
areas;

(b) It is proposed to cover the en-
tire population in endemic areas of
leprosy by a National Leprosy Cont—
rol Programme by the end of 1882-83,

(c) Out of about 172 million ende-
mic population under the National
Leprosy Control Programme, Volun-
tary Organisations are covering a
population of 8.14 million 111 March,
1976. Similarly out of 1.598 million
cases under treatment, .235 million are
covered by the Voluntary Organi-
sations. Out of 37 triining centres 9
are run by the Voluntary Organiza-
tlons. Out of about 30,000 beds pro-
vided for National Leprosy Control
Programme more than 20,000 are run
by Veluntary Organizations.

wfaw afedf ¥ sfre sewr & fog
Rl

217¢. St G wIgwT

o WEHTCWW qHig :

T owEdtT w aer W W
qg AT &T FIAT wGT

(%) war gomre ¥ sfes w=qmor

& fq =wfws afeagt & fafiregrem,
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T g, TR wie Wy # Froeat
Y srafawar & wrare 9 g @Y
foratfim vt & a ¥ Trod} ) frdwr
wrdr fog §; Wk

(w) afx g, @t sewt st
Wy’

WW AW gedm e st §
e A (st W anf) ¢ (%)
o (a). faafr qur sram Sar
A TR FE TE AT 8 WAR,
TAF o Araew ¥ gAF g7 ey
FoeTit w1 wg  fafwse Frgm sl
aft froam &, ¥fea ahaifos e
T gAY & wmfes =7 ¥ AT
Tt & fu, fwior quT smaw saww
T 1952 F groeq wY 1f gufew
ofa%  GEEAT-HIA WA TEET )
f5 @ gun wva gwi/de Tew
&at gra saifay & ar wr ¢, 7
amd & ae-Ee ag sywedr g fE
N draT & weaia 9w UF AT
1§ gEAT  ®iga g o &6
wfrard et o qrefon gfrum
TAETATE  qTEUTATHI,  EETATEY,
wE FEN, FEAL T AED wifE
#  waear w04 S7 A og W
Ffe TR QiR FE waTaw
famr =Y gar =rfen, arfe o were
T F T w7 & dare @ ord A1 ATAR-
FTfTAY 3 qaTeire SET Few fzay
FH | T IF FOAT, GIE, S@T
WOEE, FAT-TUT qul EHIAGT AT
aml & afaer #1 waw afeady)
FAT K1 GEAT § TH §EA H T9Y
‘g F1 frgw T s & g
TEY FBA0 | WA A g fafvw
s fafudl ¥ wwwia =g 0
WA AIAA § ATAe@a: odY
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wiwerd et ot wnpeis glve
¥ ey Wt Ak §

Closure of Rura] Telephone Exchanges
in Orissa

2179, SHRI RAMA CHANDRA MAL-
LICK: Will the Minister of COMMU-
NICATIONS be pleased 1o state;

(a) the number of rural telephone
exchanges ordereq to be closed by the
General Manager, Telecommunica-
tions. Omasa Circle Bhubaneshwar and
what are their names;

(L) whether Government's permis-
sion for the closure of these exchorges
was obtained; and

(c) what action has been raken or
proposed to be taken now in the mat-
ter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) The following exchanges
were ordered 1o be closed down %y the
Genera! Manager Telecom. Orissa Cir-
cle. Bhubaneshwar.

Three 25 Line S.AAXs at Loisingha
(Bolangir  Dastnict), Kumarmunda
(Sundargarh Distnict), Agalpur (Bolan-
gir District) and one 50 lines S.A.X. at
Bhuban (Dhenkanal Disti.) have been
closed and converted to Long Distance
Public Call Office Stations since 1976.

{b) Whether the npproval of the
competent authority was obtained in
cach of these cases is being checked
up However, the closure was neces-
gitated by lack of demand. At each of
these four stations. there were only
two paying subscribers and they have
been provided extensions from the
Long Distance PCOs. Thus communi-
cation facilities have not heen closed.

{c) As and when more demands are
generated at these stations to make
the opcning of exchanges financially
viable, the exchanges will be re-opened
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Launching 2 Operation for Barefoot
Dectors Project in India by 5 Canadian

2180. SHRI 8 G. MURUGAIYAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the ‘Foresight' a govern-
ment aided Canadian Society has pro-
posed to launch a ‘operation barefoot
doctors’ project in India; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA
MILY WELFARE (SHR1 JAGDAMBIL
PRASAD YADAV): (a) and (b). ‘Fore-
sight Eyecare Overseas’, a society set
up in Canada by Indians settled ah
road, have proposed fo start o pro-
gramme of health care in the villages
of Himachal Pradesh. They would set
up a Foresight Centre in Himachal
Pradesh, most likely in Kulu. This cen
tre will be registered as a charitable
sociely for rural development and for
the prevention of disease and blindness.

The centre would conduct a pilot
projeci extending over a period of 18
months. It would seek limison with the
Government Hospital and the Society
for Preventable Blindness in Kulu. It
would have 4-5 field workers from the
Deptt. of Social & Preventive Medi-
cine of the H. P. Medical College in
Simla. It would seek volunteers from
Ayurvedic medicine also. It wouid in-
vite retired doctors and practising pro-
fessionals to volunteer their services.
The fleld workers would conduct a
health survey of a population of 10,000
villagers scattered in some 50—150 vil-
lages ‘within 10 miles of Kulu, The con
cept of ‘bare-foot doctors' would be
introduced. From amongst a commu-
nity of 100 people, one village doctor
would be trained in basic health care
for 3-4 months, partly at the centre in
Kulu and partly in his/her village. He/
she would be paid Rs. 100/- as stipend
during training. Thereafter, it would
be Rs. 50 per month for his/her servi-
ces. Services would be part-time and
would be for two hours daily.

forer wrrwrigt, TwT siw ¥ I
st grTeatt ¥ anjwfe S
(Frodowo) Wt sorwear

2181. &t goxr  fiww : Wy
ST sfef) g T Y g AT

(%) vo s wmgorgrgx fordr
T frad wwe<i ¥ grewtE SOeE
£Y qfaur  Igwer §; WX

(@) wrq  fadm ot ¥ @@
faw & foad Se-vrewar 4 adwfTe
TR Sewew  feu o 7

mﬁmﬁmq‘ﬂ(ﬂ
T v gedw ww) o (%)
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¥ oA g & dewhw dEwW
U ST 20 YUY § s 4
afrs e a0 MW agaear we &
L g A

() s fadilm of & ghw
WEAGYL fad & viv wrwd F
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AT HA W AQ@E § |

Aaraty wfawrd w1 ™A

2182, WY W SwTw &AW ;T
fackwr wieft ag wavy A O T 5

() ;a1 #awe sl § fF
favr & ww fasfae qar Frwrashter
am & At wfaeed =1 29+ frar
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@ # gfe A @y gu gTeT A
s= o% T Sarw few § waEr s
1 faar g ; W%

(7) swwe & fawre ® Aqw
@ HIST KT CF T 61§ F@
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* faq w13 wwAr ST SR
wedr  wTigg ?

fadw sarem § Trew s (st gEo
) (F) & (7). "Ggw wg 7 6
Wy WAL HET 9T WO, 64
g T 1948 X T wEwWw
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w A wravawar qC I« fzar § o
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¥ gesiwAl ¥ ggwr vy fafrr
£ 1 S arrarfaeT S ot
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Friat W WY wE e 1 E@qE
Mg HETEWT & FdaT 324 wiadwA
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ST F RaramA s AT &) AT
7 zAT o0 & w1 famr FT 0F weard
ot @y faad amafose oom &
g w0 far war § s ag o o
9T uF afaaws 1 yrEeTda st
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2183. SHRI PRASANNBHAI MEH.
TA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pieased to stale:

(a) whether he had called a con-
ference of State Labour Commissioners
and officers of the Ceniral Govern-
ment in Industrial Tribunals on 6th
November, 1977; and

(b) if so, the main purpose of this
Conference, the subjects discussed and
the decisiong arrived thereat?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) Yes,
Sir.

(b) The Conference was convened for
general exchange of views of officials
of the State Labour Departments, the
Central Industrial Relations Machinery
and the Presiding Officers of the Cen.
tral Goverpment Industrial Tribunals
and Labour Courts on the issues relat-
ing to conciliation, arbitration and ad-
judication, grievance procedure and
Mode] Standing Orders. The views
expressed at the Conference would be
considered while formulating proposals
for the Comprehensive Industrial Re-
lations Law.

Establishment of Cancer Institate,
Chest Instifuie and Extension of
Specialized Medical Facilities in Orissa

2184, SHRI SARAT KAR: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleascd to state:

(a) whether he received representa-
tions from Orissa Government and
others during his wisit to Orissa re-
garding the establishment of a Cancer
Institute, Chest Institute and extension
of facilities for specialisation on im-
portant subjects of Medical Educa-
tion in Post Graduate classess; and

(b) if so, the steps the Central Go-
vernment is proposing to take in the
near future?
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THE MINISTER OF STATE IN THE
MINISTRY QF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes.

() The item ‘Health’' “eing in the
State List, it is for the State Govern.
men{ to provide the necessary fund for
the schemeg from their own resources.
However, In regard lo Centrally Spon-
sored and Purely Central Schemes,
nssislance is provided to the State Go-
vernment to the extent of availability
ot funds with the Government of India.
It 18 always open to the State Govern-
ment to approach the Planning Com-
mission with full justification for any
special help that may be needed for
proseculing imporiant health schemes,

Demand of Steel

2185. SHRI C. N. VISVANATHAN:
Will the Minister of STEFL AND
MINES be pleased 1o state:

(a) the present position of sypply
of steel against demands;

(b) whether Government have evol-
ved a rational system of demands as-
sessment s0 as to regulate sieel pro-
duction accordingly; and

(¢) if so0, the anticipated demands
during the next flve years and the
programmes formulated for increas-
ing production?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) - (a) Thede-
mand for sieel in the country is met
mestly from indigenous production. To
a small extent, where indigenous avail-

ability is not sufficient, it is met
1hrough imports,
(b) Yes, sir. Steel Authority of

India Ltd. remains constantly in touch
with {he market, Planning Commission
and other Government organisations
who sre concerned with planning and
mekes projections of steel demand.

(c) Planning Commission is at pre-
sent wotking on the plan for the next
five years and as part of the exercise,
the demand projections for steel are

also being worked out. However, pro-
grammes already approved for imereas-
ing production during the next five
years are:

(1) Expansion of Bhilai trom 2.3
mullion tconnes siage to 4.0 million
tunnes stage; and

(1i) Evpansion of Bokaro from 1.7
mijlljon fonnes slage to 4.0 million
tonncs stage.

Paymeng of Bonus by Industrial Units
helpeg by Reconstruction Corporation
of Indig

¢186. SHRI DINEN BHATTA-
CHARYA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state::

(a) whether bonus has not heen paid
in industrial units helped by the In-
dustrial Reconstruction Corporation of
India; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF PARLIAMEN-
TARY AFTAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b). The
information is being collected.

Wit ¥ @iw Troew eiEm Wim
T

2187. Wo WewmTCEMW ThET :
w fetm et 7@ waw &t T
w0

(%) w1 gfeard w2 3 AT
qrogEt & a) feo o ¥ wAmEvaE
foeg & aw & faa & v
(wew wiw) ¥ @@ qreE wETET
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(=) afe g, &1 gy aF F goare
ER IR E A i
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fetm s ¥ wew Wit (o
q®o TY) : (¥) #ewr wAW IO
A Wt ¥ o g wraten W
& foq ¥ woeTT ¥ wopd fer &1

(@) firet Tog & qradE st
e & fAr gose gro Geifa
AMTIE F WA SH-FA 30,000
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TG |
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(i) fedw—ag 2w garidm &
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ufe® wq7 9947 NI FOA AT
ada? syl wegare wry §
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Collection of Documents from Forelgn
Countries Re. Activities of Netaji

2180. SHRI SAMAR GUHA . Will the
Minister of EXTERNAL AFFAIRS be
pleased 1o state:

(a) whether he assured the House
in the course of reply to Budget debate
that the Department will take all
necessarv measures for collection and
pregervation of all relics, documents
elc, connected with the activities of
Netayy Subhas Chandra Bose, in
foreign countries;

(b) if so, the steps taken so fatf
in thisz regard;

(¢) whether Government have writ-
ten to the Governments of Japan,
Burma. Malaya, Singapore, Inuounesia,
Thailand, Cambodia, Vietnam, West
Germany, East Germany, Italy, T.K.
U.S.A., Russia and China to Inquire
from them if they have any documents
in their archives or otherwise 1n con-
nection with the activities of Netaji;
and

(d) if not, will Government write
to the above Governments for the
purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S, KUNDU); (a) Yes, Sir.

(b) and (¢). This Ministry have since-
written to the Indian Missions in Ja-
pan, Burma, Malaysia, Singapore, In..
donesia, Thailand, FRG, GDR, Italy,
UK., US.A., Russia, Pakistan and Af-
ghanistan to collect information, docu-
ments and other material on the acti-
vities of Netaji Subhas Chandra Bose
available in the respective countries.
Replies from some Governments, whose
help was sought, are still awaited,

(d) Does not arise.

Recommendations of Conferemce of"
Naturopaths

2100. SHRI SIVAJ] PATNAIK: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the recommendations made by
the 14th All-Indig Conference of the-
Naturopaths; and

(b) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV); (a) A statement is
attached.

(hj The recommendations are being.
examined.

Statement
fesolutions of the General Body:

1. The Conference was glad to learn
that the Union Health Ministry has de-
cided to establish a National Nature
Cure Institute. We hope that this Insti-
tute would start functioning very soon
50 that systematic schemes could be
drawn up with regard to the tesearch
and training on Nature Cure.

The Conference also hopes that the
Government of India will formally re-
cognize the Nature Cure System and’
boost the programme.

2. The All India Nature Cure Con-
ference thanks the State Governments
of Gujarat, Tamil Nadu, Madhya Pra-
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desh and Bihar for their extending re-
cognition to the Nature Cure in their
areas. The Conference requests the
State Governments of those States,
who have not yet accorded their recog-
nition to this sysiem, tfo extend recog-
nition 1o the Nature Cure immediately
so that its services could be availed of
extensively.

3. With a view to making the Na-
ture Cure System more comprehensive,
it is absolutcly essential to include this
su'yject for genera! knowledge in the
syllabi of all the teaching instilutions
in the country.

4. The Conference welcomes the 12-
Point Minimum Programme of Prohi
bition announced by the Government
of India and hopes that it will be co
sidered as the first step Ltowards Prohi--
bition throughout the country. This
Conference lays emphasis on the point
that the whole country should go dry
in the coming few ycars so thal the
commumiy could be moved towards
natural life.

The Conference ualsn stresses upon
the importance of family planning to
control the increasing population of
the country. But this objective can be
achieved only if an atmosphere of self-
control and deliverance from addiction
in the general public is built. In view
of this it is necessary fo pay special
attention to ban the production of in
toxicating and harmful products and
making of erotic films. The Conference
hopes that the Central and State Gov-
-ernments would take concrete steps in
these directions too.

Ban on use of Carbide for Ripening
Frutis

.2181. DR. MURLT MANOHAR
JOSHI:
SHRI BALASAHEB VIKHE
PATIL:
‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
that the use of carbide for ripening
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the fruitg is a health hazard ond this
is being used for thig purpose; and

(b) if so, whether Government have
taken any action to ban the use of
carbide for such purposes?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV: (a) Yes,
Sir.

(b) Action has already been ini-
tiated to ban the use of carbide gas
for ripening of fruits. A Gazelte
Notification in this regard is like'y to
be issued very shortly,

Patients in T. B, Hospilals in Capital

2192 SHRI C. K. JAFFER
SHARIEF: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the number of bed- in the TB
Hospitals in the Capital and how
many patients are at present under
treatmeni as indoor patients; and

(b) the number of TB patients who
are on the waiting list in these hos-
pitals?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV: (a) The
total number of TB beds in various
TB Institutions in Delhi is 1539. 1852
patients are under in-door treatment
in these Institutions.

(b) 4267 TB patients
waiting list.

are on the
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Representation from Central Provident
Fund Empiloyees’ Union

2194, SHRIMATI  AHILYA P,
RANGNEKAR: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Government have re-
ceived representation from the Central
Provident Fund Employees’ Union;

(b) i1 so, the details thereof; and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA: (a) Yes.

(b) It has been alleged in the
representation that:—

(i) The General Council of dele-
gates meeting of the Al] India
Employees' Provident Fund
Staff Federation, New Delhi
met at Hyderabad on 1st and
2nd November, 1977. The
meeting was conducted in an
atmosphere of tension and
fear,

(ii) Several irregularities and
high hendedness were ghown
by the President Sri B. Raja.
He denied the delegate rights
of the Karnataka Provident
Fund Employees’ Union and
the Kerala Staff Association
and got unconcerned jndivi-
duals to represent these units

and to cast their vote in their
favour,

(iii} The constitution of the All
India Employees’ Provulent
Fund Staff Federation has
been tampered and taken as
amended without any notice
to the delegates inspite of
protests from the unions to
enable Sri B. Raja to be
President which is illegal,

(iv) Eight units of the All India
Employees Provident Fund
Staff Federation out of the
fifteen wttended, met imme-
diately and decided that fresh
elections should be held to the
All India Employees Provi-
dent Fund Staff Federation as
per the Constitution without
this illegal amendment, The
unions have authorised Sri
M. S. Verma, Vice-President,
Central Provident Fund Em-
ployees Union to convey to
the Government their deci-
sion in this behalf.

(v) The Government is therefore,
requested not to hold any
negotiations with Sri B. Raja
on behalf of the All India
Employees Provident Fuad
Staff Federation as otherwise
any agreement made through
Sri B. Raja with the manage-
ment will not be binding on
the employees of the Em-
ployees Provident Fund Or-
ganisation,

(C) There mppears to be & dispute
among the office bearers of the
Federation,

Imposition of Ban on Strikes

2195, SHRI K. A. RAJAN: wWwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government’s atten-

tion has been drawn to the reported
banning of strikes by workers in the
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States like, U.P., Madhya Pradesh and
Huryang etc.; and

(b) if so, the details and Govern-
ment's reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). According to information
supplied by the Government of Uttar
Pradesh there was no blanket ban on
sirikes ang lock-outs but some of
these were banned in individual cases
under section 3 of the U.P, Industrial
Disputes Act only where the work
stoppages were prolonged unduly
resulting in huge national loss and the
disputes were referred to conciliation
or adjudication. Governments of
Haryana and Madhya Pradesh have

reported that they had not banned
any strikes.
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Legislation to safeguard interest of
workers

2199. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR
be pleased to state whether he pro-
poses to bring forward certain legis-
lation to safeguard the interests of the
workers and their dependents when
a bread earner meets with an acci-
dent?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): The Work-
men’s Compensation Act, 1923 provides
{or payment of compensation to work-
men in case of temporary/permanent
disablement and to their families in
case of death caused due to industrial
Accident or certain occupational cise
cases arising out of and in the course
of employment, The E.S.I, Act provide
for payment of cash benefits in case
of sickness, employment injury, etc.
and pension for dependents on the
death of workers due to employment
injury or certain occupational diseases,
Suitable amendments to these Acts
are made wherever necessary.

£anctioning of P.C.0. in Branch Post
Offices

2200. SHRI GADADHAR SAHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state terms,
conditions, and circumstances under
which the opcning of/installation of
" ublic Call Offices a% branch Post
Offices (Deparimental/Ex. depart-
mental) in rural areas in the States
in India are ganctioned?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): Public Call offices
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(PCOs) in the Post Offices in rural
areas are normally sanctioned if the
proposals are remunerative, However,
in order to extend telephone facility
to underdeveloped areas, PCOs are
also sanctioned on loss at certain cate-
gories of stations depending on their
administrative jmportance, population,
remoteness from the telecommunica-
tion network, importance as tourist/
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pilgrimage centres and agriculiure/
irrigation/power project sites/town-
ships. The conditions for opening
PCOs on loss at such categories of
stations are given in the attached
Statement. At other places, PCOs can
be provided on rent and guarantee
basis if some interested party is will-
ing to indemnify the deptt, ggainst the
anticipated 1loss.

Statement
Policy for provision of Telephone facilitics like PCOs on loss during the 51h Five Year Plau.

Sl
No.

Category of Station

Conditions for Provision of
Long-distance PCOs.

1. District Headquarters,

2. Sub Divisional Headquarters,
9. Tehsil Headquariers.

4. Sul» Tehsil Headquarters.

5. Block Headquarters.

Will be provided progresively of
loss and without any condition
of minimum revenuc,

G. Places witha pnpulll.mn of 5,000 or more in ordinary areas
(2, 500 or more in backward and hilly areas).

J
7. Places with Police stations under the charge of an Officer
of the rank of a Sub-Inspet tor of Police or above.
The anticipated revenue should
fl. Out of the way places (which are beyond 4;0 Km. radial |
from »

be at least 25 per cent. of ARE

distance an g telephone (Annual Recurring Fxpendi-
exchange). ture) in ordinary areas, 15%,
of ARE in backwaid arcas,
9. Tourist/pilgrimage centres/agricultural/irrigation/power and 10", of ARFE in hilly arcas,
project sites/iownships.
10. All other stations . . On the basw of financial vies
bility.
Note 1. For considering the pomlmnn figures, the population of the town or village alone should

be taken into account and not that of a group of towns or village.

Noie 2. ‘The numbet of PCOs to be opened against categories B and g will be resiricted 1o 200

under earh category.

Demarcation of Indo.Burmese Border (b) whether any new map is being

prepared; and

(e) if so, the details thereof and the
conditions that led the two countries
to detail out boundary demnarcation
afresh?

2201, SHRI SUKHDEO PRASAD
VARMA: Wil] the Minister of EX-
TERNAI, AFFAIRS be pleased to
state:

(a) whether Indian and Burmcse

officials are working out final details
for demarcation of long borders
between the two countries;

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI 8. KUNDU): (a) fo
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(c), The Indo-Bwrmese boundery is
being jointly demarcated under the
Agreement of 1067, As and when diffe-
remt seclors are demarcated, detailed
maps are prepared by both sides,
scrutinised at a technical level and
exchanged at the level of the Bounr
dary Commission. These maps, along
with mutually agreed description of
the boundary in that sector, shall
form part of the Treaty to be entered
into by India and Burma uafter the
demarcation has been completed. A
technical leve] meeting took place in
Burma in November 1977 to finalise
4 such maps and description relating
thereto.

Meeting of Medical Officers delegation
with the Minister of Health and
Family Welfare

2202. SHRI RAM SAGAR: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whethet on the 1st May and
27th September, 1977 a delegation of
the Class II medical officers working
in temporary capacity in the Central
Government Health Scheme and the
Rajlway Department called on him
and presented a charter of demands
for making them permanent there;

(b) if so, the action taken so far
thereon;

(¢) whether he made/recorded any
order thereon;

(d) whether Government propose
1o make these officers permanent; and

(e) it so, by what time and if not,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE: (SHRI JAG-
DAMBI PRASAD YADAV) : (a) A
representation dated 27-6-77 and
another dated 10-0-77 were sent
by the All India C.G.HS. Medi-
cal Officers MWssociation to the
Minister for Health and Family
Welfare regarding the plight of ad hoc
Medical Officers working under the
Central Government, which contained,
inter alia, a request for regularising

the services of ad-hoc appintees on
the basis of their performance in
vpsé ' o
P.8.C.

(b) to (e). The difficulties of ad-hoc
Medical Officers are still under con-
sideration in consultation with the
UP.S.C. However, it has been decid-
ed to continue the ad-hoc appointees
it there are clear vacancies against
which they can be continuad in the
same Organisation/city. It may, how-
ever, be added that ad-hoc appoint-
ments, by their very nature, imply
that they are not regular. This has
been gtated s0 in the letters of appo-
intment, according to the terms of
which, their services would be termi-
nated on the arrival of regular candi-
dates. A large number of vacancies in
difficult areas and ordinary areas are
likely to be gdvertised by the U.P.S.C.
shorty, the former on the basis of
interviews and the latter on the basis
of a written examination followed by
interviews, in which the ad-hoc can-
didates will have an opportunity,
again, to compete.

Waiting list for Telephone connections

2204. SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there is a huge back-
log of waiting list for telephone con-
nections in the country;

(b) if so, the number of cases pend-
ing in each State; and

(¢) why Government are not meet-
ing the needs of the people which will
bring heavy revenue to it?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) As on 30-0-97
there was a wailting list of 2,04,795
applicants for new telephones in the
country,
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(b) Number of cases pending in 9. Daman, Dia, Silvasa N 41
each State is as follows:—
10. Mahe . . 42
‘Waiting
Sl.No.  States List Totaw .. 48790
It may be mentioned that barring a
e L e few cases most of these waiting lists
2. Assam " ¥ . 958 are 1n larger towns and metropolitan
. G cities This wil] be apparent from the
3. Bihar O 93 following figures'—
4. Gujarat = ” 3 21852 — ~ — _
5. Haryana . . . 1903 Sl Larger towns and WL
6. Himachal Pradesh . 227 No. Meiropolitan citres
7. J&K . . . 54 e - i
B Karnarks . . 4293 t. Ahmedbad | 10 11h
9 Kerala . 5 " 6840 2 Amubu 5 B
10 Madhya Pradesh . 673 g3 Hanmalore . . . 34
11. Maharashtra S 63430 4. Bombay * E 5o
s Mommpur . . 9 5. Caliutta . 10,00
L]
l": Mezhalaya . 28 6 Dilbi .- 1552~
14, Vagaland 4 7 Ermakulum . . 1%
15. O . . . o 8. IMvderabad . . 2,Uoh
16. Puijab . . 9695 4y Jaupm 2 . P 1840
17. Rajasthan . . 3198 1o, Kanpur . . . Aty
8. Sikkim g . Nil. 1. Twknow . 2 . 5t
19, Tamul Nadu . . 4390 12, ladhin . ' & 140
20 Tripura ' Ml 13. Madras 2,51b
an. UP . g 4106 1. Pume . . 1575
12 West Benal ; . 2848y 15. Suat . . hid5
TorAL i :576005_ Cotar i “Tr,:, uﬂ:
UNION TERRITORIES
(¢} The mam rcasun for aceumla-
1 Andaman Nicobar Tslands ] tion of the waiting lists is the hmited
~hal Prad resouices available for telecommuni-
% hmadaliceah . 4 cation development These resources
3. Caandigarh s 1997 are not adequate to provide the tele-
. phone connections on demand in the
¢ Delbi S 45522 country ag a whole Within  the
5. Goa . . . . 1200 limiteg resources, in-the interest of
development of rural areas and smal-
6. Laxshdweep . - ler towns a higher priority is given to
7. Mizoram . . their requirements, This results in
: 2 accumulation of large waiting lists in

8. Pundicherry P . 35 larger towns and cities.
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During the year it is hoped to
provide about 1.8 lakh direct exchange
connections all over the country out
of which about 64000 were provided
during first six months of the year.
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Mini Steel Plants

2206, SHRI GANANATH PRA-
DHAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government has any
specific proposal to have mini steel
plants throughout the country;

(b) if so, the number of mini plants
to be set up in the year 1977-78;

(¢) whether any such proposal has
been received from the Orissa State:
and

(d) the steps so far taken in this
regard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Government has no proposal
to have mini steel plants set up
throughout the country. A total num-
ber of 206 electric gre furnace units
had been licensed /registered in the
past for production of plain carbon
steel ingots/billets. 48 of these licen-
ces have so far been revoked on
account of non-implementation of the
project. 120 licensed units had been
installed by September, 1977 and re-
maining 38 uts are 1n various stures
of installation.

(¢) No, Sir.
(d) Does not arise.

Professional Tax in Maharashira

2207, SHRI BAPUSAHEB PARULE-
KAR* Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government are aware
that the Government of Maharashtra
have introduced Professional Tax in
the State and the same is being re-
covered from all persons including
State and Central Government em-~
ployees;

(b) whether Government are aware
that P & T employees serving in the
State of Maharashtra are burdened
with the Professional Tax imposed by
the Muharashtra Government while
P & T employees serving in other
States are pot required to pay this
tax; and

(c) whether Government would
consider to reimburse this amount
paid by P & T cmployees serving in
Maharashtra State?

THE MINISTER OF STATE |IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a). Yes, Sir.

(b) People residing within the
boundaries of a S*tate where such a
tax is levied, have s statutory oblhga-
tion to pay it.
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(c) As professional tax is like any
other statutory tax which is not re-
imbursed to the Government servants
the professional tax paid by the P&T
employees in Maharasthra State is
not re-imbursable to them.

Water allowance of P and T
Employees

2208, SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that the
limit for grant of water allowance for
P & T employees serving in water
scarcity area is fixed at Rs. 500 while
this limit is fixed at Rs. 547 for Rail-
way employees;

(b) why this disparity;

{c) whether Government propose
to remove the disparity in payment of
water allowance between P & T em-
ployees and Railway employees; and

(d) if so, when and if not, the
reagons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) to (d). Information
from the Railways is being collected
and will be laid on the table of the
House.

Exploration of Iron Ore deposits In
Kerala

2209. SHRI VAYALAR RAVI: Wil
the Minister of STEEL AND MINES
be pleased to refer to the reply given
to Unstarred Question No. 1540 on the
28rd June, 1877 and state:

(a) whether the Kerala State In-
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dustrial Development Corporation has
completed its studies regarding the
commercial exploitation of the iron
ore depozits of Kozhikode District in
Kerala; and

(b) if go, the details thereof and the
decisions taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
Investigations completed by the
Kerala State Development Corpora-
tion have brought out that exploita-
tion of Kozhikode deposits for produc-
tion of iron ore concentrates/sponge
iron would be uneconomic at present
due to the high investment and low
return.

Price of Steel

2210. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Government is
considering for cutting down the
domestic price of jron and  steel
keeping in view the lower prices pre-
vailing in the major steel producing
countries of the world; and

(b) if so, the comparative fizures of
prices g in other countries
of the world?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
The prices of Steel items in different
countries may not be directly compar-
able since the methods of pricing and
sales are different. However, a braod
idea of comparison may be had from
the enclosed Statement. There is no
proposal to reduce the priceg at pre-
sent,

STATEMENT
Category Country T
Jspan  US.A. UK, India
Pig IMFo:ndm 1669.5  1558°3 go7 _
Billets . 20839.8 1582

23452
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Category Country

— _ Jepan  USA. UK. Inda
Reinforcing Bars & Rods : ;n slgg 38 1677.4  2099'6 1752

Wire rods . = . . f f 2781-¢  2519°1 26223 2002

2596°9

Angles . » = . o :Igggo:g e .. 1377
Structurals (Channels) . ¢ ang4 2 . 2098-2 1377
Beams/)oists : i ; ; ag63-2 i 3015'6 1448

Hravy Rails . . . i . . e - 9423°0 1281%*

M. S. Plates 2481'6 ay57-8  i5ay

2518:3

. R. Sheets 2548'3  2437°9  23f0-9 2097—2407
H. R. Coils . 5 . . s 2360'9 1997—1997
C. R. Shren i i . 20440 2006+ 4 2466 —2666
C. R. Coils . 31380 2522—2722
Skelp . o 24%97'9 31537 2056

Gal. Sheets Plain . 411000 3199°2 .. 3322
Corrugated " " . E 5 " 38801 35092

#This includes the provisional increase of Rs. 275/- per MT allowed with eflect from 1-4-1976.

Note :—
(1) All prices are in Rs./MT

(2) Gonversion rate considered for calculating prices 2700 Yen=6-300f =11°448=Rs. 100

(3) Ja
Dealer’s prices for Tokyo city.

pan prices—prices indicated in Japan Metal Bulletin dated

19-11-1977. Prices aie

i indi i rican Mctal Market dt. -1977. i

) OB aone Micdweatirn Mill of USA. and are indicative only, [T oted are

(5) UK prices—prices indicated in LMB dated 8-11-1977. Prices are_Bunish Steel Corpn.,
basis prices, rx-hasing points as published by British Steel Corpn. in force w.e.f. 2-10-1977.

(6) Indian prices are JPC base prices exclusive of applicable extras for sire. guality ete.

(7) Wherever the prices ate not indicated the same is not available fiom the respective

balletin journal.
Deterioration of quality of Steel

2211, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether his Ministry has re-
ceived complaints from consumers
regarding deterioration in quality of
steel produced in the country;

(b) if so, the details thereof; and

(c) what steps are proposed to be
taken to improve the quality during
the coming year?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
Compluints regarding quality of steel
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supplied have been there all along.
However, the quantity involved is
not large compared to the total gales.
A recent study indicates that the
quantity involved in such complaints
constitutes about 0.25 per cent of the
total quantity sold.

(c) A well-established net-work of
inspection at various stages of manu-
facture and processing of steel in the
integrated steel plants has been in
operation in all the steel plants. The
complaints are analysed by the stecl
plants with a view to identify the
causes and to take corrective steps.
The Research and Development Orga-
nisations and the Quality Conirol
Departments in all the steel plants are
constantly trying to improve upon the
guality aspects.
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Postal Circle in H, P.

2213. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased {o state:

(a) whether therp is any proposal
under Government's consideration to
set up a Headquarters office of a pos-
tal circle in Himachal Pradesh; and

(b) if so, what are the details and’
when the decision 15 likely to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes.

(b) The consideration of the ques-
tion is linked with the provision of
suitable accommodation ete, at Simla.

Abolition of N.R.C. for ED. Post
Offices in Hilly Area

2214. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there is any proposal
to abolish the conditions of Non-
Returnable Contribution in the hilly
areas where Extra Departmental Post
Offices have been opened;

(b) if so, the details thereof; and
(®) it not, reasons therefore?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEOQO SAI): (a) No, Sir.

(b) Does not arise.

{c) The conditions of Non-Return-
able Contribution enable interested
parties io get Post Offices opencd by
payment of specified contribution even
though the Post Office is not justified
in accordance with the norms of the
P&T pDojpariment. State Governments
and other interested parties have been
getting Post Offices, especially, where
required for administrative or other
reacons, by payment of Non-Return-
ab'e Contribution. The withdrawal of

this farility will cause unnecessery
hardship to such parties.
Scheme for disbursing Pensions

through Post Offices in H.P. {o Rail-
way Officers and Ex_Servicemen

2215. SHRI DURGA CHAND: Wil
the Mimister of COMMUNICATIONS
be plea<ed to state:

(a) whether there is any proposal
to introduce a scheme in Post Offices
in Himachal Pradesh for disbursing
pensions to railway officers and ex-
servicemen through Post Offices;

(b) if so, the details thereof; and
fe) if not, the reasons therefor?

THE. M!NSTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) The facility for dis-
bursement of pensions to Ex-service-
men and retired railway employees
through post offices in Himachal Pra-
desh s already available.

(by ri+ Disbursement of pension to
Ex-servicemen:

14 Hend Post Offices, 333 Sub Post
Offices and 309 Branch Post Offices are
authorised for disbursement of pension
sanctioned by the Militry authorities
to Indian Military pensloners and ex-
servicemen. It is paid quarterly on
personal appearance of the pensioner

but it can also be paid through repre-~
sentatives to old, aged and infirm
pensioners,

(ii) Disbursement of pension to the
railway pensioners;

The salient features of the scheme
are as follows: —

(1) The amount of pension will be
credited automatically to the post
office Savings Bank account of the
retired employees on the first work-
ing day of every month. A sepa-
rate series of Post Offices Savings
Bank accounts will be operated for
this purpose;

(2) No bill is required to be pre-
sented every month by the pensio-
ner for his pension;

(3) The pensioner will be requirzd
to apply for the opening of a Saving
Bank account (Pension) in the parli-
cular post office in which he wants
{p draw his pension;

(4) All the railway pensioners can
opt for the scheme. The scheme is
available in all Head Post Offices
and Sub-Post Offices in the country.

(5) The pension account can be
opened in addition to the ordinary
account in the same post office. The
rate of interest applicable to the
Savings Bank (Pension) account
will be the same as in the case of
single or joint account;

(c) Does not arise.
Ratifications of Uniteq Nationg Con-
venants

2216. SHRI DALIP CHAKRA-
VARTY. Will the Minister of EX-
TERNAL  AFFAIRS be pleased to
state:

(a) whether Government are aware
that the two United Nations Coven-
ants—one on Economic  Social and
Cultural Rights, 1966 and the other on
Civil and Political Rights, 1966 still
remain to be ratified by the Govern-
meny of India;

(b) if so, the reasons for not
ratifying the Covenants so far;
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(c) whether Government propose to
ratify these two Covenants now;
and

(d) whether present Government of
India as a believer in the principle of
non-suspendable human rights propose
1o hold an international Convention
on torture and of minimum standard
for treatment of prisoners under de-
tention?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) Yes, Sir.

(b) The question of India’s acces-
sion to and ratification of the Interna-
tional Covenants on Human Rights
has been pending due to the need for
detailed examination of the legal and
constitutional implications of the
various provisions in the two Cove-
nants. Government is of the view
that the matter should have been
considered and acted upon at an
earlier date. One of the earliest
actions of the present Government
was to renew consideration of the
question of ratifying the two Cove-
nants.

(c) The matter is under the active
consideration of Government.

(d) As a strong supporter of Human
Rights and Fundamental Freedoms,
India Co-sponsored a resolution adogt-
ed by the Social and Humanitarian
Committee of the current 32nd Gene-
ral Assembly, urging the Commission
on Human Rights to draw up a draft
convention against torture and other
cruel, inhuman or degrading treatment
or punishement, There 1s no proposal
for holding any convention or confe-
rence in this regard,

Racket in Payment of Compeansation
to Coal Mine Workers in Dhanbad
ang Asansol Area

2217. SHRI ROBIN SEN: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether attention of Govern-
ment has been drawn to the fact that
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a lurative racket in the payment of
compensation to coal mine workers
under Coal Mine Workmen's Cem-
pensation Act is active in Dhanbad
and Asanso) area; and

(b) if so, what stepgs Government
have taken to stop this racketeering
in the Coal-fleld, area?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) No such com-
plaint has been received by the Gov-
ernment.

(b) Doeg not arise.
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Unemployed Doclors in States

2219. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the number of unemployed
doctors at the end of the March and
October, 1977, State-wise;

(b) whether in order to create
more jobs in the fleld, Government
propose to introduce some new
schemes in the next one year; and

(e) if go, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The informs-
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tion is being collected from the autho-
rities concerned and will be placed on
the Table of the House in due course,

(b) No new scheme is under consi-
deration to creatc more jobs in the
fleld.

(¢) Does not arise.

Mechanism to assess Property re-
turng in P&T Department

2220. SHRI SHYAM SUNDER
GUPTA: Will the Minister of COM-
MUNICATIONS be pleased to stale:

(a) whether no proper mechanism
exists in the P&T Department for
regular scrutiny of propeity returns
of its employees and oftivers at the
various levelg and either at the circle
or in the D.G.P.&T.; and

(b) if so, action which Government
propose to take to strenglhen Vaigi-
lan~e Department in the P&T Depart-
ment and have all returns of assets
both movable and immovable submit-
ted Ly all class I Officers!Telephone
Engineering Services checked afresh
and suitable action taken against the
guilty officers”

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). Detailed ins-
tructions already exist about the pro-
cedure and requirements for regular
scrutiny of property returns in P&T
Department. Action will be laken to
further ensure that full sciutiny does
take place according to these instruc-
tions and necessary steps are taken in
that direction.

Seminar by IL.O. on Soclal Security
ang National Development

2221. SHRI SAMAR MUKHERJEE:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pieased to stale:

(a) whether a Seminar was held on
social security and national develop-
ment in India under the auspices of
ILO;
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(b) if so, the recommendation made
thereat; and

(¢) the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Yes.

() A summary of main findings,
conclusions and recommendations of
the ILO/Norway National Seminar on
Social Security and National Develop-
ment (India) held in New Delhi from
the 19th to 30th September, 1977, s
laid on the Table of the House.
|Placed in Library. See No. LT
1224/77).

(¢) The various recommendations of
the Seminar have been noted.
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Doctors sent to Arab Countries

2223. SHRI KACHARULAL HEM
RAJ JAIN: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

ta) the number of doctors scny to
Arab countries during 1976-77;

(b) the criteria of selection of doc-
tors for sending them abroad, ie.
their qualifications etc, and the num-
ber of years for which they are sent
abroad;

(e) the number of applications of
doctors for being sent to Arab coun-
tries pending decision with the Minis-
trv and since how lorg they are
pending and when a  decision s
likely to be taken thereon; and

(d) whether any preference is
given to the doctor sons of freedom
fighters in sending doctors to Arab
«countries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S, KUNDU): (a) 87 (Upto
31st October 1877).

(b) Actual selection of candidates
is made by the foreign Government/
Agencies asking for the experts from
the list of candidates furnished hy the
Department of Personne] & Adminis-
trative Reforms through the Ministry
of External Affairs on the busis of
their bio-data or by holding interviews
in India. The Department of Perso-
nnel & A R. sponsors from the
panels maintained by it such candi-
dates who satisfy the prescribed
qualifications, experience, etc. in their

turn. Experts having graduate and
higher qualifications with at least
three years experience in their fleld
of specialisation are eligible for regis-
traticn on the panels. Such regis-
tration is vaild for three years on the
expiry of which a candidate can
renew his registration, Government
and semi-Government employees
have to route their epplications for
registration through their employers.
Period of deputation normally varies
from a year to three years, extendable,
in the case of Government servants,
upto a maximum period of flve years.

(¢) The number of doctors regis-
tered with the Department of Perso-
nnel & Administrative Reforms for
assignment to any of the developing
countries in Asia, Africa and Latin
America as on 30-10-1977 was 8779.
Since this panel is valid for three
years there 1s no application pending
for more than three years. It is not
possible to indicate when a candidate
registered in the panel actually gets
selected as this depends on the re-
quirement of the forvign countries.

(d) No preference is given to any
particular category of candidates in
sponsoring  suitable candidates for
assignments abroad.

Request by MECON of SAIL for
location of Aluminium Plants

2224. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether MECON (Mefallurgical
Enrineering Consultancy Organisa-
tion) a subsidiary of SAIL (Steel
Authority of India Ltd,) has submit-
ted a report to the Central Govern-
ment regarding the feasibilify of the
location of Alumina and Aluminium
plants; and

(b) whether they have recom-
mended typ install Alumina plant at
Krishna Devipet in Narasipatnam
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Taluka of Vizag District, A, P, and
+ Aluminum plant at Ibrghimpatnam
near Vijayawada?t

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) und (b). MECON have submitted
a pre-feasibility report to the Bharat
Aluminium Company for alumina
plants based on the East Coast Bau-
xite deposits. They have considered
Golukonda near Krishnadevipeta as
one of the severml possible locations
odish the alumina plant in Andhra Pra-

Since the submission of the pre-
feasibility report, an agreement in
principle has been reached between
M/s. Tsvetmetpromexport of the USSR
and the Bharat Aluminium Company,
following which the former would
send proposals for a detailed feasibili-
ty study for the project, which would,
in the event the project is found
feasible, be set up on ‘‘compensa-
tion” basis. The actual location of
the plant can be decided only after
the said detailed feasibility report has
been prepared and examined.

Requirements of Magnesite Ore

2225. SHRI K RAMAMURTHY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the tutal requirement of raw
magnesite ore for our total needs;

(b) are we importing the raw
Magnesite o meet our demands; and

{c) if we are .eclf sufficient, whether
Magnesite imported is due to higher
quality or for some other conside-
rations?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Total
requirements of raw magnesite ore
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are estimated at about 4 lakh .onnes
per annum.

+ (b) and (c). There are no imports
of raw magnesite. = However, Dead
Burnt Megnesite is some time import-
ed due to quality considerations.

Production of Steel

2226, SHR]I S. R, DAMANI: Will
the Minister of STEEL AND MINES
be pleased to state;

(a) the figures of production and
despatches of stee] at the different
units in the first six months of the
current year and how they compare
with the previous year;

(b) the position of stocks held on
31-10.77;

(¢) whether internal demand has
picked up =and, if so, the details
thereof; and

(d) the export prospects in the
current year?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The production and despatches of
saleable steel from the integrated
steel plants during April-September,
1977 and April-September, 1978 and
the wvaristions are indicated jn the
attacheq statement.

(b) Stocks of approximately 1.3
million tonnes of steel were held by
the main producers as on 31-10-77.

(c) Yes, Sir. Approximately 3.0
million tonnes of saleable steel were
sold in the domestic market by the
main producers during April to
September, 1977 ag against 2.5 million
ionnes in April to September, 1978.

(d) Taking inlo account the domes-
tic needs, the export prospects for
steel during 1077-78 are considered
satisfactory.
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STATEMENT
(In 'ooo Tonnes)
Productien Despatches
g April  April-  Varistion  Apri- | April  Variavos
o ariation Pri - atomn:
Sept.. Sept., Sept., ey
1977 1976 1977 1976
1 2 3 4 5 6 7
Bhilai . e . 953 983 (—)30 931 1092 (—)o1
Durgapur . . . . 419 #3 (o 433 464 (=)
Rourkela 550 558 (-8 545 520 (4 )16
Bokaro . . . . 439 343  (1)96 429 338 (t)9r
115CO ’ , . P 237 25% ({-)1B 240 271 {—)as5
TISCO . . " v 769 730 {+)389 784 727 (1 )Gn
Toran . . . 437 3312 (1)55 3372 3361 (;In

Changes in the Working of the
Ministry

2227. SHRI S. R. DAMANI: Wil
the Minister of STEEL AND MINES
be pleaseqd to state:

(a) whether some changes have
been made recently in the working
of the Ministry and the various orga-
nizations and production units under
its administrative control; and

(b) if so, the full details thereof
together with the advantages envisa-
ged as a result of the rcorganization?

THE MINISTER QOF STEEL AND
MINES (SHRI BIJU PATNAIK):
(ay and (b). Presumably the re-
fcrence js to the recent Government
decision regarding restructuring of
public scctor steel industry. It had
been felt that it would be greatly
conducive to the efficiency of the
steel industry if public sector steel
plants are brought under the over-all
contro] of an integral company so that
it can function as an integrated steel
complex and all activities which are
not directly relateg to steel produc-
tion are kept cgutside its purview. The

broad features

of the proposed re-
organisation are as under:.—

(i) Hindustan Steel Limited,
Bokaro Steel Limited, Salem Steel
Limited, SAIL International Ltd.,
Bhilai Ispat Limited, Rourkela Ispat
Limited anq Durgapur Mishra Ispat
Limited which are wholly owned
subsidiaries of Steel Authority of
India Limited (SAIL) will be
merged jn SAIL and these will
function as divisions of SAIL,

(ii) The shares presently held
by Government in Indian Iron
and Steel Company Limited will
be transferred to SAIL and it
will become a subsidiary of SAIL.
After the shares held by the finan-
cial institutions and others are also
taken over, IISCO will also become
a division of SAIL.

(iii) Metallurgical and Engineer-
ing Consultants (India) Limited,
Hindustan Steel Works Construction
Limited and National Mineral
Development Corporation, wholly-
awneq subsidiaries of SAIL, will
become independent companies
under the direct administrative
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control of the Department of Steel.
Kiriburu and Meghataburu Iron
Ores Mines of NDMC will, however,
be transferred to SAIL to serve as
captive units of Bokaro Stcel
Flants.

(iv) Bharat Refractories Limited,
a wholly-owned subsidiary of
Bokaro Steel Limited, and all other
refractories units will come under
the direct control of the Department
of Steel,

(v) Central Coal Washeries of
Hindustan Steel Limited at Dugda,
Bhojudih and Patherdih will be
transferred to Bharat Coking Coal
Limited.

(vi) Thereg will be functional
divisions in SAIL 1{p look after
matters of policy at the corporste
level and to manage the affairs of
its various units.

(vii) Maxiumu autonomy will be
given to the Chief Executives of the
various units so as o ensure that
these units work with oplimum
efficiency.

It is proposed to give cffect 1o
thess proposals by means of legisla=
tion.

Besides the above, certain gencral
streamlining of the work of the
Ministry has also been done with a
view to improving its working cffici-
ency, To give emphasis to pro-
grammes and projects in other coun-
tries where our consultancy engineer-
ing and manufacturing organisations
could participate in a big way, a
special cell on international coopera-
tion has also been set up in the Minis~
try under charge of an Additional
Secretary.

Base Year for Living Index

2228. SHRI R. K. MHALGI: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the ‘base-year’ for the
living index is still treated as 1960;
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(b) whether the sample survey of
families of various industries is con-
ducted every ten years;

(¢) whether such survey was con-
ducted in 1870;

(d) whether the report of the
said survey has been adopted by
Government and 1t so, when and if
not, the reasons for deloy; and

(e) when 1970 shall be taken to be
the base-ycar for living index?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a' fo
(e). The base-year of the existing se-
ries of the Consumer Price In‘ex
Numbers for working class is 1960 and
the series arc based on the family in-
come and expenditure surveys con-
ducted in 1958-59. In accordance with
the rcommendations of the I L M
that family living survevs should he
conducted gencrally at an intervel of
10 years for purposes of updating the
weighting diagram for the index. the
Labour Bureau conducted the latest
working class family income and ex-
penditure survey in 1971. DBased on
this survey, construction of the now
series of the indvx with base 1971-180
has been undertaken. The question
of introducing the 1971 base ueries
would be dccided after taking into
account the Report of the Commitice
on the Consumer Price Index Num-
bers which has heen constituted to
go into various aspects of the Consu-
mer Price Index Numbers,

wrTEgT AT # @ Tow gETee
Fie Wt Wt gfeer

2230. S wrATaT TET gy -
T WA AT 7 A A v w5
fx :

(%) = wowre w1 fa=e
fagre & wreR wew ¥ A8 e
g O ST #F JaT Aavy wA
w1 & WX
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Numbéi of phespoit apjlications in
Hyderabsd R.P.O.

2932, BHRI G. S. REDDI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there has been an
increase in the number of passport
applications in the Hyderabad RP.O.
since the issue of changes in the pass-
port rules from August 15, 1977;

(b) if so, whether the staff strength
at the office is adequate; and

(c) if not, what changes are pro-
posed therein?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) Yes, Sir. The
receipt of application Ior the issue of
passport in the Hyderabad Office has
increased by more than four times.

(b) and (c). To cope with the in-
creased work load, Government re-
cently sanctioned, on an ad hoc basis,
8 additional hands for the Hyderabad
Office. Government will review the
situation in that Office and will con
sider taking Iurther appropriate mea-
sures as and when necessary.

Betting up an Al India Institute of
Medical Sciences in Andhra Pradesh

2233. SHRI G. 8. REDDI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is a proposal to
have an All India Institute of IMedical
Sciences in Andhra Pradesh on the
model of the AIIMS in New Delhi;
and

(b) if so, the detaids thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBL
PRASAD YADAV): (a) We have not
received any proposal regarding set-
ting up of an All India Institute of
Medical Sciences in Andhra Pradesh
on the model of the ALLMS, New
Delhi.



131 Written Answers
wafon gwpm wriww

2234. & gEOW : wT AT
W afcere werr wEY @ @E
T T

(%) w1 oz 5= § fr “wre”
T 7B Ferdr wiva & gfora, FTEER
YT O WA T AF AT Srar 6
wh Ty W wedfar I
ufva & afesrd aar sH9T T@0
WFEE @Y,

(@) war og W v § & wreafan
ST WTEET g & quEre I wY wE
* are ar< ¥vn @ qar §o ufeat
Wt swife gr T R

(™) T IR wrw ¥ T
FqET 9T A AW & IWT AG WA
WR gy wAfrar W FeAO, AT
T ;A

(%) afz ar, a1 sreafar & a7
9T wAfay IWEa wfear $27 9%
srow fagr smym = afe af), o
I yru g’

waresy wite afeare wwaTe wArerq
¥ Troq st (ot orTER SR TTRE) ¢
(%) & o 1 Tad fawfa Iwd
fe & s, g, afg,
AR, AIRATIT, &THAT, WA,
gL, TvET HIY WAAYT & Feal
¥ wAe GErTH A9BT (A7 WX /AT
A1 #Y) weafaw wwa 7R W@l
i wrgafrar  fraew sEew EA
FHET 7 Iy A7 777

(=) o g1 1 wreafar ow &
FIOAT qErT AW F Are-are afet
Z gt g it § Wi IwEk ewwa

DECEMBER 1, 1977

Written Answers 132

fafew st o st & wmt W
¥ gET gromar g

(w) oY, gy 1 gvAnity sEY
# wreAtar wqifaward v T
qxaid  fasr & W, 1976 %
W wra, 1977 4% ¥ wafy ¥
ﬂﬁﬁw*fcﬁﬁrﬁfﬂ‘(ﬁ‘rqﬁu
ffr 1§ % Ao s
¥ gFI g —

1976 1977

(s 7%)  (mwer

a% )

gform 2 —
FIEETL 9 2
G 4 30
agat 78 268

(9) #9671 ¥ AN I FH FW
& far Tm  nafar g ®R
wreafrar faaaw w21 % geasda
Arataros ITa fag Wr R E 1 zw
m'r,aq-@war T 7 fEr owr @
= 1at-aTeF Sl 1929 A G
w1 wew wvar ¢ A wafon dem
I weeT Wl wfad g | TR
afafoas o &1 7 wafray & afry
¥ goTw & foo wafegr & warzgr ot
ST &t VST ATET AT HSAfAr
atms  Faf ¥ fAU AgEEr sAfar
frgger &t anifew Fd  grer &
G AT AT | g FrrAr daw
FH  fut 7 qwrg amar § oorgr s
T TAEeA ¥ @8 afuw qoe
g ¥ 2 Fg waw @y wiww
g



133 Written Answers AGRAHAYANA 10, 1899 (SAKA) Written Answers 134

WATE siew TC Yo I QA watew

2235. S} qEOW : W7 HWTC
et ag AT TP FG 5

(%) 71 R I § a€if
STy 93 o ww Jar FEiew §
sfafer 10,000 7o wTA T € ;

(@) 71 agew g feagt o a
@t gat ®ofiewr maadt wf waw
§ W 7 & agr v avdwfas g &
g Friwfaw SdEw @ =
g

(w) wr =gt 9T 9w w1 ek
w1 N yaew g Wk

(w) afz g & agi X oal &
qoleq gqr  GeTE ¥ Neew qqT WHA-
wfw ZeTRM 372 FT qaedT 9 a%
N oy A1 afz dar 7@ 5T N
fawre 7 atse% w7 IO § 7

Hure WA ¥ oow Wy (sf
apft samw gwdw awm) : (%)
St @

(@) & g

() & =&

(w) wat *¥geré a1 et a7
¥ FW T ALY FX AT JrAwfe
TR X o w74 w7 fRag
s gmTa AL

Coast based integrateq Sieel Plant in
Visakhapatnam

2236. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there is any proposal
to set up a coast based integrated
steel plant at Visskhapatnam;

(b) if so, details thereof; and

(c) the reaction of Government
thereto?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
to (c). Government ig considering the
feasibility of setting up port-based, ex-
port-oriented steel plants at some of
the port towns including Visakhapat-
nam. A detailed project report for a
three million tonng per annum capa-
city steel plant to be set up at Visakha-
patnam has been prepared by the con-
sultants M/s. Dastur and Co, Pvt. Ltd.
The report is under examination of
Steel Authority of India Ltd. During
his recent visilt to USSR, Secretary,
Steel and Mineg also had exploratory
talks regarding setting up, with Soviet
assistance, a hlast furnace complex as
the frst phase of such a port based

plant,

Representation submitied fo the
Minister of Health ang Family
Welfare

2237, SHRI R. K. MHALGI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) how mmany representations
have been received by him on the
28th September, 1977 in his tour to
Pune (Maharashtra);

(b) what action have Government
taken in regard to the said represen-
tation and whether the concerned
were finformed accordingly;

(e) if no action hag been taken
what are the reasons of delay; and

(d) when the action will be taken
and whether the concerned shall be
intimated accordingly?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (d). Most of the re-
presentations received during the tour
of the Union Minister of Health and
Family Welfare to Pune (Maharash-
tra) on the 28th September, 1977, re-
lated to the affairs of the State Gov-
ernment of Maharashtra and were
accordingly handed over to the Offi-
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cers of the State Government who were
present there. 3 represenfations were
the concern of various Ministries of
the Government of India and were
therefore, patsed on to them for neces-
sary action. Only 12 representations
pértain to thig Ministry and the mat-
ter is recelving atiention.
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Unemployed Persons in Delhi

2242, SHRI M. RAM GOPAL
REDDY:
SHRI SOMNATH
CHATTERJEE:
SHRI SURENDEA BIKRAM:

Will the Minister f PARLIAMEN-
TARY APFAIRS AND LABOUR be
pleaseq to state:

(a) whether there has been steep
rise in the number of unemployed
persons in Delhi during the last 8
months; and

(b) if so, the number of persons re-
gistered in various employment ex-
changes during this period?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b)., Precise figures regarding the
number of unemployed persons in
Delhi are net available. Awvailable
mformation relafing to the number of
Jjob-seekers on the Live Register of
Employment Exchanges in Delhi (all
of whom are not necessarily unemploy-
ed) at the end of March and October,
1977 was of the order of 228 and
2.23 lakhs respectively, showing a
marginal decline in the Live Registe®
during the last 8 menths.

Radiwaypure Na. 2 Telephome Ex-
change, Ahmedabad

2243 PROR ¥ U MAVALANKAR;
Will the Minister of COMMUNICA~
TIONS be pleased to state:

(2) whether the newly set up Rail-
waypura No 2 Telephone Exchange
at Ahmedabad is ready und has not
yet been put to use and in operation;

(b) if so, the reasons therefor*
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(c) when will the sald Exchange
slart operating and how soon will
the new connections be given to the
applicants/subscribers; ang

(d) the details of the loss incur-
red by Government Ly allowing the
said new Exchange to remain idle
or unused?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI YRABAD SUKH-
DEO SAI): (a) to (d). The Railway-
pura No. 2 Telephone Exchonge at
Ahmedabad became ready for commis-
sioning towards the beginning of Nov-
ember, 1077 after detailed testing. The
related works like re-arrangements of
cables for adjustment of areas, junc-
tion equipment for inlerconnection to
other exchanges and inter-connection
to the Ahmedabad Tux for STD pur-
poses were also completed by the same
time.

The exchange has been commission-
ed with 1500 lines transferred from
Railwaypura-1. Exchange on 26-11-77.
Works are now in progress for trans-
fer ol working connections from
Raipur Gate to Railwaypura No. 1
and from Watwa to Raipur Gate. Tele-
phone connections are to be piovided
progressively in the mext 2 months in
all these areas thus substantially re-
ducing the waiting list.

Utllization of Skills for Researches on
Vital Health Problems

2244. SHRI K. MAYATHEVAR: Will
the Ministes, of HEALTH AND FAM-
ILY WELFARE be pleased to state:

:77(a) the precise memsurey taken to
utilise the special skills in various
institutions for meaningful researches
on vital problem of health of the
country without any overlapping or
duplication; and

(b) the particular efforts made im
this direction during last sevem
months and their probablg impact om
research in future?
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Written Answers 140

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Government
have sanctioned schemes under which
funds are placed at the disposal of
Institutions like Indlan Council of
Medical Research, All India Instltute
of Medical Sciences, National Irstitute
of Health and Family Welfare and
Central Drugs Research Institute to
conduet meaningful research on cur-
rent problems in the field of health
and family welfare. Arrangements
also exists by which overlapping and
duplicatiop is avoided,

(b} Particular attention has been
given recently for coducting research
on vital problems in different priority
areas such as cholera, tuberculoas,
leprosy, malnutrition and nutritional
disorder~ ang fertilitv control,

Popularisation of Naturopathy

2245. SHRI RAJ KESHAR SINGH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleaseq to
state:

(a) whether the Union Govern-
ment have accorded recognition to
Naturopathy as per assurance given
by the Prime Minister in All India
Nature Cure Conference;

(b) Whether Government propose
to include the principles of nature
cure in the curriculam of Primary
and Secondary education and if so,
by what time; and

(¢} whether Government also pro-
pose to take steps to popularise Na-
turopathy through mass media?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WHPLFARE (SHRI JACGCDAMBI
PRASAD YADAV): (a) No such as-
surance was given by the Prime Min-
ister. However, the riovernment is
treating Naturopathy as a separate
System and is giving grants to Volun-
#ary Nature Cure Tnstitutions.

(b) At present there is no guch pro-
posa]l under consideration.



141 Written Answers AGRAHAYANA 10, 1809 (SAKAR) Written Answers

(c) No such specific scheme Is
under consideration at present. How-
ever, Yoga exercises and other means
of prevention against diseases do find
publicity through mass media.

Views of President of Indian Drug
Manufacturers Association regarding
Plant based medicines

2246. SHRI RAJ KESHAR SINGH:
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state
(n) whether Governmeni agree

with the view expressed by the Pre-
sident of Indian Drug Manufacturers
Association that Plani based medi-
cines may become for India “what oil
i< to Arabs"; and

(b) if so, the measures proposed te
be token in this regard?

THE MINISTER OF STATE IN 1HE
MINISTRY OF HEALTJI AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). 1he
requisite information 1s being collect-
ed from the Ministry of Chemicals
and Fertilizers, who are (oncerned,
ang will be laid on the Table of the
Sabha.

Trade and Transit Treaty with Nepal

2247, SHRI K. MALLANNA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government’s atten.
tion has been drawn to the news ap-
pearing in the ‘Hindustan Times’ dat-

142

ed 28th August, 1877 entitled Indian
Mission kept in dark’ about decision
of a new Trade and Transit Treaty
with Nepal; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) and (b). Gov-
ernment has seen the press report.
The Ambassador has been appropria-
tely kept informed.

Survey conducted om Leprosy,
Cholera ang T.B.

2248, SHR] ISWAR CHAUDHRY:
SHRI D B. CHANDRE
GOWDA:

Will the Minister of HEALTHH AND
FAMILY WELFARE DLe pleused to
state:

(a) whether any survey has been
conducted by Government in respect
ol intensily of diseases like leprosy
cholera, T.B. etc. in the country;

(b) if so, the names of States hav-
ing the maximum number of patients
in each case; and

(e) the efforts made by Government
to contro] such diseases?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (c). A
statement containing the required in-
formation in respect of leprosy, chole-
ra and T.B, is enclosed,

STaTEMENT
B Leprmv_.: ) Cholera T.B.

1. Position regard- Government of India  have No systematic Y. A. National Sample
ingsurvey con- not conducted any such survey has S0 T.B. Survey was conducted
clucted. survey but as a part of the far been conduc-  m the vears 1955— 58 under

Nativnal T.eprosy Control ted the auspices of the Indian
Programme,  surv are Council of Medical Re-
condurted I the Centres ararch, Small wale survevs

located in such districts asa
part of their normal activi-

ties.

have also bren conducted
subsequently  in various
parts of the country which
confirms  the findings of
the National Sample T.D.
Survey.
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Leprosy

.

Cholera T.B.

2. Nlnmnf the Tamil Nadu. But the number The maximum  Uttar Pradesh.

States having
maghnum num-  in the case of
ber of Patients. 'West Ben

of patients is also quite large number
e Andhra Pradesh, tients mn;-
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rashtra, i m‘
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¢hal
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medical and

the discases, for control of leprosy. the States properly eqmpprd
L:gow Gon;l:ui L‘mm, utabluhn;mn -331 Distract
780 Survey Education and lera Combat Centres are being ﬂl.lhll.lh-
reatment Centres, 331 Tearns in various ed in each of the disricts of
Urban Leprosv Centres, 129 endemic States.  the country  to undertake
‘Temporary Hospitalsation Government of T.B. cases-finding, treat-
wards (cach of 20 bedt). India provides  ment and BCG vaccnation
62 Reuomstructive r;ﬂz assistance by  activitics 1n asociation with
Units and two Res way « fmaterial  the existi
Institutions have been csta- and prnmt health institutions  lorated
blished. Barly detection and to the in the distuicts so that the
regular treatment of patients combnTmm suffering  population can
through outdoor adoor avail of these fmhuﬂ
services is the main principle nearest to their homes. To
of Leprosy Control prevent the development
Voluntary Organisations are of Tuberculosis in the sus-
also involved in the Pro- ceptible population, BCG
g:;mn:e through grants-in- vaccination prog'ummﬁl
ald schemas (0 encourage in since 1951. Anti
tion with com; .g B&
(‘hid contacts of in ﬂ:tl:;:: Inre lnppheéu:m tbf m:;
leprosy s are by the ernment
vvenpm treat- 'Ii'm to the States/Union
ment. erritories 1
sponsored  sector during’
5th Plan.
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Steel Distribution Systam

2252. SHRI D. D. DESAI: Will the
Minister of STEEL AND MINES be
pleaseq to state:

(a) whether there is any proposal
with SAIL to dp away with or dilute

the steel stockyard systam of distri-
bution;

(b) if so, reasons thereof?

THE MINISTER OF STATE IN THE
MINIMTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(b) Does not arise,

1 Sady,
1977% 319714, 1977 % § Wi,
1977 ¥ 30 9, 1977 a% %W
falt wm gl ?

wure shrwe ¥ qew ot (s
i W YR §T) e
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TR EEw g Wiwe e
TN T T NFIR § o —

1 TED 1977 R ®%C
31 8T, 1977 IF 3,691.50 Eo

1 WEW 1977 & FHT 30 AT aF
1977 4,127,00 %o

Issue of Passports to Indian and
Pakistanj Tourists

2254. SHR1 AHMED M. PATEL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased 1o siote:

(a) whether there is any proposal
with Government to uallow or issue
passport; to the cilizens of India and
Pakistan to visit each other countries
as a tourist; and

(b) if not, whether Government
will negotiate with the Government
of Pakistan in this respect?

THE MINISTER OF STATE IN 1HE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) Since 16
August 1977, all Indian passports are
endorsed as valid for tiavel to “All
countrieg except South Africa and
Rhodesia”, Thus Indian citizens who
desire to visit Pakistan for any pur-
pose, including tourism, do not need
to make any separate application for
this purpose. Under the present visa
agreement between the ‘Government
of Pakistans and the Governmeni of
India, citizens of cither country ecan
visit the other for purposes such as
seeing relations/friends, business,
fransit, etc. Visits for tourism are,
however, not covered by the present
agreement.

(b) The Government of India would
be prepared to take up with the Pak-
istan Government the juestion of al-
lowing reciprocal visits for tourism by
the cilizens of each country to the
other as and when circumsiances

permit.
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Request for abdlition of Import Duty
Ferro Alloys

2255, SHRI AHMED M. PATEL:
Will the Minister of STEEL AND
MINES be pleased to state: .

(a) whether Indian Stainlesg Steel
Manufacturing Industry has requested
Government abolition of the import
duty on the various ferroalloys used
in the manufacture of alloy and spe-
cial steel; and

(b) if so, the action taken by Go-
vernmeni thercon?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNIYA): (a) Yes, Sir.

(b) It has not bheen possible to ac-
cept the suggestion.

Conference of Stale Public Health
Officers held in Bhopal

2256. SHRI O. V. ALAGESAN: Wwill
the Minister of HEALTH AND FAMLY
WELFARE be pleased to state:

(a) whether it ig a fact that a three
day conference of State level of Pub-
lic Health Officers was held in Bho-
pal in the month of September, 1977;

(b) if so, whether in the meeting
he has disclosed that a health scheme
for cheaper service and free medijcal
service will be provided to the peo-
ple in next few years;

(c) whether all the districts in
India, would be immediately covered
by the new health scheme; and

(d) whether the World Health
Organisation hag also decided to help
in the implementation of this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBL
PRASAD YADAV): (a) Yes.

(b) Yes, under the Community
Health Workers Scheme the people in
the villages would get the henefit of
the services of a Community Health
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‘Worker who would be selected by
them ang trained by the Government
in the fundamenialg of health services,
measures for mainfaining health,
hygiene, maternity and child care,
treatment of common infectious dis-
eases, common ailments first aid, etc.

(c) In the preseni phase of the
Community Health Workers Scheme
it has been iniroduced in 28 Multipur-
pose Workers Districts and one Pri-
mary Health Centre from each of the
remaining districts in the country.

(d) Help/cooperauon of the World
Health Organisation is available in
some measure, Their assisiance may
be likely for improvement in Rural
Health Serviceg in future.

Stamp iu Memory of Shrl Shahu
Chhatrapatl of Kolhapur

2257. DR. BAPUR KALDATY: Will
the Minister of COMMUNICATIONS
be pleased to state:

t
(a) whether Government have re-
ceived any request for the issue of a
posta] stamp in the memory of Shri
Shahu Chhatrapati of Kolhapur;

(b) if so, whether Government have
considered the request; and

(c) when Government propose to
issue the stamp?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD sUKH-
DEO SAI): (a) Yes Sir.

(b) and (ec): The proposal for the
issue of a stamp in honour of the per-
sonality is under consideration.

Memorandum by All Indis Postal
Employees

2258, DR, BAPU KALDATY: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that the
All India Postal Accounts Employees
Association and Non-Gazetted Postal
Audit Association has submitted a
memorandum;

(b) if so0, the main demands of
these organisations; and

(c¢) whether Government have
taken any final decision in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI: (a) Yes Sir.

(b) The main demands are:

(1) Common seniority to Junior
Accounts Officers of P & T. Deptt.

(2) Full pay and
Government employees
under MISA.

(3) Vacalion of virtimisatuion in
connection with 1968 and 1974
sirike,

allowance to
detained

(¢) The position 1n seriatum is as
follows:

(1) The matter is subjudice.

(2) This demand is not acceptable
ay per existing instructions on the
subject.

(1) The matter is under conside-
ration.

Telephotie connections in Hyderabad:

2259. SHRI P. RAJAGOPAL NAIDU;
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the people in Hydera-
bad have to wait for more than two
years to get a new telephone connec-
tion;

(b) if so, the reasong therefor; and

(c) the steps to be taken to ease
this position?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH.
DEO SAI): (a) As on 31st October,
1977 there were 34,721 direct exchange
lines working in Hyderabad with a
waiting list of 2,197, Out of these,
only 117 were registered under the OYT



151 Written Answery

Scheme. All OYT demand in Hydera-
bad have been met upto April, 1877. In
regard to the General category, the
oldest application pending in Gowligu-
da ares relates to August 1974.

(b) and (c). The main reason for
inability of the Depit., to provide tele-
phone connections on demand is the
allocation of limited resources for tele-
communication development within the
total resources available for successive
plans. Within these limited resour-
ces, in the interest of the development
of rural areas and smaller cities, a
higher priority is given for provision
of connections in such areas and the
-shortages built up in larger cities.

Due to the limitation of resources,
it may not be possible to ease the
situation to any significant extent in
the near future,

Steel Plant in 6th Five Year Plan

2260. SHRI P. RAJAGOPAL NAIDU:
Wil the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government Is pro-
jecting to includs Stesl Pleat in Vitn
Five Year Plan; and

(b) it so, the money to be allotted
to that plant?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
and (b). In pursuance of the Govern-
ment's decision to formulate a Rolling
Plan from 1st April, 1978, which would
be reviewed annually, the Planning
Commission has set up a Working
Group on Iron and Steel to project the
grawth of steel industry for the period
1878—83. The deliberations of this

Working Group have still not been
finelised; the overall picture will
-emerge only after the report of the

Working Group has been discussed
with the Plapping Commission.
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Number of repajriated Indiang fxom
Bxi Lapks

2261. BHRI P. RAJA AL NAIDU:
Wil thg Minister EXTERNAL
AFFTAIRS be pleased to state:

(a) the number of persons of Indian
origin repatriated till 31st March,
1077 from Sri Lanka as per the 10684
Agreement; and

(b) the number of them rehabili-
tated?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU) (a) 250,148 per-
song of Indian origin, inclusive of
natural incresse, have been repatriat-
ed from Shri Lanka up to 31st March,
1877 under the 1964 Agreement.

(b) According to the Depariment of
Rehabilitation, nearly 150,000 have been
fully rehabjlitated. The rehabilitation
of the remaining repatriates is in pro-
gress.

e W ww wraw frfw grer aet
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Kashmir

2265, SHRI MANORANJAN BHAK-
TA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any negotiationg have
taken place between India and Paki-
stan cecently to settle the Kashmir
issue and if so, the details thereof;
-and

(b) whether any efforts have been
.made to promote better trade and
-economic ang political relations bet-
ween the two countries; if so, the full
facts?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 5. KUNDU): (a) No talks on
this question have taken place recent-
ly between India and Pakistan.

(b) Efforts are continuing to pro-
mote better {rade, economic and poli-
tical relations between the i{wo coun-
tries. For instance, the working of
the Indo-Pak ‘Trade Agreement nt
January 1875 was reviewed in April,
1977, to remove difficulties and ensure
smooth flow ol the trade During its
visit to Pakistan in October 1877, a
delegation of the Indian OQil Corpora-
fion s:gned nn agreement lor import
of Furnuce Oil and Naptha from
Pakistan. Railway authorities of the
two countric. have also Leen in con-
stant touch to ensure speedy movement
of goods between the two countries.
An official level meeting 15 lkely fo
be held shortly. The two Government
also have recenily signed an agree-
ment in New Delhi on consular facili-
ties for their airlines personnel on
August 31, 1877, and an agreement on
telecommunications  in Islamabad in
October 1977, Both countries have uni-
laterally announced their willingness
1o repatriate detenus of the other
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country in custody with them. The
two-way repatriation of such detenus
has taken place from time to time.
India also facilitated the guick return
of passcngers of Cessna Sky Hawk air-
craft which crash-landed in Indian
territory in September, together with
the damaged plan. Travel between
the two countries has been proceeding
normally.

Expori Oriented Plants

2266. SHRI K. RAMAMURTHY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether three big export-
oriented projects to be financeq by
foreign capital, an aluminium plant,
a big iron plant and a sinter-feed and
f;ldleﬁsatim plant, are on the anvil;

(b) if so, the details thereof?

‘THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA); (a) and (b
Government is considering the possi-
bilities of setting up a number of ex-
pori-oriented  projects hike alumina/
aluminium plants based on the East
Coast bauxite deposits, sinter feed and
pellet plant based on  Donimalai de-
posits and port based stecl plants,

As the size of the projects are likely
to he large, involving consideralle
capital invesiment and use of sophis-
ticated techinology. eflorts are being
made to consider establishment of
these projects in  collaboration with
expert foreign parties on “production
cvoperation” basis invelving export of
products irom these projects.

Legislation for Welfare of Agricul
tural Workers

2267, SHRI K. RAMAMURTHY : Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) when the bill for the welfare
of agricultural workers which was
approved by the Standing Committee
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on Agricultural Labour on 31-5-18756
and by the Labour Minister's Con-
ference on 10-7-1875, is going to be
enacted; ang

(b) the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI LA-
RANG SAI): (a) and (b): Opinion
among the State Governmant/Union
territories who were consullied in the
maiter following discussions at the
State Lahour Ministers Conference in
July, 1975, is divided on the guestion
of Central Legislation on the pattern
of the Kerala Agricultural Workers'
Act. {he problem of labour in the un.
organised seclor and the question
whether {here should be Central ligis.
lation on the pattern of the Kerala
Agricultural Workers Act were dis-
cussed al the recent Tripartite Labour
Conference held at New Delhi on
May 67 1977. The gencral consensus
at the Conference was that, having re-
gard to the varioug complex jssues in-
volved a Special Conference should be
convened fo consider the problems re-
lating to rural workers., It is proposed
to scitle delaiils concerning the pro-
posed Specvial Conference in the light
of the suugestions received from the
Stale Governments, Union Territories
Admin.strations, etr, and take further
action in the matter 1n the light of the
recommendationg of {he Special Con-
ference. 1n this regard.

Cancellation of Drug  Manufacturing
Licences

2268 SHRI K. RAMAMURTHY:

- Will the Minister of HEALTH AND

FAMILY WELFARE he pleased to
state:

(a) the details of 69 manufacturing
licenceg which were cancelled or sus-
pendeq as a result of 738 drug manu-
facturing firms inspecled during
April-November, 1876: and

(b) the names and other detailg of
firms who were required to mcti.ty the
deficiencies?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YAVAV): (a) and (b): The
information is being collected and will
be laid on the Table of the Sabha.

Declaration of Private Hospitaly as
Industry

2269. SHRI VAYALAR RAVL wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether there iz any proposal
to declare private hospitals employing
more than 100 people as industry; and

(b) if so, the details thereof and
when the proposal is expected to be
implemented?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): (a) and
(h): The entire guestion is under exa-
mination in the light of the views con-
tained in the Report of the Tripartite
Committee on Comprehensive Indus-
trial Relations Law and Composition
of the Indian Labour Conference. A
Bill would be intreduced in the Lok
Sabha after a decision is taken by the
Government on this as well as other
connected matiers.
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Integration of Trachomga Control Pro-
gramme with Natiomal Plan for Pre-
ventlon of Blindness

2274. DR SUSHILA NAYAR: Wil
the Mimister of HEALTH AND
FAMILY WELFARE be pleased 1o
slate:

(a) whether Trachoma Coniro] Pro-
gramme hag bee, integraled with the
National Plan for Prcventijon of
‘Blindness;
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(b) to what extent the voluntwry
a have been encouraged ¢o
take up this work; snd

(¢) whether the preparation and
supply of necessary eye ointments
have been undertaken within tie
cm&ynndﬂ\ewmbemnof
treatment of gne case?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (BHRI JAG-
DAMBA PRASAD YADAV): (a) Yes.

(b) ‘The voluntary organisations arc
vncouraged to  associate themselves
uctively with the National Programm.
for Prevention of Visual Impairment
and Control of Blindness especially in
ihe field of health education to the
community and conduct of eye camps.
The voluntary organisalions for orgn
nising eye camps have to follow
guidelines laid down for the purposc
sy the Ceniral Government which in-
cludes survey of the community a-
well as of the school childrcn in order
to detect early the various cye disen-
ses including Trachome. The finan
cial assistance to voluntary organisa
tions is given at the rate ([ Rs. 40/-
per intra-ocular operation performed
with a ceiling of Rs. 6,000 per eyc
camp.

(c) Yes. Necessary cye ointmeni-
are being formulated and supplied
within the country. The approximaic
cost of treatment of one case of Tru-
chome works out to about Re 1/-
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Complaint against Telephone Depart-
ment in Delhi, Calcuita, Bombay and
Madras

2276, SHRI KANWAR LAL GUPTA-
Will the Minister of COMMUNICA
IIONS be pleased 1o stafe:

(a) how manv complaints have been
jeeerved in Delh, Caleutta, Bombay
ind Madras against the Telephone
Departinent during the lasy 3 years;

th) 15 it a fact tnat the operational
fliciency  has beey  coming  down
viery vear;

f¢) what specific steps have been
‘aken during 1hp last 6 months 1o
xupiove the operalional cfficiency;

(d) in how many cases the tcle-
phones remained dead for more than
a week in all the above cilies in the
last one year; and

(e) the total amount of outstanding
demand during 1976-77 und how many
vonnections have Dbren  discontinued
1n that year?

THE MINISTER. OF STATE IN THE
VIINISTRY OF (‘OMMUNICATIONS
(STIR1 NARITAR! PRASAD SUCKH-
DEQ SAl): (a) Numbers ol writton
complaints received in Delhy, Calcutta,
Tlombay and Madras against the
Telephone Department during the last
three years are given in the Annexure.

(b) No, Sir. During the monsoon
monthg of the current year a large
number of cable faults occurred due to
unprecedented rains which adversely
affected the operational efficiency.

(e) The following programmes have
been taken up in Telephone Disiricis
1o improve the operational efficiency—

(i) Overhauling of internal and
external equipment on a phased
basis.

(ii) Pressurisation of junction and
primary cables.

(iii) Provision of moisture bharriers
in cable to ensure protection of dis-
tribulion cables.

(iv) Gradua] introductlion of jelly=-
filled distribution cables.

(d)} Approximale number of cases
of telephones remained dead for more
than a week in the above cities during
the 1asl one year are as helow:

Caleutta—25400 from Nov. 1476 to
Octlober, 1977.
Madras—280 cases from Nov 1076

to October 1977,

Bombay—8080 from MNovember 1376
to October, 1877.

Delhi 3210 from November, 1976 to
October, 1977.

(e) The total oulslanding demund
for telephone connections in four dis-
tricts during 1876-77 uplo 31si March,
1977 has been 127395, The number of
connections disconnected in the four
distriels during 1976-77 i, 5689. This
‘neludey those voluntarily disconnect-
¢l and also those disconnected for
non-pay ment.

Statement to be laid on the Table
uof Lok Sabha vide (a) Para of Un-
starred Question No. 2276 for lsi Dec-
ember, 1977,
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ANNEXURE

"Fotal written . . - . 1975

Complaints . . . . . 1970

Received for last § yeans i

— ——

. 2 1077
L pro Ol *97)

Bombay  Calcutta

———

Delli Madras

51416 1778y qu451 11295
2112 21110 quodly 12447

41090 =uq7 27007 Bruy

JP s appeal to Pakistan and Bangla-
desh re: Sikh Gurundwaras

2277, SHRI KANWAR LAL GUPTIA:
Will the Minisier of EXTFRNAL
AFFAIRS e pleased to state:

(a) whether Government ig awa
of the fact that Shri Jaya Prakash
Narayap, had appealed to the Govera
ments of Pakistan ang Bangladesh
to allow Sikh Sewadars to be left in
Gurudwarag in those cuountries;

(b) if so, have Government taken up
the matter with the aforesaid two
Governments; and

(c) it so, the reaction of Pakistun
and Bangladesh?

THE MINISTER OF SATE IN TIIF
MINISTRY OF EXTERNAL AFFAIRS
(SHRIL S, KUNDU): (a) No, Sir.

(b) and (c). Do not arire.

Central Fund for Steel Indnstry

2278. SHRI EDUARDO FALEIRO:
Will the Mimster of STEEL AND
MINES be pleased to state-

(a) whether it is 5 faci that Gov-
crnment is considering a oicposal to
do away with the Central Funds for
Steel Tndustry; and

(b il #0, what are the broad ou!-
Yines of thig proposul?

TIIE MINISTER OF STATE IN TIIE
AIINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA). (a) and (b..
An Inter Ministerinl Committee under

the Chairmanship of Shri Marathe.
formerly Chairman, Bureau of Indus-
trial Cosis ancdl Prices which was ap
pointed by Governmeni to determinc
relention prices of various products of
iron and steel had in s report sub-
mitle t¢ Governmeni in July 1877
mter alie recomemnded for the early
closure of this fund us it had lost fts
basic utility because the contribution
available 1o the fund was hkely to be
extremely small in view of the nomi.
nal margin belween the nel realisation
and retention prices of various cate
gories of iron and steel. This recnm
mendation of the Committee has al-
ready been accepled by Governminent
aud SAIL asked to implement it.

Strengty of Physicians in C.G.H.8.

2270, SHRI VASANT SATHE. Wwil'
the Minister of IIEALH AND FAMILY
WELFARE be plcased 1o stale:

(a) what is the total sanctionec
strength of physicians under C.G.H.S,
—State-wise and how many of these
posts have been actually filled up;

(b) the number of sanctioned Ayur-
vedic posts of  physicians under
C.G.H.S. in the country;

(¢) the policy of Government to-
ward; giving due recoguition tu every
indigenous systeni of medicine undev
C.G.ILS,; and

(d) the aclion taken/proposed lo be
titken in the natter?

TIIE MINISI'ER OF STATE IN THE
MINISTRY OF IIEALTI{ AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) A stalement
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giving the requisite information is laid
en the Table of the House, [Placed
m Library. See No, LT-1226/77].

(h) Number of
jans under C.G.H.S.

A'yurvedic Physi-

Senior Medical Avurvedic
Physicians Oflicer- Physicians
cum-Supdt.
Delhi
Other cities 20
I'wo posts
¢ ach{
ToraL 1 37

Grand Total—39

(c) It is the policy of the Govern-
ment {o give due encouragement to
the indigenous systems of medicine by
making available to the C.G.H.S. bene-
fieiaries the facility of treatment under
ayurveda, unani and homoeopathic
syeteme of medicine.

{d) 'The number of dispensaries
functioning under the different Indian
Systems of Medicine is as under:—

Delhi Other tations
Dispen ary Unit Unit
Ayurveda 5 10
Homoeopathy 3 10
Unani
quantity

Produced (in Million Tonnes)

Exported (in *0oo Tonnes)

A 25 bed Ayurvedic Hospital under
C.G.H.S.,, Delhi has been sanctioned
and it is expected to be opened shortly.
It is proposed to review the working
of the existing Ayurvedic, Homoeo-
pathic and Unani dispensaries/Units
with a view {o opening more units
taking into account the availability of
funds and the trend of preference
shown by the C.G.H.S. beneficiaries for
treatment under these systems of
medincine.

Production of Steel

2280. SHRI C. N. VISVANATHAN:
Will the Minisier of STEEL AND
MINES be pleased to slate:

(a) the quantity of steel produced
during the last three years®and the
guantity exported;

(b) whether the demand for steel
in the country has been fully met; ard

(c¢) if not, the reasons for export
of steel without meeting in ful] deve-
lopment needs of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MI ES
{SHRI KARIA MUNDA): (a) The
quantity of saleable steel preduced
and exported during the last three
years is given below:—

1976-77

1974-75  1975-76

5694 5739 7302

52+13 506 14  1409-25

(b) Yes, Sir. The internal demand
was met by domestic producticn as
well as imports. There are certain
items which were not produced or
production of which was not adequate
to meet the domestic requirements for
which imports were arranged.

(¢) Exports of steel are not made
at the cost of developmental needs of

the country. During the last three
years, after meeting the domestic de-
mands and even after exports, the
steel industry built up sizeable stock
as on 31st March, 1977. Steel had io
be exported to maintain the higher
levels of production, reduce invenio-
ries and keep up the international
contacts. Exports are, however, be-
ing made judicially keeping in view
the demand in the domestic market.
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Medica] facilities in Delhi Colonies

2281, SHRI C. N, VISVANATHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o
stato:

(a) whether it is a fact that certain
big colonies namely Paschim Puri,
Punjabi Bagh Extension and some
J. J. Colonies like Mangol Puri, Tri-
lok Puri etc. have come up in West
Delhi during the last 2-3 years, where
nuv medical facilities exist for the
poor and lower middle class strata of
suciely, the nearest gencral hospital
being Willmgdon Hespital it a dis-
tance of about 16 kms.;

(b) whether there is no C.G.H.S.
dispensary for the Cenfral Govern-
ment employees who are more than
4000 in number in that arca;

(¢) whether these Government em-
ployees have been attachied to Shakur
Basti C.G.H.S. dispensary which jg at
a distance of 8—10 kms, and the bene-
ficiaries have to waste lot of time to
reach thar dispensary w.uch rematis
uowded; and

(d) if so, what action is proposed
1o mitigate the difficulties of the
public and Government cmployees
residing in that area?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Mc-
dical facilities for the residents of
these colonies are provided through
Dispensaries at Paschim Puri, Mangol
Puri and Trilok Puri run by Delhi
Administration and hospitals run by
the Delhi Municipal Corporation (at
Motii Nagar) and Employees State
Insurance Corporation (at Basai Dara-
pur). Further, Delhi Administration
have a proposal to construct a 100
bedded hospital at Mangol Puri for
which 10 acres of land has already
been acquired.

(b) The minimum prescribed con-
centration of Government employees
for opening a C.G.H.S. dispensary is
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not available in these areas. It has
not, therefore, been possible to open
a C.G.H.S. dispensary there.

(¢) and (d). Recently representa-
tions have been received from the
Janata Flats Welfare Association,
Paschimpuri that it is not possible for
the Central Government employees
residing in Paschimpuri and DD.A
Janata Flats theremn to avail of the
medical facilities provided at the
CGHS dispensary Shakurbasti (No. 54)
because of the long distance and the
transport  difficulties involved in
icachuing the depensary It has beer
suggested that pending the opening of
CGHS dispensary in DDA Janata Flat
Paschimpuri, the DPaschimpuri and
DDA Janata flats thercin may be de-
tached from CGHS dispensnry Shakur-
basti and the Central Government
employvees residing in these areas he
permitied {n  be  governed by the
CS(MA) Rules for the purpose of me-
dical treatment  The matter is undoe:
active consideration,

Opening of Hospital and C.GH.S
Dispensary in Paschim Puri, New
Delhi

2282. SHR1 C. N. VISVANATHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether il is g fact that DDA.
plot carmarked for Hospital site is
lying vacant on Rohtak Road opposite
Ordnance Depot and if so, when the
hospital building is likely to be con-
structed;

(b) whether it is also a fact that
the Federation of Block Association
of D.D.A. Colony Paschim Puri, D.D.A,
Colony and Janta Quarters, Pas-
chim Puri and Punjabi Bagh Exten-
sion Associations have represented
to the authorities for opening a
C.G.H.S. dispensary and Government
hospital at a central place; ang

(c) if so, the action proposed to be
taken in the matter?



173

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] JAG-
DAMBI PRASAD YADAV): (a)
There is no proposal at present to con-
struct a hospital at the site in ques-
tion,

(b) and (c). At present Paschimpuri
and DDA f{lats therein have been al-
tached to the C.G.H.S. Dispensary af
Shakurbasti. Representations have
been received for opening an inde-
pendent dispensary for this area Thi.
can, however, be done only when the
minimum prescribed concentration of
2000 to 2500 Central Governmrent ser-
vdnts within a radium of 3 kilometres
is available in the area. Meanwhile 4
Jepresentation has been received that
pending the opeming of an independent
hspensary m the area Paschumpur: ang
DDA Janata flats be detached from
('GHS Dispensary, Shakurbasti and
Government employees residing in
these arcas permitted to be pgovern-
td by the CS(MA) Rules for purposes
of medical treatment The matter 1s
under active consideration.
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Loss suffered by Ahmedabad Telephoiie
Exchange

2284, DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whethey Ahmedabad telephone
vxchange is suffering a daily loss of
Rs. 18 to 20 thousand;

(h) if so, whether Government's
uttention has been drawn to the report

of a Gujaraiy Daily ‘Sandesh’ dated
13th September, 1977; ang
(v} if so, the steps taken in this

regard?

THE MINISTER OF STATE IN TiIE
AIINISTRY OF COMMUNICATIONS
(8TR1 NARHARI PRASAD SUKN
DEO SAl. (a) to w). The Govi. s
aware of the Nteport of tne Gujarafr
Naily "Samiesh' dated 13-9-77 1n reganl
1o the delav in commissioning of the
Railwavpuia No. 2 Telephone Exchange
The ¢xhange hecame ready for com
mussiomng towards  the beginning of
Nov., 77 olter detailed testing as pres-
tribed. The connected wrrks like re
arrangement ot cables provision of
e tion equipment at other exchanges.
arrangements  for  conneciion of new
exchange 1o thg Ahmedabad TAX for
STD works were alto compleled al
the same time,

The exchange has been rommission-
ed on 26-11-77 with 1500 lines trans-
ferred from Railwaypuro-I1. Transfers
from Raipur Gate to Railwaypura No.
1 and from Watwa 1o Raipur Gatc arc
in hand and are expected to be com-
pleted during the next few wecks.
As a resull of the commission of the
cxchange a substantial number of new
conneclions are to be provided in 1]
the above areag during the next 2
months.
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Bringing back parts of 1N.A. Martyr
Monument

2286, SHR1 SAM\R GIIA-  Will
the Minister of EXTERN AL AFFAIRS
he pleased to state:

(a) whether Shah Nawas Khan ad-
mitted before the Khosla Commission
that parts of the INA Murtyr Monu-
ment that was demolished under
vrders of Admiral Mountbatten soon
after reoccupation of Singapore, were
hrought te India hy him hom Swinga-
pore;

(b) whether it wag admitted an the
l.ok Sabha in reply tuv a guestion that
the broken parts of the LN.A. Monu.
ment have been preserved in  the
Rawalpindi residence of Shah Nawaz
Khan and because of lack of diploraa-
tic relution with Pakistan ut that time
those parts could not be Inought back
10 Indiu: and

(¢) 1f so. whether Government will
take nccessary sleps now to  lring
back the sacred relies of I.N.A. Monu-
ment from the Rawalpind: residence
of Shah Nawaz Khan?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) Yes, Sir.

(b) In replies to questions in the
Lok Sabha on 20.3.1974 and 9.4.1975
it was stated that Shri Shah Nawaz
Khan had informed that a small picee
of the Memorial plaque of the Shaheed
Memorial of Azad Hind Fauj came in
his possession in 1946, and that he had
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left this portion of the plaque with
his family members in Rawalpindi.
Later on his family members had io
migrale lo India. As the replies were
siven bLetween 1971—1975 when diplo-
malic relations with Pakistan were
breken. it was aiso added that eflorts
to trace the relic and to bring it back
to India will be initiated only after
relations with Pakistan arc normalisad.

(c) Government is in touch with
our Embassy in Islamabad.

Family Welfare Programme in various
Areas

2287. SHR]I SAMAR GUHA: Will
the Minister of HEALTH AND F'A-
MILY WELFARE be pleased to slate:

(a) whether the Government have
reorganised the policy and schemes for
family welfare;

(b) if so, facts thereabout;

fc) the rate of growth of population
of India during the last three years as
compared to Pakistan, Bangla Desh
and Ceylon;

(d) the steps taken for introduction
of family welfare among the slum
dwellers rural communities and beg-
gars;

(e} whether any study has been made
regarding growth of populatior gmong
the people living in (i) slums, (ii) in-

dustrial belts (iii) rural backward areas -

and among (iv) iribals (v) beggars and
(vi) urkan educated communilies; and

(f) if so, the facts thereabout?

THE MINISTER OF STATF. IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR1I JAG-
DAMBI PRASAD YADAV): (a) Yes.
Sir.

{b) A copy of the revised statement
of policy on Family Welfare Program-
me announced on 29.6.1977 is laid on
the Table of the House [Placed in
Library. See No. LT 1227].

(¢) The growth rate of puopulation
in India, averag d over the three
years 1973—1975, an the basis of birth
and death rates published by the I
gistrar Gceneral works out to 1.95 per
cent per annum as againet the annu 1

growth rates of 3.0 per cent for Pak-
istan, 2.4 per cent for Bangladesh ang
2.2 per cent for Sri Lanka publishead
in the United Nations Demographic
Year Book, 1975

(d) While the propagation pf smal!
family norm is being done among ali
sections of population, special atien-
tion is being given to the improvemen.
of Maternal and Child Health faciii-
ties among the slum  dwellers and
rural areas. Special nrogrammes for
immunisation of children and vreg-
nant mothers and for tackling nutri-
tional anaemia among pregnant i -
thers as well as imorovement of th.
skills of {raditional :nidwivesz (dias)
are being undertakan to cover the
rural community, slum dwellers and
other economically weaker seclions
of the population,

(e) and (f). No specinc study has
been carried out in regard te popula-
tion growth in the communities re-
ferred to. However, some information
on population growth and fertility
behaviour available from various sout-
ces like the Population Census, the
Sample Registration System and re-
search studies conducted by some De-
mographic Research Centres is given
below: —

(a) Average annual rate of popu-
lation growth (1973—76) is as un-
der: —

Rural 1.94 per cent
Urban 1.89 per cent

(b) Average annual rate of popu-
lation growth 1961—71 for scheduled
tribes is 2.62 per cent (based on
Population Census).

(c) Average annual rate of na-
tural growth among hutment dwei-
lers Patna City (1975) is 2.56 per
cent,

(d) Average number of live birthe
per married woman of 25 years or
more of married life among slum
dwcllers of Calcutta (1970) iz 5.1.

{ ) Average aumber of live births
per marricd woman of age 45 or
more among wives of indusirial
workers of Kanpur (1974) is 5.7.
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Control over the movements of beggars
carrying Infectious Diseases

2288. SHRI SAMAR GUHA: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether in places of religious
wilgrimage like Hardwar, Rishikesh,
Varanasi etc. beggars carrying infecti-
ous diseases are found to move about
freely: and

(b) if so, whether Government pro-
pose to take steps to control move-
ment of such diseased beggars all gver
the country?

THE MINISTER O3 STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) Yes.

(b) There is no such proposal but
under National Programme for con-
trol of Leprosy, T.B. ete. facilities arve
provided for free case finding, diag-
nostic, treatment a2nd immunisation
and rehabilitation. We have also re-
guested State Govts. to take special
care of Laprosy patients.

Abolishing Supply of Labour by Con-
tractors to Industrial Units

2289. SHRI C. K. JATFER SHA-
RIEF: Will the Minister of PARLIA-~
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to abolish the supply of labour
by contractors to all industrial units
‘n both private and public sectors; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) and (b). The
Contract Labour (Regulation and Abo-
lition) Act, 1970 provides for the abo-
lition eof contract labour system where-
ver possible and seeks to reguiate the
employment of contract labour in
establishments/employments were gbho-
lition of the contract labour system
is not considered feasible for the time
being. So far as industries/indusrtial
units in the Central sphere are con-
cerned, following the recommendations
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of the Central Advisory Contract
Labour Board, employment of contraet
labour in several categories of work
in the coal mining industry has al-
ready been prohibited vide Govern-
ment Notification dated February 2,
1975, (a) Raising or raising-cum-selling
of coal. (b) Coal loading and un-
loading. (c¢) Overburden removal
and earth-cutting, (d) Soft coke ma-
nufacturing and (e) Driving of stone-
drifts & miscellaneous stone-cutting
underground. Employment of coB-
tract labour has also been prohibited
on and from March 1, 1977 for sweep-
ing, dusting and watching of buildings
owned or occupied by establishments
in respect of which the appropriate
Government under the Contract La-
bour Act is the Central Government.
Several Committees set-up by the Cen-
tral Advisory Board have gone inteo
or are currently going into the ques-
tion of contract labour system in se-
veral other industries in the Central
sphere.
Labour Ministers’ Conference

2290. SHRI K, A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleaseq fo
state:

(a) whether a meeting of the labour
ministers from various States was con-
vened in New Delhi recently; and

(b) if so, the gist of the delibera-
tions that took place and the outcome
thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHR}
RAVINDRA VARMA): (a) Yes, Sir.

(b) There was a gemeral discussion
on the Report of the 30 member Com.
mittee on Comprehensive Industrial
Relations Law. The specific issues dis-
cussed related to definitions of im
dustry, workman and appropriate
government, powers of conciliation
officers, machinery for disputes
settlement, payment of subsistence
allowance to workers  during
periods of suspension, Model Standing
Orders and suggestions for amend-
ments to the Industrial Disputes Act.
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The Chairman Indicated that the sug-
gestions of the State Labour Ministers
would be kept in view while formu-
lating proposals for the Comprehen-
sive Industrial Relations Law.
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(&) afx &, a1 s el § 9w
qrsar w1 mmmmmwa:
uitT

(m) ¥ gfond Tw e 5= %
A o ?

T wwveww # Tew s (s
wegf o gaRe ®@) @ (F) &
T § wirs wETd AW wigsiw
et HEreeT @ A W E L 5000
¥ wfs grardr 1A @t AiE § A
it gfear T F wAE

(') &= (7). (i) #Tzax &
afas & |ArEATEr AT 40,702 AT T
TAET FIH FTE F

(il) o zar 7 wfaw v qrard
I 7000 TET F IATE F1 qfAard
A wEE

(ifl) far wema 2 f6 w &
aqt 7 5000 # wfus & gETEd @d
Afgwier e 7 G A i
T g | oG9 AT 9X WA GeEadry
YT 3 v v it o afeard
IqA T AT AT |

qFret ¥ § T4 W § aow fn‘mﬁi
Ik wmfeet & AR H I s

2294, WY TwTCW G : TaT
fadm @ a7 ;9w 47 T TG
b ]

(v) |1 awmarzw, s,
arfFeTT @dT aRT & 9 WIS ¥ o
for o TE A B TOw o

TARH Fmeg AW @ E; AR
(=) afz =i, a1 39 svF01 #°
afifmr v 8 ?

DECEMBER 1, 1877

Writlen Answers 184

fide swmer ¥ e s (ot
e ¥) ¢ (¥) W Ay
(@) s 3eam

foeelt aomEm & wAwi@l w1 9w
qUETe Taeeq giwAr o el
glaamd T

2295, St qETW : T A
wix qfewrT weamr vAT a3z A A

(%) ®n fo=ir go\a F F9-
arfdt &l Wy W w Afaam Ireey
& AW AR AR s ATHAT &
fafren afemm srRa a5 7

(’]’} afz g7 a0 17 fer 3
T aF 7 41 ACAl ;AT

() afe af1 a1 g % wr Ao

e wiv afear s sure
o WY (oY arre yWw Anw)
(%) =i srmre sqmeay G famdr
ofwe & wfafrm feedt swmw &
W T 9 AT Ay ger
A

(=) wr (7). 7
T |

T AfT

Reopening of Aluminium Corpora-
tion of India Ltd. Asanwu]

2286, SHR1 ROBIN SEN: Will the
Minister of STEEL AND MINES Le
pleased to statc:

(a) whether Government is consult-
ing with the Government of West
Bengal in the maiter of reopening of
Aluminjum Corporation of India Ltd.,
Asansol which is under lockoul since
1974; and

(b) if so the present position of
restarting of the above company?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and
ib). The question of re-opening of
the Aluminium Corporation of India
rimited Asansol, is under considera
{ion of Central Government in con-
rultation with the State Government
of West Bengal and other concerned
nuthorities

Wailing List for Telephone Connee-
tions in Assam

2207. SHRI AINMED HUSSAIN:
Will the Minister of COMMUNICA-
TIONS be pleased to <taler

(a) the total number of new cases
for telephone connection in the North
Eastein Telecommunication Cirele and
number kept i the waiting list upto
30th October, 1977; and

(by the number of new phone con-
nections proposed to e glven by the
North Eastern Chele and Assam res-
petively upin the el of  ihis finan
~fal year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DEO SAT): (a) WNew tclephone con-
nec tions provided wupto 31.10.77 and
the waiting list as on 31.10.77 in the
N E Circle is as follows:

I lephones Waiting
Nann ol Siat provided List
v Ammachal Pradesh 59 0
oo Asaawm 3t 543
%5 Manipur 3 1ht 34
o Miehalava f 243 ny
5. Misotam 1y 1o
6. Nagalaned D Bo 1
= Twupuwa 25 G
ToraL 1245 G50

(b) It is proposed to open 1000 new
telephone connections in the North
Eastern Circle upto the cud of this
financial year, out of this 700 will be
opened in Assam State.

Instaliation of Telephone Exchanges
in Assam

2298, SHRI ATIMED HUSSAIN: Wl
the Minister of COMMUNICATIONS
he pleased 1o state the number of new
telephone  exchanges proposed to be
imsfadled in Assam during the current
financial year”

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHHR1 NARHARI FRASAD SUKII-
DEO SAD; Ning new Telephone Ex-
changes uare proposed {o he installed
at  the following stations in  Assam
State during the current financial year.

(1) Anipur

(11) Chapar

{11) Daboba

(1v) Dudnai

(v) Dhakukhana
(vi' Kamlabari
{v1i) Rongjuli
(vii1) Shilapathar
Lix) Sona: nukh

Agencles for Recruiting Jobless Wor-
kers for Gulf and Western Aslan
Countrieg

2299. DR, MURLI MANOHAR
JOSIII: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased tp state:

(2) whether Government are aware
thut a large number of private indi-
vidual, and agencies have started a
flomishing businesg of recruiting jobh-
lesa workers for the CGulf and West
Asian countries;

(b) whether most of such indivi-
duals and agencies are cxploiting the
job seekers and many of job seekers
on arrival in those countries find thet..-
selves stranded and often  undeipmd
than ofher workers; and
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(¢) the manner in which Govern-
ment propose to regulate the outflow
of Indian workers to the above coun-
tries and save the needy workers from
exploitation?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (o).
290 firms as on 24-11.1977 have so far
been registered as recruiting agents for

overseas employment. Government
have also received reports that
besides these authorised agents, a

number of individuals and agencies
are functioning as unauthorised re-
cruiting agents.

There are reports that, in some
cases, the unauthorised agent or his
representative abandons the recruits
in foreign countries. Though some of
them may manage to find empioyment,
they are likely to be underpaid, as
they do not have the protection of
written contracts and are at the mercy
of the employers, since their entry itito
foreign countries might be illegal and
the stay not regularised. Some of
those who enter the foreign couniry
with written contracts, but go not
complete emigration formalities under
the Emigration Act, 1922 are also
likely to be exploited by the foreign
employers.

The workers are given proteclion
under the procedures prescribed for
the registration of the recruiting
agencies. Government also carry out
checks at the points of exit to en-
sure that illegal emigrants are nct
permitted to go until they have com-
pleted the necessary formalities re-
quired under the Emigration Act,
1922,

Paymeni of Wages to Workers of
Devi Dayal Tube, Bombay

2300. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the 600 workers of
Devi Dayal Tube, Bombay did not get
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their earned wages and other legiti-
mate dueg although the company wet
into liquidation eight years ago; and

(b) whether the company did .n t
survive because it took to serious
malpractice?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (=)
and (b). Information is being ¢all-
ected and will be laid on the Table
of the Lok Sabha when received.

Inguiry set up to Inquire into the
Chasnala Accident

2301, SHRIMATI PARVATHI

KRISHNAN:

SHRI BRIJ
TIWARI:

BHUSHAN

Will the Minister of PARLIAMEIN -
TARY AFFAIRS AND LABOUR be
pleased to state:-

(a) whether Government have ac-
cepted the findings of Sinha Commis-
sion set up to inquire into Chasna's
accident;

(b) if so, what action has been take::
against the officials held responsible
and

(c) whether an attempt is being
made to implicate the Director General
of Mines’ Safety who is said to have
been absolved of any responsibility
by the Court of Inquiry only to com-
plicate and delay the acceptance and
publication of the findings?

THE MINISTER OF PARLIAME -
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (c)., The question of the kind ol
follow up action to be taken on the
findings of the Courts of Inquiry int
the two accidents at Chasnala Colliery
on the 27th December, 1975 and
5th April, 1976 is under the exami-
naticn of Government. The leaders
of the various opposition groups in
the Lok Sabha have been requested
on 27-9-1977 to nominate a person
from each group for going through
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the reports and udvising the Govern-
ment on the action that should be
taken. As soon a8 nominations are
received from all the groups further
necessary action will be taken.

Meanwhile the reports have been
sent to the Government of India
Press for publication in the officiul
Gazette. The reports were placed on
the Table of the House on 23rd June,
1977, It Is a fact that the Court of
Inquiry has absolved the Directorate
General of Mines Safety of responsi-
hility for the accident. Government
if pot aware of any attempts fo im-
plicate any officer of the Directorate.

The Ministry is examining the
action that it has to take on the find-
mngs of the Courl of Inquiry,

Pnrchase of Engineering goods from
Abroad

2302, SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

*(a) the details of purchase of en-
‘ineering goods mad, from ubroad
for the Mimsiry of Slecl & Mines,
Fertilizer Corporating of Indig and
INGC ele.;

(b) for how many such purchases,
cnquiries were seny to Tuchardson
md Crudas, a public undertaking; and

(¢) sn outline {hercof?

‘HE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): ()
to (c), The informalion is being col-
lected and will be laid on the Tahle
of the House.

12 hrs.

RE. QUESTIONS AND CALLING
ATENTION NOTICES

TROF. P. G. MAVALANKAR
“'mdhinagur): Mr. Speaker, Sir, 1
")s¢ on a point of order. The Ques-
lion Hour has been declared as cloicd.
For the Question Hour today my St -
ced Question No. 236 was listed. Un-
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fortunately it could not be reached be-
cause the time was over. I have no
complaint about that aut all.

My Starred Question No. 236 was
addressed to the Minister of External
Affairs, Shri Ata] Bihari Vajpayee.
Now, like yesterday I am sorry to tell
you again, the same thing has happen-
ed, but in a different form. Regard-
ing this Question 236, about increase
in the number of passport applica-
t{ions, I sent the original question on
2nd November, 1977, 1 drafted the
question and put it into (a), (b) (ca
(d) and (e). But the Lok Sabha
Secretariat has only admitted (a) and
(b) of the question and left out (c),
(d) ang ¢) completely, arbitrarily,
without telling me under what rules
they have eliminated those parts. I
wil]l read out what I had sent. After
asking for information, State-wise, a3
to how many more applicationy for
passport have been received after the
new liberulised rules came into foree
[rom August 15, 1977. 1 had asked in:

*(r) whether 11 is tiire thal several
persons of suspected or real undesir-
able and even criminal characte:’
managed to get the passports and.
have already gone abroad; v

(d) 1l so, full details thercol;

(e) steps being taken to cnlore:
stricter watch and control in thus.
regard.”

If you see the question 1 my uwi:
now, you will find that (¢), (d) ang
(e) are climinated and only (a) an!
(b) are 1etained. (a) and (b) couls
have pfon: u, wrillen answer. Mo
point iy this, I gave priori'y nuombc
one to mv question. If T wunfeu
merely [actunl information from M,
Vajpcvee . 1o huvw many {r b apph.
calions had been reccived altes  1h-s
new bberadised rules come into lovee,
1 eould hove pul that mn {he category
of ‘Unstaried” and not in the calegory
of ‘Staniced’ . Ilaving put that for
balloting under ‘Started’ and having
got the hallot, No, 236, I find that the
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{Prof. P. G. Mavalankar]

Lok Sabha Seciotariat has eliminated
{1, (d) ana (@) ol wny guestion,

My further point 1s thie. I have
twen watlching that this kind of thing
ig going on increasingly over a period
of some years. Many of us, no matter
irom which part of the House we
come from, put questions after serious
thought, consideration and lot of hard
work. We are entitled to get infor-
mation from the Government on all
these asprets. The only restriction je
that, if the question is not specific or
if that is something for which the
Government of India is not responsi-
blc then it cun be eliminated. The
lok Sabha Secrctariat ecan edit our
gquestions if our wording is wrong or
mecomplete. Two days back, you sent
a letter to all of u: asking us to get
assisiane;  in regard  to dratting  of
motinns, ¢lc. My point, therefore, Is
this. Plcase tell the Lok Sabha Secre-
tariat, Secretary und the staff under
you, that they have t¢  function here
under the Constitution as an indepen-
dent body, independent of the execu-
tive, and any question which i
awkward or inconvenieni to the Gov-
ernment to give informaution cannot
be arbitrarily prevented, by the Lok
Sabha Secrctariat, from being asked.
1 want your guidance on this. It is
happening not only fo me but also to
many others, Not only the important
parts, are eliminated, the whole sharp-
ness und edge of the question are
completely  removed. Whatl is  the
point 1n coming to Parliament and
our making all the preparatinn. if we
are going to be treated in this fushion®
The Lok Sabhua Secretariat and you,
Sir, are 1-tally, one bundred per cent,
independent o' {he ¢ xeculive and you
must giv e fuidanee aned  divection to
the vripriara b ns to how 411 this
should be -unt to the Gouvernment.

MR. SPEAKER: Mr. Muavalankar,
ceh malte mur e raised in the
ouse only affer we have  discussed
thent Tht would be more apmo-
priale. You first raise it before me.
Thereafter, if you are not satisfied with
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the explanation given, then you have
the right to raise it in the House.

PROF. P. G. MAVALANKAR: 1
agree with you, Sir. Yesterday I rais-
ed it, and the samg thing has happen-
ed today also.

MR. SPEAKER: Until you come and
find out why it hus been done, it is
not proper to raise it here. So far as
the present case is concerned, it was
brought to tne, and on my direction,
it was deleted. If you come over, I
will discuss the matler with you, and
if any mistake has been commitied
it will be rectified. It was not direct-
ly deleted by the office: the office put
it up to me,

In regard to this particular matter,
1 will explain to you why I thought
it was not fit for being allowed. If
vou are not satisfied with my expla-
nation, it is always open to you fo
raise il in the Housc. Undoubtedly,
uall Members who are not satisfied
with the re-modelling of the questions
have a right.. . (I"terruptions).

! e W oww o (FE)
9 WA TR F, 9w FRET g
v AR WE N

SHRI KANWAR LAL GUPTA
(Delhi Sadar): This i1z the first time
that every day threc to four questions
are being disallowed—and they say
that thr Speaker has disullowed them.
We do not understand this. VYester-
day I sent a question whether a parti-
cular company was raided by the In-
come-tax Department but that ques-
fion has been rejected. In this way,
three to four guestions are being dis-
allowed cvery day.

MR. SPEAKER: The Rule provides...

SHRI KANWAR LAL GUPTA- The
sime rules are there which were there
carlier, They have not been changed.
So you cannot go beyond the Rules
and you cannot make your own Rules

What fs this that is golng on? Every

and C.A. Tob

-
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day three to four questions are dis-
allowed!

PROF. P. G. MAVALANKAR: BSir,
you were saying something to me.

MR. SPEAKER: ] only wanted to
say that any member who has a
grievance has undoubtedly a right to
know why his question has been dis-
allowed. But it is not the proper
practice to raise it first in the House,
You have always a right to raire it
in the House after knowing why your
question has been disallowed.

In this particular case, it has been
rejected because the Government say
that no raid has taken place and that
the information is not correct. So
there was no point in allowing the
question to be raised in the House
since thev say that no raid has taken
place at all.

PROF. P. G. MAVALANKAR® My
question involved asking for more in-
formation My point is very serious.
Parliamentarians have a right ...

MR. SPEAKER: Nobody disputes
your right. (Interruptions).

SIIR] KANWAR LAL GUPTA: 1
wanted to say that there was a certain
interpretation of the Rules which was
being followed by the previous Spea-
ker, and now you have your own in-
terpretation. Kindly don't change the
interpretation unless you have dis-
cussed this problem first with the
Members of the House. You are
making your own interpretation of
the Rules and disallowing questions.
That is our difficulty.

MR. SPEAKER: Unfortunately, the
Tesponsibility of interpreting the
Rules lics with the Speaker. (Inter-
Tuptions).

SHRI KANWAR LAL GUPTA:
convince us that you will not
change the convention of the House,

DR. RARAN SINGH (Udhampur):
We go to the Calling Attention,

and C.A. 194

1 have one submission to make (Inter-
ruptions).

st waritere fegeag  (araondT )
16 ari w1 §Y g @uw e
a7, JE% AT F T AT GE TEHT
WA WTs  AgT fe | (s )

SHRI KANWAR LAL GUPTA:
We have been following the conven-
tion of a certain interpretation of the
Rules which was followed by other
Speakers. 1 do not know what has
happened now. Every day three to
four questions are being disallowed.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have a point
of order. My point of order is on the
list of business.

st gudw (¥fem) @ wenw
qEY, B AT YW E | A s
ot W A ArEEE o R AT
ITHY WG] & TG § BEAE § ATHT
ITH AEEEY FAE AT § 1 9wR
o wifegar 781 F77 4 fF fie s
freg =ri w1 & wifee &t gw fired
ge § wofag o wawe frar sy

W WgRw ;. oww A g
= # )

foar war §—=7 ® 9w oW war gwr
o IR NI AT AW RA G &
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[ swdn)

wgEr g 5 w gard w st A
T TR AT AL

MR. SPEAKER: Many hon. Members
want to know the reasong for reject-
ing their questions. | would ask the
office hereafter to intimate to you
briefly the reasons either for rujecting
a question or a part thereof. I may
tell you why many times the questions
are not allowed. The rules provide
that when a matter is under investi-
gation, the question should not be
allowed. The question is also not al-
lowed, when sometimes a personal
question is asked about a man, whe-
ther he has defalcated so much money
and whether it has come to the know-
ledge of the Government, and when
we send for the information from the
Government, they say that no such
enquiry has been held. Hereafter, if
you want, we will lel you know why
a particular question has not been
accepted. It is not a guestion of rejec-
tion, but why a particular question
or a part of it has not been accepted.
If you are not satisfled, it is always
open to you to come to me and dis-
cuss the matter. If you find it wrong,
we will revise this.

SHRI V. ARUNACHALAM (Tiru-
nelveli): Sir, there was a ballot at
1.0y O'clock and the names of the
persons werc selected duly by the offi-
cer concerned in the presence of twn
hon. Members but we came to know
a{ about 4.30 pm. that the Speaker
has revoked the verdict of the ballot
helg at 1.00 O’'clock. Under what rules
has the hon. Speaker revoked the ver-
dict of the ballot held at 1.00 O'clock?

So far ag the procedure is concerned,
it says:

“The ballot would determine the
relative priority of the admitted
calling attention notices on the same
subject as helg m Room No. 21,
Parliament House daily as for as
possible at 13.00 hrs. during the
Session. 1f, however, any calling

198
affected area
attention netice is admitteq by the
Speaker to be taken up on the sgame
day on which a notice has been given,
the ballot ig held ut 11.15 hours.”

These are the two timings, Under
what rules has the hon. Speaker ins-
tructed to conduct the ballot at 5.00
O'clock yesterday?

There are s0 many persons giving
various notices under various heads.
So far ag calling atftention is concern-
ed, only flve names are there on the
same day. Unfortunatelv, contrary to
the rules and regulalions, the hon.
Speaker has clubbed {he names of the
persons who have gjiven nolices under
various heads. Under what rules has
the hon, Speaker done this?

RE. DISCUSSION ON CYCLONE
AFFECTED AREAS

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): I want to invite the
Chair's atiention o the (evastation
caused 1o the well estabhshed rules of
procedute in this House regarding cal
ling attention nolwes Let the cyclone
not enter this House and cause a havor
to the procedures here, Calling Atten-
tion is defilned under rule 197 and
several Members had given call atten-
fion notice on thp inadequacy of relief
for the cyclone affected areas in An-
dhra Pradesh and Tamilnadu, Pondi-
cherry and Kerala. You were good
enough to admit a call attention and
fix a time for balloting; ballot took
place. I was also nresent at the time
of the ballot at 1 p.m. yesterday. Out
of ten names which were put in the
ballog five names were taken properly
by the non-official Members who were
present there. My name came first.
My constituency is one of the worst
affected constituencies angd there are
several other Members whose consti-
tuencies are also verv badly affected
like Shri Gopalan of Karur, Muru-
gaiyan of Nagapattinam; similarly
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there are members from Andhra alss. .
(interruptions). We had given proper
notice under the rules. How is it that
the ballot had been annulled, under
what rule, by the Speaker? The Spea-
ker is gulded by the rules. I do not
think ' he has any exlra-ordinary
powers provided for under the rules
for revoking a ballot which had al-
ready been conducted; this is a serious
violation of the rules and conventions
in thig House.

Secoudly, during the second ballot,
another anomally was found. Several
names were ncluded in the second
ballot; they did not even give notice
of call attention; they had given notice
under different rules. Which rule em-
powers the Speaker 1o include, suo
motu notices which are not given
under rule 19777 This is not only a
violation of the rules; we are algo
very badly affecteq because we had
missed an opportunity to discuss this
matter.

You feel that the matter is so urgent
and ymportant, that all participants
who have given notice of any motion
should be included in the ballot and
perhaps that is why you have done s0;
I do not attribute any motive to you.
You might have done it with the bhest
of intentions. If that is so, if you feel
{hat Members should debate the ques-
tion of cyclone, the proper remedy
for the injustice which had already
been dcuie is to devote an entire half
day to it, for the discussion of the
cyclone. That will be only way bY
which you can remedy the injustice
which has beeri done.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Yesterday, in the normal
course the ballot had taken place for
ascertaining the priority. After that
a direction came from you and perhaps
vou wanteq to help others who had
miven adjournment motions on the
issue. On eatlier occasions also this
sort of thing had {aken plare but in a
different way. The moment it comes
from the Chair: T am goine in disallow
the adjournment motion and admit
call atfention motion, Memhers who
had given adjournment mctions ghould
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immediately fill out the green form
for call attention and send it to the
office; only then thwir names could be
included in the ballot. Here what I
noitce is that in the ballot Mr. Kalya-
nasundaram's name came; my name
also came; 1t goes not really matter;
I am merely talking about the proce-
dure. Some hon, friends here have
eyually taken pains to gtudy how bad
the situation is in Andhra ang other
areas. But the question here is one of
procedure. You had in your wisdom
said that the adjournment motion
should be converted into call atten-
tion motlon. Was it not at the same
time desirable that you said: fresh
notices should be given. There are
memberg who are new. They do not
know. Perhaps it does not maiter. It
is a case of confusion. Therefore, for
the future, we should have strict guide-
lines in this matter.

SHRI DARUR PULLAIAH (Ananta.
pur): Well said. The hon. Member’s
moderation to-day is to be appreciated.

SHRI K. RAGHU RAMAIAH (Gun-
tur): I want to support the submission
made by the hon. Member that there
should be an opportunity to discuss
further the cyclone both in Andhra
and Tami] Nadu, Last time when
the discussion took place, I read in
the papers that many of the members
who are representing the areas which
have guffered grievously were not pre-
sent here. Many of the {eams -which
went to inspect those areas had not
come back by then and even the
Prime Minister probably returning
only to-day or tomorrow....

SOME HON. MEMBERS: He has al-
eady returned. Here comes the Prime
Minister.

SHRI K. RAGHU RAMAIAH: Yes,
Sir, he is there now. So in all fair-
ness to all sections of the House and
especially {hose who represent those
areas whirh are mos! grievously affec-
ted, I suggest that there should be a
further discussion on this.

DR HENRY AUSTIN (Ernakulam):
I am just coming from the cyclone-hit
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areas I had been there It has al-
ready been wvisited by the Prnime
Mimster But m wview o! the strong

feelings expressed by {he hon Mem-
bers of the House 1 do strongly en-
dorse the view nmow suggeted by Shn
Kalyanasundaram *hat a tull-fledged
discussion not really on the cyclone
1tself but on the adequacy Or the 1n-
adeguacy of the reliel operations is
necessary and in this regard as repre-
senting a constituency which has been
hard hit by the recent cyclone I woulg
submit that a full-fleged discussion
should take place

1 am sorry to say thal Kerala has
been

SHRI K LAKKAPPA (Tumkur) 1
will not 2dd anything Already my
friends have stated enough We are
very gratcful that our Prime Waimster
has visited the scene of occurrence

MR SPEAKER
legs

DR HENRY AUST:N I am making
this submission necause the hon
Prime Minister has been good enough
to wvisit Andhra and Madras I had
been there in Madras ind the hon
Prime Mimister will be ible to place
before the House Lhe 1ull details of
the relief operationg that are being
carried on So I would submit

Ile 1s still on his

SHRI K LAKKAPPA There s ano-
ther point We are all very grateful
io the Prime Mimster

MR SPEAKER What is the new
thing you are making? The same
thing everybody 15 srying

SHRI HUKMDEO NARAIN YADAV
Tose

MR SPEAKER No floods in your
place

THE PRIME MINISTER (SHRI
MORARJI DESAI) 1 do not know
what 1 discussion 1n this House will
do to help the relief operations 1If it
is to be discussed It can be discussed
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There 18 no difficulty about that but
I doubt how 1t will help the relief
operations?

I have gone ihere and returned only
thls morning The devastation 18 very
great

SHRI JYOTIRMOY BOSU You
kmdly make a statement

SHRI MORARJI DESAI Why make
a statement’ What 1s 1t that I am
doing just now?

I went round and saw the havoc
I was also 1n Madras and I had dis
cussions with the officials and I have
given instructions to them also as to
what should be done in regard to what
remams to be done

They have appointed mn  Andhia
Pradesh a4 Commissioner who i1s tak-
g charge fiom lo day T have told
him what requires to be done Theie
are many things whith are required
to be done 1t 15 g problem which 1s
by no means very casy It 15 a very
serlous problem a gigantic problem
and there 15 no question of stmt ng
any hnance in the matter What 1e
quires to be done has to be done This
has to be the first chaige on both the
State and the Centre Theie 1s no
dufficulty about it on that score What
has to be done 15 that the operations
must be carried on properly There
are complaints that a lot of monev is
pocketed by some of the officials All
that 1 have brought to their notice and
now we are trying to see that it 1s
properly orgamized and thesg com-
plaints do no remain so that proper
relief 1s given No politics should be
brought into 1t (Interruptions) But
that does not mean that there 18 no
failure on the pait of the admimstia~
tion and one should not point it out
There 1s no question of politics 1n it
When 1 reached thcie 1 was told by
the DIG ‘You cannot go there because
it 15 hke this ang that' 1 said, ‘Who
are you to tell me like thus* This
18 how people were prevented from
gomg about I do not know why that
was to be I told them that this
ought not to be done
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They are also having an all-party
committee tomorrow so that all are
involved in 1t and guch things do not
happen In Madras also an all-Party
commuttee 15 bemng put up and they
are gomng to work together so that
there will be no such difficulty But
this has got to be dome properly be-
cause 1t 15 on a scale which nas been
un-precedented, if I may say so and
therefore, we have got to go about it
very thoroughly and properly and that
15 what we are doing

(Interruptions)

DR HENRY AUSTIN Kerala and
Lakshadeep may also be considered
There has been a lot ol destruction in

. Kerala

SHRI MORARJI DESAI I did not
go to Kerala for want of ttme I am
also attending to that I shall do

* whatever has got to be done Laksha
deep 18 also being attended to Pon-
dicherry 1s being attended to Whele-
ever it has happened 1t 1s being atten-
ded to

SHRI C M STEPHEN (ldukki)
The question to be decided 18 whethe:
we have a discussion or not Let us
remember that Pailiament 15 sitting
The calamrity has taken place which
has gttiacted international attention
All of us are involved in 1t All of us
are concerned about it. We are thank-
ful to the Prime Minister for gomng

- there, for assessing the whole situation
and for making on the spot inspection
y But everyone of the members here
who 18 connected with the area one
way or the other 1s emotionally in-
tellectually and completely mvoved mn
it They have their own views aboul
it It 1s not fawr to this Parliament,
when these things are happening we
do not attend to this matter and do
not discuss this matter It 1s not fair
to the people, to the Parliament and

to ourselves

You will kindly understand the in-
terest that has been evinced by the
v plethora of motions before you. All
of us have got views to express, defi-
ciencies t0 point out We will contri-
bute our views about 1t by which the

Government can profit and evolve cer~
tain methods. Therefore 1t 18 absolu-
tely essential—having regard to the
ymmensity of the problem, urmensity
of the calamity—the House should dis-
cuss it

We discussed it last time but we did
not have any material To-day that 18
not the position We have got all the
material. On the spot study has been
made Eeverybody has got excerience
and impressions Govi has got on the
spot study impression ready with them.
All those things cin be pooled together
and something can be evolved out of
the totality of the discussion

Democracy means discussions and
policies being evolved through the dis-
cussions Let us not aveud 1t  Kind-
lv permit a thorough discussion of
this matter

SHRI M KALYANASUNDARAM 1
am only supporting the suggestion
made by Shri Stephen I was the
first to suggest that there should be
debate for the rest of the day in this
House After hearing the hon Prime
Minister, certainly the need for such
a debate 1s all the greater The pur-
pose of the debate 1s not to justify
something or somebody Several sug-
gestions are there Even facts with
regard to the damages and devasta-
tions have not come to light properly
We have come straight from the affec
ted constituencies and affected areas
it will be worth while for the Prime
Minuster to listen to us more than
even hstening to some of those offi-
cers He hag seen how officers are
behaving Let there be a discussion
in this House so that we can told the
feelings of the people properly Let
the people also feel satisfied that the
whole House 1s concerned with 1

MR SPEAKER Now two gquestions
have been raised before us—

1 Whethe: there should be a gus-
cugsion;

2 Whether the
proper

We had a large number of adjourn-
ment motions, some short notice ques-

balloting was
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tions and some call atlention Mem-
bers were coming to me and pressing
me for a general debate in the mat-
ter I thought that unless fuller de-
tails are gvailable, any discussion may
not be fruutful and, therefore, the
general discussion, i1f necessary must
take place a lttle later and nol now

One other reason which also per-
suaded me to postpone that discussion
15, at this stage any discussion might
come 1n the way of implementation of
certain things. All the same I al-
ways thought myself that the matter
should be placed before the Business
Adwvisory Committee and an opportu
nity may be given to the House fo
taking up this matter at an appro-
priate stage That 15 why I thought
any decision on this should be taken
by the Business Adwisorv Commut
tee There are a number of resolu-
tiong there are notices under Rule
184 and other matters to be raised be
fore the House Now, so far as the
Calling Attention 1s concerned, there
has been some mistake on my part
What happened was this There were
a large number of notices of Adjourn-
ment motions There were other
Short Notice Questions and Call ng
Attention Notices Therefore I told
Members that 1 will convert all these
Adjournment Motions into Calling At
tention But I did mot ask them to
giwve any fresh notices So, they pro-
ceeded on the basig that I am convert
mg them into Calling Attention no-
tices I did not ask them to give fresh
notices  That 15 the mistake on my
part. 1 promsed them that I wall
give them this opportumty of taking
part m the Callng Attention discus
sion I forgot to inform the ofhce
Although I said that I will convert the
adjournment motion into Calling At-
tention Notices I did not ask them to
give fresh notices for Calling Atten
tion So, that was my mistake, 1t was
not the mustake of the office I say
that 1t was a mistake on my part and
20 there is no pomnt in your raising
it In a sense it 15 a mustake on my
]

affected aréar 204

part because I should have asked

them to give Notices of Calling At-
tention

SHRI SHYAMNANDAN MISHRA
(Begusara1) It 15 1mplhed in the
order that Notices of Adjournment
Motions would be converted into Cal-
lng Attention Notices That 18 im-
plied m the order

MR SPEAKER So far as formal
notice 15 concerned 1t 1s true I
have not asked them to give g formal
notice That 15 what I told you

So far as the general discussion 18
concerned, let the team submit the
1eport, then we will discuss this mat-
ter Let the report of the Investigat-
ing Team come to us The Invesii-
gating Team 1s expected to come out
with a report 1n a very short ture

SHRI MORARJI DESAI It would
be more useful and profitable if the
Members concerned go there and hclp
in the relif operations, that 15 much
more mmportant insteag of havmg a
debate here

SHRI C M STEPHEN 1t ;» most
unfortunate I wish that the Prime
Minister has not made the statement
Are we to take 1t thit Mumbers aic
not doing therr duty but only Mins-
ters are doing their duty” Some of us
have gone there We have also our
own channels of mformation about
this What we say 1s that we must
have an opportumtv to place our
views before the honouiable House

SHRI MORARJI DESAI Sir 1
protest against the slatement that I
have said that Membeis are not doing
thewr duty I did not say that I only
said that it will be more profitable and
useful if they go therc and actually
help 1n the relief operations That 15
all that I sad

SHRI C M STEPHEN Do vyou
mean to say that we should all go
there and vou can run the Parha-
ment without the opposition® De you
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mean to say that Parliament should
adjourn sine die immediately? Whag
does he mean to say—does he want to
carry on the work of Parliament with-
out the opposition? It is a wrong
statement. It is most unfortunate,

SHRI JYOTIRMOY BOSU: What
happened to the specific motion that
the House be adjourned for 10 days in
order to enable the Members of Par-
liament to go there to the spol.

DR. HENRY AUSTIN: 1 don't
want to enter into controversies; but
there is u strong feeling in the South
that il is not heing given proper at-
tention. It 1s not fair. There 15 re-
sentment in the South. Wge ought to
have a full discussion.

SHRI C. M. STEPILIEN: Please do
not make that mistake. We know
our business. Interrupions,

MR. SPEAKER: Will all of you
kindly sit down? I am on my legs. I
think this matter should not be dis-
cussed in heal, We shall discuss that
in the Business Advisory Commuilee
and we shall come to a conclusion, I
think there a much easier and pro-
bably cooler decision can be taken.

I do not think cither the Govern-
ment or the Opposition can categori-
cally say one way or the other at this
stage. We shall discuss this matter in
the Business Advisory Commitee be-
cause a large number of resolutions
are coming to me. So, for the time
being, the adjournment motion js sus-
pended. We shall discuss it and then
come to a decision. To-day there
seems to be a lot of heat and a much
cooler atmosphere would be better.
(Interruptions)

SHRI M. ARUNACHALAM (Ten-

kasi): Will you take a decision to-
day itself?

MR, SPEAKER: The Business Ad-
visory Committee is meeting next
Wednesday.

{Interruptions)

SHRI K. LAKKAPPA (Tumkur):
The Business Advisory Committee

must meet to-day itself and take de-
clsion.

PROF. P. G. MAVALANKAR
(Gandhinagar): Why not conhvene a
special meeting of the Business Advi-
sory Committee?

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Mr. Speaker, Sir I
wan t0 make a submission.

asft sgr AT 7 ST FET, IW 9T S
%A AT g0 | §U TR 4G
¢ f ag o mw Oredfeswr #ifgew g
T T £ 1 g AET T ;TiET |
939 ¥ ®a qTew wEn § fF agr#vr

aueqr @1 gA fwar w0 gafan
s # qifafess & W oeENe
FTAT 1 ALY 0 |

SHRI C. M. STEPHEN: You are
brining  here  politics. (Interrup-
tons)

SHRI KANWAR LAL GUPTA: You
are bringing here politics and not we,
The Prime Minister has given the
Tight advice not to bring in politics.

fereft % vz gqu ag favary femmar
=i e ¥ fw fawelt & & araw w1 samEr
¥ samar  weg W A qrEf €T e
fetr afiv & ;1 Sfew om # ofefesg
@ AT AR

SHRI RAVINDRA VARMA: rose
(Interruptions)

MR. SPEAKER: Let us hear the
Minister for Parliamentary Affairs.

SHRI K. RAGHU RAMAJAH: Mr.
Speaker, Sir, I would like to say a
few words. With great respect to the
Prime Minister, we are all very grate-
ful to him for having gone there and
paigd a visit by air. But, some of us
had gone there and on the spot, we
saw that each village was affected and
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80, we owe a duty to the people of
that area to come here and tell the
House what actually happened and
how much they are suffering and
what are the remedial measures that
are to be taken. We want to make
our submissions, There is no question
of politics here. We want to make it
clear,

SHRI KANWAR LAL GUPTA: Let
there be a calling attention on it. And
let us discuss it. (Inerruptions)

MR. SPEAKER: Let ys hear the
Minister for Parliamentary Affairs.
Why don't you hear him?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Speaker, Sir, as you very wisely—ob-
served, this is a matter on which
there is mo difference of opinion in
this House and as you said, in a fit of
temper, passions are roused and, when
there is heat, it may not be proper to
discuss a question of this kind on which
there is no difference of opinion or
difference in sentiments. You sug-
gested that time has to be fixed for a
discussion and the Business Advisory
Commitee may meet for deciding the
day, we do not have any objection.
(Interruptions) 1 understood that the
hon'ble Members felt that Wednesday
will be top late for the meeting
Therefore, I suggest, if you so please a
meeting of the Business Advisory
Committee can be summoned for Mon-
day.

SOME HON. MEMBERS: Why
Monday? Why not today?

SHRI RAVINDRA VARMA: The
difficulty as far as today is concerned
is that today's business iz alrendy
there. If you adjourn the discussion
fixed for today, them it takes the
shape of an odjournment motion As
far as tomorrow is concerned that is,
Friday there is Privale Members'
Business. If it is a question of meet-
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ing today for fixing the date, then we
can have the meeting either today or
tomorrow.,

DR. KARAN SINGH: S8ir, many of
us have been there. It is not only a
question of the Members of the
South. Members of North feel equal-
ly st:ongly. S8ir, in view of the very
strong feelings that have been ex-
pressed, it will be very unfortunate if
there is an impression that we are
trying to evade a discussion. I there-
fore submit that the Business Advi-
sory Committee should meet this after-
noon and time for discussion should
be fixed for tomorrow. If necessary,
we can sit late till midnight but we
must discuss it before the end of the
week.

MR. SPEAKER: I would call the
meeting of the Business Advisory
Committee tomorrow. We will try—
if the Committee so decides—to have
a debate some time next weck. The
Prime Minister will not be here on
Monday and Tuesday. You would all
like if the debate takes place in his
presence. He has already fixed up
certain programmes, Thercvlure, we
will try to keep it as early as possi-
ble some time next week.

SHRIMATI PARVATHI XRISH-
NAN (Coimbatore): Sir, this is a
national calamity and Parliment has
got to be concerned about it. I appre-
ciate what the Prime Miuster has
soid that neither régionalism nor poli-
tics should be involveq because the
whole nation is involved in jt. Second-
ly, Sir, many of the Members who
have come back from the affected re-
gions have got a responsibility to their
electorate. They went there and in-
vestigated on their owfi. They want
1o snare lheir knowledge with  the
other Members of the House and, Sir,
they want to do it at an early stage
because they have to go back to their
constituencies and serve their elec-
torate. When you say some day next
week it becomes very late. There-
fore, specifically we say that it may
be fixed for tomorrow. If the Prime
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Minister is busy, then it should not
be later than Monday so that those
who are servants ol the 'peop_zle are
able to serve their electorate, ~— =

1246 hrs.

PAPERS LAID ON THE TABLE

REVIEWS AND ANNUAL REPOHTg OF

HiNDUsTAN TELEPRINTERs LTp, MADRAS

AND INDIAN TELEPHONE INDUSTRIES LD,
BANGALORE FOR 1976-T7

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): Mr. Speaker Sir,
I beg to lay on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section
(1) of 619A of the Companies Act,
1956: —

(i) (a) Review by the Govemi-
ment gn the working of the Hindus-
tan Teleprinters Limited, Madras,
for the year 1976-77.

(b) Annual Report of the Hin-
dusta:s  Teleprinters  Limited,
Madras, for the year 1976-77 along
with the Audited Accounts and
the Comments of the Comptroller
and Auditor Gencral thereon.
[Placed in Library. See No. LT-
1216/77].

(ii) (a) Review by the Govern-
ment on the working of the Indian
Telephone Industries Limited, Ban-
galore, for the year 1976-77.

(b) Annual Report of the
Indian Telephone Industries Limi-
ted, Baugalore, for the year 1976~
77 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-1217/77].

Drugs aNp CosMETICg (5TH AMDT.)
R'U'I-!s, 1977, STATEMENTs RE. DAY IN
RESPECT OF 1ST AND 2ND AMDTS.
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THERETO, ANp CERTIFIED ACCOUTS OF
POST-GRADUATE INSTITUTE OF MEDICAL
EDUCATION AND RESEARCH, CHANDI-

GARH FOR 1975-76.

eareqy Wi aficarT weqTe Wt
# v st (it Tewlt W T )

weqer Agrew, & frefafes o
AT 92 9 T@aT § -

(1) vhog  oir afed  samw
sfufaas, 1940 F & 38 &
waia Wy gfag s§rew
(wiwrat @wEq) fram, 1977
(fedr aum sy seweor)
T gfw, 9 feaiw 11 Famr
1977 & WT@ & T9YH A
wifereeeT  §&T WTo |io o
697 (¥) ¥ s=rfg gu 4 1

[Placed in Library. See No. LT-
1218/77].

(2) ooy 9 &fd  s=ET
(vger wwew) fraw, 1977,
st feiw 28 @€, 1977 ¥
I & TewE ¥ sifagemr
HeUT ¥lo Flo fAo 665 ¥
sHTwa §Y q, ¥ W 9T 97
Wy Hgn foesw & wrov
Taw A o e (fefr
qqT WA Eewr) o

[Placed in Library. See No. LT-
1219/77].

(3) stvwg = §fed  somEw
(garr vire) fam, 197790
fertw 16 qwTE, 1977 % wrew
& woma § wfagsr gen
qTo Wo e 926 ¥ wwifoa
§U &, & §T 9T 9T WA ¥ ¢
faeear & w7 q@TH AT O
fracr  (fgr aor  wiash
H®Ewr )

[Placed in Library.
1220/771.

See No. LT-
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Sabha
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[Placed in Library. Sz2e No. LT-
1221/77].
NOTIFICATIONS UNDER CENIMAL EXCISE
RuLEs, 1944

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): 1 beg to lay
on the Table a copy each of the fol-
lowing Notification (Hindi and Eng-
lish versions) issued under the Cent-
ral Excise Rules, 1944:—

(i) Notificatioa No. 332/77-CE
published in Gazette of India dated
the 1st December, 1977 together
with an explanatory memorandum.

(ii) Notification No. 83/77-CE
published in Gazette of India dated
the 1st December, 1977 together with
au explanatory memorandum,

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to re-
port the following messages received
from the Secrctary-General of Rajya
Sabha: —

(i) “In accordance with the provi-
sions of sub-rule (6) of rule 186 of
the Rules of Procedure and Cou-
duct of Business in the Rajya
Sablra, 1 am directed to return
herewith the Water (Preveution
and Control of Pollution) Cess Bill,
1977, which was passed by the Lok
Sabha at its sitting held on the
28th November, 1977, and transmit-

to cyclone hit States

to the Rajya Sabha for recom-
mendationgs and to state that this
House hag no recommendations to
make, to the Lok Sebha in regard
to the said Bill."

(ii) “hy accordance with the
provisions of rule 127 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at itg sitting
held on the 30th November, 1977
agreed without any amendment to
the Salaries and Allowances of
Ministers (Amendment) Bill, 1977,
which was passed by the Lok Sahha
at its ritting held on the 24th
November, 1977."

1248 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

(i) REFORTED FAILURF OF CENTHAL

GOVERNMENT TO GIVE ADEQUATE FIN-

ANCIAL ASSISTANCE TO THE CYCLONE-

HIT STATEg IN THE SOUTHERN ["\RT OF
THE COUNTRY

SHRI P. RAJAGOPAL NAIDU
(Chittoor) I call the attention of
the hon. Minister of Agriculture and
Irrigation to the following mutter of
urgent public importance angd request
that he make a statement thereon:

“Reported failure of the Govern-
ment of India to provide adequate
financial assistance to the States in
the Southern part of our country

which have suffered heavily as a

result of recent cyclones.”

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Sir,
my colleague, Shri Bhanu Pra-
tap Singh Thas already ap-
prised the THouse of the da-
mage caused by the cyclone to life
and property in the Southern States.
The calamity has to be viewed as a
national disaster and efforts to miti-
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the hards have to be urgani-
:: at a n:ltfoml level Peqple
everywhere in the country associate
themselves with their brothers and
sisters who lmve borne this unprece-
dented fury of nature and 1 hope
thai they will readily render all
possible assistance so that the distress
of the cycloue victims is alleviated.

Sir, you are aware that the Presi-
dent has extensively toured the cy-
clone-affected areas in Andhra Pra-
desh ang Tamil Nadu, I learnt of
the tragic news when was at Rume
to aiteng the biennial conference of
the FAO. Cutting short my visit, I
returned to the country on the morn-
ing of the 23rd November. I joined
the President in his tour to Andhra
Pradesh and Tamil Nadu immed:iately
on my return. We visited some of
the affecteq areas in both the States
and tried to make an on-the-spot ap-
praisal of the exteut of damage and
the measures necessary to rehabili-
tate the people and their economy.
There have been as the House is
aware, extensive losses tg life and
property, Large areas were still in-
undateq though the tidal wave had
receded. The extent of damage to
the staniding paddy crop is being ases-
sed, Damage to sugarcane, tobacco
and cotton, banana crops has also
been extensive and there has been
large scale uprootmg of coconut and
palm trees.

According to the latest informa-
tion received by us, the number of
persons who have lost their lives is
511 in Tamil Nadu ang 8327 in
Andhra Pradesh. According to the
information available with wus, 165
persons in Tamil Nadu ad about 3000
persons in Andhra Pradesh are repor-
ted missing. In Kerala, 80 persons
are reported to have died and 62 per-
sons are reported missing, I am sure
the whole House joins me in extend-
ing to the bereaveg families our deep
distress amg sincerest sympathies.

1 have already referred to exten-

sive damage to crops. The agricul-
tural ecomomy of the areas has been
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seriously impaired by a further fac-
tor, the immense loss of thve livestock
population. In Andhra Pradesh,
230,146 heads of cattle are reported
to have died. The loss is estimated
at about 27,316 in Tamil Nadu

There has been extensive damage
to private houses and public pro-
perties. While the number of houses
reported to be damaged or destroyed
is about 3.8 lakhs in Tamil Nadu, the
corresponding figure for Andhra Pra-
desh ;5 8.32 lakhs. In Kerala, 8482
houses are reported to have been
destroyed and 19,868 damaged.

The eyclune has also affected cer-
tain areas of Pondicherry and Lak-
shadweep Islands. In Karnataka,
flood damages between 20-11-77 and
26-11-77 have been reported. There
has been no loss of life in these
areas,

Sir, in a calamity of this magni-
tude, the highest priority has to be
attached to immediate relief work
and provision of all facilities to save
human life and livestock and to gllc-
viale their distress. In the first few
days, the lack of road and other com-
munications made several areas in-
accessible. The magnitude and the
suddenness of the calamity must also
have come i, the way of the adminis-
tration in reaching the people and
providing succour to them, These
drawbacks no longer exist and areas
which were previously out of reach
have been brought under the wum-
brella of relief administration. In
addition to measures taken by the
State Governments, the Government
of India have sent 76 men of the
Mobile Civil {Emergency Force by
air to Andhra Pradesh. The detach-
ment is equipped for relief aud res-
cue operations, The Defence forces
have also provided necessary help
to civilian authorities.

While it is true that relief opera-
tions have to be organiseq primarily
by the State Government, measures
to rehabilitate the people aad help
them to return to normal conditions
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would have to be organised jointly
by the State and the Centre and i
a spirit of perfect comradeship, har-
mony and understanding. There js
no deuying the fact that the scars of
the cyclone will not heal for a long
time, but we certainly will do our
utmost to repair the damage.

In consequence of acceptance of the
recommendations of the Sixth Fin-
ance Commission, ad hoc Central
assistance on non-Plan account to
States for rehef purposes has beew
discontinueq with effect from
1-4-1974, All the Stales have buen
provideq with a margin money for
meeting their relief expenses. The
margin money is Rs. 431 crores for
Audhra Pradesh, Rs. 1.52 crores for
Tamil Nadu and Rs. 30 1lakhs for
Kerala, Wherever natural calamities
have gccurred, relief expenses have
been borne by the State Governments,
The Central Governmeut hag assisted
the State Governments concerned
with an advance plan assistatice the
quantum of which is determined
after an appraisal by a Central Tcam
comprising representatives of wvari-
ous Ministries, Never in the past has
advance plan assistance been released
before completion of the appraisal by
a Centra] Team and the processig
of the Central Team’'s recommenda-
tions by a High Level Committee
which meets under the Chairmanship
of Member (Agricultural) in the
Plaming Commission. Considering,
however, the magnitude of the pre-
sent disaster, advance plan assistance
has been released on an ad hoc basis
pending appraisal by the Central
Team. The Governments of Andhra
Pradesh, Tamil Nadu and Xerala
have been provided with assistance
amounting to Rs. 5 crores, Rs. 5
crores ang Rs 2 crores respectively.
Ceritral Teams have already heen
despatched to Andhra Pradesh and
Tami] Nadu and a Team would
shortly visit Kerala. It may be
reiterated that this unusual procedure
has been resorted to with a view to
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helping the State Governments imme-
diately.

In addition, we have already sanc-
tioneq short-term credit to Andhra
Pradesh and Tamil Nadu for financ-
ing purchase in agricultural inputs.
Ly the first jnstalment, Rs. 3 crores
for Andhra Pradesh and Rs, 2 crores
for Tamil Nadu have been sanctioned.
These amounts will be augmented
turther after supplementary demands
are voted. We are alsp examining
the possibility of extending additio-
nal assistance under the on going Cen-
tral Schemes for agricultural deve-
lopment.

hy addition Lo the normal alloca-
tion of 40,000 tonnes of rice for
November, 1977 for Tamil Nadu, ins-
tructions have been issued to the
F.CI1. to releasg additional 50,000
tonties of rice immediately out of
which 5,000 tonnes have been sanc-
tioned for usc as gratuitous relief for
which payment wil] be madc by the
Central Governmeut. Instructions
have also been issueq to the F.CL to
provide 1,000 tonnes of wheat to
Kerala for providing gratuitous pro-
vide 1,000 tonnes of wheat to Kerala
for providing gratuitous relief to the
affected people. The Ministry of
Railways have granted concession of
free carriage by coaching and goods
trains for consignments of relief
materiul iatendeq for free distribu-
tion amongst the victims of the floods
and cyclone in Andhra Pradesh,
Tamil Nadu ang Xerala States.
Through the Health Ministry, we are
in touch with the State Ggvemuments
in the matter of supply of essential
medicines, need for masg inoculation
against cholera ang other relief ope-
rations, Medicines worth Rs. 24.81
lakhs hove been supplied to Andhra
Pradesh and of worth Rs. 3.53 Jakhs
to Tamil Nadu, A request from the
Government of Kerala has alsp been
Teceived recently. We are trying to
meet their demand.

The Indian Red Cross was also
alerted for arranging necessary assist-
ance to the affected people, The So-
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ciety has undertaken a Rs. 1 crore
project for relief to cyclone victims.
Fundg to the extent of Rs. 42.00 lakhs
to Audhra Pradesh, Rs. 11,00 lakhs
to Tamil Nadu and Rs. 1.00 lakh to
Kerala have been sanctioned from
the Prime Minister's Nationa) Relief
Fund. The Central Social Welfare
Board has been desiguated as the
nodal point for mobilisation of all
voluntary efforts in tie country for
relief opcrationg in the cycloue affec-
ted areas.

The Department of Social Welfare
made g suggestion to UNICEF to
draw on the emergency funds aval-
able with UNICEF, to the extent
possible, to meet the cost of relief
operations in the cyclone-affected
areas of Andhra Pradesh and Tamil
Nadu UNICEF Headquarters have
sanctioned i1 1mmediate assistance
of US dollar, 150,000 (Rs. 12.75 lakhs)
from the Emergency Relief Fund.
The World Food Programme has also
been requesteq to include 7,200
tonnes of Skimmed Milk Powder and
an equal quantity of butter oil/edi-
ble a1 in thewr programme of emer-
gency relief  This will be sufficient
to cater to the nceds of 10 lakh peo-
ple for 45 days

) 1 cap assure the House that therc
is no chortage of food and we are in
consta it iouch with the Stlate Gov-
ernments in regard to their require-
ments, While the Government
machinery, both at the Centre aud
in the States, has been activated, vo-
luntary agencies have also been ‘forth
coming with assistance., The total
regsourcezs will be pooled for the
{r:ost efficiennt adminjstration of relief
in cyclone affecteq areas and delays
on adr_count of procedures will not be
:]en'mtt;d;al 'I‘h;' Prime Minister has

s0 appealed the natio -
tribute liberally to relief :ff::t:u;n
cash or kind. He has also proceeded
to the cyclone-affected areas.

SHRI P RAJAGOPAL NAIDU:
Respected Sir, we are very glad that
the Prime Minister visited the affected
wreas, We are also very glad that the
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Agriculture Minister and others also
went there. Our leaders, Dr. Karan
Singh, Prof. Ranga and others also
visited the affected areas and investi-
gated into the facts. We must thank
the President who visited not only
Andhra Pradesh, but also Tamil Nadu.
There is a universal opinion that it is

a national tragedy and a na-
tional calamity. And when the
Andhra Pradesh Congress Mem-

bers went and met the Prime
Minister immediately he responded
and gave Rs. 5 crores to Andhra Pra-
deahmduhoﬂ.s.icroresto'l‘anﬂl
Nadu. And 1t is necessary to help
Kerala, Lakshadweep and also Pondi~
cherry. It attracted the sympathy of
the whole world. Russia, America and
other countries also sympathised with
us and have given some contributions.
Edward Kenncdy said that in India
there is a calamity which has never
happened in this country and also
said that there should be a special
legislation passed by thc Congress so
that not only temporary relief, but
also permanent relief could be given
to the affected areas.

Sir, in Darwin in Australia. a cyclone
occurred in 1970. Only 11,750 private
houses collapsed and 4,300 people in
other dwellings were affected. They
said that it was a national calamity
and they had paid $3 inillion to the
owners whose property was not cover-
ed by insurance. And in Agne cyclone
it so happencd that only a few thou-
sand people were affected, Even then
they said it was a national calamity and
made the loss good by paying a per-
centage of the loss.

13 hrs,

There are two things to be borne in
mind, The organisation which is exist-
ing in our country is not capable of
meeting this enormous calamity.
Therefore, it must be revamped. When
the cyclone came in 1969, the Andhra
Pradesh Cyclone Distress Mitigation
Committee was appointed. It made cer-
tain recommendations in which it was
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clearly said that the radar system
must be strengthened and the pre-
paredness to evacuate the people must
also be there. After that, when an-
other cyclone came in Orissa. ancother
Committee was appointed and it made
the following recommendations in
1974.

And I quote :

“In view of the limited resources
and budgét provisions usually avail-
able with the State governmenis,
the Central Government should
render prompt and timely financial
assistance to the State governments
for the implementation of the various
emergency and long-term measures
recommended by the Committee for
cyclone distress mitigation to the
extent required.”

And it also said that there should be
a national organization, i.e a national
calamities distress mitigation organ:
sation. And it should cater not only
to relief required after cyclones, but
also due to droughts flovds, carthi-
quakes and land-slides. Then therc
should be a national organisation
which can organize not only rehef
measures but  also re-construction
work needed as a result of cyelones.

MR. SPEAKER * Mr. Naidu, you can
continue after lunch. We will re-
assemble at 2 p.m.

13.02 hrs,

The Lok Sabha adjuurred for [unch
till Fourteen of the Clock.

The Lok Sabha re-ascembled after
lunch at five past Fourteen of the
clock.

[Mr. Sprarer in the Chair)

INTRODUCTION OF MINISTER

THE PRIME MINISTER (SHRI
MORARJI DESAI) : [ beg to introduce
Mr. Arif Beg, the Minister of State
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in the Ministry of Commerce and

Civil Supplies and Co-operation,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—Contd,

(i) ReportEn FPAILURE OF CENTRAL
GOVERNMENT TO GIVE ADEQUATE FINAN-
CIAL ABSISTANCE TO THE CYCLONE-HIT
STATES IN THE SOUTIERN PART OF THE
coUNTRY—Contd.

SHRI P. RAJAGOPAL NAIDU:
As T have mentioned already, the
problem of the cyclone in the South is
not only a problem of the Stales, not
only a problem of ihc country, but a
problem of the world, because it is so
enormous. Andhra Piadesh has asked
for Rs. 227 crores, ‘Tamil Nadu Rs, 150
crores and Kerala Rs 15 crores
How 1s it possible for the Central
Governmeni to give so much money
unless a separate “Cyclone Distress
Mitigation Fund to the tune of Rs 500
crores is created.

As soon as the cyclone came, the
Chief Minister and the other Minis
ters of the Andhra Piradesh Gove -
ment went to the affected piaces to
organise relief work, and they deput-
ed 2,000 district offimals who are car-
rying on relief operations. They have
been doing very good work In a short
period they were able to undertake re-
lief measures, but unfortunately, ofter
Babu Jagjivan Ram’'s visit to Andhra
Pradesh, politics has been injecled into
the situation. I am very glad that the
Prime Minister has azked all to eschew
politics, but even yesterday Shri
Chandra Shekhar, the President of
the Janata Party, has been talking of
dismissing the Andhra Pradesh Gov-
ernment.

SHRI KANWAR LAIL. GUPTA:
(Delhi Sadar) : Is it relevant?

SHRI P. RATJTAGOPAL NAIDU: It
is quite relevant... ..
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MR. SPEAKER : Kindly be brief.

SHRI P. RAJAGOPAL NAIDU:
...... because these are irresponsible
statements against the Andhra Pra-
desh Government and also intriguing.

We agree with the Prime Minister
that we should all eschew politics,
but he should advise his partymen and
Ministers and his party head not to in-
dulge in irresponsible talk and elec-
tion speeches,

The Prime Minister has said that we
had better go and see the affected
areas and serve the people there. For
the information of the House, I may
say that Shri Brahmananda Reddy,
our party President, Prof. N. G. Ranga,
Shri Vengalla Satvanarayana,  Shri
M. Nageswara Rao, Shri 1>, Prasada
Rao, Shri Kusuma Krishnamurthy,
Shri Akkinecdu, Shri Kommudi Saiya-
narayana, Shri K. Raghuramaiah, Shri
K. L. N. Prasad and others went there
and inspected all the places and have
done something. They came back here
only to appraisc the Central Govern-
ment of the magnitude of the calami-
ty.

The people there wani relaxation of
the Reserve Bank rules so that short
and medium ierm loans can be con-~
verted into long-term loans and long-
term loans into longer one.. They
want the suspension not only of land
revenue collection but of the irriga-
tion and other cesses. The Central
Government must co-opetate with and
subsidise the State Government. It
must assist the State Government by
supplying seeds of paddy and seed-
lings for growing a fresh crop, Not only
that, the land has been silted and,
therefore, to de-salinise and also to re-
claim the land, grants should be given
to the agriculturists, Our Agriculture
Minister himself has accepted it. T am
very glad, his statement is quite cor-
Tiet not with regard to the men but
With regard to cattle and other things.
I would say that he must see that free
Ioong are given to start cultivation.
From the papers we have been Jearn-
ing that in Andhra and Tamil Nadu
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cultivators have started going to their
fields and they are working with the
same vigour so as to raise the crops.
So, unlike other classes, they know
their responsibility. The Central Ge-
ernment also should know its respon-
sibility of introducing crop insurance
because it is very difficult without corp
insurance to protect the people. It is
very difficult to protect the people
without house insurance and it is very
difficult to protect the agriculturists
without cattle insurance.

SHRI SURJIT SINGH BARNALA :
My effort will be not (o bring in poli-
tics in this because the Prime Minis-
ter had made a statement to that effect
saying thai we should not bring in
politics in this matter and the effort
of the Members is to render more and
mory relief possible to that area.

10, 1889 (SAKA)

Sugpestions have been made by my
hon. friend regarding relaxation ol
Reserve Bank rules, We are making an
effort to approach all the banks and
also to request the Reserve Bank in
that manner some relief can be given.
We are already thinking of converting
the short-term loan into medium term
and medium {erm-inio long term so
that some relief could be given.

Regarding seedlings of paddy and
other seedlings and seeds, T had a
long talk with the Ministers concern-
od und also with the Chief Ministers
of Tamil Nadu and Andhra Pradesh
and tried to find out their actual re-
quirements,

AN HON. MEMBER: What about
Kerala?

SHRI SURJIT SINGH BARNALA :
We are in contact with Kerala also
and we will try to make seed avail-
able to Kerala also.

Regarding seedling, etc. is concern-
cd. they said that they would inti-
mate their demands. About fertilisers
also, they will have to intimate their
demands. So far, I have not received
their actual approximation of the
demand,
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Regarding insurance of crops, to my
mind, it would not be possible to have
crop insurance. But so far as animal
insurance is concerncd, I think that
can be a practicable solution and we
can look into it. We will certainly ex-
amine it. In different parts of the
country whenever there is a calamity,
animals perish and it becomes very
difficult for the farmers to purchase
cattle in those areas, We need drought
power immediately and so, we will
have to try to get tractors etc.

Regarding cyclone arca mitigation
committee, on these lines the work has
been going on. For the time being, we
do not have a committee working
like this. But we are certainly going
to set up a commitice which should be
able to take decisions on the spot. We
are going to set up this committee in on
one or two days so that immediate de-
cisions are taken on the spot for doing
certain things for which they need
not have instructions from Delhi. A
high power committee will be there.
They will be consulting the State
Government also whenever they re-
quire their assistance in this.

As regards the warnings given by
the Meteorological Department, this
time also the warnings were given by
the Meteorological Department in
time. The warnings were correct also
as has been seen by subsetquent hap-
penings. About 24 hours before they
had actually spotted the area where
the storm was going to strike. This
has been admitted by the State Gov-
ernments also, The Industry Minister
of Andhra Pradesh has also mention-
ed that 24 hours before the cyclone
they knew that the cyclone was going
to strike. They had actually taken
Some precautionary measures also.
They had warned their officers that
they should take necessary measures,
It is said that they did take some
necessary measures also. We will try
1o strengthen that department also.
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AN HON, MEMBER: What about
Pondicherry?

SHRI SURJIT SINGH BARNALA:

Regarding Pondicherry and Laksh-
adweep also, the Prime Minister has
mentioned it. We are looking into all
the States. 'Wherever assistance is
needed, we will surely provide assis-
tance to those areas. I have flown over
Pondicherry in that area, and as the
clouds were low, w~ could not see
much damage. We could only sce
water-logging in that area.

SHR]I VAYALAR RAVI (Chirayin-
kil) : Sir, a large portion of our coun-
try, the southern part, is in the grip
of agony as a result of this calamity
and human tragedy. It is beyond the
imagination of everyvone of us. It is
beyond repair, as the Prime Minister
put it. This is nol a problem of the
States concerncd alone. As pointed
out, it is a problem of the entire
nation., I admit, as the Minister said.
it is primarily the duty of the States.
But, as the Minister ha. also admitted,
both the Centre and the States have
to face this calamity {ogether.

Unfortunately, the things are taking
a shape in g different way. The big
brother attitude has buen taken, The
way in which it has been dealt with
in the last two days has created a
suspicion in the mindq of the people
and amongst the Members sitting on
this side of the House, Tt is true that
the Metoreological Department had in-
formed us about the eyelone in every
place, in Kerala also. But they could
not give warning about the magnitude
and the power of the tidal waves
which destroyed the entire coastal
area, miles and miles together. Tt was
not anticipated that the tidal waves
would sweep away the entire area.
The Meteorological Department is
functioning under the Government of
India. T do not know whether the
Minjster had any such information
about it that the tidal waves are going
to come with such a force that the
entire area was going to be washed off.



225 Finencial

It that were 80, it was hig duty to take
all precaytionary messures according-
ly. But it was beyond their control
alsa,

Let us not go on blaming each other.
This problem has to be tackled on a
war-footing, Speedy relief operations
have to be undertaken to boost up the
morale of the people there. The Min-
ister has said that they have given
aid to the Stateg concerned. If you
look into the statement, you will find
that, as the Minister has himself
admitted the aid that has been given
10 t{he States is within the State Plan
allocations. So, this amount of money
belongs to the States' Plan sector. It
is not an ald from the Centre as such.
He said that it was stopped in 1872.
It was a wrong decision taken by the
previous Government. This Govern-
ment is also following the same thing.
It is very clearly stated that the States
have been given the assistance within
the Plan allocations, Whatever is with-
in the Plan allocations, the States can
spend it. 1 want to know what is the
ald or grant that the Central Govern-
ment has given? The Government of
India is lacking in giving proper assis-
tance to the States. They are only
adjusting the amount which is avail=
able to the States within their Plan
allocations,

Then, the Minister has said that this
is the first time that an advance assis-
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This aid is within the Plan allocation,
it is not your aid. 1 am asking
gran

ment has spent A
rice all over the coastal belt. They
have given a free ration to 0 lakh famij.
les. We
this area.

1 had seen with my own eyes when
I went to my own constituency, Chira=-
yinkil, at mid night, the gea was com

and taking away cattles. I had
participated in the evacuation work.
Such a disastrous thing is happening
in Keralg as well as in Andhra Pra-
degh, The Minister of State Mr. Bhanu

first statement and abused and aceus-
od the Government of Andhra Pradesh.
This is politicking.

MR. SPEAKER: P'robably that was
in the Rajya Sabha. He did not say
here,

SHRI VAVYALAR RAVI: Then let us
come to the visit of the hon, Defence
Minister. We were surprised to know
that the local Members of Parliament
were there. They were not taken with
the Defence Minister. He had taken
four other people on an aerial survey.
He came back and made a statement.
They said:

“The four-member Janata Patty
team returneg here last might after
a visit to the cyclons-hit areas in
Andhra Predesh with the “clear”
impression that the State Gewern-
ment had lost the gonfidence of the
people.”



227

f

Financial Assistance
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{Interruptions) Here it is a politick-
ing. There are some lacunae, there
are some weakness. But we want to
strengthen the whole thing, The Gov-
ernment of India must do this and that.
We appreciate that. Instead of mak-
ing a proper statement, the Minister,
with an ulterior motive, abuseq and ac-
cused the Kerala Governmen:. It is
nothing but demoralising. It is coming
from the mouth of a senior leaders as
well as Defence Minister. If you go
further, Mr. Speaker, you will find that
a controversy had urisen whether the
military had been called or not. There
is another statement of the Defence
Minister. It says:

“My army is not meant for clear-
ing the dead podies.”

*To clear dead bodies iz a part of the
relief work. Unfortunately, this kind
of controversy is not expected from a
senior leader like Shri Jagjivan Ram,
who is a responsible leader in the
country. It is all politicking.

Mr. Chandrasekhar, the most res-
pected leader and President of the
Janata Party—I have great respect for
him—had landed in Hyderabad. I am
very sorry for this. There the very
first statement that he had made was
that Government of Andhra Pradesh
had failed. There he might have brief.
ed the local people. Then he made &
statement. It says:

“The Janata Party Chief, Mr.
Chandrasekhar, today said that the
Andhra Pradesh Government has not
proved equal to the occasion in tackl-
ing the cyclone situation and it is
time the State Governor and the
Centre should seriously think ahout
the gituation,

He further gays:

“If the administration collapses,
the Centre will have to provide neces-
sary apparatus either through the
armed forces or thiough other
methods. It is necessary to take

- over the Andhra Pradesh gdministra-
- tion.”
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This is politicking. None of us made
any attack on the Central Government,
none of us gaid that the central aid
was inadequate, Here comes the poli-
ites. This is politicking. Here we say
that you are interested in politicking
than giving aiq to the Slates. It is ad-
ding grief to the calamity.

In the patriot, you say, “Villagers
ignored warnings. Mr. Vajpayee is
here. He is angry with us nuw-a-days.
You see the Samachar dated 26th Nov-
ember. Samachar is not a Congress
agency.

“But for the adamant attitude of
the people of Divi taluk, which was
the central attack point of the cy-
clone comoired with the fury of a

huge six-metre tidal wave, the human
casualties would not have heen as
high as reported.”

“Samachar correspondent, v.ha
visited Bhavadevarapalli group of
villages near Avanigadda, was told
by the residents of the villages that
though they were given the cyclone
warning, they had not acceded to the
request of the officials to evacuate
the areas....”

These are very remote areas which
have no infra-structure. And this is
the time when the Centrul and State
Governments should join hands {o fight
this calamity, It is very unfair and
inhuman to try to make political capi-
tal out of this human misery, That
will be adding insult to the injury.
That is why, 1 make this appeal. 1
appreciate what the Prima Minister hag
said, That is like a silver lining in
the black cloudss He has said that
there should be no politicking in this.
I appreciate his statement. But there
is something here. Some people told
him that the officials were ecorrupt.
Some people from nis Party must have
told him. This is not the time to de-
moralise anybody there. If you start
saying that this man has taken Rs. 10
or that man hag taken Rs. 13, people
will lose al] initiative, nobody will take
any initiative,
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MR. SPEAKER: What be was refer-
ring to was that money given for the
purpose was being diverted—corrup-
tion in that gense.

SHRI VAYALAR RAVI: My ouly
submission is this. The hon. Minister
may kindly consider this. This is not
the time for arcusing cach other. Let
ug first remove the dead bodies, let us
do the relief work, let us build houses
for them. We are very happy :bout
what the }'rime Minister has sa.d. His
stalemenl iv g very responsible state-
meni. In the Gandhian tradition, he
has said that there should be no poli-
ticking. But unfortunately this politi-
cking has created the problem here. I
would like to ask the hoo. Minister
pointedly whether their assistunce to
the States would be given upart from
political considerations, whether the
assistanre will he given within the
Plan o= outside the Plan--whatever
quantuvm you propose o give n kind
or in money or as ald or grants. This
is my specific question. You should
avoid politicking. That will be dange-
rous and disastrous for the country and
for its future.

SHRI SURJIT SINGH BARNALA®
The Prime Minister has made n very
categorical statement in the House., It
is not only here that he has made the
statement, he had made a sfatemnt to
the press also in Hyderabad. It has
ceme in the press—in the Times of
India. He made a clear statemnet that
money was not a problem at all, and
whatever was required would be pro-
videq to the people in distress. This
is a very categorical statement, and
after that, I do not think there is any
need for much discussion. This 15 a
‘question of providing money. There
will be no shortage of money, When-
ever it is needed and in whatever form
it is needed, it will be provided—long-
term loans and aid, everything is going
to these areas in every form prssible.
We are getting some assistance from
Several other States and also from
other countries. That is being directed

ately to those areas. Our main
attention is o provide relief fo the
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actual persons there who need it. It
should reach them immediately. I do
not want to enter into any cuniroversy,
though effort hag been made io bring
it, whether the State Government was
able to do the work that they should
have done at that time. The ouly
thing that we ghould now consider is
this. Today the work is going on. It
i going on properly. We should not
criticise—what has not been done,
what is being done, why there has
been delay, and all that. We should
not go into those small matters now.
Qur only concern now should be in
what manner we should aid these peo-
ple more and more.

Regarding some statements r-ade by
Shri Jagjiwan Ram and Shri Chandra
Shekhar, I would not like to enter into
any controversy here,

Regarding assistance from the
Centre, the question was asked by on
hon, Member why no aid has “een
given to Lakshadweep and Pondicherry
so far. I may mention here that Rs. 10
lakhs have been sanctioned for Pondi-
cherry and Rs. 2 lakhs for Laksha-
dweep, I received this information
just now.

Now, the Hon. Member gsked me to
correct my statement because he says
it was done earlier also—'hat before a
Central team was sent, assistance was
granted. I have information that this
is the first time that assistance is being
granteq in this manuer, but if it has
been done earlier also, I siand correct-

ed.

%o, advance Plan assistance is being
given and, if needed, we will provide
Central assistance also,

SHRI V., KISHORE CHANDRA S
DEO (Paravathipuram): Sir, as we all
know a grave and serious situation,
prevails in the southern parts of our
country sepecially in the coastal narts
of Andhra Pradesh ns a result of the
ryclone and the tidal wave that over-
took the State a few days back. I
would like to make a few points for the
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consideration of the Mon Ifon. Minis-
fer. The Hon. Minister has just sald
there was sufficient warning re-
rding e cyclone but I would ke
mention that the warning was that
cyclone would strike the ccast at
pattinam and not at Andhra Pra-

The coastline of Andhra Pra-
is about 1000 kilometres: it starts
the Orissa border and goes on fo

gga‘ﬂg

it

I have got a map issued by the Me-
tereological Department of India ghow-
ing the cyclone warning radar network.
There are cyclone warning radars at
Caleutta, Paradip and Visskhapatnam,
but there is no radar at Machlipatnam
though fhere is g proposal to have one
there. I would request the Hon. Min-
ister to see that a cyclone warning ra-
dar is installed at ™achlipainam im-
mediately, where depressions have oc-
curred very often in the sea cf the
coast of Masulipatnam,

The Minister has seid in his state-

ment that the demages are still being
aBsessed. According to certain re-

ports which | kave got from my State,
about two-and-a-half lakhs cettle, one
and-a-half-lakhs of other Livestock have
perished during the cyclone and the
loss of creps is in an area of over 29,
71.833 acres. The State Government
has already supplied 2,18,248 quintals
of rice and more than 50,000 dhotis and
other clothes to the cyclone victims.
Besides that, they have also opened 200
relief camps in the State to help the
victimised people of thesc areas apart
from several medica] centres which are
in operation.

The State Government has so far
been granted only Rs. 5 crores by the

(Cay

I am one with those who feel that this
is a national calamity in which partisan
attitudes should not be expressedi We
welcome the statement made by the
Prime Miniser and the assurance given
by the Hon. Minister of Agriculture
siuting that polities ghould nut be ale
lowed to creep into this 1ssue. But it
is most unfortunate that, as my friendy
have mentiomed earlier, the Hon.
Defence Minister of this country, fthe
President of the Janata Party and
s¢vers! olher notable senior leaders of
the Junata Party have accused the
State Government of not having taken
proper action. The impression we get
is that the ruling party is trying to use
#hig natural calamity at the expense of
the people of Andhra Pradesh as &
faeade to meet their political ends. I
would Mke to appeal to <11 Members
on the other side to refrain from lef-
ting petty politice creep into this issué
and to take up this eyclone relief work
as a nationsl measure.

AN. HON, MEMBER. Then why did
the Health Minister of Andhra Pradesh
resign?

SHRI M. SATYANARAYAN RAO
(Karimnagar): If Mr. Chandrasekbar
says that the State Uovernment hag
failed and should be dismussed, we can
also say so many things. We are not
gong to tolerate this. We want to
exieng cooperation but if this hind of
talk goes on it would be very difficuld
to control the House, (Interruptions).
If you are going this way, it would be
very difficult for you to function in thig
House. . .. (Interruptions) A num-
ber of people have /lied in this calamis
ty and you want to take advantage of
this, This calamity is being converted
into a political cyclone.

SHRI V. KISHORE CHANDRA &
DEO: I raiseq this issue about palitich-
ing only becduse the Prime Minister
and other semior Members of the riling
party hive given an assurance in ‘thilw
House that politics will not be allowed



Wow, I would hke fo tell the hon.
Minister that in several acres of land
where the tidal wave came at a height
of 10-12 metreg and at a speed of 150
kms per hour, a lot of sand has been
left in the so0il by the receding tidal
waves. Unless the sand left by the
tidal wave is removed, this land would
be rendered uncultivabie. A lot of
money would be required to reclaim
this land plus a massive programme
has to be taken up for the second crop
by way of giving fertihzers, pesticides,
seeds etc. at subsidised rates to the
farmers affecteg by the cyclone,

I am really glad that the hon. Minis-
ter for Agriculture and the Prime
Minister have assured the House that
they would cooperate with the States
in carrying on the relief work in these
affected areas. I slso want the hon.
Minister to give an assurance that
these materialy would be given to the
ryots and farmers along with the nroney
demanded by the Btate Governments
i, Rs. 250 croreg outside the plan out-
lay, in cash or in kind, to help relieve
the gituation,

SHRI SURJIT SINGH BARNALA:
Sir, a point was made that the cyclone
warning system  should be Lhere
at Machlipatnam. That is a vulner-
able area and if such g svstem can be
provided, we will examine that and
that would be done.

Regarding sand casting, it is correct
that a lot of sand came along with the
tidal waves. During my visit, I could
also see that there was a lot of send
rasting in some of the areas, which
have been badly affected. Some long-
term measureg will have to be taken
1o remove this sand, it cannot be done
immediately ang that will 1nke some
time, There is no machinery with the
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that sand into the gpea. It will have to
he bufl-doged or to pe washed away by
the rain or water. It is 5 1
process, but i} has to be dape. e ale
dlreadly thinking in what manner it
can be possibly done at the earliest
possible time,

A mention was made about the sup-
ply of rice. I enguired from the Mims-
jer concerned and the Chief Ministar
whether they needeq any food ussist-
ance. They said, they have enough
food in the State.

DR. HENRY AUSTIN: Sir, I am
coming from the area and I would
say that the hon. Minister is not
presenting an objective picture. Tn
Kerala .

MR. SPEAKER: He is talking about
Andhra Pradesh.

DR. HENRY AUSTIN. By temporary
measures, we could stop the sea water;
we have experience in Kerala. We
could have done that, but he says that
it cannot be done.

MR. SPEAKER: He is answering a
different guestion about the large
amount of sand which has accumulated
in the Andhra Pradesh coast and how
it could be removed for the second
crop. He says thal it is a long-term
measure and immediately it 15 not
possible,

DR. HENRY AUSTIN: I heard him
saying that sea-erosion by temporary
measures could not be stopped.

MR. SPEAKER: That is not the
question. He wanted to project Kerala's
point.

SHRI SURJIT SINGH BARNALA:
Yes. The Railway Minister {8 going
to Kerala also for this purpose. The
problem of sand-casting is there. In
some places the gand comes in along-
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with the tidal wave and huge amounts
of sand are deposited. That has to
be removed, There is lot of salinity
also because of that. These long-term
measures have to be adpoted. About
the food problem, I had a discussion
with the minister concerned and also
the Chief Minister at Vijayawada.
They told me that they had enough
food in the State and they do not
want any assistance immediately. All
the same, I told the FCI authorities
there that whatever food—rice or
wheat—they need, that should be given
from the FCI godowns.

MR. SPEAKER: He said that the
meteorological information only said
that the cyclone would hit Nagapatti-
nam and nothing was mentioned about
the Andhra coast.

SHRI SURJIT SINGH BARNALA:
From the statement of the Chiet
Minister it is evident—it came in the
papers also and he has also written to
me—that they knew 24 hours earller
that it is going to strike somewhere
near Machlipatnam. The people were
warned but they were not willing to
be evacuated. So...

SHRI V., KISHORE CHANDRA S.
DEO: I have got a copy of the Chief
Minister's stalement. It says, by 17th
afternoon the cyclone would hit bet-
ween Nagapattinam and Madras.

SHRI SURJIT SINGH BARNALA:
I am referring to the 19th.

SHRI C. K. CHANDRAPPAN (Can.
nanore): Affer we had the discussion
on the last occasion, I went to Andhra
to see for myself what had happened
there. It was not by air; it was not
an aerial survey. I travelled in Divi
taluk in Krishna distriet and also
Guntur district. I saw the conditions
in Mandapakka, Sarlagondi, Pottimeda
and Bhavadevarpalli. These villages
have been completely devastated. In
Kodur, still human bodies are lying.
I also visited Nagaelanka, Avanigadda
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Kollapalll and Sripuram. In Guntur
district, I visited Sanjivayya Nagar,
Indira Gandhi Nagar, Lambadithunda,
Venkataramanagai, Chuttugonda, the
Hindu College camp and Mangalagiri.
In Tenali, I visited Ganga Bhavanipet,
Ithanagar and Chiralawada. I took

the trouble of pronouncing these diffi-
cult names....

TIIE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): They are not
difficult.

SHRI C. K. CHANDRAPPAN: They
are difficult for me.

MR. SPEAKER: You are a young
man.

SHRI C. K. CHANDRAPPAN: In all
these places I have found that a large
number of dead bodies of animals
were scattered. Quite a number of
human bodies were still lylng undis-
posed of and in a rotten state. I walk-
ed miles and miles through these areas
It is impossible for any human being
to move there without proper medical
prevention from nausea, etc. I have
seen areas where water is completely
polluted and the animals drank that
water by drooping their head. I took
some veternary people wilth me be-
cause I am not an expert. They said
that those animals would also die be-
cause of poilution.

I have seen these villages completely
devastated. There are places like
Bhavadevarpalli. If you see the place
now, you can Ssay once upon a time
there was a village. That is the situa-
tion in that particular area in Krishna
District. The entire area—50 miles
long and 10 miles wide=500 sq. miles
had been completely devasiated by the
tidal waves.

1 would like to ask a question from
the hon, Minister. Controversy is going
on whether proper warning had heen
given. It seems that the disputed
point is that the Centre and the



237 Fénancigl

meteorological stations gave warning
24 hours bhefare all thiz took place and
whether Shri Vengalrao knew about
it. 1 have no quarrel about it. May
be, they might have given a warning
and he might have known. But I am
sure, people over there did not know
about that.

1 have asked the people who are
living in the camps. I have asked
the people who are still clinging to
the ruins of their huts They knew
nothing about that. They said, “We
saw mountain like water and fire over
that and a buller like thing and we
saw water flown into somewhere.”
That is exactly the point which I rais-
ed in the last debate.

The Centre might have told the
State Government about the tidal wave.
I do not want to accuse. Let the ac-
cusation go to the State Government,
but I must say that the matter was
dealt with irresponsibly by you as a
result of which more than nearly 20,000
people died. 1 do not believe that
figure. It is a small figure. Many
more people died. Their dead bodies
will be found.

‘THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): You did not see
the dead bodles

SHRI C. K. CHANDRAPFAN: These
are under debris. I have gone to
Bhavadevarpalli,

In my presence the house tops in
Bhavadevarpalli were lifted and two
dead bodies were taken out. They
are afraid of going to those places.
They gay dead bodies are lying there.

That was one week earlier I do
not believe the statemen{ that every-
thing is over

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): Except the Kerala Gov-
ernment.
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SHRI C. K. CHANDRAFPAN: We
are at different footings. Let us not
come to that.

1 am not interested in bringing poli-
tics into it. If people start bringing
politics, the people outside will under-
stand that.

1 want to speak about the President
of India. Ile did not go by an aerial
survey. He might have. But he went
to the people. He was with them.
He saw their agony. He said let us
not bring politics here. He said some-
how bury these dead bodies. Remove
them because it js bringing conditions
of epidemie. It had already started.
I have geen people suffering from
gastro-enteritis. What is the Govern-
ment going to do about it? You can-
not just tell us that everything is
over. It ig not over. It is still there.
I want to know whether the Govern-
ment is going to take specific measures
about it. You have the Nationalised
Coal Corporation, a public sector
undertaking. Why cannot you dump
some coal there and ask the people
to burn such things? You cannot do
it by the help of the police and mili-
tary alone. That should be made very
clear. In that village, from where
the Minister who resigned came, I met
the sarpanch. I met the Minister him-~
self, Mr. Krishna Rao. They all told
me with Governmental machinery
alone you cannot do it. You have to
mobilise the people to do it. They
are doing it there. We have to lend
full support to those people. All the
institutions concerned have to render
them all help.

There is the Nagalanka town in the
middle of some small villages which
had a population of mnearly 15,000,
Now 25,000 more people have come,
Now the population !s roughly 50,000,

I met the Panchayal people. They
say now everything is collapsing. They
8aid there is immediate need to rush
in more medical personnel, food and
water-supply arrangements, setting up
more of camps for the poor people to
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live in fhere. These are some pressing
problems. I have seen some big tem-
ples or church with big, strong, con.
crete structures which still remain.
Some Mundreds of people got in there
and saved their lives. We should have
more of such concrete, granits strue-
tures in these areas. We should have
such strong structures in Kerala also
which is a coastal area. We should
have such strong concrete structures
in all these vulnerable arcas. Is the
Government going to have a plan for
that? I don't know whether the Minis-
ter is aware of the havoc caused by
sea arosion. In Machilipatnam  hig
sea-walls were erected after the 1864
Cyclone.

In view of what happened, the whole
area had been washed away by the
tidal wave. I want to know whether
Government will look mnto it, I had
suggested something but the Minister
said that it was not possible. I say
it is possible, and it has been done in
countries like China, Viet.Nam ete.
Don't go by polities of the countries—
here we are dealing with sea erosion.
Japan and Poland, on their sea coast,
have erected a special type of trees in
line whose roots go deep down the
sand which will form a protective wall
I have seen in Viet.Nam where they
have completely solved this problem.
What the concerned department is
doing about this at different places is
another thing. In Viet-Name, il has
been done.

MR. SPEAKER: Mr. Chandrappan,
we have already laken a lot of time
on this. Kindly be brief.

SHRI C. K CHANDRAPPAN: An-
other thing is this. If you walk
through theseé areas, you can see every.-
thing that has been devastated. The
books which the students had lay
strewn and they had nothing else to
go to their schools. Will the Govern-
ment take some measures by which
some special grants are given to them?
I am of course happy that the UGC
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of the students community. You thay
say that it 18 a state subject. I want
the hon. Minister, taking into account
the seriousness of the situation, to help
the students so that they will be able
to continue their studies.

Now, coming to the last point, that
is of course in the Concurrent List
because of the Fortysecond Amend-
ment, I want to know whether the hon.
Minister will take some concrete steps
in this regard for these people. The
people are not interested in politics
but they are only interested in theur
well being and. in this hour of crisis
you should come out to help them.
This is the only concern of the people.
I hope the Minister will keep this
thing in mind when we discuss here.

SHRI SURJIT SINGH BARNALA:
May I know the date when you visited
these places?

SHRI C. K. CHANDRAPPAN: 1
vigited these places on Saturday and
Sunday, the 26th and 27th November.

SHRI SURJIT SINGH BARNALA:
Sir, the hon. Member had started in
a way saying that he visited the places.
1 have gone 10 the places. But, I did
not make the aerial survey only.

MR. SPEAKER: You could not go
by walk to those places.

SHRI SURJIT SINGH BARNALA:
1 did walk about to some of the places.
We went to Machilipatnam; also we
went to Divi taluka; we wvisited some
camps on this 80 mile route. We went
there on the 21st. I did not see any
human corpse on this 80 mile route.

SHRI C. K. CHANDRAPPAN: I have
myself seen the dead bodies there.

SHRI SURJIT SINGH BARNALA:
Kindly listen to me. I did not say
that you did not visit this place. I am



the 26th and still on the 26th dead
bodies were found there. What does
it indicate! It does speak something.
it the dead bodies were lying there
on the 26th....

{Interruptions)
15.00 hrs.

So, Sir, he has mentioned that even
now in some huts dead bodies were
lying when he weni there. Thiz was &
huge area. It was nol two or three
villages. Effort had been made by
the Btate Government. I saw on the
24th some medical teams were going
to that side and President said that
water arrangements—drinking water
arrangements—should be made. Some
tankers were seen by me. The effort
was started on the 24th and by this
time, I am told, efforts are in full
swing. Sir, the main work was that
of inocullation. We wanted to start it
immediately so that there is no spread
of any epidemic.

As regards the suggestion about
concrete structures in those areas it
is a welcome suggestion. This sug-
gestion was made by us. I made a
statement to this effect. We had a
discussion about it when the President
and the Chief Minister were present
there. We saw some structures still
intact there though in some cases roofs
bad been blown off. We thought if
they were raised to fifteen feet or
twenty feet with concrete pillars then
may be they will become good for a
school or m community centre, If four
te five hundred persons could go in
that structure during the time of any
calamity then they could be saved.
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Itllagoodwun. We are look-
ing into it.

Then the bonble Member has said
that I hawe not geen the problem of
sea erosion. Bir, I have seen the work
being dene in his State in connection
with sea erosion. Probably, that also
is not suficient. I saw that in some
areas in Kerala sea wall is being con-
structed. But that also is being eroded.
A continuous effort has to be made in
this respect.

Sir, a suggestion has Leen made
about planting of special kind of trees.
I will look into this matter ag to what
kind of trees these could be. Now, we
have palm and coconut trees along the
coast line. This lime I was surprised
to see that in some areas the entire
range of coconut and palm trees have
iallen io the ground. Then, Sir, he
mentioned about the difficulty of the
students. We will surely look into it.
The students will be provided with
text-books. The first priority is cloth-
ing. Then comes Housing. Along with
the Stale Government we are making
efforts to provide as quickly as possi-
ble some houses for these people who
have been uprooted. Then the school
buildings will have to be looked into
and the needs of the students will
have to be looked into.

*SHRI A. SUNNA SAHIB (Palghat):
Hon. Mr. Speaker, Sir as the hon,
Members who preceded me have al-
ready covered a wide ground of the
Calling Attention Motion and as any
repetition would be redundant, I would
ronfine myself to a few cardinal issues.

Sir, Mother Nature unleashed her
unheard of fury on her unwary children
of Southern States leaving a trail
strewn all over with carcasses of cattle
and corpses of human beings. When
we dread to tread this highway of
havoc, you can imagine the sulfering
and distress of the people of Andhra
Pradesh, Tamil Nadu, Pondicherry,
Kerala and Lakshadweep Islands
whose scars of cyclone will take long

*The eriginal speech was delivered in Tamil.

il
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to heal. The Tamil Nadu known for
its munificence from the dawn of civi-
lisation is asking for alms today. The
searing cyclone that hit the southern
parts of our country has attracted
international attention. The wail of
women who have lost their bread-
winners, of men who have lost their
beioveds, of parents who have sgud-
denly in a pily hecome barren of the
bloswoming huds of humanity who have
been orphaned, has iouched the heart
of entire humanity. The people of
these States are not asking for your
mercy; thev are demanding their right.
ful share in their hour of agony. This
is not the moment for political
chicanery or for political vindictive-
ness. When hell has been let loose
on the people of these States, political
expediency must be given a go-by.
When the Central Government could
give 50,000 tonnesg of rice, out of which
5000 tonnes are free of cost, to Tamil
Nadu, I am unable to appreciate the
allotment of 1000 tonnes of measly
wheat to Kerala. ] am constrained to
construe whether there is any political
witch-hunting even in this hour of
grief. In Palghat district alone, which
happens to be my constituency, the
loss due to cyclone has been of the
order of Rs. | crore. In the annals of
history Palghat district has not wit-
nessed such a vicious cyclone. Even
the mountains at the outskirts of Pal-
ghat had become minions before the
onrush of flood waters. More than
four villages at the foothills have
vanished. The people from Tamil Nadu
who were living on the mountain-sides
have disappeared. It looked that there
was a sea which had swallowed the
mouniain-slopes.

Sir, day in and day out we hear
the sermons from the Leader of this
House about our age-old iraditioms. I
am a humble student of Mahabharata
whirh hinges on the philanthropy of
Karna. We seem to talk about Karna's
benevolence. At this juncture, is it
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not the ‘bounden duty of the Central
Government to follow the Igotsteps of
Karna's tradition and to come to the
rescue of cyclone.-ravaged people? I
wondér whether the people, who can.
not catch the cock on the roof of the
hut, cun show the path-way to Heaven.

Only yesterday the Kerala Chief
M:nister has demanded that the Cen.
tre should give an outright grant of
Rs 5.84 crores to Kerala. He has
reiterated that the total loss of Kerala
on account of this cyclone is of the
order of Rs. 15 crores. The hon.
Minister of Agriculture cannot take
shelter under the plea that since he
has not come across dead bodies the
devastation is not so heavy. The cri-
teria of Central Assistance should be
the intensity of the suffering of the
people whether they live in Kerala or
Tamil Nadu or Andhra Pradesh. You
will appreciate that the Central Gov-
ernment cannot make distinction in the
degree of suffering or on the size of
the State because human suffering is
human suffering everywhere Like
water flowing fast down the decline,
the Central Assistance should have
come fast to the people in distress. I
appeal to the hon. Minister of Agri-
culture that he should raise himself
above the framework of Sixth Finance
Commission or the Plan Allocations.
The money for Cyclone Relicf and Re-
habilitation must have no relationship
to the rigid administrative regulations.
The basis of th!s assistance should he
that a smile on the face of a suffering
man js more scintillating than all the
wealth in the face of the earth.

In the constituency of Dr. Henry
Austin, Ernakulam, the fishermen liv-
ing on the coast have lost hundreds of
fishing boats. They must not be al-
lowed to become living corpses. Kerala
is the living example of the Tamil
saying that the tiller alone leads real
life and all others are serfs. Every
inch of land in Kerala is cultivated.
Now the agriculturists are facing the
sand-casting on their fields. They need
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immediate help if they are 'to survive.
‘Their lands must be reclaimed before
the next crop-season. They must be
supplied with high-yielding variety of
seeds and fertilisers. The reliel as-
sistance must be on a war-footing. I
reguest that the hon. Minisler of Agrl-
cuiture should be guided only by the
motive of relieving the distress of the
people,

Betore I conclude, I would remind
him ot the irreparable loss suffered
by Palghat District in particular to
the tune of a crore of rupees—which
musl be compensated and in general
the financial needs of the Kerala Gov-
ernment to alleviate the agony of the
people

SHRI SURJIT SINGH BARNALA:
I was reminded of the furious cyclone
and its speed on hearing the speech.
I am very thankful to the hon. Mem-
ber for describing the calamity in his
area. He has again and again men-
tioned that people living on the
coastal areas should also be looked
after and that we should provide re-
liet to them also. As I have stated
carlier, relief will be provided to
cverybody—may be he is living on
the coastal area or inland area. But
for the time being, we are not think-
ing of giving any compensation, we
are thinking of only relief. We will
be providing all types of relief,
wherever it is necessary includjng his
constituency. He has made no spe-
cific points. I assure him that relief
wil] be provided in hls constituency
also.

SHRI VAYALAR RAVI: He has
made a speeific point that many fish-
ing boats have been destroyed and
that people arc siarving. What are
¥ynu going to do in that regard?

MR. SPEAKER: He has stated
that he will examine that.

SHRI K. A. RAJAN (Trichur):
Anotber jmportant point he has men-
tioned js about rice allotment.

from Bangladesh (CA)

SHRI SURJIT SINGH BARNALA:
I was told that Kerala Government
is providing food to those people.
Today I have passed an order that one
thousand tonnes of wheat should be
immediately given free of cosl.

15.12 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANT—Contd.

(ii) REPORTED LARGE SCALE INFLUX OF
REFUGEES FROM BANGLADESH

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given
a notice. I rise on a point of order.
I would like to say that under Rule
41, sub-rule (xix), this Call Atten-
tion motion should not have been
admitted. I have an apprehension
that you have lost sight ot this par-
ticular provision and wdmitted this
motion, Sub-rule (xix) of Rule 41
reads:

“It shall not refer discourteously
to a foreign country.”

Now, the call Attention motion is to
call the attention of the Minister of
External Affairs to the reported large
scale jnflux of refugees from Bangla-
desh to India—that part ig alright—
and the reported execution by Bangla-
desh Government of some repatriates
from India. Sir, how can we it in
judgement about what they do in
their own country. The second point
15, if India wanted to grant asylum
to those who are seeking political
asylum, it ijs within our rights to say
‘ves’ or ‘no’. You can allow or dis-
allow them. But once a Bangladesh
citizen goes back to Bangladesh,
what they do there is purely their
internal affair. How can we in this
Parliament sit in judgment over the
aclion of another duly constituted gov-
ernment and create disaffeclion bet-
ween the two countries? I am afraid
you have lost sight of this particular
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feovision. This ealling attention, if
sflowed, will be highly jrregular as
it will violste the basic provision ef
the rules. Becondly, we shall be used
as #n instrument for creating disaffec-
tion with our next-door neighbour
with whom we have friendly rela-
tions. I oppose the admission of this
calling attention.

SHRI SAUGATA ROY (Barrack-
pore): This calling attention has
nothing to do with the internal affairs
of Bangladesh, An assurance was
given that nobody will be pushed
back. Even after that, they were
pushed back and executed. It is not
an internal affair of Bangladesh. It
is an important matter and on the
ground of rules, you cannot over-
rule it. It is a human problem. It
has been raised in the House earlier
and it is an important matter to this
country.

SHRI VAYALAR RAVI (Chiraym-
kil); 1 oppose the point of order
railsed by Shri Bosu. I do not think
we are intervening in the matters of
a friendly State. The main thrust of
the motion is entirely different.
There are many people including Dr.
Subramaniam Swamy who took so-
called political asylum in America
and other places. Thousands of
people came from Bangladesh seek-
ing politica] asylum and are staying
here. In the name of friendship with
a neighbouring country, you are
pushing them back. When you push
them back, you are allowing them to
be butchered. That is the point to
be discussed. Is it fair on the part of
a democratic government to throw
back the people and allow them to be
shot down on the border with
Bangladesh? We are not discussing
the internal affairs of Bangladesh but
only the policy and action of this
government.

MR. SPEAKER: Mr. Bosu sald
that T have lost sight of the rule. I
am afraid that Mr. Bosu, who is very
studious, hag lost sight of the fact
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that rule 41 fallers 30 questions. We
are on rule 7.

SHR] JYOTIRMOY BOSU: 1
your pardon, Sir. The member
be putting questiong to the minister.

MR. SPEAKER: This is a calling
attention. 1 have gone through it.

SHRI JYOTIRMOY BOSU: I only
uttered a word of caution.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli) The point of order
is unreasonable and untenable. The
calling attention motion does not re-
late to what is happening inside
Bangladesh. Some  citizeng of
Bangladesh have taken refuge in our
country. Our government is handing
them over there. This calling atten-
tion is related to the action of this
government in handing them over
there. It ig not about butchering in
Bangladesh, My submission is that the
Calling Attention motion relates only
to the action of gur Government and
handing over the refugees to Bangla-
desh......

MR. SPEAKER: No, no. It does
not relate to that.

(Interruptions)

SHRI KANWAR LAL GUPTA
(Delhi Sadar): You have been allow-
ing all the Members to speak on this.
I request you not to allow anybody
to speak on the Calling Attention
motion. Our names are there. Other-
wise what is the use of our putting
questions?

MR. SPEAKER: You will be
putting questions. I have not allowed
them to speak. They are only speak-
ing on a point of order.

SHR1 CHITTA BASU (Barasat): I
want to submit that the point of
order is by Mr. Jyotirmoy Bosu.
This motion has got nothing to do
with the internal situation in Bangla-
desh. Secondly, it iy very much
clear in the motion itself that some
citizeng of Bangladesh came to India
and sought asylum.
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MR. SPEAKER:
ing you to spesk.

SHRI CHITTA BASU: No, you
cannot say that. They are repatriates
from our country. It hag got nothing
to do with the Bangladesh situation.
It iz because of certain action taken
by our border security force that they
have been pushed into another State
and something else happened,

(Interruptions)

I am not allow-

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Speaker, for
once at least 1 must say that my
friend, Mr. Jyotirmoy Bosu, hag gone
wrong on thig point.

SHRI JYOTIRMOY BOSU: Not at
all.

PROP. P. G. MAVALANKAR: Iam
afraid his interpretation of the rules
angd directions as laid down is not in
conformity with the rules and prac-
tice of this House. I do not want to
go ino the merits at all. I only try
to help you by suggesting this much
and that briefty i that this Calling
Attention notice refers primarily and
substantially to what is happening
and what continues to happen for
which the Government of India are
responsible and therefore, thijg Call-
ing Attention motion is within the
rights of the House.

SHRI JYOTIRMOY BOSU: No
mention of the Government of India
is there.

PROF. P. G. MAVALANKAR:
What cﬁme; with regard to the Ban-
gladesh Government is only inciden=
tal and if you please gee the wording,
you will find that the word usesd is

“reported”. There is no direct refe-
rence. And if we take Mr. Jyotirmoy
Bosu's peint of view, we cannot dis-
Cusg jn this House many problems
about other countries. After all, we
Toust see that the main respomsibility
is ours. Onb’imldontll.ly it is thet

~f an
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BRI JYOTIRMOY BOSY: BSir,
about your observation, with your
permdssion may I read sub para (2)
of Rule 197 of the Rules of

SHR] SAMAR GUHA (Contmi):
Sir, your jindulgence is being used
too much. You should control this
House. I dp not know what has
happened. This man is standing
every time. He feels whatever he
Hkeg he can do. What ig it? You
should contral the House. There
should be some limit to everything.

SHR] KRISHAN KANT (Chandi=-
garh): Mr. Speaker, Sir, I think Mr.
Jyotirmoy Bosu had not takep the
correct stand after what he has seen
in 19 months. The Indian situation
was discussed in the Commonwealth
countries of Australia and England.
They are friendly countries to India.
On the aspect of the rules of proce-
dure also, I think he has gone wrong.
But, gir, when the question of human
rights ig concerned, when there 1s a
question of something which has hap-
pened, this Parliament must rise
above its rules and discusg thig thing
and I must congratulate you for have
ing allowed discussion on this. Se, I
think the point raised by him will be
rejected by you.

MR. SPEAKER: The point of
order ig over-ruled. Now Mr. Samar
Guha may speak

SHRI SAMAR GUHA (Contai):
Before I cal] attention to this motion,
I must say that I am terribly shocked
by the observation made by my
friend 8hri Jyotirmoy Bosu. I do
not know whether it is his individusl
opinion. I it ig the projection of the
opinion of his party, then the Central
Government must teke gerious mobe
of the mentality (Interruptions) be-
cause he is not so naive as fo presg
it under cover of the rule.

MR. SPRAKER: The rule does net
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SHRI SAMAR GUHA: If it ig the
party opinion, there iz a political
line; and he was projecting that poli-
tical line on the floor of this House
to stall this. 1 have many reports.
1 do not want to say anything. First
1 have to as certmin from his party
leaders whether it is the political
view; then certainly I will not hesitate
to attack that political view and ex-
pose thal poiitical view, if my appre-
hension proves correct, But to-day
I will take it only ag an individual
opihion that has been expressed
by an over-zealous and over-enthu-
siastic [riend of mine. (Interruptions)

MR. SPEAKER: Order, order.

SHRI SAMAT, GUHA: 1 call the
ttealion of the Minister of External
Affairs to the following matter of
urgent public importance—and 1 re-
quest that he may moke a statement
thercon:

HThe repor-ed large scale in=
flux of refugee, from Bangladesh
to India and the reported execution
by Bangladesh Government of some
repatriates from India.”

THE MINISTER OF STATE IN
“THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI §. KUNDU): Mr.
Speaker, Sir. The Government of
India have seen newspaper reports
stating that recently there has been
a large scale influx of Bangladeshi
nationals into India. These reports do
not appear to he based on facts and
are generally exaggerated,

Ever since Partition, there has been
some migration of the erstwhile
Pakistani and later Bangladeshi na-
tionals into the neighbouring siates
of India. Historically also there have
‘been movemenis of population, parti-
cularly of people helonging to the
:same ethnic mioup hving in this area.

As the House is aware, there was
a large scale mnflux of refugees into
India during the liberation war in
iBangladesh, Most of these refugees
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returned to thejr country after Ban-
gladesh emerged as & sOversign na-
tional entity. Since then, Bangla-
deshi nationals who have been cross-
ing over to India are either those who
come with valid documents or those
who enter illegally. Those who enter
or gtay in India illegally are not,
therefore, treated as refugees:

The Indo-Bangladesh border is
more than 4,000 kms. long running
through difficult terrains at a num-
ber of places. Despite the arrange-
ment made by the Government for
preventing infiltration it js impossible
to put every stretch of this long bor-
der under surveillance and intercept
cach and every infiltrator. Moreover,
a number of Bangladeshi nuationals
who rome is Indim with valid travel
documenty do not return to  their
country and stay here illegally. It is
difficult to trace these illegal mig-
rants because, among others, of their
common cthnie origin. It is, therc-
fore, exiremely difficult to know the
exact number of persons who have
entered or are staying in India
illegally. However, according to the
statistics available with the Govern-
ment obtained through Centra] and
State agencies, there is no evidence
of any large scale influx recently
of Bangladeshi nationalg into India.
(Shri Samar Guha: it ig a mat-
ter of shame for the Government.)
The total number of Bangladeshi
nationals who were intercepted and
asked to go back from January to
October this year was 7,014. This
figure is approximately the same as
for the corresponding period of 1976
and significantly lower than the
figures for 1974 ang 1975.

Whereas most of the migrants to
the adinining states of West Bengal
and Tripura belong to the minority
communities in Bangladesh, in the
migration to Assam and Meghalaya
Muslim- out number others. In 1977
so far Muslim migrants to Assam out-
number others by 4 to 1.
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These figures have their limitations
in that they do not take into account
those who enter or stay in India un-
detected, However for want ul more
adequate information, we have no al-
ternative but to rely on these figures
ag an indication of the trend of the
migration of Bangladeshi nationals
into India.

The factors responsible for migra-
tion are varied. Historical contacts
between people along the border, and
particularly ethnic similarity, has all
wlong been an important factor.
Developmentg inside Bangladesh hav-
ing the effect of generating or accen-
tuating sense of insecurity of parti-
cular sections of the population in
Bangladesh, economic distress, activi-
ties of persons who make it their
business to lure people out of the
country etc. are some of the causes
of such migration. Factors such as
sowing and harvesting of crops,
atiroction of trade and commerce and
prospect of employment sometimes
account for fluctuations in the figures
of migration

It is busically the responsibility of
the Bangladesh Government to pre-
vent migration outside their country.
The Government of India, howewver,
‘have on a number of occasions and
at different levels gought to impress
upon them that it ig primarily their
duty to check or arrest the flow of
‘'migration to India.

The Government of India on their
part are maintaining strict vigilance
along the border. Field units of cen-
tral agencies and the State Govern-
mentg concerned have been requested
that they should, in addition to their
regular periodic reports, inform the
Government of India urgently when-
ever they come across any specific
case of a substantial increase in the
Tumber of migrants.

I ig also important to underline
at any attempt to treat illegal en-
trants a5 refugees and to exaggerate
this problem can have serious impli-
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cations for Indo-Bangladsh relations
and for maintaining hormony and
peace in the two countries. I would,
therefore, like to urge Hon'ble mem-
bers to observe restriant on this mat-
ter and to try to appreciate the pro-
blem in its proper perspective.

After the August 15, 1875 coup and
the events following it, a number of
Bangladeshi nationals crossed pver to
India and took shelter here. Some of
them have since gone back to thew
country on their own accord. Hon.
Memberg will appreciate that treat-
ment to be meted out 1o these Bangla-
deshi nationaly by the Bangladesh
Government falls within their domes-
tic jurisdiction and India cannot but
follow a policy of non-interference in
thie regard. It would also be appre-
ciated that there are obvious limita-
tions to our being able to obtain in-
formation on the manner in which
thece Bangladeshi nationals have been
or are being treamted after their re-
turn to their country.

SHRI SAMAR GUHA: Sir, 1 would
have joined the clapping for our
young Minister for his maiden state-
ment in this House, but it is known to
us all that he has made a doctored
statement, a statement which is not
his own, because the question of
Bangladesh iz being deslt with by
the Prime Minister himself. It is
known to evervbody; it is known to
me and it is known to the world.

I am not talkineg today as a party
member, or as & member belonging
to the Janata Partv. 1 want to talk
as an unfattered man. a man with a
conscience, derived from the freedom
struggle and as a man having the
fortune of sitting at the feet of many
leaders, great men, of our country.
Sir. {odawv I do not eall it as a mere
Call Attention: I call it as a Call At-
tention to the conscience of our na-
tion. That conscience. T want to re-
mind you, had its expression on the
night of 15th August, 1947. That con-
science manifested itself through the
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speech of our first Prime Minister,
through what Pandit Nehru said at
midnight. He gaid:

“we think also of our brothers
and gisters who have been cut off
fram us by political boundaries, and
who unhappily cannot share at
present in the freedom that has
come. They are of us and will re-
main of us whalever may happen,
and we shall pe sharers in their good
and il] fortune alike.”

It was @ pledge on  behalf of the
whole nation, a pledge that the whole
Indian people had given to the people
who were severed from three thous-
and years of history of our country.

The conscience of this nation also
manifested itself through the speech
of Mahatma Gandhi, 1 quote:

“My friends ask whether those
who being mortally afraid or other-
wise leave Pakistan will get shel-
ter in the Indian Unien. My opinion
is emphatic on this point: such re~-
fugees should get proper shelter in
the Indian Union andvice verse.'

I also draw the attention of Mr.
Vajpayee to what one of the Central
Ministers of the first Government of
India, Dr. Shyama Prasad Mukherjee,
said. He said:

“We have a great responsibility
towards the Hindus in East Pakis-
tan and that must be discharged....
If they fail to do so, they will be
guilay of the grossest betrayal.”

That is the reason why 1 said that
today ] am appeaiing to the conscience
of the nation, not of this House
alone.

Just now we have talked about the
natural cyclone which came without
any notice, but, through you, I want
fo warn my respecled Prime Minister,
Bhri Morarjibhai, and also this Flouse
and the people all over Indis, that
there may be a political cyelone which
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may burst out in an explosive mannes,
that may create mare devastation not
anly in the eastern region, but for our
whole country and nation.

Thexe are many who rhetorically
talk of secularism, but our ideology,
our sacred objective of secularism, is
interiinked with the prospect of
larism in Bangla Desh; the fate of the
minorities in Bangla Desh is linked
with the prospect of secularism
there. That secularism and deme-
cratic freedom are i@ great
today. I have no hesitation in saying
that I come from there, I had
there. 1 bad been working there. I
was ten years before 1971 that 1
the book “Independent Bangla
forecasting that independence
come to Bangla Desh. Then people
diculed me, Today I want to w.
them thal the things that are
pening in Bangla Desh are worse
what happened during Ayub's
gime and the regime of Yahya
Thousands of patriots whe fought
the liberation of their country are
in jall. 'What happened to Bangla
Bandhu and his celleagues is known
to us.

et

:Eaﬁssaéﬁi,i §

Many people are talicing of non-infes-
ferance, but who are the refugees?
From where have they ecome, these T0
lakhs? They have come from Bangla
Desh. Have they have not interfered
with us? They are still coming. Thirty
years cannot wipe out the relations of
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Germany, in Berlin were flashing news
in defence of the democratic struggle
in India, Even the President of Ame-
rica, the Prime Minister of Germany,
the Prime Minister of Australia and
many other countries and the Socialist
International which represents ruling
parties of many countries had a con-
ference and passed resolutions. There-
fore, it will. be absolutely wrong to
say thalt we have no right to say a
word about Bangladesh, the danger
from which may involve us and create
a terrible problem for us.

Now, there are two parts of the
ques.ion—one on the execution of re-
patriates from Bangladesh and the
other on exodus. I will take the first
part. I am not raising it for the first
time. For four months, I have writ=
ten lot of letters to the Prime Minis-
fer and to Shri Vajpayeeji. There is a
big file with the Prime Minister of
my letters. I have explored all the
possthulities to see whether the prob-
lem could be solved. When the Janata
Government came, they adopted a
new gpolicy. You know after the kil-
ling of Mujib and his other colleagues,
thousands of persons who belonged to
secular forces and National Awami
League crossed over to India. When
the Janata Party came into power, a
puiicy was adopted that thcy would
not be allowed to stay in India. When
thig policy was  adopted, Assembly
elections were going on. Then some
over jealous BSF people forcibly
pushed out many people. Now, I can
say that many enclaves were in pos-
scssion of freedom fighters. Unfortu-
nately, due to the policy adopted those
enclave; wore cleared out due to our
failings and hundreds of persons were
killed then, I brought this matter to
the nofice of the President. Fortunate-
1y, he agreed that nobody should be
allowed to be pushed out. The mat-
ter more or less, stopped thereafter,
and there was no forcible ejection or
any Bangladesh people who had taken
shelter in India. But then another
thing happened. Ziaur Rehman gave a
categorica] gssurance to the Prime Mi-
nister that if those Bangladesh people
2724 Ls—49
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who have taken shelter in India,
went back to Bangladesh, he would
not take any penal or repressive mea-
sure against them and he would first
open a reception camp near the bor-
der. Many got this assurance from our
Prime Minister that they would not be
penalised and they went back. In the
month of June, 16 persons were kil-
led. I read out their names:

Elisan Marak, Shushil Kumar Dutta,
Fanesh Sangma, Abul Kashem Hendri
Sangma, Abdul Jabbar, Kali Kaesher
Biswas, Habib Mian, Serajul Islam,
Mujibur Rahaman, Rafail Marak, Sa-
riatullah, Bachu Mia. Kasam Ali, Ke- *
shal Laj and Santu Roy.

When I wrote to them, the BSF peo-
ple brought a person by the name
Bachu Mia or some other—a different
person—and I was told that here was
the man. How could this appear m
the Press? That js absolutely
wrong. That man was killed. I have
another report that a person in the
cantonment of Chittagong has been
brutally killeq there.

About those repatriates, very rec-
cently, just a month before, I re-
ceived a pathetic letter from the one
who was going to be executed the day
after. He hag made a pathetic appeal
to India and the Indian Prime Minis-
ter gaying, “On Ziuar Rehman's as-
surance, we have come to Bangladesh.
Tomorrow, the day after, we will be
executed in the Kudumulla ecanton-
ment near Dacca”. Out of 126 people,
40 people with Mr, M. A. Zalil as
their head, wo crossed into Bangla-
desh on an assurance from Ziaur Reh-
man have been executed there. This
is the information we have got. We
do not know other information. I
want to know from the Government
what is their reaction to this aspect
of the matter. Why has the Prime
Miniser allowed himself to be involv-
ed with the head of a military junta
who has neither commonsense nor
any sense or patriotic sense. He has
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only a sense of usurping power. Why

_ does he rely on them? I am sorry to
say that this much of a simple reli~
ance on the words of any head of the
dictatorial regime will not pay. 1 do
not mean to say that you jump over
to Bangladesh to !iberate them with
ou; army. I do not suggest that. But
if we cannot help them, at least we
should not push them out of India to
be executed by a butcher, a butcher
of democracy in Bangladesh, a butcner
of secularism in Bangladesh. That is
on part.

The other part is that I can hardly
imagine such a heartless, inhuman,
unhistoric, even untruthful statement,
as regards the rcflugee exodus from
there. What are the factors respon-
sible for creating a sense of insecurity
in the minds of people there? The
Prime Minister knows it Shri Vajpa-
yee knows it. In what restraint what
proper perspective, have you spoken?
It is g distortion of facts; it is a con-
cealment of facts; it is an untruthful
statement. Is it @ proper perspective?
Certainly not. [ have got the facts.
1 do not want to  bother you with
those facts. I will give you just a part
of those facts. All the documents are
with me. What are the factors res-
ponsible for the exodust Why are the
people coming from there?

The one factor is that recently the
Bangladesh Government has made a
statement that the number of minori-
ties is only 80 lakhs which is absolu-
tely a distortion of truth, a fact of
concealment. At the time of 1071,
about one crore refugees came from
Bangladesh out of which 97 lakhs were
non-Muslims. They came from the
border areas. After the liberation,
when I went inside Bangladesh, I
found that the minorities, non-Mus-
lims, were not evacuated from the in—
terior. If 87 lakhs went back and,
if you say, 70 lakhs were there, then
at least 1} crores of people are
there. But they have said that there
are only 60 lakhs people. Why? In
the 1971 Census. non-Muslims were
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not enumerated. In the recent voters
list, in the Panchayat elections, in ihe
Municipal elections, non-Muslims
have not been enumerated. It is be-
cause non-Muslims were solidly be-
hind the secular forces because they
knew that that if there was secular-
ism in Bangladesh, then there was a
future for them in Bangladesh, and,
if there was no secularism in Bangla-
desh, they would have no future in
Bangladesh.

What is the cause of a sense of in-
security? The first cause is  that
Bangladesh has been declared a Theo
cratic State. The Constitution that
was adopted by Sheikh Mujibur Reh-
man has been changed. Now they are
weepmng. It is a politics of religious
fanaticism. Everywhere there is a po-
Titics of religious fanaticism. That has
crcaled a sense on insecurity, Many
important political leaders are kept in
Jail.

At the time of the 1971 Pakistan
regime, all the important temples of
Dacca and other places were comple-
tely destroyed Sheikh Sahib promis-
ed that they would be rebuilt, There
is not even a single religious institu-
tion which th-y have rebuilt. A lot
of persecution s going on. I have
given facts and figures to the Minister
concerned. You know about the 1950
Nehru-Liagquat  Ali Pact. At that
time, what was the Pact? The Pact
was thut those minorities who had mi-
grated to India [rom West Pakistan
and those minorities who had migrat-
ed froum East Pakistan to India would
have the right to their immovable
property, to their industry, to their
trade to their banking accounts and
everything. Now, what ig the present
position. Now almost all the indus-
tries are owned by minorities there;
big traders are owned by them; more
than 65 per cent of these things (ur-
ban property) are owned by them.
More than 71 per cent of the land and
other things are owned by them. A
Property Act was promulgated there.
Forcibly all the buildings, land, agri-
culturé and other things are taken
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away by them. All the housed have
been requisition, There has been an
Acquisition Act. Recently, there has
been a Non-Residence properiy Act.
What is the meaning of it? Almost
all of Bangladesh's minority families
are divided. If a single member
grosses into India, immediatel® the
whole property will be confiscated; it
has been confiscated. Then there is
a jorcible occupation of land. Ewvery-
thing has heen taken  away from
them. Where will they live? What
will they do? Most of the people who
are living in Bangladesh are Harijans
and SCs. I want to tell Mr Jagji-
van Ram. [ have heard many things
abouf it. I have heared thalt he had
a lot of talk with Sheikh Mujibur
Rehmap there and had cultwvnied fri-
endship without knowing the fate of
Harijans and SCs.

Then there 18 another cause of a
sense of insecurity. There is no IG or
any other important police officer
belonging to non-mushim community
or the minority. There 1s no import-
unt officer in the admimstration be-
longing lo no-Muslim  community.
We have betrayed them. Let their
voive, who have been betrayed, be
hcard on the Floor of this House, be-
tore the nation and before the country.
Their complaints are: no khana any
where. How many District Magis-
irates belonging fo  the non-Muslim
community, IGs or other important
police officers are there? There had
been 3-4 Deputy Commissioners. All
of them have been demoted. They
have been made mere clerks and brou-
ght to Dacca. The administration has
been completely denuded of any re-
sponsible officer belonging to the non-
Muslim community., Major-General
Dutta, who played a glorious role,
who was @ big officer in the libra-
fion struggle—he is a non Muslim—
has been deprived of his  military
Statu_t. He has been made a civilian,
& chief, who is looking after the cases
of  freedom-fighter  pension-holders.
Other things, more serious things
are also happening. T do not want to
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express them here. I can five posi-
tive information, factual information,
io the Prime Minister and to Shri
Vajpayee. The non-Muslim boys,
Hindus, Christians and Buddhists, are
not getting any entry into the Engine-
ering College or Medical College or
Post-graduate College, What will
they do? Trade and business licences
ure not given to them. I have given
the names. Recently many of those
licences have been forfeited. What
will they do? How will they live
there? These are the factors,

T want to know why they take this
attitude of calling them infiltrators
and asking the BSF to push them
out. I know the case of a lady who
came here to see her only daughter.
I do not want to narrale the facts: I
have many facts with me. She was her
only daughter living in Ipdia. She
vame to see her daughter She was
urrested and kept in jail and after
she was released, she was pushed
out, back to Bangladesh. These pe-
ople have been pushed back. Do
vou want that they should get conver-
ted? Onme day they will, like an ava-
lanche, bresk all your barriers and
vome to India and create a difficult
situation for you. Therefore, 1 am
giving this political warning. A poli-
tical cyclone may burst out on the
eastern frontier.

1f the Prime Minister and the Min-
ister of External Affairs give an us-
surance on the floor of the House that
those refugees from Bangladesh, those
unfortunate people who are now roa-
ming in the streets—they have come
to West Bengal, they have come to
Tripura, they have come to Meghalaya,
they have como to Assam: I know
their names, their locations, but I
will not give their locations now—will
not be pushed back. they will be
treated—as Mahatma (jandhi said
they have a right 1to come and
stay here—as refugees, then to-
morrow I will give their names, and
you will se# in how many thousands,
;n how many lakhs, they have come

ere.
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[Shri Samar ‘Guha]

300 to 400 young students came to
me with tears in their eyes saying,
‘We had our Matriculation Certiticates
from Bangladesh, we came here and we
managed 10 get eniry into colieges
and universities; but the colleges and
umiversities would not give us the
certiiicates after the final examination,
they want us to get the citizenship
certificate, but we are not getling the
citizenzhip certificales.” So. these boys
anad girls have no entry into educa-
tionai institutions and if they
somehow manage to get entry into
educational institutions they do not
get the certificates. So. the prospects
of iheir gelting employment are bleak.
What! will they do?

I will conclude by saying this. Do
Dot treat the lssue iike an issue bet-
weend India and Iran or bhetween India
and Malavsia. Treat the issys in the
historical  perspeciive—I woulg 35°
the words of Mr, Kundu-—in the pro-
ber pyespactive of  history, propar
persuective of our relations, proze~
perspective of existing situation, pro-
pel gerspective of the danger that i
there hefore secularism, proper pera-
peciive that it might create a serious
sit:c‘fon unless you  properly, care-
fully, ivdicions!ly and tactfully handle
it ‘,-_-;'-nou* divectiy interfering in
their internal  affairs—there are 101
wavs of ctarting pressure on Z'a-ur-
Ralman—to see that secular dcmo-
cracy iz restored there and in the
meantimo: a olace for the minorities
is assurad {here

16.hirs.

faam wat (s sEe P
qAWAA) : WEAA  FEEA, Wlo AZ
F AT qEAE TFS FOE AR T T
Foa1 7 | AfFw ag FRATEF A
o FArer FT w9 F99 TN qdT
T3 vz E A fadw Harew ¥ S5 A
F1E FFFH AZ 3 |
S oawT ng ¢ &5 T g fam

FT 3@ @
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A 7IF fagd ARy ;W
oET EYT, A £ TAT IT FT AL
FIEAT 7 g1 AT AT F g &
FITE 0 N AHIANTE, T
TH7IN A & (AgTa F qIATC 9N
3 gt gwigafEt & I fer
STy §)

My

9 sgTark i gFai F 3 9
gl mramAa i wraf ¥ 5
qqAT T7 F TI ATZZ & AT ATAT T
g Wiz % 9039 § A7 44 F
fam % 73 & 1 % ggan, o g A
TIT FFTEAF AT F—ANT TG TE0T
FET qoFRr Hr (afas Ssriendi A
qfeaT FATT AT A AT AN F
QT 97 3= 57 #win e aff
g f= saraw  AnArIw ¥ AN
e T qeqr F afzgrai g

16.02 hrs:

[M®. Dreuty-S:sager in the chair]

s wwe W7 : Ry WAAE)
FFFG- FIi 'f;*'{ T =7 §' e s
H rfqe ,T qAFAT

st mzre fagrly arwany : wfasr
¥ Poyr & qg A A T AW
wfymiorr 4T 37 9% F, a0 A
wa wTEAT WAL A wRA

i
gl

'

st AT WE @ TT ATA EW AA
oF Srx o A CendTE TATA"
o 3za friEge Toar aarari 5%
F719 § 3To AfeT KL HT q1I7 Fza
qT7 ! T HT AT FF 47 91 ;ML
T T = qf5o7 § 308757 A0939
FAT, a4 fadi a0 TR TF AT
T 7{‘1 PR I SR (CE R €
g Wy fF T2 oF T f1AF 3\

i
£
[
TR
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7@ q7 qg A wew ifgy gi o
7 wfesg & ait & o am@ w4 @,
ag Teiifews e & st at, ~fs
rgmifaes  gfe &

ot wew fopr®t =t ww
gwg Sto g W Farxdr w5 fredy
q 7y g, g gwhw wr am
afer grT AT a@ o T @A A
77 W, TCIF AAATGIA | WO
# feda 1 9& o Wk 772 foaa
T HYET A fammm

1974 7 i & % feqeac A%
AR A F1 AT RIS 7 A, ITHT
=gt 15,27897) 19758 qg wEAT
T 7C 48,445 B M | 1975 W
FmARN ® agr feyim @, IO
& w7 @Y AT WA F—Wio
wav Mg ANw wwA B ) 1976 R
qz AT 9i1--7,924 ZAE | A
T ®ET =@ afr 21 afea 7
frges & fx 7,014 0T T WTAT WY
g fam e srfawa g1 mwa@
AR FT OF ft AT AIAT 7=
g BT FT 77 7 A7 77 F fan
mrar &, & gary gEw & e da
ZET B | gg WA wOmATC EW
FTATEN ATHRIT T AT T OWE )
gz fadw gfeq & & 9 5@y T47
amT & | A€ foedt & queRe & grd
FFHEAT F1 AT HT TG IT9 IT & A
g ik ooy qw & fadw wayr
LR ER TR O
Twt A | o www WAt A W
I aw & ety st faarstgma
q ~EA ¥ qaTe ¥ @ q@ W 9z
AT JET 4T | NBAT G A 1947
T wgrewr wet ¥, ofew wqge am
T’E ¥ ok exnffy we vaTwr wem
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Tasf & “H"ﬁwmﬁmt,
TR ¥ro WTAT FETT A 57

O W g A
v & 3% e gk Wt weqsteret
F T F A BT I wwa_ ey oy
g ATETT A v frar

wAT %9 m!r‘lm'&qymt?

6T a8 1977 & 1 agx ar
T AW W] axar @ g
1947 ¥ v %1 fagraa gaT v
1971 ¥ arfewara w1 fawras g9 |
TSRS e !M"snlm.m
T FSOd o d w3 ded
w ST g A Y wfasr foraré ag
¥ wam g, ag steyw ¥ wbea
AUY, ag *g¥ 1 wravawar @
safan IT T @, IT Fr qTAr F
ARt g1 afws 7z var 7 948
TETE fr AN Y wa wwE
W 19 %y & f Wl ag0 w9670 A7
T 9 a2 war T fgwt e
q8q7 Goaﬂtgl #Eaﬂ' ‘ﬂﬁTz.
TE 60 AT TV AT ITIIN FT ATHT
®1 fea g § w5 7§ q€ ?

Iﬂlﬁtl!g:
i

HFA A w7

97w faEw 7% 2 A e oy
Jqm .. (wEwA) . my
I XA AT EIATE | gaamRw
#r gOere W wE Jar A Ay
a% ag ¢ fF agr wa-morar o oy ¢
@ feg w1 & qEewT T g
woar w8 fgara a8 @ war ¢
for agr & 60 7w g 7T & qg fry
WTET 9 wgr q4r ?
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[s wea fagid areRdt)

T am wgr e wawT dw Ay
wnT v aifes s fear T
o frage FaarAdvger ...
(wagwm) . ... % aqar g #qTEWT
t TR aw Qfam

SHRI SAMAR GUHA: This is the
amendment of the Constitution.

st wew fagrdt anddt @ qR
gar & f ar wdedT g ) wifEx
fadwr varEg &1 wre wuT WY A
T 3T ATQT & &Y ATE qEAT T FUAAT
£ FIUIRW FT wETH! TeT gifga
T frar mar | SFwT W ¥ AT 7
TN A ATAATEET FEAT £ @I AT |
WA T AT W OWIT AT qAEW
HTEIT FT A T

SHRI SAMAR GUHA. 1Is it not

a theocratic State?

t-‘tai’ur'hmmr: qq AT FT

ot wew fagret wodedt : 9w A
% ver ag v&r ar § e sreAredr
HeAT F @G T TRy 97 arenaw
TAT | WT AT HAT T 3T 0 AT
dror g€ W g wArFgT A
LLUE S

ot R E : ww EERYEE &
sir § WEAEA WA T 1H
faran mar & A ¥ T T M Iwwr
fourifes w2z wgd av g ?

State-sponsored complexes of mos-

ques are being bult.
e uy faifer @z s
iy ?
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ot wEw fagrdr wedaht : & Aydee
W W aw ¥ wRw g e
wigr g faed amw & Solr Wy
arfr wfgm « aw gET wfawial
¥ Ew A% ST W A SRR agafy
fomratamT w1 awrey g7 oAy fE
wafs 7 Far & fF el o ar
fagifers @z *maw &% 1 &
vaor 4@ & gat uew ¥ figg
AEARTT AT BT FAL Wfawre o
st aezafa 7 ag it 537 f5 & Zq &
®r famr 7 @ g 5 osqasTn &
felt @<z 1 wgTaT  ®Y wrAAr 7w
FA 1 gt Wy forwrad FL gwA
g fF ot o 7T 8w §,
afer w947 741 &, TEET WT fawiw
FIAT FAT |

ITNTHE  HEMER, W7 qAATET
q WA qTAT R AGAT TET TF1FF BIGT
FTGAT AT AT 97 grarfeT Jgr & a7
T goefrorra 1, WATAT FY WTAAT
S0 WIr wTeA oW IART WeGT
sfafsar A&t zwt 1 Fro qaT e
3gv. 1 fafz wrar sz ¢ 2 3bow
faswar g i

ot &R g : &7 o WP 7 fad
wy wzde fzar &)

ot wew faprdt modat : s
aga wwel faw &fe7 9o w9 o
or 7 & &1 w7 AT wrsa a1 |

st GAT My :  of WA SE oY &
qre &1 fa % % qic am w0 w2
%z fear &, So%  qgy 7@
MR, DEPUTY-SPEAKER: Mr.

Guha, this dialogue may he stopped
80 that others may say something,

SHRI SAMAR GUHA: I shall stop
it.
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W owew frd el
wRT W & Wi ATd gy & aw
& vewr wwr won wgn § e
st ¥w ¥ &faw wifer & w@w W
s v ¥ v 9 & fag Wk €
IR I TS & faems dwer 2w
¥ e fomr mar 1 gy W9 @
T s T 97, gER wEwT AT
ww saErt, doaw fldw deew w7
ufgwrdt aff ar, wiv saem & wfy-
T Foy g A0 W T 57 JrC0w X
Y fF w1 o v ¥ & wer yver
T om § 1 (mouwm) s R
AT AFY gaT 97 91 I5E faw W@
FewTe &1 faweq qar gur ur f @
i@ ¥ uadifas wewr woEn, w5
Ik g gwA 2w am ff —
UF AT IART AT 97 Ay g9 faar
F AT W7 FHY WA F WqT Faar 2w
% fgurs w1t TTeelfas  afafate
A& FTARTAY AT | (wwwEr)

ot few ¥g (arvEre ) o oEw
T , 9% a@E4 |

ot wew fagrt =it : fae
I, W AN 7 A g g oW A
feofeme @Y | o 7 0§ W
T g gy IR i A oo we
¥ faeg aff G w\v 7 TW WO |
At e ¥ fao, v W W § gt
T AT gATa Afaw waer 8, Afaw
aifaer § Wi g Sewr e fear
¢ wiasw & Wt gaFT e w46 | dA
W T W@, W A W EeeT &
faers srer W€ @ R amd )
Sto ET ¥ WY ¥@ W1 B " § feaw
T FE w AT ak kL,

SN g q : Tg & wrwa § e
ST% A% 59 A/ g |
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ot wow fagrd yolel : o g
et ¥ g § } dwRy # g6
ag gardt s 8, gard ¥t §

ot et T : wEw A Wb AW
9T T

oft waw fegrdt wroddt : ez
I T AT FTHTC T AFAT & JATT
T &% faar | gw ot 36 AW W
Aar ¥ w3 & 1 (W) 370 WAy
Aw & 7 O, 37 FTOCA AN ferwr
fawr€ ot &5 ot wgw F @E g
gaar swar € ff AfeT T W@
"I AT S 7 i | §€ w7 o
T ¥ &9 ¥ wfew gw @A § | S
ey &7 dfrar qT NO-fod T &Y @ ar
# €9 HET & A4 T@AT TG ATFAT |
SHRI VAYALAR RAVI (Chirayin-
kil): Please do not be emotional,

st e fagrdt Wt @ oy A
¥ fea &1 wwre 2, wov wwTy W T o
9% 9% WM FaAT R 9w weT W
wr drde-fi| ¥ O, wa Wl o
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SHRI SAMAR GUHA: Don't try
to convince me. I have gone through
the matter very deeply.

u aAy € fem & arg faq w1 ama

gt @ | a7 A1 FgA gewT § 1 WAL

A HT Far |

st wra fagrdt qewadt ; A< 9g
w17 frg ag & smifam fear o
QT ¢, 39 F I & forrma g1 vt §
o1 ste Mg 7 37 fosmal W
sraW T igmA M sm e &
wasg ¥ WA €7 A A0AT W@ AT
=q17 &7 & 1| § T € Fuar 3w F7
fefe W & @7 7§ @ gAT §
Ragaarywwrt 21 gwar W1
qE ¥ gY w@r g | Afweq O feafaw §
4% aaFY giM, 39 & gww H @A
HAAT FT AFAT & | aF W FAT K
a8t ¥ f ga daar 2o 1 feafa & and
# waragrT § a7 g9 Wi AW w1
¥ At wr @ & fowdy fF qwar qw A
wey-sers e @ | e wgred,
qqF T A WeT-HSTHI F ATY TATAAT,
I S S q@Ar § AT F WA
FTh 29 AT I AW ¥ AUAA OF
HEd T W@ E ) ATAR K AAG Tg
geaTy " o fF g & Wt g7
WETEY F1 Iy g1 arfgd, Afwa
39 weara &1 w@rsre A8t fwar
#qifw qg a17 AFT 7€ o) 5 w7 qEE
farer fondy oY 3o & it 99 A 7 FEATR
&1 @¥arfas, srpn Wk Afs afea
A 37 & oftaw A1 Iy #¢, 9%
WA & T T QI A gofa
FNWRERA@AE & 9
AT FX w1 97 fwar § wREw
Frgd 8 fr Fnar dm F o Qar Y &
afeT ste g #Ad W IFA @
wgr o § fv & awar ¥Iw F AT #
oray W 3T 7§ AgY, AfFT Ao
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tw %1 fow axg ¥ wwifew fvar ot
Hear § W I8 w7 faest arar # gw
T F A T @ g 7o W
Sito Mg favary <@ A1 gA=T  TARA
# aor gEadT sareT |

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands): 1
have the opportunity of listening tu
the eloguent speech of Prof. Samar
Guha and the beautiful emotional
reply given by the hon. Minister of
External Affairs. It is a very sensitive
yuestion for those of ug who have mi-
grated to this part of our country and
settled down here, It is indeed a sen-
silive point fer us because we are
the victims of our independence.

Particularly, Punja® and Bengal,
after Independence, suftered much; we
lusl our homes; we came 1o thus partl
of the country and took shelter here.
You know we stayed in the railway
platform. Wpe underwent all ~orls of
swilerings. That is the reason why we
snmetimes become  emotioral nn this
particular issue. When our hon. Ex-
tornal Affoirs  Minister was replying,
I was looking at lum being emotional.
1 remember at that {ime, in those days,
when relugee nflux wa. coming to
this part of the country, he was not
sitting on thai side bul on this sule
and he ‘was advocating or championiug
the cause nl the refugees. Some re
plies which he gave now are cvasive.
1 am sorry 1o say so.

I also remember that the same point
was also raised at that time by Shri
Guha. He had spoken on those points.
I would ounly like to highlight {hree
points, The refugees who were pushed
back to the Bangladesh were buivher-
ed. We must honour {he citizens of
thai country who were the palriots—
the freedom fighters—and they came
to this part of the country because
they knew that India was their friend
and because India participated in their
liberation movement in Bangladesh.
At that time, as Shri Vajpayee just

now stated. In those days, our young
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men—our soidiers—played a role and
thay Jaid down their lives in the
struggle for liberation of Bangladesh.
In those days, the freedom [ighters
who took part in the liberation move-
ment were now fighting for the res-
toralion of democracy. When they
found that there was no democracy
and the democracy had been bulcher-
ed there, they came over here and
uasked tor political asylum in our coun-
try. India was always telling that ihey
were Hghting for the resloration of
democracy. That is why, even the
present Government—even our Exter
nal Aflairs Muinislter - has also “een ad-
vocaling [or the restoration of demo-
criiey.  If there is something going on
jus! at the doorsteps of our neighbour-
ing couniry, we cannoi keep quiet.
When something is going on and when
the freedom fighters or palriots are
butchereq there. we cannot keep our
emotion  under check. 1 accuse our
Government  because of this 1eason
that 1l {hese people had not been push-
ed back to that part of the country,
they wouldd nol have heen butichered
ang their lives could have heen saved.
Only on this point I accuse our Gov-
cinment, They should have taken a
practicable stand. They are all ex-
periencea people. They know that the
military junla is ruling the country,
they have no faith in democracy. They
can gven kill the patriots or buticher
thuse patriolic and democratle people.

There is still refugee influx. Why is
it so? When there 1s no democracy
there, when the people there are pass-
ing through this odd situation in that
<ouniry and when they cannot live in
honour, there is no other opiion but to
leave their homeland, their houses and
overything, their forelaiher's property
ele. They are coming here. They do
not know what is their fate here. They
are coming here for the sake of their
honour and to save their lives. That is
‘why I say it is the sacred duty of our
Government to have diplomatic rela-
tions with them and to have a talk
with them and tell them that normal
conditions shanld be restored in Bang-
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ladesh in such a manner that the mi-
nority communities, the democratic
people, can live in this country. When
our Government considers that Bang-
ladesh is our neighbouring country,
friendly country, we can definitely tell
them that they should restore the nor-
ma] conditions there so that the people
are not crossing the borders and creat-
ing problems for us. Sir, my third
point  js—many Members have also
spoken about it already and the Mi-
nister has also emotionally replied to
it—about the question of package deal.
It is the common belief of {he people
that when our hon'ble Prime Minister
was in London there wasz a discussion
with the President of Bangladesh
about Farakke and also to send away
all the freedom fighters fo that coun-
try. There was such a package deal
How could those persons ‘who cham-
pioned the cause of refugees do this
«leal with the Bangladesh Govern-
men{! Therefore, I would like the
hon'ble Minister 1o give a categorical
reply as to whether those pairiots who
have been sent back to Bangladesh
and bulchereq there were pushed bark
to that couniry or they went on theit
own. Further., the Government of
India should negotiate with the Bang-
ladesh Government so that an atmos.
phere is created whereby these refu-
gees do nol come to vur couniry. Last-
1y, the Government of India should
sen¢ a strong nole of protest against
brutal murder of the patriots. It am-
ounts to a breach of contracl as they
have been butchered there.

SITRI 5. KUNDU: The hon'ble Mem-
ber has said many things in his speech,
I think most of these points have al-
ready been covered in the reply given
by Shri Atal Bihari Vajpayee. I do
nol know why. when we f{ry to see
that some reason should drawn, some
Members refuse to listen to us. Again
the hon'ble Member has raised the
story of ‘package deal’.

SHRI ATAL BIHARI VAJPAYEE:
from a secret deal it has become a
package deal.
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SHRI S. KUNDU; The secre' deal
was strongly refuted and the hon’ble
Members accepted the refutation, Now,
they have come to package deal. I do
not know from here where will they
g0. A= people of the country have
parked them up they are also going to
be packed up from here.

SHRI SAUGATA ROY: All this is
irrelevant.

SHRI S. KUNDU: The Prime Minis-
ter has said that the queslion of
Farakka was not raised in London.
There ‘was nothing about Farakka.
Again he has raised the question that
migrants were pushed out; it has been
stated that there was no pushing back.
Those wne wanted to go back have
gene back on their own will. The hun.
Member wanted that whenever the
oCceaslon comes we  give a memeoran-
dum and we discusg with themm These
are the various points he has taken.
You say you are concernmed and ‘we
are alsn concerned. 1 can assure you
on behalf of the government that our
concern for the refugees. 1f they are
refugee- at all, is sincere. We treat
the whole prohlem if there is
such a problem. with sympathy and
care and understanding. Whenever
the occasion has come we have dis
cussed this matter, I can also assure
you that if occasions arise, we will
discuss this matter again. I started
with the request that we should exer-
cise some restraint on this matter; I
shall repeat that request. Do such a
senistive matter, T hope the hon. Mem-
bers will understand not provoke or
ask wvarious guestions. We are trying to
develop very warn and good relations
with neighbouring countries. If your
aim and our aim is the same, perhaps
by building up the good relations, we
will be able to achieve the objective
which you perhaps hinted. Therefore
in this matter T will again say: let us
observe some restraint.

it firgw yorc W (afew
feweft) . curw wgww, fadw war
¥ ager f wramAw ¥ wgw o wd awt
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W W I wE T ¥ awew
O gT W i ag wgaT wige g fie o
gwear &, g% &€ ¥ ar faer WTw
oY 9T wrRR A QT | 4 R IEE
ATH A I FE § | OF a7 7§ fF v
A9 qTATRW AT AW A qAAT &
qTAN ¥ axg Tt At ferre ¥ gy
sfywaT 1 wwET &, o

WY wew fagrdt aedd gy T
w7

st farwa g wedtaT @ gAY
¥ o we-HeE |y § i ¥ g
SAGAEN qF AHAT 8, 974 wA-faagifedy
HTATA AT AFATE |

# 77 wpar AT § fE Ad T A
At arAr # 1 gfrare W 2 2w
q@ 30 ATA & FAAE@TLIARITE @1 78T
t, =T fied 30 AT A ;AT AEY
Wiz fed o @ § 9@ wY aneRw
T qIfFEITA FT GATT AT & )

1971 § TF F91T & ~O9T &17
awar ¥ & fgegm W oww fomw
97 aw fgeg &, e fggemra & wré
sfafwar g1 am Fadr g | wafd
ag w7 i fergema 7 vk s
g ardY, ag #rf dafexr amer
# quwAr § fF 77 W 3w & g W
WA FTT & | TATT AW A Y wen-
FSH] 9T W AW FT A€ arw gy
#X | 59 q19 9T FAATAN FY wrATSH
7 g2k o, & gawar § v gg
®r§ e o A § )

JUTSHE AEIE, 30 WIF ¥ FATATT
FrAw & AT A q9 9< §, @ 9T
ey T @ R & 1947
¥ 3w 44 AR RegrTE W
Fager oy, 4 wEw X ag vy —



277 Influx of

Ever since Partition, there hag been
some mugration.

qg WW-Avv 8 7 ¥ X
®r 20 wfrwe svEer € F 11 WA
¥ e el wimé o< o wgdy §—
AT J A1 qF AT |

1947 ¥ 39TE 4489MT, 1948
78T 86 TATY WA, IqF ATX 1950—
51 ¥ o 777 9T FEITATE T FT€ guT,
rmae 7 ogffm rawE gwv AT 15
aT|@ 75 EWTT WIEA AT A W |
JOH AT 1958 AT 48 AT@ AT
fegrna & amemew & wid, WY SW
gag fve wifeeaa 91 1 f57 1968
aF 10 1@ W7 W7 TG W1 IEE
T fReaie |y a= gt 1 | 1971
7 a1 v fegem & o 9w
@ A AW wA g, q@ TOIrAER ¥
¥ 77X ¢, WUET & WET, TATHIT A,
35T Fegf| F @A A o7 I ™
WREMAT FT WA@Y BT W § WR
30 §F ¥ FATATT EAT AT VET ¥ )
@ ¥ 2, 3 AW T war g Y fEw
ag feeft frile gt 9wt &1

TH 997 8, 9 EATL WT W@ §,
AT ST qVE g & | AT qET ATe
¥ form fagy, goar smswete aars,
AT wro Fwer AW A gy aTewaral
¥ FT 7E & fF Fgr ov g s
WA WIHT T AR B ST @I )
TER I§ X T 0t @ § o aE
T §T WTs g} WrEY wid § | wave
¥ wrfae 7 At vy T §, W W AT
TH e g ¢

‘Hon Members will appreciate
that treatment to be meted out to
these Bangladesh nationals by the
Bungladesh Government falls within
thewr domestic junsdiction and India

cannot but follow a policy of non-
Interference in this regurd.”
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# gawen § f5 aga fod o o) &
are favarawmr 8, afes drendw w
ORTT &1 &9 A & fag Seamge &9
t fs ag w3 qwr N sy &
arg w1} daT AP F—AL IA ¥
g WY vavefaar T @Y &, W &
3% WX wmer wX ¥, fipmm W
AT ¥ e AEY A

9 oag %1 w7 v & v oog
FNETRW FT WREAT AT 7 AW
FATRGA AT AT - IWIE KAy
T W wg v wiw § G &
it & gATT wfede & ) W W
g T A e ag awardw w1 T
HTHAT §, TE AY AQ, A4 I F @04
WAGTT F¥, A1 TG UF ATHAET a0
giemr g e g e A ¥ FT WY
T ¢ 1 2fEor AT T ]F JWAT AT
WY weaTTT g1 7 §, T Sw E T
&% 99 & e geraifas e w0
BET AN arard g W F
famme oA war o & ar A’
ww foe o arg W1 wYE g Al d
fo o qerRw ¥ TH AFTC A 9T
it &, aw g %A e ag 9w W A
WTAAT § | TE 9T FEgA H Aqed IT
APl 97 g W@ I W WYL w
g

g wo R ¥ e g
R St ¥ got 9w & fawms ard
i & sferw widifa v A
fear mar | sw gw wEOwT ¥ owW
wrt & gfy dawa ¥ aw g
& guTdr e ¥ T @ 9w g |
¥ foq rendw & o0 qew fRd ar
@ §, Wik ¥t TEw & o o @
¢ 37 & gaw ¥ O gE v W
nNawad
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[= fawa gt w=an]

# am fewrr wgar g fw oow
FUTAT 9T, Fq dAATIH WY 33 FrHET
TIgAT gAY AW I wy 4f off | W
gt & 20 FrEdY argAeE fgrgea &
& | o & s arfeeae 7 foad
forg 7, 3o &1 e TR @ 1 @
qifersT A awg & wrw o fggE ¥
B 9 wUT qEEwEE g, 99 fF
aifrear & fad a0 7ra figg v 1@
& | W 9T W BifeET T g
o o earmar £ 7
FIT A FgAT THLH 71 HATA ALY F 7
T 7g "o TTo Hio ¥ ¥ q AEE
aaTe 7@ & 7

A ®WY #1971 § GEEETSA
framr sz 1= A g A wE A
f ag wrfieera 7 99 wTRAT R | A2
iﬂ%mﬁq~:ﬂﬁ'oﬂ"loﬂ’:q
qx faure w7 Wifge | foe gw &
wgr fr fergema & oft Thaeivsr w72
# 37 ¥ fasErd go Mxe wWio
¥t wifgm 1 &= g 7 Eada TEEH
FT gATA 4T IITAT | Wawa 98 ¢ fw
FF AIHAT TAT E W W EE
7 fgrgeama § 9% WA, a7 2w TR 6
ag AN AGT L AT , W Ay
mminqﬂomaﬁhm
¢, w'¥v Iud agw ag %% ¥ a9y ofeeas
AT AAATEN T TS ATA §, TG AT
Sm A g

# fagw w1 ® o faArar wwgar
£ fs s @« ¥ @@ a1t afeem
Nogardm A @ feafzag &

¥ wroonfagy w1 AT wT
<, @t aifeeTT Y 3 TE ¥ fag
orfer ¥t 3 qFA | wTer S A
20 gTHT AIYRVT FET wET Wig R,
e 20 T T gw el fire
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2 | faselt & f aifgeem &

IO q% AGY AGTH o7 W% §, ¥ T A
Y T W @ § WR IR WA ar
T TG | AW w7 v G oy
g1

waHe wTh sfenr & famd &
qfaw dwAmaw & g 9T Wa
a% o faer %7 591 FT Fod @
feg s 9% ¥ 1 w7 97 gard faefy
w3t #r forerd & f5 w7 &P
AFE 7T =74 TF FOF 94 AT 7
74w = woonfaqr w5 e
T ywrEl  @AE @ ¢ W
g9 aFATEW AT Ay ar<Aw A
2asy 2 f§ maT 3z wIdr wEAC-
fdre & 19 31 Zroie 78 w3, W
FA AW R 2T T T F fao faaw
FAT qTT, AT FAATRN W I AAA
& fAU et & o2 ?

# q1ag T8 97 % FIET &
GHA F AT TA WIHA KT AT AT FC
frrat 9TAT | FIRT ¥ 949 TR WA
T HFIFEA B TG AAT FTEH AT
TAANET FXA, T ATT Al G99 7 AT
Twdar . Afe—anarge nF @A aw
g gawErf o Ad a1 o g
SIAATS B G2, W17 FT AT F qF
gak aw W fgemn 4, fgrgea &
Jurass F, AT T IT & 19 TAIA-
1 WAL F7, WAT IF & f@aArs
= g AAT 9% W17 gEEIfAE
T AATH A7 AR T Y A7 FA
q%, dY g8 99 ¥ whEgw | v o
ol fgrgeam & s Stra, oF
ot agr #¥ ATEATEY ¥ are Ew g
1 T W GATH TVT AT G, TG T
seftere AT wifge aoma xw & fr o
7z wwe § fed 3o e @,
frgem A nedde e e ol
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Wi gga soft1 & wAwar
fmmaaam &1 @ @Y qU
fatw A @ QST FIATEEAL |

ot wew fagrdt swddt © ureRe
wgE, g8 a7 ¢ fF 3% faa o wegrar
X awreg & wfAw of <87 & wv w
W ' i wgwr A fear @) whew
qf=8z 37 @ ¥ qafaw § &1 1971
¥ W gAgETE W IR EAqN
& g w1 dfar wem wfafrsa g€ o
I F A W WU F ) 39 F AR
7 gAr’T wgar 9 § f5 § st geer
¥ g A G AF aTemIfEr ¥
ARG AET TAAT | WEAHAETHT FT AL
gart faar #7 AT @ wow IR
q %9 F1FOZ F7 AT § 1 A EAW
# 7R wen fr ooy W IR T A
&7 fagrell | wfm do1 famgm Forz 1

AN qA—IF qH NI W
& Fmar & AT gaAr wfawr wdET
gr wrefmar & & 7 | 3T 2O AL
Affar 7§ g FTHE T oATAT £ |
qnr 3fadma fag 777 71wl
gEamaar fom oawg ¥ afaw
EFT 7 D77 QT G=ITAT F7 7
g T eI T T EW ATARW
¥ T q ROT T IA qAGA AL T,
W 3T FT F1 THAT FI9 £ | gfaw
gir vEfr ar TmRT & oW
ATSEEE F AT | TR aErd
flarafEn (g g Efz F 81 @9
¥ A FE WA TH Y@E ¥ WTAT A
T T2 AT TTAT WEOT F | foT TEw
g oY a1z fasmar & sar wv=n =nfgo,
AT @R AW FT AT | AT &
TTATAT AT SATA T TR |

ot war s T (R mww) ¢
IMFA wEPE, W wEr wETER
qn oy gz $rr olwc Wy O
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o 4 g7 & 19 Twww ¥ @g |
agT Srerad W 77 § | Afew wo
& A @@ A AT qIHT A
fife Bt &% a@ ¥ T w@ET
T® I ™ 7 9w 04y § o ey
waifge oY, 7@ qavdt af ok gu NS
et & ot et 7f & 4% rw oy aemdt
Tt | O @ & A w0

A AATT & W H AX H | 9% AW
# wrr g fe afam s @ %7 #7 wAvE
o7 FITARY AT AT UF @ @l
aFar | & a8 o wmar ¢ fE oA
W 7 feReeig 2 artge M7 &
g% I ¥ WET TAA @Y ¥ AN |
oz T & § FfF anft gf &
ot & feaderfow g, fafadt = &,
I T EW FFAHT AT &7 AFA | I
a1 foam 2 4 snfEew & 9w
FAM H W TG TG AF @9 2 | AFET
AR F ATG FATT AWEQTT TIY
gt 7 AR wier Awe T8 7 2 4w
T FT AN HAIE TET A7 AFA
AT TATT 3 W4T P | UF AETA Av
TEATT FT ¥ 1 WIT A WTE X R
g {5 vz famar AT g
FIAT # 39 T o 77 WT ¥ ) =T AT
7Y WITE 2A TR ¥ WT AT
wrgst & Pmdfzams w2 72 2 1 9
Faraow F AT AT g &
FTAGT 7 | FW A WH OT 094 WIHET
& Ay 7 ar & fqare day § Ao o
# 749 amA TET AT WIT AT qme
& 77, A7, TEF 92 farnErT wifee
¥ g AE | /T WS WA R
o & & AwrE ATHEAT WFET B, AW
F @ 3% a7 faagw fawrd w3
¥ fom &arT 7 2 77 famgw e
wrFE § | W1 TeRAE A qTOE AW
wEA TR & | ST Awear ¥| g agw
wEr | W R wen g oy
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[T ®ar @i Teq)
AR g o Fr faa g I @ 2
ag 31F A F37 7 29 22 uF F
faerardy o3  &fwT gardy faegardy
FEAF & | ATART F AT A AR
va% fac gaa fegegeama & @i #
ST 99 AATAT, HITHRT TE A1Z M,
Iq 249 F ARC AMX M F AW A
zasr faegardy & 91 1 A1 gar
Ffazhezg drea 2, mfmaa a8 2

O 2d

1 think in his stalement he has tried
to have a very goad rope-dancing.

Fal Fal #war A faeEra 7 oarzer
R i ST SR A L
FE L 109 (2) FIOLAZFET 2 ¢

“Developments inside Bangladesh
having the eflect of generating or ac-
centuating a sense of insecurity of
particular sections of the population
ir Bangladesh, economic distress, ac-
tivilies of persons who make it their
business to lure people out of the
country etc.”

ar 991 #aa7 ag ¢ & zatraifEr
FI ard 61 & | ;Y 98 w1 afasitEr
Fr T 2, ATTHY I FHZHZ F T@H
|19, AT IGH IF ARl 4Fd 2 | TZ
3q W F1 gtz g, F97 Jaqr qaref
F1 Ffaeiz T8 2, ar¢ w0 #7 Ffgziz
2| TAF AT A IG

“It is basicaily the responsibility
of the Bangladesh Government to
prevent migration outside their coun-
iry. The Government of India. how-
ever, have on a number of occasions
and at different levels sought to im-
press upon them that it is primarily
their duty to  check or arrest the
flow of migration to India”.

“It is also important to underline
that any attempt to treat illegal en-
trants as refugees and to exaggerate

DECEMBER 1, 1977
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this problem can have serious impli-
cations....”

o #ze ot fifr frarg 2 Ry 2,
d HgWAdT § Fg ANd STF A8 8 HIT
d IF q9IE AE FL AFAT 4 WA
zv fF fFdT F gegEdt amwer 7 9@
&Y g2THEG A2 2 afgn AfEw
THF 71 q1a ° Ay FAw fF fay oft
AT FT GATC I & URATIAF 2i¥
Fr famres #71 Afaw< 78 & 1 AR
JgT Fa AT AT & A7 T2 TT AW AT
gAgFmIfeT Zidr € 1 ar s§ s
® F@A FT FTH TH LA FT 20T |
25—-30 HTA qga W gt Hifa @,
FeEW At agr A7 geAE——Iuy I
THH A& H1E AAL TAT AZT AAT |
oF g Arfa & AT IAFT AGIAT A
AT A7 Wi "aq 2@ faar o ogw &m
ANART & FCET F1 2T Fgd 2,
q AqUT aZ Wuw T 1@, At
®F 7@ AT 15 ¥ T3 AN ZH F15
FART AET & AFA 20 92 T5T T2Q
2 f& o1 mreaifdis € 37 9T sadr
groe  feenfet =g
gq =gy § fF uw wriy o gafav
TH I ¥ 7 A@ tF TAFT 981 T anq
fagnifdr 781 & 1 afFs g=wd A
qIeTZ | AW T IF & | W7 Fear agi
&t 7f g ag 3o ff 4 & agy W
HeqT & 1 il F@ Al sEe fe-
Hz & grAr § S1 5 wAgsEfE g,
AX AT q79 TAT AMET & d9€E aiF
& @T F¥ Fifowr F7 F, qAT AT AR
agr Frw grar gem afEw aecE
St aga wee wf7 o § zafau & oF
WX AATET 2

284

ZEAFAA FT TFE g feEma,
T FT EFGTHN, AT FT AU

“This chick i¢ a shop where Deau-
ty is suld because it acts as a pur-
dah as well ag a show.”
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g W Ve —y o o § W%
- ff § | W & W 5o Wi
fodit W § Wi ¥ WA Wt wrelt €
e fiordt g€ surer € 1| S oy wwAT
2 e gw ot Wt 8, &fvw few
Fez U AEd &7 Fw ag A & e
WY UAARE FH IA FETT A
Wit & wrAr 5 @ ¢, fom & afours-
FaEq FWY Wt AT gEear d=r @Y
ST} ST |19 & FT9 § AR AT AEAY |

wa § AT wAY A § &AW 7T
TRAT ATEAT & | HAT S A quq A R
#gr & fF g9 7 oF Fwew 97 W A
F1 2% O *7 wrforwr &Y F——warew
¥ ¥@er 9T, §37 F A7 97, ¥9H g
F Faw 97 1 & SrAAr ArEAr g
T = 97 o 97 F7 o feomwT
Wotfearfassram sgrar s w7
2, 3T T WAT &% grAT wrfEe 1 77 I
%1 faarerd & v 39 w1 TGO
1E AE BT VET | 99 FT FEAT ¢H AT
¥ T@ W g1, 97 & FgA U7 HA AL,
2T UF WEHT GIAT AT FEgar &, AfwT
FOAT 54T §, 39 97 AT g 1 gfE s
F uw a% feero wr 4@ foay &, ar
T GCHT qIFAET KT qTHAT AT
g gr 97 F1 oA ferdere a@arit?
w19 & w@ % fom fyer qx oY ag w7
foar ¢ o1 ot g9 ot ww 7 7 H
TET §——¥TIR ag e awerar fn aren
A sToR R art Ao T g ?
FEr 9T A S g T AW Wi
FT AMAT §. I Wigdta & AT J
AY AT A F=Tar g, wfe st
gy 9T wacaT €T o @ g, e
BHat gEd AT T Y1 ag
Trfide agy T R igmF At ¥
T W ¥ I ¥ FE——aT | IFA
I e A Feer qfy woer faar fr
e v §, ot 3w w1 ek g o
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ot aqr | W & oy A o ait W w T
fvor &, 3® & 9 %7 @y #7 frowww
w1 §—ag & A gt § o

A T A —aT TATET 6
FUTA WAl A FT 9@ AT qAARE AT
¥, w7 99 gHg A wrqy w9 Ao w7
oo fimarr ar fiws Froaroft seeere femgeam
¥ ag T ¢, fow % g A gAT S0
X fenwereiz @@ var &, @@ o oiter
3w grr wrfed 7

nE qq 4 A&7 fawartE o &
e & agAT 9= g1 fref faqr o &
FT T, AT A A ey forend qi
FA% %1 faeft fr 3 = sve= W
T TR GRT TE P, qTO-ATT 7 9F%9
2§ | wy ATty ol wr T
a1y #7 fezram &1 sy f A s ATE
¥\ g, 677 Zo A frepera ¥ wm
p——Frgasfrar 1 fima A— -39 & =19
HNrmaty fear 9w, 37 & =T FT
aRxAT § W7 7

STET AATT—ATT T AT TS FET
§——& Tt AT ¥ AT FEAT AEATE—
AR FY TG T F g & T AT
qIHT ¥ AT T qI9 qIFA ¥ OF
afafs ame w9 =7 = €1 oeETEdY
woay fe amafes frafr =7 & o
g fa ax7 & A @l aw ) ad
feafy gart o ot =nfzy, s
T8 O et gaer §, (T ai-fie
FT qaver g & 1 v & dowfera ¥ wax
FET ot TEaE g1 M AT AW qT Ay adfy
srafa wr gwet 2 1 & g7 o AT
argan g fin o dfemrea #1 agr o For
T ar, forT ® "7 THr——yr "y ¥
AT W {IFIT F I & A H qer’
af qor & Twe T AORTT A WA AaTH
fear? s g & 9 %1 favarw fremay f
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[ waT a )
IAF ATAAAAT I A W Awiy AR
&I, avT & A AT T, 99§ T Avg
¥ AT Ag A FW W @E
¥ seT TRy A qut waTe o g ?

st wew fagrdt wodar ¢ guTeTS
oY, ¥ forer oY o o A K

ot gwo T ¥ (FreAT-
M=) . AT F ow AifET

st sz fagrt avddt & grr-fn
g, AT w97 qwAT B )

u7 fam AT FAT A AR T W AT
WIAT AITAT TH2 €1 § Wi7 §B IR
T 98 & | & sy F A W 3w ward)-
FIG ZAT AR | W WA FIE AN
TNT o W owrE ¥ ew ¥ awar AW
YATT AT SA9 ATET 2 ) BW A 99 §
aHE AT ST sz frz My aE o =
¥ v & f 7w a7z Y wow Aex g
mfge | Ty Zw G 7H wvarEs 4t
foar 7 fr AT T g BT W AR
T 20 fa 7 wrmsrR §owgra A
qTFAT 92 |

w4y AT A Foag oft TR
fEaraArz g T g
BW 294 A5 &

o &% 18771977
AET IR WA AT A ¢

= wew fagrd =wadt ;TS AT
W e 50 7 AT WA S AT R
TAAT I AYGTT q 7 AT FF ATA
fr 37 % W19 a7 A=W WARTL ¥ AT
aAAT FO7 i AT #7 CARRETIr 9T 4 8
O AT oA &7 S8 AT G AR
am falam, w fox @ Iw Avw
#1 =7 arT ¥ FAo Sfe #vn, 39 =
aFyT wear e 2 wewwwr & AT

AT AT
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T FX, IT H TGN HE WIT ST A
w7 WTE W T ¥ g 1, 1%
w2t A% &% gEr 1 97 &g A o
%7 ur § 3% ) I " ¥ ) 9 -
#fers woor & foo o &, 97 & O
ot e @ | T F7 Fgn ¢ fE o
3, 3% 9T 97T I WIT, I 97 W WA
faar s

st wwe ww T : A 9y T wer
£ | St AredlE g qT A wre Wi
Y ATETE B WA & W7 AET TE ALY A%,
39 & fad w7 |17 ®1a 7

ﬁtm&mﬁmﬁ:mﬁ
mEET, ¥ mFT T AFTE |

St ®¥T qIW AW ;RS ar AqA
z1

ot wrzw fagrdt avordrt: g7 AT T
qfor @ # 1 WS WA A @, A
w17 % farat a= 2, 7Y Fredd vew
w7 a7 FgH v ) fy A fret o
AT GTHAT F7AT FY TEAT |

xto w9 fug : M7 AR & WA I}
ATAR TGN

wt wew fandt srmdt ¢ o A9

frg aar qv &3 go & 1 & 37 A @
aTFAT § T Fae awer g0 AY Ay 47
& wHTe A & | FTOET F mifEEan 9
drar it g & 1 ST @@t wrAT
AT & AT FT AT I ATA AN | FT
wama dfam

wo wv fug : o7 & fagw =&y
FqT, a9 WA AT |

ot waw faprdt swad : IMas
wgrza, & wwa ¥ wdwm o F@
& Traz< amgE ¥ Frowt wedt v gy |

oW AT TR (HIMTRTE )
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oft wew fagrdt srodedt : At oY
& #F g gelY | (Swaww) L qw
Juc wgw @ & | T qfews & A pAw
e § 1

oY TeaTAw M ST WTY R, IA &
WA 9T HTE OF TE &, W ST X A
a1 g W owgr W g @
arE A o | @y owgw a@
oo fer rama &1 Sv W
A5y K o w1 @ @ & e
ik i o B 9w mEsh
X %7 wrAw gy feay w1 A% o
wf gf &, F ¥wet § e o wwfe
ar 7@ | 9 A € A F AR AT W)
wqAfa 67 wm@m |

17 hrs

oft farara gyare g : fovm & A
WTaH, qgT A1 IE ATT T W § |

Nt wew faprdt wrodddt @ W@ wg
wait fs wrwt wey A § 1 wrfae qen
Ry WA e ¢ F ofrew we A
wTA §, W gATE qORTT A 8, W aw
N e § | IEA o gw wTEE AR
2

v Ao weew @ § otfafew
FER

it wew fagrdt wwonddY : forer @
. o gaT ) 39 | WTE@ R A
S qgeqE! & ATt ¥ AWy AW ATHL Y
Foear sy #F & 1 W e ot feafir
et & @ 3w WA wew TR
FET | e AT WA FIT & fAU
W faaw giar qar a 3 9T o AT
Y | e T e § ST wT

I T 77w o R
27241.5_.]0
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T wATA™ 2 ¥ vy e 0w
el wfafafy wvemw awen aw ®
VT AT | 7E AY W19 fonim e awy
e frae ¢ feae & ) ¢ awarg )

S AT o I AR
¥ &3 o1 fiF 4T W79 dTET AW T
#1 fadd o qg g faedor uy vt
¢ | gl e & AT AT & ant
¥ w0y | Ed aw A g o fn
AT FIAAT IV TCRIC A Wow! ag Favarg
femmar & e aer weaweTw W fow)-
fedy Tl Wi o@ wrvw ¥ oW W
TR BAE? I AT A S X
fomd wrq@ = W &

ot wew fagrdt et : g & 7%
%1 g fr gwy awan 2w & e awa
¢ WX IR wvaraw faar § fr ar
wETEwT F g @t | owa femw
s A g1 F v g O feeclyore
sqae fovar war @ ar 7@ | AR AT A
fF m7eTT &1 FTH FIX FT wOAT AT
grr 1 & afr sar T faar s
FTH &1 A 1§ W7 feodae sy
FTA ST qAAT AT ¢ | f-AT SR w AT
Zw &1 fgr &7 amelt amm & o gAY
THz #Y § | GEHICA qZ EF FUAT W
g fear (s7awm™) 1

ot WA TN IPH T A
HF1E &7 I3ru, qg 41 qargl w4 fawg
T ¥ &aT O IoE 7 TR
e SR g dr 1§ wIw ady S5
g

oY qrw fagrdt avedalt @ IuTERS
e, & 7 wew a7 AFar g A
THR WIUAT 95 FAAIC g1 W7
fope & e For oY Afq 9T ST T
¥ fo o 7Y @7 § | AT WA
sor et # mr fagdt & e ¥
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[ = wewr fagr arorydy |
f& s HOHT T gERTT & @
WY A AW F g gult | aw
g9 gEW 81 WesaeEn! & gare
9T AT EHT HE@T O |

SHRI P. K KODIYAN (Adoor)
The runmng thread m the statement
presented by the hon Mimster of
State, Shri Kundu, 1s, I should say the
Government of India’s anxiety, rather
over-anxiety, about the serious impl-
cations for Indo Bangla Desh relations
and for mamntaining harmony and
peace 1n the two countries Because
of this over-anxiety, they have, I
showd say, gone out of then way and
shirked their responsibility of honour-
ing the assurance given to the free-
dom fighters of Bangla Desh who had
sought political retuge in our counlry
1 am surprised to see that the hon
Miumster has taken a purcly techmical
stand by saying in the last paragraph
of his statement that hon Members
will appreciate that treatment to be
meted out to these Bangladeshi na
tionalg by the Bangladesh Govern
ment falls within their domestic ju
nisdiction and India cannot but fol-
low a policy of non-interference 1n
this regard * Nobody in this Touse
would suggest that India should ab
andon the policy of non interference
and also the policy of mon alignment
and immedatcly take mulitary action
or any other action resulting in direct
intervention No Member has sug-
gested that But it 158 our responsibi-
Lty keeping in view the glorious tra-
dition of our country the heritage ot
our national freedom struggle that we
the people ag the well the Govern
ment of India, raise our voice in Sup-
port of human freedom and also take
whatever steps possible to mitigate
the sufferings of the people here Now,
I am not at all convinced with the
reply given by hon Mimster of Exter-
nal Affairs, Shr1 Vajpayee when he
smd that no political refugee had been
pushed back to Bangladesh I do not
believe it at all May be in his posi-
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tion, he finds it difficult to state the
facts I have with me gome reports
from Bangladesh papers You know,
there the papers are Government con
trolled papers Here it says

“Daimk Bangal (May 27) Quotes
its correspondent in Mymensingh to
say that four persons were handed
to Bangladesh by the BSF m Kal
makanda police station area

Holiday (May 20) Already 517
fugitives have surrendered to the
Bangladesh  authorities since May
18 —the day which may be taken as
the starting point of ithe process of
implementiation o! the understand-
ing

What hippened at Bhavampur
(hgquidation of a4 guerilla camp)
unde: the Durgapur police station '

It may be the enclave to which Prof
Samar Guha has made a reference

& of Mvmensingh district on
May 24 amply dumonstrated that
the two jpoveinmentg are quietly
working out the understanding

Neither of the governments 1s
making any tinfare about these de
velopments for understandable rea.
sons the official position being
that the fugitives surrender to the
Bangladesh authonities on  theiwr
own .

From this it 1s clear that the political
refugees had been pushed back My
own ntorm lion 1s that about a thou-
sand freedom fighters had either been
pushed back or handed over by the
BSF I was told that m the area where
they were resuding electnieity was cut
off, even water was not provided to
them Of course, they went on their
own when conditions became so in-
tolergble They must have been forced
to surrender

On August 15 1977 a number of
Members of Parliament of this House
and the other House had 1ssued a
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statement. I am quoting only a part
of it. It says:

“What has caused us great shock is
the report based on documentary in-
formation that out of 168 political
refugees who gave a joint applica-
tion for granting political asylum in
India, as many as 1680 were caught
and handed over to Zia's govern.
ment.”

This 13 what has happened on the
border. 1 want to ask the hon. Minis-
ter as to how long he will continue
to mislead the people of India by
giving all these false siulements.

It is not a question of creating diffi-
culties 1n the relationship between the
two couniries. I do nol agree atl ull
with Shri Vijay Kumar aialhotra who
sald that the problem of minorilies
has to be tiaken into accounti, Of
course their interesis have aiso to be
considered But he went fo the ex-
lent of saying that the Bangladesh
Government will have to be forced
to surrender a part of their territory
in order to accommodatle the refugees
coming from that country I do not
Jgive with that. I do not see the
problem as the problem between India
which 15 4 Hindu domunated country
and Bangladesh which is a Muslim-
dominated country. It 1s not a prob-
lem between Hindus and Mushms, Jt
is a problem of human rights; it is 2
problem ot democratic rights; it 15 1
bioblem of freedom to Live in one's
vwn way. It is a problem of saving
slemocracy in that part of the world.

1 want to put some simple questions
1o the hon. Minister and, 1 hope, he
Wil not evade them. Some negolia-
lions had taken place and some under-
landing has been reached between the
%0 countries in order to reduce the
‘%10n on the border. 1 want to know
hether the Bangladesh Government
4 given any assurance that as re
Bards the poljtical refugees who re-
turn 1y Bangladesh, whether they are
Pushed back or they return on their

AGRAHAYANA 10, 1899 (SAKA) Refugees from

Bangladesh (CA)

own, their interests will be protected,
that they will be treated as other citi-
zens of Bangladesh and that they will
not be punished in any way.

Secondly, the hon. Minister had said
that about the political refugees, who-
ever asks for political asylum, India
is prepared to give asylum and India
bas given asylum. I want to ask the
hon. Minister how many Bangladesh
citizens have asked for political asy-
wm, how many have been given poli-
ucal asylum and how many have been
relused polllical asylum and what has
happened to those Bangladesh citizens
whu have bLeen refused political asy-
lum, whether they returned on their
own or they were forved to return.

SHR1 ATAL BIIIARI VAJPAYEE:
I would Lke to give a simple answer
lo the simple question Sir, after the
military coup in Bangladesh in 1975,
4 lurge number of people crossed the
border, they came to West Bengal;
some of lhem established camps just
on the border. When the Janata Go-
vernment came Lo office, we decided
that we would not allow any camps
on the border. The people concerned
were given a choice either to go back
to Bangladesh or to shift away from
the border insude India. Many per-
sons decided to go back. I have al-
teady denied and 1 will repeat my de-
nial that nobody was pushed back into
Bangladesh against s wishes, So,
there is no guestion of having a deal
with Bangladesh on this issue. Neither
any assurance were sought nor any
assurances were given Those who
came, who were in India, we dealt
with them by putting before them two
alternatives either {o go back to Bang-
ladesh or to shift from the border.
The Member asked as to how manj
citizens have asked for political asy-
lum? I #m sorry [ do not have that
figure with me just now. If the hon.
Member takes the trouble of tabling a
separatle question, I will try to collect
the information,
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17.1%hrs,
BUSINESS ADVISORY COMMIITEE
E1GHTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) I beg to present
the Eighth Report of the Busines.
Adwvisory Commuttee

With your peirmssion, I want to
refer to another matter concerming the
business of the House In todays age
nda paper, 1t has been put down that
after the conclusion of the discussion
on the Samachar, we will take up
further discussion on the motion re-
garding railway accidents Unfortu-
nately, since the time has been taken
up in other matters, we may not
reach the discussion on the rallway
accidents ‘The hon  Minister for
Railways 1s scheduled to visit Kerala
tomorrow, and therefore I would crave
the mdulgence of the House to permt
us, to put this discussion on Monday

MR DEPU1Y SPEAKER I hope the
House will agree to 1t

SomrF HON MimBek Yes

PUBLIC ACCOUNTS COMMITTEE
Tmrry Foumin REepoORT

SHRI ASOKE KRISHNA DUTT
(Dum Dum) 1 beg to present the
Thirty-fourth Report of the Public
Accountg Committee on Action Taken
by Government on the recommenda
tions of the Public Accounts Commt-
tee contained in their Hundred and
Eighty-third Report (Fifth Lok Sabha)
on New Service—New Instrument of
Service—Ministiry of Finance (Depart-
ment of Economic Affairs)

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

Fourty AND SixTH REPOITS

SHRI PURNA SINHA (Tezpur) I
beg to present the following Reports
(English and Hind: versions) of the
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Comrnttee on the Welfare of Schedul-
ed Castes and Scheduled Tribes —

(1) Fourth Report regarding Ac
tion Taken by Government on the
recommendatons contained in thear
Thirty-ninth Report (Fifth Lok
Sabha) on the Mimstry of Tourism
and Cvil  Aviation—Reservations
for, and employment of, Scheduled
Castes and Scheduleq Tribes in the
India Tourism Development Cor
poration

(2) Sixth Report on the Minsr
of External Affairs—Reservations
for, and emrployment of, Schedul-
ed Castes and Scheduled Tribes in
the Ministry of External Affairs
and 1ts Subordinate Offices includ
mng Indian Misisons abroad

1722 hrs

PERSONAL EXPI ANATION BY

MEMBER

SHRI K RAGHU RAMAIAH (Gu-
ntur) At page 7 of todays Indian
Express a report has been published
that I along with two others have re-
ceived Boeing pay-off running 1nto
thousands of dollars according to the
information given by the Central Bu-
reau of Investigation It ,lso proceeds
to say that the information reportedly
relates to formgn accounts held by
“these men and money deposited
therein {rom time to time' This 18
an absolutely false, malicious and
defamatory statement without any
10ta of truth so far as I am concerned
I can state categorically That I have
not receitved any pay off in this or m
any other case Not only that in fact
to the best of my recollection I have
not even met at any time in my hfe
any Boeing people or any people re-
motely connected with them.

I can also state categorically that
I have no foreign account whatso-
ever Since this allegation 1s stated
to be based on some information ob
tained by the Central Bureau of In
vestigation I am raising this matter
in the Lok Sabha today under rule 387



297 Matters under AGRAHAYANA 10, 1800 (SAKA)

to request the Home Minister to place
before thé House information, if any
obtained by the CBI in regard to this
matter. This is a clear case of charac-
{er assassination and I would request
you to kindly ask the Home Minister
fo make a full statement in the
matter.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): This is g5 very import-
ant issue that he has raised. The
Home aMinister should make a state-
ment.

MR. DEPUTY-SPEAKER: He has
requested for @ statemrent, and the
matter will be sent to the Home Mi-
nister.

17.24 hrs,
MATTERS UNDER RULE 377

(1) HAVOC CAUSED BY
LAKSHADWEEP

CYCLONE 1IN

SHRI P, M. SAYEED (Laksha-
dweep): 1 am gure this House has, by
this time, heard the harrowing re-
ports of the plight of the cyclone vi-
ctims from Andhra Pradesh and Tamil
Nadu.

My sympathies go out to them and
when I say this, | know what a cy-
clone can do. I am now here to
invite the attention of this House
and the Government to the havoc that
has been brought about in Laksha-
dweep.

At the very outset, let me tell the
House the better side of the tragedy.
In Lakshadweep not a life was lost.
This was due to the timely warning
and timely action—not from the me-
teorological department but from our
village elders who have watched and
learnt to interpret nature. They
tould and did warn the population of
the impending calamity hours in ad-
vance, anq the population took shel-
ter under strong buildings at high
locations.

But that is all about the brighter
Side. They have survived the cyclone,
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but they are left with nothing to sur.
vive any more.

The worst hit is an island named
Kalpeni—an island with an area of
just 625 acres but a population of
4,000. It is an island more than 130
miles away from the mainland and
even the nearest island in the group
is about 35 miles away. -

The entire island was under four
feet of sea water. The fresh water
wells have been salinated. All the
standing crops are gone and nothing
may grow for years. Out of 600
homes, 150 are completely destroyed
and another 400 need repair. Not a
single government office or quarters
is without damage,

Out of the two lakh coconut trees,
only 25,000 will bear any fruit any
more. Nearly one-third of the cattle
perished. Out of 1400 goats, only
200 survived. Out of 6,000, only
1,000 poultry are left.

Being an island, the only mode of
travel is by boat. Most of the boats
have been damaged.

This is the picture of Kalpeni, The
4.000 people are alive but are now
captives in an island where nothing
can grow. Very few roofs are avail-
able and even drinking water ig a
scarcity.

The other islands in the group also
had their share of the fury. At
many places, the losses are being as-
sessed. They are not as big as these
of Kalpeni, bul they are not insignifi-
cant either.

Lakshadweep suffers from being
small and being away. We are very
small—the smallest constituency in
this House and mine is a feeble
voice. ....

SOME HON. MEMBER: No, we all
support you.

SHRI P. M. SAYEED: We are the
farthest perhaps from this Capital.
And now to those handicaps has been
added the fact that our misery has
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been eclipsed by the colossal tra-
gedy on the easterh coast.

We do not have on Assembly; we
are directly under the Central rule,
Qur smallness and our location might
have been the reasons for the fact
that nobody in authority from the
centse or the mainland wvisited us in
this hour of our need,

I am not saying thiz as a complaint
or in anger. I am only saying this
out of a feeling of helplessness and
loneliness.

Whatever that may be, I request
the Government, Sir, to urgently take
some steps to help those pcople in
that island.

Firstly, let there be a medical team.
Also let thcre be more supplies of
food arlicles--not only grain Let
there be supply of building material—
cement, timber, tiles, lime, asbestos
ete.

Secondly, pleasc send some s0il sci-
entists. Let them test the soil and
suggest something to make it it for
cultivation. Then, rush coconut seed-
lings, other seeds and fertilizers

Thirdly, pleasc give them fishing
boats and also two big boats so that
inter-island  traffic could be re-
established. Now, not only the
mainland but even we in the other
island are helpless to help our bhre-
thren.

Sir, T hope the Government  will
take these measures, Let it not be
said that those people who had sur-
vived the cruelty of nature were
doomed by the inaction of men, Just
because we are small and away, let
us not be forgotten.

17.29 hrs.

(ii) ACCUMUIATION OF STOCKS 1IN
SOMI SICK  ILXTILE MILLS

st gEwew wUEE  (Sw)
gyreger wged, & s@ faum v faow
377 % wwTig IS AT @ E, T
ger f geafrge st WY gt a¢ afeqr

R—TE AT FT R AR |
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WTT ATHIC 7 AW KT 103 %Y%T
i Y s grw ¥ fegr &1 3
sfarad 42 FO¢ 59 &7 w2 T 9r
@ ? o g ey fersfo-fer agar
N @ e g wror §
5 g el & megc Zadreer A warer
a8 2, wwgT sarar we Ay §, o
Fegfeafa &1 1§ w7 9@ § W s
YT F¥ A1 ifesr &, 51 Faaewr syaey

&, 99 T FrAIETC A Ffaar § 1 I

1 afeorms 2 e awrw Tl o agay adr
wTaT § ET FAT grat o @ §, faw
AT amAR ar i d ) w7 fs o
Al FEA BT qrie o famar agY
g o foedt wgr ¥ &t ifwn
T A ST g w1 g e g
ug freafa wror @rv 3w 7 & 1 AT A
2?

=T mAo o Hro #Y faml &
FE T AT FAT G, Aoy AT Gy
ag s AY fam & A fegrglar 2, sw
FT AT 170 Fo Hlo 7T 7 T faay
ST & WY gt F1 A 2 frar smar @
"o AT o A, fara  amre e
ST E141 3T F ATGA R | FISTAAA
7 @ avg #r o oy wawi yfeqi g,
fora 5 gare Avar 23T ATA L

# mF AR AW WAAT F—ew
T30 A7 T FaAT ¥ FARAT AT TF qEf
& FIET FAT—ATEl T ATH  F—TH
@AY oA FAFA—IT & 69
50 ¥T" 97 F1 A1Q g, e W
#a 15 gan< 594 feaifsre cammr |
50 ST w1 w30 A7 fear A 9w g
AR TEH 0T, A 99 Aqurd § I9
w98 FY 37 ¥ E HT foar 1 gAY
g ST g WA W F g
1Y 7T gwr | Suw faedt grart af
o @ ¥ T ger ol 96w A
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# &T A WA 9T, §W T A
qT &% faar ) O feafa &0

AT & g afew Wit AT &dar
T §, 9@ # WY A wwTc @ gfeat
¢ | #fwwe w1 W, Fed wT AT AT
A § S qTem A ATAE &, 98
gfear feen w1 foar amar & WX &%
wqrer o i § 1 OF wAw w9 wY
Farger faew

57 faeil & w7 $© ATRaT S
gfaad w1 woi § ¥ § w gw<
¥ wH AEY FIA | A %77 @A
o fereely T #Y oo § w9 ATl
W AT gfew Wt E W F aw
o deast Y foit & & wvw A SR
T Fiwe &1 qeeare Aa & we faet
fom # 3o aEt s TR gAY ST
& 500 FF Y Wi F1 faEd
far =0 w2 a7 A & 1 WY T
TR O FT AT A A F |
_TT |/TET FT GHRIAT U1 0T ATAAT
ST g &, SfeT g sreae s
gfras gm0 w® feam @ g & formd
wT WA a A @ W e i
T Y @ & | A e ¥ ag e
¢ & gowre G ofesft g fowm &
wqTaT ¥ SaTET Wl w e e
e el % wwTe A wifaw wR A
TR 39 %Y o F8F & | 99 59 69
faeft &% =< frE ©: ©: 92 &Y =7y A%
&t ang, A aga @ A 8w e
g e Al Fised
JeqrEe WY W g 9oy g &
WA ATAT THTC & § W gwre S wmo
Yo QHo WTHIEH § & 97 %1 GAW 7§
" & o v oficormr o v & fi wmg
Fer gy et et & 1 ot gfad
B gEw &1 oy st o, wror &
faréngr & it ¥ wreor g g S ¥
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geaTe wan o § Wit Ay wwd f,
wEHTT ), FINYC § 9T Wy AW Y,
w1 fimfr W s Y o Y, gwed Y
@8 v & Feew W af gt g it
arrere o geiY & 1 a7 gl fewfr wmor
2 O ofcfeufer & & aoere w1 wmr
dwT g § e Wi 9 wwE @e
oo ¥43 gu & Fwara g | IuTEW
wgrea, W ¥ g gen e gt vegd
T HeAy ofr wfer Ao fier & ofY
difir 3T g TR ¥ 1 S agw
gy i § 1 W agT THIC FT e
frmr &1 = w1 @ oW ey Smdw
aAT %7 T § 1 ¥a wgAr ag g e ot
&= wTEHY & S w19 AT 90 0
¥ @i F 3@ FT QX W 9%
T T W 99 § 78 w9 T oy
Hiv g st $1 ferar s
Wi GaT grm &Y aw favera g R 103
ol &7 3w & AL &, & wEET WA
A I B HATH G0 |

5q ¥ weman faaor ¥ W am &
T Y symedT ¥ AR 1 WK AW
W ¥ o gfeat §, 9% & e g
e fall & wea< gae g, &1 qara
grm wT wfad oY grer agar g
aE TG g | W gAY ag ¥ OWrer
agaT T, o1 4@ OF aga 81 Wiy
e g 92 g s e A @)
g & awwa g e 8 A wre faset
w7 e fear § o7 wigs & §1 s
g & fo wgr 8, 99 o€ wOwIT A
&fr oY T guET # avadt

17.34 hrs.

(ifi} ATTACK ON INDIAN EMEASSY

OrricIAL IN WASHINGTON

SHRI M, KALYANASUNDARAM
(Tiruchirapalll): Mr. Deputy-Speaker,
Sir, I do not know whether any use-
ful purpose will be served by my
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raising 1t here because the Minister
concerned has not even condescended
to stay for two minutes more to listen
to this ymportant question Anyhow,
it 18 my duty to bring to the notice
of this House the ghastly attack on
our diplomatic personnel in Washing-
ton as reported in the press A young
officer has been attacked m a very
gruesome manner It 1s, however, not
the only incident This House 1s 1n
session Should we not even feel
concerned about 11  Should we not
express our sympathies for the offi-
cer who 1s suffering for no fault of
his, for being just an Indian, for being
an officer serving the Indian Mission
in Washington?

This 15 not the only incident A
series of incidents have taken place
m some of the important cities of
the Western world—the socalled free
world Is theie so much of 1neffi
ciency in Washington that protect on
could not be given to our official?
Even after the incident they have not
been able to 1dentify the culprits The
culprits have not been apprehended
1 do not know what 15 our Govern-
mwent doing in these matters so as to
give a feeling of confidence to our
staff in foieign countries” I do not
know the action bemg taken by our
Government so as to give confidence
to our people in other countries to
make them feel that their interest
will be safe As things stand 1t seems
there 18 an organised gang being
helped by the foreign forces Our
Government 15 even unable to tell the
country which are those forces be-
hind this tragic incident

Inside the country the railway acci-
dents are attributed to sabotage Ou
Home Mimistry has not been able to
identify those who are responsible for
that Are they really unable to iden-
tity those forces or do they want to
conceal them? This 18 a question mn
the minds of the people of our
country ‘Therefore, I will request the
Government to make a statement in
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this House and allot some time to
discuss this matter

I will submit further that the Gov-
ernment of India must take up the
matter with the Governments con-
cerneq and let this House kmow what
those Governments have to say m
this matter—whether those Covern.
ments will be n a Pposi-
tion to give protection to our diplo-
matic personne] in theiwr countries or
not?

I tequest the Govt to place the
facts before this House

—

17.38 hrs

MOTION RE STAEMENT ON
“SAMACHAR" BY THE MINISTER
OF INFORMATION AND BROAD-
CASTING—Contd.

MR DEPUTY-SPEAKER Now we
take yp discussion on Samachar
Shrimat: Pravathi  Krishnan  may
speak

PROF P G MAVALANKAR
(Gandhinagar) I am on a pomnt of
order Kindly listen to me I am
not using the time for making a poli-
tical speech

It 1s not that you have given per-
massion for 377 but the hon Speaker
gives permission every day, that 1
accept Therefore, whosoever were
permitted were makmg speeches—
shoit or long My point of order 18
that for the last one week continuous-
ly I have been giving notices as per
prescribeq rules before 10 O’Clock 1n
the Notice Office on some of the sub-
jects I am not mentioning even
those subjects which aie as important,
f not more important, as the sub-
Jects already covered by 377
for the last one week I am not
complaining agamnst the Speaker My
complaint 1s different That unlike in
the past, I have been watching for
the last one week, I have not been
informeq by the Office whether my
377 has been accepted or not.
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MR DEPUTY-SPEAKER. May be,
that may be under consmderation

It you are not mformed either of
having been accepted or rejected, the
inference should be that they are
still under consideration I know

how many 377 notices are there—
hundreds of them
PROF P G. MAVALANKAR

I would only say we should be told
of 1ts acceptance or rejection

MR DEPUTY-SPEAKER It should
be presurred that they are still under
consideration

Before Shrimati Parvathi Krishnan
starts speaking, I may say, we have
now started at 1740 We have one
hour and 10 minutes for this discus-
sion according to our time allocation
It means that we can go up to 650
The Minister will take 1/2 an hour
Suppose he starts at 6-15, we are left
with only 35 minutes

SHRI SAMAR GUHA
have to reply also

MR DEPUTY SPEAKER We will
sit tall 850 and finish this We have
to cut down the time of the other
members if he wants his right of
reply

SHRIMATI PARVATHI KRISHN
AN (Coimbatore) Mr Guha has had
a full innings, may I have a partial
mnmings I will cut short my speech

(Conta) 1

MR DEPUTY SPEAKER We must
cut short the time of the Members

SHRI SAMAR GUHA It does not
look mnice 1f I don't say a few words

MR DEPUTY SPEAKER All rght,
Shrirat: Parvathi Krishnan

SHRIMATI PARVATHI KRISHMAN"
Mr Deputy Speaker, Sir, even before
the Minister made a statement, we have
seen 1n the Press that the Government
was deciding upon restoring the status
quo gnite as far as Samachar is con-

cerned, splitting up of Samachar and
bringing 1t back to the original position
It 18 really amazing that with a view
to setting right what :» wrong they are
going in for another wrong I cannot
understand this position at &l They
set up a Committee. That Committiee
gave a report and the Minmster sald
this in his statement
‘The Committee gave its report
and soon thereafter the Government
had the benefit of th= 1eactiong of
the Press and the public in general
in formulating their approach to the
recommendations that have been
made "

I am very happy that the Minister dces
not accept the recommendations of the
Commuttee, I am not in tune wih them,
What we see 15 that the reactions of
the newspaper employees and the
democratic sections of the people are
totally opposed to what the Govern.
ment has thought fit to decide
You have acheved a mile-
stone in restoring the freedom of the
presg but 1n so doing vou aie throwing
the news agencies back into the hands
of the big monopoly press This posi-
fion Is totally un-acceptable to the
working journalists and non-working
journalists and emplovees of the news-
papers and news agencies I was real-
ly surpriseq yesterday by my friend
Mr Somnath Chatterjees tight-rope
walking when he said he did not agree,
but he added so on and so forth We
have seen in the Press that a member
of the Central Executive Committee of
his party Mr Kolhatkar has sald that
they are against restoring status quo
ante, they are against Kuldip Nayar
Committees recommendationg and
what they want 1s one mingle agency
with more funds and viable and under
democratic control

1745 hrs

[SHrt M SATYANARAYAN RAo in the
Chair]

That is to diffuse the influences that
are there in Samachar Nobodv here
1in this House can hold a brief for
Samachar Everybody knows how
Samachar was brought about, every-
body knows what type of agency it
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was; everybody appreciated the fact
when the Committee was appointed
that it was to be gone into and the era
of Samachar as it was, would come to
an eng as the era of the emergency
came to an end. I am very seriously
concerned now with {his decision of the
Government which has mnothing in
eommon with the general sentiments of
those who are concerned with mass
media in this country and those who
are the recipientg ol the materials that
emanated from the mass media.

What happened, for instance, afier
emergency came into being? The loss
of Samachar In 1076-77 was Rs. 78
lakhs which was made up by the Gov-
ermnment by giving a subvention of
Rs. 50 lakhs. When the estimated loss
for 1077-78 is Rs. 80 lakhg and the eco-
nomic of the Samachar is this.

Then the expenditure cn the langu-
age wing I8 at present Rs. 60 lakhs as
opposed to an income of Rs, 14 lakhs.
Now, after pooling the technical equip-
ment, manpower and everything this
much of loss is there to-day. Now you
say that you want to separate this
again end you want to go back to the
status quo ante. Then what happens?
You will have to pump in more and
more money. Therefore Government
influences will grow. Is this the free-
dom of the press that you are promis-
ing us? Is this the opening to com-
plete freedom of the press? No, Sir,. I
cannot accept it

In fact, the users have already said
plete freedom of the press? No. Sir, I
is what happens. No agency can defy
the great Ministry of Information ard
Broadcasting under Shri Lal Krishna
Advani because they will be dependent
on Government's subscriptions to sur-
vive. That is why I say this cannot be
the freedom of the press

On the other hand, if you have a
single viable news agency, which is
run by the employees which will also
bave on the Board of Directors repre-
sentatives of the users, representatives
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of the working journalists and the non-
journalists employees and eminent
people, for instance, Sangeet Natak
Akademy and from other cultural or-
ganisations and other eminent people
in the fleld of literalure and of mass
media, certainly, there will be some
guarantee, some help towarrds guran-
teeing us the freedom of the Press.

Then, A.LR. and T.V. can step up
their subscriptions but unless and un-
til the subscriptions of the news agen-
cles are linked with the income of the
newspapers, the gross income, as has
been done with regard to the sularies
and the emoluments of the employees;
unless that is done, you cannot expect
the news agencies to he independent
of the various influences that are there.
For instance, to-day, what is the gross
income of a paper like the Times of
Indiag from the vast adverlisements
that they get? It is as much as Rs.25
crores. And yet, what 15 their contri-
bution to the news agencies in ferms of
their cost of production—only 1.5 per
cent. Even loday, the newspapers
give more commissions to the vendors
per copy than what they subseribe to
the news agencies. How can a newa
agency become independenl? How
can & nhews agency become economi-
cally viable? Therefore, this diffusing
of the limited resources that we have
will certainly not be proper. I do not
want to go into thig much more as
my hon, friends, Shri Mavalankar and
many other speakers have also spoken
about it.

I would only like in {his connection
to answer a point that was raised by
my hon. freind Shri Kanwar Lal 'Gupta
who is conveniently not here. He tal-
kegq about competition, healthy compe-
tition. Only if there is competition ac-
cording to him can news agency flour-
ish. He forgets how these news agen-
cies were being run in thig country.
He forgets the way in which the UNI
had been brought into being by the
same forces which were behind the
PTI. That only led to such distortion
the news even in the old days I
1q like to remind this House that

;5
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Bo9
the PTI, in the name of competition,
’killed the late Chief Minister of Tamil-
nadu, Shri CN. Annadurat two days
before he died, Is this the eompetition?
Similarly, in the name of competition,
the UNI started the Bangladesh war
beforg it actually broke out scoops—
socalled-and is this competition? No,
Sir. It is not a questron 6f competi-
tion. It is only a question of seeing
that the maximum news coverage re-
aches the maximum number of people
in thig country in the best possible vay.

Therefore, if you want to guaraniee
that, you cannot go back Lo the status
quo ante, Even in Samachar, pooling
al] the resources—you have only seven-
ty bureaux in the country—may of
which are run by the Teleprinter oper-
ators. And the tele-printers them-
selves are junk. And, therefore, Sir.
many of our newspavers in the regio-
nal languages hardly get any news.
That ig why there is a fear—and a
genuine fear—that when this decision
has been taken will there be the danger
of domination of the Hindi part of the
news agency which means the papers
of regional languages will suffer. Even
when there were three agencies func-
tioning one knows very well that out
of the 700 newspapers in the country
only 300 subscribed to these new agen-
cies and only 81 subscribed to the two
news agencies and these 81 also were
going on with kind of musiecal chalr.
When the bills of the UNT went up they
cancelled their subscription with them
and started subsctibing to PTT and
vice versa, Do you want to go lack
to that distortion and leave these agen-
cles to the mercy of these big monopo-
lists. I would like to remind Shri
Kanwar Lal Gupta and bring to the
notite of the hon'ble Minister that when
you talk in terms of competition, the
reason for the theory of competition Is
exactly what is being put forwatd in
the dissenting note to the Kuldip
Nayyar Committee report. It is very
revealing. I quote:

8 e 5 o it is now virtually impoasi-
ble to deal effectively with any in-
efficient or unprofessional employee

...in this situation the cnly ‘safe-
guard to the customer is effcctive
competition between the two-fledged
agencies.”

In other words the theory of competi-
tion being put forward by the em-
ployers is to hold a sword of Democles
over the employees.

This is all that I have to say on the
question of competition and that is
why I would request the Minister that
ke should {ake up what the Press Com-
mission said in 1954, namely, work out
the scheme of an autonomous Corpora-
tion, set-up a body that will be inde-
pendent of all influences, namely, gov-
ernmental, ecommunal such as fhe
R.S.S. or whatever it may be and in the
mean time re-structure the present
Samachar. Expand it. ILet the em-
ployees run it and give attentiom to all
the news so that there will be a gua-
raniee that the maximum amount of
news goes out to the maximum number
of people in this country. Therefore,
increase the number of bureaus, im-
prove your technical equipment and at
the same time in the non-aligned pool—
through the other international agen-
cies—see that there is proper interna-
tional coverage., I would like to con-
clude by saying that when I say this
I am also taking up a stand M}Z
reflectedq in the Report itself. 1 wou
quote from the rejoinder that Shri Kul-
dip Nayyar has made to this dissent-

ing note:

“Some of us were in favour of one
trust with three autonomoug news
agencies—English, multilingual and
international—with a common board
of governors, common administrative
get-up, common budget and common
cadre of employees. We thought that
the problem of resources force usto
combine as many factions as possible
while maintaining the autonomy of
the three agencies. But when there
was strong objection from some mem-
bers, we tried our best for a consen-
sug until the last minute. I sincerely
believed that Shri Irani and Shri
Sarkar would come to accept the re-
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commendations which other members
had collectively mare"

Therefore, Sir, when we dre lalking
about this single ag>ucy with these
three arms we are only reflecting the
views of the majority in the Committee
and at the same time the majority opi-
nion being expressed by the Indian
federation of working journalists and
the non-journalist newsper employees
who after all are fully i1epresentative
of the employees m this very impor-
tant and wital industry in building up
freedom of thought fre=sdomn of ex-
pression and freedom of the Press In
the country It is with thig view that
I have proposed an amendment which
I have moved

“That for the gmal motion the
following be substituted namely

‘Thus House having con<idered the
statement made by the Minisler of
Information and Bro wdlcasting in the
House on the 14th November 1477
regarding Samachar’ recommends
that the Government do take 1mme-
diate steps to bring forward lcgisla-
tion to make nes-agnecies as sta-
tutory corporations under broad
democratic control on the lines re-
commended bv the Fresg Commis-
8100y, 1054 °

I request the hon Mimster to accept
this amendment I have moved this
amendment 1n the hght of immediate
restructuring of Samachar 1n order to
guarantee total independene of the
existing arms m the Samachar and at
the same time ensure pooling of re-
sourceg ang improving the network of
the bureau that are here 1n the country

SHRI PABITRA MOHAN PRADHAN
(Deogarh) I rise to congratulate t{he
Mimster for his statement I have
yesterday very attentivelv listered to
Mr Stephen and Mr Lakkappa and I
have just now heard the speech of Shti-
mati Parvathi Knshnan They are
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not in favour of dissolving Samachar.
Their plea 1s that if you dissolve it and
the four constituent news sgencieg are
reverted to their status quo ante, then
the purpose will not be served, but I
see 1t otherwise

This Samachar was cieated with a
view (o serve a dictaloriil regime of
the previous government So, 1t should
not be allowed to exist In my opi~
nion any government supported agency
will be {he creature of the government,
whatever the government desires it
would give out, 1t would give only that
much news which 1s censored finally by
the censoring officer The news is cen-
sored by the agency So if this agency
18 retained the country will not enjoy
the benefits of a :lemociatic press, a
free press So 1t must be dissolved
and after dissolution the emuloyees
who were brought from the frur old
dissolved agencies shoulil be reverted
to their own ggencies But there 18 a
doubt whether those igencies may be
recreated or not

18 hrs

agnecies will  be
created and if crealtd I do not
know  whether those agnecies vill
accept the employres who had been
brought from those igencieg and utiis-
ed m Samachar My prayer and sug-
gestion 15 that afler they revert to
their old agencies the extra emolu-
menis salaries amenities and benefits
which they were getting in Sumachar
shall be protected 1n theilr own agen-
cieg afler thewr rever<nl Here, 1n
Samachar they were getting something
more more salary more benefits and
more facilities So those agencies n ay
not be able {o give the same because
in the meantime they have been put to
financial difficulies. Their offices have
been dissolved ang their finances have
been shattered It Is rroposed that
upto three years the Government will
give subvention Withun three years,
they cannot revive thelr finonces and
econnomy to such an nxtent that they
can go on paying the extra pay which

1 think those
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was given by the Samachar and also
other amenities and facihities 8o, I
suggest that the Government should
give this subvention or aid upto a mini-
mum period of seven years, during
which, we may expect th=se &gencies
may make up tlus shortage

As 1 have saud earhier 1 once again
say that 1 very attentively heard the
Memberg on the Opposite side They
have said that Samachdr at present 18
a better organisation, better spread out
thuorghout India and that Simachar 1s
giving a true picture of everything
They gave the example of recent cy-
clong to tlus They have also said that
if these four agencies are restored they
will be economically very weak and
that therefore they must not be ies-
tored and that the present status-quo
shoulg be maintained 1e Sumachir
should pe retained and mawntained It
18 their argument and it 15 because they
in their Government formed tlie Sama-
char Therefore they huve the firm-
ness and to have 1t As I have caid
earher I say again that any G warn-
ment agency canno serve bette than
the private agencies to serve wilth news
In a democratic couniry even though
they become financially weak and may
not have their employees thrcughout
the length and breadth of the country
Supposing as they say if this Sama-
char 1s retained so far as the Govern-
ment is concerned, for collecting infor-
mation 1t will be a redundant one a
duplicate one The Goverament has
got Information and Broadcasting de-
partment They have their Radio
Agencies throughout the length and
breadth of the country If the Gov-
ernment desires to get any news
national or state news theys can get it
over phone They can dally dissemi-
nate the news three four five or seven
times as and when they lke
Nowadays on behalf of the govern-
ment, they have got various agencies
beginning from the village policeman
to the willage level worker, chowki-
dar and willage revenue 1nspector
From these persons they can get
news daily three or four times
They have the machinery to dis-

semmnate this news to the entire
nation any number of times as they
desire during day and mght If
Samachur 1» retained, 1t will be a
duplicate ang costly machinery So,
this must not be retained and the
four agencies should be restored
With these words, I once again
welcome the minister’s statement

SHRI SAUGATA RAY (Barrack-
poire) Sir, at the end of the day,
I am sorry 1 have to do something
which I do not like, vz, oppose a pro-
posal brought forward by Shr1 Advani
known for his sweet easonableness
all over the country We had the
privilege of supporting him when he
brought the Prevention of Objection-
able Matters Act We congratulated
him when he allowed time to the
opposition on the radip during the
last Assembly elections But today
he has biought forward a proposal
behind which I cannot find any logic
or rationale As ] thought over it,
I only came to the conclusion that
politically he 1s anti-merger He 18
against the merger of RSS with Jan
Sangh He 15 against the merger of
Akhil Bharativa Vidyarth: Parishad
with Yuv Janata He is agamnst the
merger of Bharatiya Mazdoor Sangh
with Hing Mazdoor Panchayat He
1 against the merger of Hindustan

Somachar with Samachar So, he 18
against any merger That can be
the only logic -

Let us see the background of this
decisior of the new government
After  comming into power, they
appointed the Kuldip Nayar Com-
mittee which completed ;ts work in
1ecord time by holding 18 sittings
and submitted a report Mr Advam
has chosen to ignore the majonty
decision of this committee and
accepted the minority decision given
by Shri C R 1lram and Shnn A K
Sarkar both of whom can be called
the representatives of the monopoly
press Why did he adwise the
Samachar Chairman to break it up
into four agencies? After the revoca-
tfion of the emergency did the four
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news agencies represent to him that
they wart to go back to the status
quo ante positions? Did they file any
suit in the Supreme Court asking
back their properties? They did not
do any such thing. With his sweet
reasonableness, gentle persuasion and
a little pressure, Mr. Advani told
them, “I do not like that you remain
one, You go back to your former
position”. He says, Samwchar was &
product of the emergency. I agree
during the emergency, news wasp dis-
torted mnd Samachar helped to do so.
But does he want to go back on
everything done during the emer-
gency? Does he want to go back on
the land reforms, on the giving of
house sites to Harijans, on the setting
up of rural banks? I do not think
s0. So, this logic that just because
it. happened during the Emergency
and so it is bad cannot be very well
founded. Samachar wus a good thing
done at m bad time by a bad man.
That is all I can say. And it is for
a good man like Mr, Advani to keep
up the good thing and continue with
the Samachar. But he has not done
80, Now what ig the reaction of the
country to Mr. Advani's decision?
Four of the members of the Kuldip
Nayyar Committee—Mr, Mankekar,
Mr. Barpute, Mr. Nikhil Chakravarty
and Mr. Munagokar—have come out
against this decision. Eminent
journalists, Mi, Romesh Thapar, Mr.
Chanchal Sarkar, Mr, C. G. K. Reddy,
Mr. C. Raghavan and Mr. Abu
Abraham, openly opposed this deci-
sion. None of these are Congress-
men and many of them suffered
during the Emergency %t the hands
of Samachar.

SHRI VAYALAR RAV1 (Chira-
yinkil): Mr, Reddy was involved in
the Bareda Dynamite case.

SHRI SAUGATA ROY: Mr.
Reddy is famous for his Baroda
Dynamite case probe. And the people
who work in the Samachar, what
have they to say? The Indian
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Federation of Working Journaliats
said:

“In the name of competition there
will be duplication now as has
been the case before frittering
away the limited resources. As for
the foreign coverage, the restora-
tion of status quo ante will further
incresge inter-dependence of trans-
national news agencies which the
Government of India have pledged
to fight from Lima to Colombo in
all the non-aligned conferences.”

This is the reaction of the country.
The most important point that we have
to study now is whether this decision
increases the freedom of the news
agencies and whether it increases the
viability of the news agencies which
is the most important criterion that
is to be judged at the present moment.
What was the position of these four
news sagencies before they were merg-
ed inlo Samachar? The PTI had a
paltry capital of Hs. 4.5 lakhs which
had Leen eaten away to the risk of
third parties, viz, the employees. The
UNI had a capital of Rs 3.5 lakhs which
had b=en eaten away much to the risk
of the employees. You know, the UNI
wad taken over due to the [nitiative
taken by Dr. Roy, our then [llustrious
Chief Minister. And the big monopuly-
newspapers who had originally sub.
scribed to UNI did not invest much
money in it Even the Statesmun
which was one of the founders of the
UNI withdrew from the UNI when the
subscription rates were raised. The
Samachar Bharati had a capital of
Rs. 26 lakhs and that had also frittered
away and Saomachar Bharaté had
written to the Government: “Please
take us over.' About Hindustan sama-
char, Mr. Advani can tell ug better.
It is only with the dedicated workers
of the R8S who worked without salary
and for propagating thought on Hindu
Rashtra that the Hindustan Samachar
was surviving. It ocould not be called
a news agency. It was only a mis-
sionary organisation doing missionary
work with missionary zeal. I have no
quarrel with them. This was the con-
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dition of the viability of the news
agencies. Even after the merger,
Samachar continued tolgse and [ think
the estimated losg to Somachar at the
end of the year 1878 will be to the tune
of Rs. 82 lakhs.

SHRIMATI PARVATH] KRISHNAN:
It is Rs. 90 lakhs.

SHRI SAUGATA ROY: Rs, 90 lakhs
to be exact, as Mrs. Parvathi Krishnan
has pointed out. It is in the Report
also. So, what I want to stress at this
point is that the viability of the news
agencies is directly rclated to the
freedom of press. If one has to be
really free, one has to be viable. That
1S, as you say political independence
is not complete without economic in-
dependence. Similarly, the news
agency cannot be really free unless it
18 cut off from the apron stirings of
the patronage of either the Govern-
ment or any monopoly news papers.
This is the point I want to stress. If
we have to achieve viability, splitting
up will not solve the problem; on the
other hand, splitting up will fritter
away the scarce resources already ac-
cumulated. Splitting up will not make
for strong news agencies It will
create weaker news agencies  which
will have to depend on the Govern-
men. The main point here 1s, as the
Committee on Newspaper Economics
which was set up by the Government
of India has said, that we have to raise
the subscription rate for big news.
papers. [If Samachar is split up and
if the 4 agencies go back to  their
original owners, it will not Thelp
matters,

For a newspaper like the one in my
hands, the hawkers get 10 paise; and
the news agency's share comes to less
than 0.5 paisa, not even to 1 paisa.
My appeal to Mr. Advani is to ralse
the subscription rate to make the news
“gency viable. Only a news agency
which is not dependent on Govern-
Mment or on revenues from AIR or the
TV can be really free. With such @
News agency Government cannot do
any arm.iwisting, nor can the mono-

poly Press do it. The split-up news
agency will be entirely at the merey
of Government and of the subscribers,
viz. the monopoly Press. It is with
these words that 1 appeal to Mr.
Advani, to his reasonableness, and to
this experience of journalism. Let us
have a naticnal news agency. Let us
not make this a party issue. In every
country of the world, they have aset
up a national news agency which
covers all the places in the world with
stringers, and with people to cover
all places of the world. On the other
hand, PTI, before merger, had repre-
sentatives only in 70 districts out of
the 300 districts in India. Let us have
a viable news agency. Only United
States has 2 news agencies viz. Asso-
ciated Press and UPI; Britain has only
one viz. Reuter; Soviet Union has Tass
France has AFP, Japan has Kyodo,
Italy has Ansa and FDR has Deutsche
Press. They have spent all their
energy and all their money for this
purpose, Newspapers have pooled
their resources. They could have total
coverage inside their country as well
as total coverage outside their country.
We should have a news agency about
which we can be proud of. 1 do not
know whether it is too late, at thus
stage, to ask Mr. Advani to revise the
decision of splitting up Samachar. But
1 still appeal to him, even. if he sticks
to his decision and makes it a prestige
issue, ithat this split-up must stay.
Since Government has taken a decision
let him ensure that the news agencies
have viability and an elected board
of directors, with representatives of
mainly journalists and journalistic in-
terests, Let hum ensure that none &
these news agencies swivives on the
subsidies from Government.

While ending, 1 again repeat my
plea to Mr. Advani with the hope of
having a national news agency in
future. Let us consider how we can
re-structure Samachar and strengthen
it so that it can really be a news
agency we can be proud of, which can
really contribute to the Non-Aligned
News Agencies Pool can repreent the
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volee of the Third World, and really
serve as a source of pride to India.

MR. CHAIRMAN: Now the Minister
Mr. Advani.

st faam g wegwr (Tf
fawelY) : awrefer W, oo Y Ao
agd &, 2, 3 e W aww famr o™
wfgic 1

wafn W : wegET O, o
10, 129 Hamw §, T & for i
WTYHT ATH 1097 § | W7 WO §Hg
fear st @ st = WY aerr
g |

sit faor g AR : 2, 2,
3, 3 fowe g w1 fifsric

aamfa wgew : 2, 3 firae i w1
WY ATT FATR AL FT O | WX
qERr aYer ATy ot g, wve TSN
WRagga e ¥ A ¥ ag
T A AT | R ATy AT fafies
g A & A0 | gafey wEan
|Tga sy wg aiferii |

gun Wi garew st (st e
pow wawe ) : awrafa wgeE, g
o war fear @, 9w 9% v sfafFa
Hrwa g1 awdt 4F | gget sfafwar @
g fr g Ta % &, e W
T UF TG FIH 9T AT gEleg o
faafer #om sfm &) o e
ag A g1 aFar 91, ot s add
o0 ¥ femn, fe e St
I ¥ wwe a1, faq sy RN
ey ff, Wi g@fer ewrac &
ORT TR FT 6@ @o A TE AW
s fiear, fag wwre SR gRaR
& W w7 @ fwar g
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afer fret  gleewr @ &
W A ¥rdr ) FewErar fie A
widw & frer woft et & wgwrd,
o sl ot gwm ¥ AT
#fem R aT[T guT €W AT Y IEHT
fr o argw 7 qF firar wic ot
dvw wg § v e, o AT A
¥ goeTe ¥ favrm o wreeT W
afer a8 YR I ¥ gETATC ¥
wew wt andy feur ok Wy fw
AT KT ST TF AT HgeAYH
FIA 9T, IGT WEST TIA 91, WK ¥W-
Wt H oS g1 fyay M emgo @,
ORI O9 &% ®1 AW ST W g |

SHRIMATI PARVATHI KRISHNAN:
I am sorry, I did not say that

MR. CHAIRMAN: He is nol referring
to you. He is referring to Shri Stephen
and Shri Saugata Roy.

SHRI L. K. ADVANI; What I have
said is that | was expecling that the
kind of criticism I would face woull
be the cne that has been voiced by
Shrimati Parvathi Krishnan, and that
I can understand and appreciate. Be-
cause, that criticism is based upon the
acceptance that the creation of Sama-
char was bad, but what the Govern.
ment propose today is not right. This
is your stand, which I can undersiand
and appreciate. But what 1 cannot
understand and what I cannot appreei-
ate is what Shri Stephen says and
what Shri Saugat Roy says.

TR ¥ 7 fadw wafan
g, wifs & e @ ws AT &
aF swgET Ay FWH FY wifew A7
< r f vty ot gw At % W
FA g AR ¥ g A H
fauare 7R & foT o wE Tl
99 $38 & O A XN aw aw e g
o gk @mt X g@u ww foam g
#rferr oF aTT W A @ aw g e
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AT WAL CF A9 9T qE-
gewa § i g w1 W OF g
T A 41 SeN denfE SR
aAtE ¥ dmwfar ¥ aR ¥
amite & e dregerton #% gvf wife
AfrT gL F HA ¥ AR § waww
7 &, W< & Frean v fip o qw 1 H
T AT S g & o e o
W wa of fewrd ar g m
uw are g faar fomdt W o der 7
FER F FTW T WG
axrey T fr wore @ amw # i
FLEE AR A aAEE F W
FTTEIE | A g FT EUAE T
AMAA EORE H Ag TR 9Y FEH
ATATEA & @19 O WX q@lew  IAH
aa= BT |

T% HIAAT VA6 : qg AW TH-
frar 7wt g 7

st W Fewr wxarAr : f aarer
718 FHE T & AT 39 THC §—

qgAT ATH g AT ATAT q€AT. ..

u% AL 03 ; 7 wiaw g, am
g AT WT

st W FOT wEAE ¢ o @AW
Az, TR gy, N¢E fog, wE
TS gf, § g, A9 U, W
AT ATEE I ATOEY WFF  qrET |
...... (oaeram) ...... 2faw,
9 AT WIOEY WS 8 R 1E waed
W & A g o
I F QA I ¥ ag T far WK
Wagm § & wAgw g 5

‘If the Janata Government were
“ixious to avoid suspicion about its
Budl, jt ghould restore P.T.L. and

UNL, only taking due precautions
M LS—~11
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to safeguard the Ilind. und Indian
language news agencles.”

They further say:

“Failure to foliow this simple and
natural course of action would only
expose in is true colour the real
intention of the Janala Government
despite its platitudinous tongue-in-
the-cheek  pronnouncements ahout
anxiety to restore full press free-
dom.“

W gaFT AT AvA g famwrar 1
¢ s garae 7 afzg fear wTar
wa FHA ¥ fm sz ema wr o @
o w1 W 9w agr fard i
g ot fredt s Frar froam
M7 difear w1 297 FT, W
WIT 6 ®T TATT T@AT A187 ¢ |

wq % &g avar § v om ot
FreT 79 F@
You might say they are insignificant
people. but I take it seriously. I wish
this charge had not been levelled at

me or at the Government that we are
faking a political decision.

Far ag #3AT § T4 TwET WY
T 3T AR 1T &Y A, W v O
FET AT WY B, AR GT w QY
WY &7 W1 AT G99 N | qg IFTA
HFLAL T AFA57 §, #§ agT qUAT
agf & | 99 TweT § FAr W@ §

“Speaking in my individual capa-
city, 1 certainly stand for competi-
tive news agencies."

‘Who says this? Thig is suid by no lcss
a person than the Leader of the Oppo.-
sition Shri Yeshwanirac Chavan, while
he was addressing the AINEC.

gus oA £ & ¥ vy g e
g far fr 2zawr @ W 50
ug gfed Iy § Wi Iad w1 o
mefFTagma Al 19 W A g
g WY I § | i farw e e
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[s @t Hoor wwaT)
o far 9w faer oft qwaw v g
agrae § | Y faeelt 7 2 wgER R Uy
Hifer g€ 4 AR 9@ W agr WA
I8 quT w71 s = Aifear Fav R
g el F oqr wE § A Jawo
I oram e

‘Before taking any decision on
the subject during the winter ses
sion of Parlhament, Mr Chavan
said that his party would lLike to
know what the Government was
thinking about the matter ™
fr g waan favir = &4 ot EAEE
woAT AT FT AT 6T 39§ 0wy

In my individual capacity, I can
say that I stand for competitive news
agencies’

ua aife & Far w7 oAy feam
9 & f srw ot wre wv fady
sy A1 g fafowe e
F o wE amw @ s ey fam
wzay! ey w1 fomn, gw v fain
Tl | B OFT T R AT TR
o faar o Awar @ 7 ifemw A
Qe A3 fvm, sy AT ¥ oA
GEAETC W1 w9t #Y W7 an
eH 7@ & @ § 9 foy
fear & ag weer foar & Bfm aW
A rw A #1, = aFE @ AW
Wa A IEA Tg w gAY WIOwr
wrr fFar ot fow fe v 3 fofwr
fam oo 4, gu v frar ar sTowr

DECEMBER 1, 1977

Samachar (M) 324

T T A 4y & iy A AT
zar fr 5w #t wfeafr  wdeawr o=
seFfraserdrar ? A razar v
g w=at gt #feT fonr aag &= fyaws
STH qfeado WTF mreAEmAfaT wed
g%z F1 fofite frar &% 59 aag daw-
1 02Y 7 ¥ 77 foar | AW SR
W 9T 5F WEATd ¥ FIL ATHT FY
fravaor 2aT 41 | WAT WEET AGT H
fea & fasre aw &7, oo wmar &
oY A\ 2, aY WY IHE UF A6
9 afew wa 75y ¢ f5 SmaT aec
Tifee S oufiafadt #1 &8 = & ar o
ST #1 #ifors qedy g ot voT
g gwar & 1 wEfoe &Y ar< A O
AT ¥2T & f5 e 9T wwdr § fw
o p-feafe v @ e @ AT oaw
TR TUN FIH AWA & | W 9 T
g0 fr @-feafs aga oedror ) &
wa oF @mE g, & amar g fEoawm
oid &1 w2 8, S99 sy
g

g % Anfafedr & T w7
ot & faefta oo # g Wl
AR ¥ T ey Y AR ¥ww 4w
oy & w0 ff avp W @ §
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wfer w1t S & avw o Rt § oy
wifcEeq ot @ ¥ e gw ot
& wrw aft afee @ S & wre W
2 faad ot grd o, el saanfar
wy firdr awd § o %W & fog so
£ | TowT oF meEw A1 ag & f rward
FHofray #1 g7 ® & faw gar
arfres & e gw o o w1 dfe
AT GOHTT O0 A %7 T8y § | gArY
e AT § b sifear weer a1 g
they should be allowed to fend for

{hemselves and the Government should
have 4 kind of helping role

iz @7 ToeewE  femn faar @y,
AT 31 FT frgr sl
Essentially the Press should be allow-
ed to grow by itself

T FgT 9T A T qAA AET |
TR @9 W ¥ oF W O
v | a1 wiR o=

Creahion of Samachar was the natural
evolution

uF ggw carwrfas fawra &° wfwar
t afaw og fore T & fawm w7 ?

SHRI VAYALAR RAVI That was
there 1n the Report of the Press Com

mission

SHRI L K ADVANI Because they
committed the same mistake by say
mg that the Press Commission wanted
one agency you also repeat the same
thung

So far a< Mr Stephen 1s concerned
I am afraid he said some-thing very
calegoric

Nom &ww e § e §——
TR g & fr o fomr o @y @
¥, T At wr W § foed
W T g &7 weT gwr 1 AT
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fagfr ot | it Swere T O
aweag 7 @1 wifafoizsew @
qr, & I WA T W A& FEw,
afer  ag ey A ¥ |ET W
ifmiz feeedm o & “ifeee”
mE &1 g4 wAfed fear fa gwd
e wh wfwwr ot | &g wiwwr @
91—39q T Jeo@  GATL WIET AT
¥ gy §—1 99 ¥1 gEeEr St
g%, ATk # o P wur we) & v
o stfer gAY &, formd derer grar &
fr o oo ® AR S
1fed | 3a% AR OF ve-forddww
T T, Iq q9 A AaeET 7 A fedie
& g TN W FY—

“In view of the publhc purpose
involved, the best course would be
to nationalise the news-covering
business Thus, it would not be
necessary to provide for lLicensing
or regulation of news agencies to
keep up the proposed body The
financial ownership must entirely
be of the State The Government
share-holding may be hundred per
cent and there may nol be any pri
vate share-holding

SHRI VAYALAR RAVI This 1s
by whom?
SHRI L K ADVANI This is an

inter-departmental group set up by
the Government in my Munmstry I
am not going into the pames of the
officzals who are there I am merely
referring to the governmental think-
ing at that time This was the direc~
tion in which the country was
moving

PROF P G MAVALANKAR
(Gandhinagar) What was the public
purpose?

SHRI L. K ADVANI That was
for the then Government to decide

The Samachar did not come into
being as a natural evolution It was
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certainly pot a natural evolution. It
was a deliberate design to make the
news agencies serve as tools of the
then ruling party for purposes of
political aggrandisement,

¥ faogw sz welt H weAr f—
g% arg #facz {1 wrAAT Mar W
#99 dfaqz 7 a7 wiww 0, afew
FEAT  wifsna A gz gEr, IEET
O ¥ om g, fs miedw ¥ o
T AET AR w0 ATTETS
X fagr 9o wiv SEwam W oAw
gwr 5wt wfefm Y @)
-

Other method~ may bv adopted to
bring 1them together. The bulk of il
is 1n the White Paper. I have said

it. Tt may not have been drawn lo
the attention of the people

af¥ gy 97 5= T2y mor fF =anfaw
fawma =7 sfwr o, AT T
g 77 qr—zwfrd & wA T 7 gE
97 I w7 TR | Aag A g fr
ARTATT T A GIET TS g7, OH7
feafq & o G &z W
& a1, frary ™ ¥ fF w=w qww T@-
feafa qv wmar s | wA% aw A%
WY | 7 A% tHar g frowdt |w
FX 7 T oo 2—

I have always emphasizeq this.

“The Government have, therefore,
come to the conclusion that at the
moment the Government's role in
the matter should be limited sim-
ply to the setting right thig aberra-
tion. News agencies forced to merge
under pressure and against their
will during the Emergency should
be allowed to function indepen-
dently as they were doing earlier.
It was then open to them, if they so
desire, to cooperate or come together
in order to ensure that they are
able to play more effectively the
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pivotal role expected of them in the
press set-up.”

“Government feel that having
created a climate of freedom, they
should leave the development and
expansion of news agencies to the
press and the agencies themselves.”

The logic 1s very simple. There is no
complicated logic about this decision.

9% AT AT ATfew §, #er
arfors & f fod aron 98 1 W
F g Agga T g8 fa &
qUY T4 H 9% 7 wedvE gET
arfex ar 78y gtar =fea, 199 o
FIT WRIT E oAt wE( A9 R
aAr A 93 | 7 I 71952
W SR FHIOA A7 97, 41 9% THI-
T AHAR 07 A famr o fF AW
R W FTQEE T ifew @i
aar oz & f5 g 1952 %7 fE ¢
affr 22 w@TE, 1971 71 @rfarie
7 uF qAT7 6T war ar o ag gm
oy ar f g FHE 7 A RSy
fFy 4, 37% Y 9 FOFTT T AT A
2 Aw AW F A ® ST AR
A 31 fopeiw Fey §, ag &
9% %97 ATRAT Z | AGHTT FT AT R
FTZ T E

“The Commission referred to
major news ggencies operating in
this country ang the third which has
to develop and say that however
objective a news agency tries to be,
there are certain drawbacks which
arise from a monopoly which could
be obviated only by a competitive
service available freely to all ugers.”

What does the Government comment
on this? The Government has accept-
ed this recommendation. Some more
news agencies have since come up.
This is July 1971. This is the very
Government, the same Government
and that Government accepted the
recommendation of the Press Commis-
sion. The Government announced it
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to Parliament. It has accepted it
earlier. It might have given only
reiteration. It has already accepteqd 1t
in the formy of a news agency. Com-
petition is a must; competition 1s
necessary and should be there and
they call it a natural evolution. Mr
Sangata Roy tells me that we are out
to destroy everything, even the good
things done duiing the emergency and
he regards it a good thing It was,
therefore, very readily that a p-reon
who was in the then Government Mr
Chavan, and who felt that cverything
done during the emergency that was
wrong should be left out. Ile indis-
tinctly saxd: So far as I am concerncds
as an individual, T am mn favouwr of
an objective news agency.

SHRI SAUGATA ROY
making casual remarks

You are

SHRI L. K. ADVANI- T am not
making casual remarks. I am merely
saying that that remarks wcore nol
casual; 1t reflects a mind.

f& wf 2 oy & 26l | ww o
TSl #1 amr g7 ffav 5w Am
w15 A€ 7 AT gur § ) AT, W
HEW T AATATT WY Y@@ I G777
ufafwar g4 #,  ase | wfafar

g g1 & fx w ' ww o w

gaT 59 fg7 78 goAT & A1 F FH

¢ & @ fafafam daeforg sordy 2

W A At M agrg aTI g 5
grfafafim defomm wor a9t § o)

wEA ggA Al aga foefaw ¥

Ao A T W T A

T BT WY W gET O =i

ENTR iUw ATEE T WAT AEY 9OAT

&9 &g  fF wrowr o 9y “q-

T § W wOET 1 wrEEm

WY quA wefafawdz & g

AR FamAZgu g W ow W

IR @ fwre Y g€ gar B

f5 gardy wasi w1 % w9 W faar

WY 73 T e W ag T e |
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foe feat ¥ ool firerad gmar
T § 9 farrraat & & ot Wt qrey
qywTT ot g1 st § dfew aga a
e rmr o i fe
‘garard ®  Ffefafady ot a7 &
afr mg g WY ¥ A, u 9dE #
ot ‘g @ FAfafad 7 =
qr§ | it B faege ardad 9
afafees nd@ifaam o & w9t &
Even that is seen with suspicion.

wiv fafy 7 fr G w=Ar g At
& | BHTY agl WTHIIETO H WY weAr
A &) & ary 7 fE ool
o oqw & oar feie g, A
ifa &1 9 A1 T W A0 A &
foie @ m wer At T oA ¥
A At & wa 7 "waE A fw
g frdY A4 7 AT W7 ST HiT
AT #T TR T wmAr, A e awr
TR AT AT 9 weel A g f
T Y g fedz w1 &% wvsz Ewn
i TAofefie =it ww & sfeT @
afew aw 7 ¥u foit A0 oA o7 o
At A g 1 vafan ¥ W W@
a7 g & ow s wEWT R A A
Y #efafady 7 a7 orf 8\ ==
o g For § % o Er oy oy
W 3wt 1 A1 W oF 7 7y
wraT, At A o &Y o s A
# folY wa< w1 w  wreE W §,
at ag s faan smen fr ag 1€ wgex
F v 7@ fr F0fE DA A TAy
aw ) feramd, fa 1 swfee & awwan
g s wrfids w1 S e 8, A€ 3
qHE ¥ AR § 1 o e -
fafedy weerfafaw & oo, % aw
¥g afew g o wiT ow a7 T A
&Y @feTe w7 foaay o, fag amwr 9w
¥ Yo & aga o= feay ar fe @
e §  ofefae #y arfeslt adr
g wifgr @ ¥ @ ¥ 7@ AW
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g S e A W ew oary ¥
LI AR K ach Sl 4
“On  account of....comments,
there is a widespread agreement
that news agency should eschew

any comment in their service and
we gccept this view.”
Not only this much,

“The privilege of commenting
should be left to newspapers, but
what has happened without con-
demning or justifying the event, a
certain amount of objective report-
ing explaining how it came to hap-
pen would appear to be legitimate.”

foaar it a3 ok § S whww &
i dl

o Tt wiaew ¥ weE E—

“To say that one person made an
impressive speech or that another
let loose a tirade would be expres-
sions of personal comment.”

wai ug *I% o= ¥ Oy oy
&Y v fr ag a5 fo@ f

So and so made a very impressive
speech and so and so let loose a

tirade. These are really subjective
judgements.

oY may ¥ ag wem wE A
eaw e fr wmwe W &R, R2aw
wrs fr sqar ot w2 ar gré Sy @
whTq F YA TETE |

FAR FATI & @R/ W |
vaAdY & ®wAw & afgar  wETEw
ol AT waer A oy § 0 e
qay g wEgeor ag o fe &
gawar g f5 enfer #vm 1
¥ frdf WA 9EY 18 AT,
1976 Wil—

“On 16th November, 1976, the
Samachar released the results of a
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‘nationwide survey’ made through
crews of Samachar reporters trek-
king the towns and villages in high
hills and flat plains who took the
pulse of hundreds of men and
women....from the heights of
Kashmir to the coasts of Kerala and
from salubrious Shillong to sun-
baked ‘Bikaner..’ Large contigents
of the Samachar reporters are said
to have interviewed countless
people from different strata of
society in all corners of India and
came to the conclusion that country
did not want elections and wanted
to ‘consolidate the gains of Emer-
gency'.”

See the kind of stupidity that result-
ed. No lesser word can be used for
thir

Tafde og @ ot Mgy
B faar v & fe oy srefeae arfiedr
W &d, T w1 aE w3 Ay
rafon gamare 1 faafer s &
uRrar ®E WA @ g, w5 wvwe
e

SJRI VAYALAR RAVI: This hap-
pened because of Emergency, not be-
cause of Samachar.

SHRI L. K. ADVANI: The Sama-
char was there becauss of Emergency.
All this happened because of Sama-
char.

SHRI VAYALAR RAVI: Did you
preler competition between the same
languafe agencies or between diffe-
rent language agencies?

SHRI L. K. ADVANI: Really the
statement of the Government does not
refer to this issue; we have not gone
into this question. But by and large
I would say that the Press Commis-
sion’s view in this matter is sound;
right (rom 1852 to 1971; it continues
to be vound till this gay. There is
no change. There was a proposal for
an autonomous corporation. It was
only with referenée to PTI, not with
reference to all the news agencies in
this country being combined under
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an autonomous corporation. 1 feel
that this is a matter which should
remain open. 1 am open on that.
wafwe & qdar saan g fe wa =
S sdloe 3w Wiz s gn fraAr
T W ¥, 7g 59w IERlY Emr
o gr wuA 9 fev & fawre wwn
o ajy G fr A A ot frufa
fergmant & 8, ou¥ A oA w7
TR GgEET AT g wifge 1w
ozl @ ¥ wowAT Qg F7 @
g
This is not the ideal solution. I say
that this is the only solution, but this

15 not the ideal structure of news
agencies.

W g M faeonT T ow
F A 7w ad faaw smar & 1 W
F1 feafa § Wt wew WY ATAFAY
wYT Al FAn 9F) § F GCEr T I2T0% |
¥ won aa = fear ) & s
wq #8 syFa feqn | 99T w10 A7 &
ff gallw  Am7 wwE A e &
L H gATaTT T fdfawr w9 F 0w
AT 9T F gEe foe fF avar
T ETEY qIL H T A9 R AW
O F W1 o W g SWH
T W ¥ W AT E | ar
g ot gEdw AT wRA &
foi it a0 77 I ¥W@H F A
T WOHT WA qvAr, FAv HX T
Hagrd i 2w W gy A S
#1 fedig az ot sfefrag g, sy
FET gus 9 7T e fEar Wk
3w femwe dor fis go Sawr i
fan ¥, 39 v am ¥ @, qR
T e @ g me A g ) WK
TR AT @ R A W Ag FgAnA &
™ ge fifg, Fo W wfE, =R
Afadr | Jur it ok ot wye, afew
W § Qur w0, At w0, B wer
e weatne arhh T, W€ wgw
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2 fie 21 ¥ ferfore #00, S wgar § e
3 % fegfore w0 1 wderr gt R
A ALET TR HW@ AT § A W

w1 & fai; Faw 0w 09 TR wT
N syrwmr g e Zfafew R,
g & v FQ ¥, F afefeie
maFsAE

This Government does not believe
in any kind of arm-twisting.

ag FORTE fReT T &7 gaT 89 9%
g ST WA §, A S A A A
T ¥ | ¥T 7, s A A, Fag
st favarg & a1e wg awar g fn wft
firey qareTe o< a1 firelt S o< fielt
T T FT FATT FLHTT FF A ¥ 7Y
mrat | wE W Ay gf ol o gwwr
qu=x aE@f WA, afew 3| =T
W E

UF A A AwL gur gE 1 W
ot &b T X fggeam wwTTC A
9T ards 5L AT | |TTo THo UHo
F1 w7 qrq A &, ag Amw o g
for e firelY & o w1 o w1l g R,
&1 WT<o THo Mo FT ATH HT JT4T §,
TR Prdz P A A agaw
ST & AT & gAr fau f o wrg
fT<o THo MHo HI ATT FE, AT ITHT
o ot 7EY & | A wrgh o fggram
HAATAT FT T4 &,

SHRI VAYALAR RAVI: The Hin-

dustan Samachar was not at all
viable.

SHRI L. K. ADVANI: I know it, I
fully know it and what he says, is
correct.

7g 0% fauedl i & =07 5

T A A, wWH A §Rg A
#fen ol sher =) & ol 91 ?
wq ara & fa¥ a1, fow aw & qW
wwars BT § e eIt 2w § 30 @
% TN &1 fawry For. o
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A, ¥ Faw wis gaTae iRl
T @ T e SET qer
E® F Y Foqr g #7 qg  faw
fergear gara< & & | ag fawad
ofter g f wrer e gEwr W
g wifld, Wy 9 QT Ay N1
qr ? ﬁ'\'l'{ﬂ‘o@oﬂ'l'&, WY IEd
wraoe ¥, fomer am wH &, @ A
e wuae wae fedt @ are
Qo THo ¥ & @Y AT WOTY & v ?
Sadramarg 1 fwg g 5 @, o
o, T AT AL | e A
wa &fer | w9 Tw aa ey fE
FHFTFQ G !

¥ ag araar g v fergeam garax
W7 qe @A ¥ AT &9 3T &,
fag wr o= wefeieries @@
FgA &, W Aar oY a1 #F IaEr
Qa4 AT ! A1 AL AG AT | WTTHT
ag wras< @ oy fF feegmaw
FATAT ® @A e ¥ 7 FAw
110 ®ATL @7 4, afew wrHTAEOT
v wrer gfear Hear W Far ar o
w7 7g g9AT § fr ag Taddz g
wigfegiarst & fymm st @,
W IR @Al A @Y @z @ @,
frasr wav wrq w7 &t °g ot 0w
FAM qifAferT AT g § SN
WIT TFEEH Adt FL |
‘Then you will argue on the basis of
logic
i wdifad & aw wran g fr fes-
M § WA AT TgE 99 an
wrarE WIemET ¥ Agr @, W 9ER
#77 frdt & 7@ fear, 10, 11 wTeTH,
el warew, ¥ 9T 3 W
wifqw F7 | IIFT  GIIY F I
#ifer wmaT @ &, IR o aga
wifgr arer & 1
SHRI VAYALAR RAVI: What will
happen to the programme of supply-
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ing news in regional languages.

SHRI L. K. ADVANI: This is what
is exaetly in my mind.

R o ATFIT FT ¥ aF qaONW
T g oo A% frge § wiar
T9 WYAT €T AT A F F | ¥AA
fedly € Y, ferpemad & ool oY
Wt § & =g 5 owearew #
HARHT ®T, WK Agafa # @@} e,
A ¥ wae qnen § S f @
aqay foe w1 7071 womw & 7w
watd T & o & wdw wn g
gl & ot e v ¢ oA T
fem & waw wEREY | gwd wTEI
¥ T & A1 g Aifa # g A
wf § fr werE @1 ¥ o @
foeame & o §& FEw gorw WA,
IqE  FATU WEEWT @ |

TF T At AT 8, formd groor
A |IC ST qATA & WL G777 T
A AT 4 WX GHAET 8, I
w7 # faem 4, fm faa 33 g
AT T A uiqow A7 4, g
feq sEW  foem =g A 7 0 i
Fgr ar fv g o1 o folr 730, W
qEERI & 3H WA ¥ W F#Hr oqr
WAL AET EAN, S gEAIC ¥ e
® FTO @IfaE ¥T & @ g,
WX A AW AgA A aF agT g
feafe & w17 oy @ ¥, 9 N ghe-
o faer 7 &, g wferw gl fe
Iy & ghaad af @

wirg & A wwwar e axwre
AW sgATdT F §, TEH 41T IAC A
waear g1 @FT § | gAY wgr § fe
TF 9% g9 IR TrEAIeew e
Tew TE FT g , W) g axw
w1 wafgeeT G0 T awTr
wrgy & W au-wdE aoeTd wwr
o A @ 1 Wi o 0w gael
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wrE n€ Y, ag #F @ arEe a7 0§
&7 wwi firawT weTEWT @ | W EH
MR mRfAT FATE, Y SAY IEAr-
fom W GRS WRW, ITW IR
gt o sTor § dgaT wH
FAg | gwATE fegw © A=
% fog goaT arETew &% 2 frose
THATFEY #Y awelis & g, Aafrr |
T FTH 2 | GHIC 99 TTH Y
@, 9% FATT wq AGY & 1 E€T T
ar ¥ fafrae otena 1 2

&w gz WY awe ¢ fr foar A=
oS #Y Fgew Wiw  wwew-fae
Fa & fq weErRET 9w F owe-
ofrgFa-naare a1,  fangsc a®
s aTe Jrar wi wre gfear, fem
F1 3faq WaT W1 grm ) gw e Tfe
Weat & waferow &1 {wmew
sE A Ffmwsc ) A h a2
wEETT AT Y W ag s A g R
g 3fem e &

SHRIMATI PARVATHI KRISH
NAN That 1s why 1 suggested that
1t should be linked up with their giross

income as 15 done m respect of emolu-
ments

SHRI L. K ADVANI Various <ug
gestions have been offered The
Prime Minister himself hag spoken
about the possibility of g cess

e wTe & gure A B ) fred
feit 7R §© qewTd A famd A7
A frer, fog® ww A wER
¥ wwrar ag WY Jeow feay fe oo
ot fre Afs T @ & SEW W
B qay ®Y W, Heaw I & 9A7 A
o, waf, ﬂﬂ'ﬂﬂmﬂﬁt.
Iuk g gewgen 4y e d
Teacerwie faar ot &, A &ifvrg )
o O geRer o, foed qR @ fawr
T Aved w7 W frer o 8w e

& fanreer #F arr & 7@ wgar g,
afer oF s we FgAT =g fe
A A e W A Ay
W W W qE 9 AT e
T $TTQ ¥ wrar § & T ¥ wH
TR TEY AT & | qE AT @Y g,
TAATELIE SRR WY AF sy & 1
AT H 19747 0F TUA FHNA A
fedw @7 ar | & &= IEE woAr
foiid &t § 1 wwE mr W AR
gfeermsr caifdem & oF T Y

* Nevertheless a newspaper 1s still
a plece of private property with
public responsibilities, and the issue
at the heart of the present enquiry
18 whether such a hybrid can sur-
vive under modern conditions Is
a press with 15 run on strictly com
mercial lines now capable of dis-
charging 1ts public functions

SHRI SAUGATA ROY Mr Chau-
man, Sir, we have glready exceeded
the time for which the House was
extended The time need to be ex-
iended further 1f Shi1 Advan: has to
contmue

MR CHAIRMAN Mr Deputy-
Speaker was in the chair when the
time was extended He has not fixed
any time Anyway, the hon Minis-
ter may conclude as he has covered
almost all the points

Let us agree or disagree It 1s very
difficult to convince them

19 hrs

SHRI L. K ADVANI 1 have con-
vinced them

# Igeer Fv garer gufe fear
s gwte ¥ oY ug T o e
wg smeie wE @ fer e
oy tTefefafedt § O W
g2y s fear mar s war oo
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" feufs % ag wowa § ag o sAmede
wiodf arw g & wi§ ofeas  Lewife-
fafrdt gafem =8, 99 9T §®
FHIAT § Fgd § %

“There is thus a concensus shar-

ed by almost all of those who gave
evidence that the press should
neither be subject to State control

nor left entirely to the unregulated
forces of the market.”
®#z W@ W A g =ign

dfgr s 1 A @ fF AT
iz widw uwrs 7 Arde ¥ A B
T =rfgu A g off weA & Wik S A
R ¥ fag vt nE  F wmmar g 5
g mEr A1 9w § %€ qAr wiew
weIFaT @ | T@ 97 AL S Fr afer
Feqifafafadt  aga samn & & T
T § I AT oA SO Ih
A i qeFq W7 I AET &1 AFA!
Frzuadr mAargfrmmand @
T wr fx w¥z | o7 wwg g feafa
wqifer vt & Afe7 gaw foaadr -
wfear § 37 FwArTi 1 g A "
femr & gw wforr F39, ST I
wi g AR favam ¢ f 97 wdm
SR Afer Tva w1 723 & Az ow fan
R agT wEEar 9 )

MR. CHAIRMAN: Now we have
tp deal with the Substitute Motions.
Shr Kanwar Lal Gupta is not here.
But still I have to put the motion to
the vote of the House.

The question is:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the slatement made by the Minister
of Information and Broadcasting in
the House on the 14th Nowember,
1977 regarding ‘Samachar”, urges
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upon the Government fo set up a
Parliamentary Committee in pur-
suance of the recommendations

made in the Kuldip Nayar Report
to go into the reasons for indulging
in professional misconduct by some
journalists and some newspapers
during the period of emergency.”
(83

»
The motion was negatived.

MR. CHAIRMAN: I shall now put
Substitute Motion moved by Shri
Yuvraj to the vote of the House.

The question is:

That for the original motion, the
following De substituuted, namely .-

“This House, having considered
the statement made by the Minis-
ter of Information and Broadcasting
in the House on the 14th Novem-
ber, 1977 regarding “Samachar”,
urges upon the Government to im-
plement the recommendations cof
the Kuldip Nayar Committee with-
in @ month.” 2)

The malwn was negatited.

MR. CHAIRMAN: Shri Vinayak
Prasad Yadav ;s also not here. I have
still to put the Substitute Motion to
the vote of the Touse.

The question 1s:

That for the original motion, {he
following be sub-tituted, namely: —

“That Houuse, having considered
the statement made by the Minister
of Information and Broadcasting in
the House on the 14th November,
1977 regarding “Samachar”, recom-
mendg to the Government that:—

(a) proper legal action should
Lt taken against those who had
exerted force and pressure on
different news agencies against
their will tp merge into one news
agency in order to establish Go-
vernment monopoly on the news
media; an
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(b) the news agencieg should
k- reorganised in such a manner
that neither the Government nor
{2e capitalists could have a hold
cver them.”(3)

The motion wuas negatived

ME. CHAIRMAN: Shri Samar
Guha iz also not here. I have to put
the motion, substitute one, to the vote

of ihes House.
The quesiion is:

Thzt for the original motion, the
follewing be substituted, namely:—

“This House, having considered
the statement made by the Minister
of Iaformation and Broadcasting in
the House on the 14th November,
1977 regarding “Samachar”, recom-
rmacnds to the Government to set up
a CUommittee of three eminent re-
tired Journalists to go into the
cases of professional misconduct
ang excesses indulged in by some
jevinalists and newsmen  during
Em=rgency, in violation of the code
of conduct voluntarily evolved for
th: zuidance of the pressmen by
the former Press Council and for
sugzesting remedia, measureg for
future and also to name those
journalists and newsmen who re-
furz] to abide themselves by their
accsnted code of conduct.” (4)

The motion was negatived.

MR. CHAIRMAN: Shrimati Par-
vathi Xrishnan. are you withdrawing
the £ 5stitute Motion?

SHRIMATI PARVATHI KRISH-
NAN: I am not withdrawing. I have
asked the Minister {o accept it.

SHRI L. K. ADVANI:
accepiing it.

I am not

MR. CHAIRMAN: I shall put the
substitute motion to the vote of the
House.
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The question is:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the statement made by the Minister
of Information and Broadcasting in
the House on the 14th November,
1977 regarding “Samachar”, recom-
mends that the Government do take
immediate steps to bring forward
legislation to make news-agencies

as statutory Corportation  under
broad democratic control on the
lines recommended by the Press

Commission, 1954.” (5)
Let the lobby be cleared.

PROF P. G. MAVALANKAR: There
is no quorum. Kindly ascertain
whether the quorum is there.

MR. CHAIRMAN: The lobby is clea-
red. There is no gquorum.

PROF. P. G. MAVALANKAR: The
House should be adjourned.

SHRI C. K. CHANDRAPPAN (Can-
nanore): If the quorum is not there,
the wvoting can be held over till to-
mMorrow.

PROF P. G. MAVALANEKAR: Kind-
ly don’t decide ihe issue because there
is no guorum.

MR. CHAIRMAN: No queslion of
deciding. Quorum has been challeng-
ed, There is no quorum. When there
is no quorum, there is no question of
putting il to the vote.

SHRIMATI PARVATHI KRISIe
NAN: This only shows how much the
ruling party is interested in restoring
the freedom of the Press. Ohviously
they treat it with scant consideration
and disrespect. Even the Movers of
the Substitute Motions are not there. 1
am really surprised about this. There
is no quorum. It is a very sad com-
mentary.
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MR. CHAIRMAN: It will be taken
up tomorrow.

SHRI C. K. CHANDRAPPAN: Am
L to take it that because there is mo
quorum you are adjourning the
House?

MR. CHAIRMAN: Yes, yes. There
is no quorum. That is why the voting
will be taken tomorrow. I am adjourn-
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ing the House now lo meel tomorrow
at 11 A, M.

19.08 hrs.

The Lgk Sabha then adjourned till
Eleven of the Clock on Friday,
December 2, 1977/Agrahayanig 11, 1899
(Saka).
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